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——

The Lok Sabha met gt Eleven of the
Clock

[MR, SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
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SHRI SAMAR MUKHERJEE: The
mood is for holiday.

| MR. SPEAKER: 1t looks like that.
Mr. Arjun Sethi.

Siateless Indians in Malaysia

*820, SHRI ARJUN SETHI: Wwill
lhe Minister of EXTERNAIL AFFAIRS
be pleased to state:

(a) whether it is a fact that there
are a number of People of Indian Ori-
gin in Malaysia who have not acquir-
ed Malaysian citizenship:

(b) it so, their number:

(¢) whether Government are aware
that Stateless Indians in Malaysia are

experiencing certain difficulties in
coming to India;

2

(d) whether Indian Government
have receiveq any representation from
these people of Indian origin regard-
ing some difficulties being experienc-
ed by them: and

(e) it so, what steps Goverument
have taken to persuade the Malaysian
authorities to issue re-entry visas to
such stateless persons for at least a
period of one year and not for six
months as at present?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) and
(b). People of Indian origin in Malay-
sia total about 1.3 million, Of these,
around one million, have taken up
Malaysian citizenship. Of the remain-
der, the larger number are Indian
citizens, with stateless persons of
Indian origin believed to be approxi-
mately between twenty thousand and
forty thousand,

(cy and (d). It has been represented
to the Estimates Committee of Parlia-
ment that the stateless persons of
Indian origin in Malaysia experience
certain difficulties, in the matter of
restrictive issue of travel documents,
the limifed period of their re-entry
permits of six months and in registra-
tion with police on arrival in India,
as well as when they move from place
to place in India.

The Estimates Committee of Parlia-
ment considered these difficulties and
submitted the report to the Lok Sabha
on March 29, 1982 with certain re-
commendations for consideration by
the Government which have been re-
ceiving the Government’s active com=
sideration.
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(e) Since 1st November, 1981, the
Malaysian authorities are issuing re-
entry visas for period of one year ta
all persons with right of permanent
residence in Malaysia irrespective of
their national status. OQOur Mission in
Kuala Lumpur has now confirmed
from the Malaysian authorities
that in actual practice stateless per-
sons will also be granted re-entxy
visas for one year.

SHRI ARJUN SETHI: As the hon,
Minister has stated , the Estimates
Committee had gone into the prob-
lems of the Stateless Indians in Ma-
laysia. While appearing before the
Committee, Secretary, Ministry of
External Affairs has assured the Com-
mittee that the cumbersome proce-
dure for registration, entry inle India
and also the police verification would
be simplified in consultation with the
Ministry of Home Affairs, This assur-
ance had been given by Secretary,
Ministry of External Affairs hefore
the Committee. In this context may
I know from the hon. Minister, whe-
ther any decision has been taken in
this regard? If so, have the proce-
dure been simplified?

SHRI P. SHIV SHANKAR: The
matter has been taken, up with the
Ministry of Home Affairs and the de-
cisions of the Home Ministry in this
regard are awaited,

SHRT ARJUN SETHI: Another
problem which was looked into by
the Estimates Commitftee was with re-
gard to the harassment caused to the
Indian women for undergoing preg-
nancy test, and deposit of five hund-
" red dollars for a stay of three months
with their husbands. This was point-
ed out by this Committee. Has the
Ministry taken up this matter with
the Malaysian authorities, so that this
deplorable practice ig dnne away
with?

SHRI P. SHIV SHANKAR: So far
as the Indian Mission is concerned, it
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has been taking up the problems from
time to time with the Malaysian Gov-
ernment.

As regards the report and recom-
mendations of the Estimates Com-
mittee, that is still under study and
after the study is completed, action
will be taken in pursuance thereof,

MR, SPEAKER: Q. 821—Shri Anan-
tha Ramuilu Majilu—Not present.
Q. 822—Shri A, Neelalohithadasan
Nadar—Not present. Q. 823—Shri
Ramanna Rai—Not present, Q. 824—
Shri V. Kishore Chandra S. Deo—Npt
present. One hat-trick completed.

Amount invested in Karnataka, Maha-
rashtra and Kerala for railway lines.

*825. SHRI D. K. NAIKAR: Wili
the Minister of RAILWAYS be pleas-
ed to state:

(a) what is the total amount of
Budget of the Railways invested in
Karnataka during the last three years
for the development of Railway lines
and that in Maharashtra and Kerala;

(b) whether Government are gware
that the allocation of budget in Kar-
nataka is not in proportion to that of
Kerala and Maharashtra;

(¢) if so, what are the reasons;
and

(d) if the development of Railway
lines in Karnataka is not at par with
that of Kerala and Maharashtra what
steps Government propose tp take
with a3 view to bring about parity?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFAR SHARIEF):
(a) to (d), A Statement is laid on the
Table of the Sabha.

Statement

Investment decisions in the matter
of provision of new lines and gauge
conversions of existing lines are wot
based on a State-wise or Reglon-wise
concept. Tlggse are based on various
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factors such as traffic offerings in the
area, expected industrialisation of the
area, anticipated growth in the Agri-
cultural produce etc. and above all
the financial viability of the project.
Therefore, maintenance of parity bel-
ween States as suggested is not feas-
ible. The staiement at Annexure-A
indicates the total cost, expenditure

VAISAKHA 2, 1904 (SAKA)
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incurred upto 31-3-82 and the outlay
for 1982-83 in respect of new line and
conversion projects approved for the
States of Karnataka, Maharashtra and
Kerala during 1979-80, 1980-81 and
1981-82. It may be pointed out that
the allocations are made gccording to
the needs of the Railwayvs and noil on
State-wise considerations.’

ANNKEXURE A.

(Rs. in Crores)

SI.  Name of project and vear of State

Na. inclusion

Latest Expen. Outlay
cost upto for
31-3-82 1982-83

(within past three years)

1 Ernakulam-Alleppy new line Kerala 16. 47 2.87 3.00
(1979-80)
2 Chitradurg-Ravadurg new line Karnataka 20,20 0.10 0.30
{1081-82)
3 Mysore-Bangalore conversion Karnataka 27.60 2.70 0.50
(1979-80)
4 Dharmavaram-Bangalore city in-  Karnataka/ 27.60 2.70 0.50
cluding Guntakal-Dharmavaram Andhra Pradesh
conversion (1g72-73)
5 Bringing Old Madhavnagar on Mabharashtra 2.25 . 0002 0.05
main line (1980-81)
6 Diva-Vasai Road new line Maharashtra 29.50 11.49 2.97
(1972-73)
Apta-Roha new line (1978-79) Maharashtra 15 01 10.63 1.00
8 Wani-Pimpalkuti-Chanaka new Mabharashtra 8.5 4.55 2.50
line (1973-74)
9 Manmad-Parbani-Parli-Vaijnath  Maharashtra 70.00 1.50 0.45
conversion (1973-74)
10 Manikgarh-Chandur new line Maharashtra 7.26 0.73 1.00
(1979-80)
11 Miraj-Sangli Restoration Maharashtra 2.37 . 0002 0.05

(1580-81)

SHRI D. K, NATKAR: From the
statistics given Ly the hon. Minister,
it is apparently clear that the alloca~-
tions in the Railway Budget in respect
of Maharashtra State are much higher
as compared to those in Karnataka
State, The criterion indicated by the
Minister himself is not based on ra-
tional thinking. Because, he said,

there iz no expected development in
the industrial area and there is no
traffic, money allocation is less than
that in Maharashtra, May I know
fromn the Hon. Minister whether he is
aware that more industries have been
coming up there and the traffic is
much more than it is in any other
State? What steps is he going to take
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lines and develop the

to lay new
broad-gauge?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): Sir, within the three
years, one new line has been taken up
in Karnataka and one conversion of
line has been taken up there. The new
line is from Chitradurg to Raidurg
and the conversion of line is from
Bangalore to Mysore.

Now, so far as comparison of glloca-
tion to Karnataka and Maharashtra
is concerned, only three lines have
been taken up  within these  three
years in Maharashtra i.e. one from
Manigarh to Chandur, second to bring
Madhavnagar on the main line and
the third one is from Miraj to Sanghli.
These are the only three line projects
which have bheen taken up in these
three years. Their allocation is also
meagre.

Yes, of course, the Railway keeps in
view while taking up the proiects the
basic factors of industrialisation and
augmentation of agricultual produce,
including the profitability, As al-
ready mentioned the original cost for
laying the new line from Chitradurg
to Raidurg was Rs. 20.27 crores and
for conversion of Bangalore to My~
sore line was estimated to be Rs. 27.60
crores. The present cutlay for 1982-83
is about Rs. 30 lakhs for the new line
from Chitradurg to Raidurg and for
the conversion it is about Rs. 50 lakhs.

SHRI D. K. NAIKAR: Sir, this is
not the real answer which I expected
from the Hon. Minister. The Minister
comes from Andhra Pradesh and keeps
on moving from Karnataka every new
and then. He knows in Kerala there
is broad-gauge, in "Maharashtra there
is broad-gauge, but here in Karnataka
there is not even a single broadgauge
line. Therefore, why has this attitude
is not developing the railway line in

APRIL 22, 1982
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Karnataka taken place? Why is the
Government not thinking to propose a
broad-gauge from Guntur to Miraj
and from Bangalore to Miraj? This
I categorically want to know from the
Hon. Minister.

MR. SPEAKER: Is it a gquestion gr
a threat?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): Sir, ke
is the son-in-law of Karnataka,

SHRI MALLIKARJUN: Sir, 1 ap-
preciate the spirit of the Hon. Mem-
ber as to why we should not convert
all the existing metre-gauge into
broad-gauge. But we agll are aware of
the constraints of funds and lack of
funds zllocation in the Sixth Plan pe-
riod itself. For these line capacity
works (including gauge conversion)
only Rs_ 480 crores have been allocated
in the Planning »eriod by the Plan-
ning Commission. Of these Rs. 290
crores have already been utilised for
the works in hand and we the
left with Rs. 1900 crores for all
such work and so on and so forth.
This is the main reason for our liabi-
lity for the immediate conversion as
we desire to see it done
in the entire country.

SHRI 5. B. SIDNAL: Sir, may 1
know whether the Railways are fnr
develoned Stales or for development?
May I know whether all the railway
lines for conversion are only depen-
dent on the zgricultural produce and
industries or cement or whatever it
is? What the Minister has stated now
is contradicting his own statement.
Therefore, I would like to know cate-
girically from the Hon. Minister at
least this. Is there any proposal be-
fore the Government for conversion
of railway lines in XKarnataka in so
far as you compare this thing to other
States in the South?
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SHRI C. K. JAFFER SHARIEF:
Sir, I think the Hon. Member are fully
aware that the Mangalore to Miraj
line has already been taken up for
updating the survey for conversion
from metre-gauge to  broad-gauge.
From Miraj to Hubli, the South-Cen-
tral Railway has already completed
the updating of the survey and the re-
port is awaited. From Bangalore to
Hubli it is awaited. Once it comes,
then we will process it and send it to
the Planning Commission, after pro-
per examination. if considered justi-
fied. As my colleague has already
said, financial constraints are the
main factor. Tt all depends upon the
Planning Commission and the avail-
ability of funds.

SHRI D. K. NAIKAR: Sir, only one
clarification.

(Interruptions) **

MR. SPEAKER: No, Mr. Naikar.
Not allowed. I do not know whether
Mr. Sethi and his colleagues have
heen impressed Ly your vehemence,
but I have been.

Medicines destroyed hy Red Crose
Society

*826. SHRI NIHAL SINGH:

SHRI RAM SINGH
SHAKYA:

Will the Minister of HEALTH AND
FAMILY WELFARE Dbe pleased 1o
state:

(a) whether it is a fact that every
year costly medicinegs worth of lakhs
of rupees are being received by Indian

Red Cross Society from foreign donors
or from sister societies; and

(b) is it a fact that thre is great
shortage of costly medicines and such
medicines of foreign make are being
destroyed by Indian Red Cross Socie-
ty as it could not utilise the same
within the expiry period?

VAISAKHA 2, 1904 (SAKA)

Oral Answers 10

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) and (b). The
Indian Red Cross has received con-
signments of essential drugs from
sister  Societies abroad and other
foreign donors generally on occasions
of major calamities. At times, short-
ages of specific brands of some essen-
tial drugs have been reported f{rom
different places in the country. How-
ever, in several of these cases equival-
ent products are available. No costly
medicine has been destroyed by the
Indian Red Cross Society. Certain
vaccines could not be utilised because
the stocks were received when only
one month of shelf life was left gnd
some quantity was returned from the
field unutilised after the expiry date.
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): The first question

L}

**Not recorded,
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which the hon. Member has asked,
has nothing to do with the medicines
that are destroyed, or should be des-
troyed. 1 have nothing to say about
it.

About the second gquestion, we have
said that some medicines should have
been destroyed gfter the expiry dates.
And in 1979, in the case of a medicine
that is TABR, out of 65,750 does which
arrived in October, 1978 bearing tihe
expiry date of November 1978, 19,750
doses~could not be utilized because
any medicine of this 1ype is to be uti-
lised before the expiry date. And if,
out of the shelf life of this medicine,
only one month was left when the
consignment arrived in this country,
naturally it could not be ulilized.
Unde~ these circumstances, such medi-
cines are to be destiroyed.

W tew Py s i,
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SHRI B. SHANKARANAND: Natu-
rally., a medicine or a vaccine which
does not bear an expiry date on its
vials cannot be utilized, unless its
efficiency is tested,

SHRI B. SHANKARANAND: The
hon. Member is under the impression
that the moment the consignment
vomes the very sime consignment can
be immediately despatched. Despatch-
ing of consignmentis of medicines de-
pends on the requirements and the de-

APRIL 22, 1982
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tails of requiremenis of each State,
and the areas affecled by the cala-
mity. It cannot be done as the hon.
Member thinks.

WIEEY Fo AT ;T wES A waT-
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SHRI B. SHANKARANAND: The
hon. member has not confined to the
main question, It refers to the ques-
tion of medicines received by the Red
Cross Sopriety and despaiched to the
States concerned.
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SHRI B. SHANKARANAND: I have

no information as to the receipt -of
something which concerns the family
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planning programme of this country
whizh has been received by the Red
Cross Society. So, on this part of lhe
question, I cannot answer. As regards
the discrimination which they allege
io be existing in various health cen-
tres of the country, if the hon. mem-
ber brings to my notice any <uch
discrimination has been committed, I
shall severely take action.
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SHRI B. SHANKARANAND: To
maintain a refrigerator in ils effective
functioning, we neeg electricity and
power;, wilhout it, we cannol run any
refrigeralor, So, under these circum-
stances, there are cases where certain
medijcines which could not be used go
beyond the expiry dale.
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Safely Monitoring Teams

*327. SHRI BALKRISHNA WAS-
NIK: Will the Minister of RAILWAY
be pleased {o slate:

(a) whether Government havg ap-
pointied two Safety Monitoring Teams
1o suggest safety measures;

(b) when thesé‘safety tearps were
set up;

(¢) the number of divisions toured
by them;

(d) whether they have suggested
any safely measures so far;

Oral Answers 14

(e) the salient features thereof; and

{fy the extent to which these safely
measures have been implemented.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (f). A statement is
laid on the Table of the Sabha.

STATEMENT

(a) Two High Level Safety Moni-
toring Teams of railway officers have
been appointed tfo monitor adherence
te the safely provisions on Railways.

{b) These teams were constituted

on 2.2.82.
(¢) 41 (Foriy Four),

(d) to (f). The main thrust of the
functioning of these teams is to ensure
that measures to improve safety cen-
ciousness amongst railway staff and
officers are ensured. For this, the
teams are carrying oul extensive ins-
pections of  stations, yards, track,
bridges. loco sheds, signalling installa-
tions. The teams are discussing their
observations with the local staff and
officers to ensure immediate rectifica-
tion of the lacunae and deficiencies
which come to their notice.

SHRI BALKRISHNA WASNIK:
Can the hon. Minister tell us the
composition of these teams and whe-
ther the resulls of the suggestinns
made by the teams are satisfactory
so far?

SHRI MALLIKARJUN: Two High
Powered Safety Monitoring Teams
have been constituled recently in the
month of February and the composi-
tion of them is that they consist of
senior gdministrative officers from va-
rious disciplines like mechanical engi-
neering, civil engineering, signalling
and {elecommunication and operation.
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ana operation and from all these dis-
ciplines they constitute, senior admi-
nistrative officers, and these teams
have been going round in order to sec
the safely consciousness and to pre-
vent accidents particularly as has
been emphasised in this august House
by the Minister for Raiiways zrd we
ore all concernn:l about it. Anr ug far
as their suggesliong are concerned,
thev have visitad about 44 divisiens
¢ they made veriaus 1usnegiliors of
slations, yards, marshalling yards,
signalling and tele-communication sys-
e and so on an.t so forth. Ultimata-
ly they have made certain observa-
tions and also given certain sugges-
tions in regard to Mechanical Engi-
neering and Civil Engineering and the
other disciplines.

Now, some of the suggestions given
by this high-powered safety team arc
under consideration which will be
immediately taken up and about some
of the recommendations, in regard
even to the Directorate of Establish-
menl and so on and so forth, instruc-
tions have also been given and the
Government is very much concerned
about the prevention, gcocurrence and
recurrence of accidents.

SHRI BALKRISHNA WASNIK:
One of the reasons for accidents in
the Railways is human failure. May I
know whether in their recommenda-
tions they have made suggestions on
this aspect?

SHRI MALLIKARJUN: It is true
that human failure ig the biggest
cause so far as Railway accidents are
concerned. The observations which
have been made by the Team are, first
{0 finalise the accident inquiries and
then to see why disciplinary action
against the staff cannot be laken and
the edaquacy of punishments so far
as the staff are concerned; and in res-
pect of other matters also in addition
to the operational matters, they have
mnde observations, :

APRIL 22, 1982
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THE MINISTER OF RAILWAYS
(SHRI P. C. SETHI): We have actual-
ly now separated the Directorate of
Safety and Coaching and now there™
are lwo separate Directors, one for
safety and another for Coaching.
Similarly, this will go right up to the
divisional level and we will have =
separate safety officer. 'I:here is To
dearth of officers and manpower in
the Railwavs and therefore even with
the present sfaff itsel?f the suggestions
given by the Safety Team can be gone
inlo and they are being gone into and
we are looking into them; and where-
ever latunge have been found—in
their first visit they have pointed out
lacunae and in the next round they
will avaluate and do the evaluation _
of the various divistons and this ‘s
the whole thinking.

DR. SUBRAMANIAM SWAMY: It
is a matter of credit to Mr. Sethi that
since he took over there have been
fewer accidents, I hope there is no
accident today! The ‘other Ministers
algo share the credit.

st oo W AT Fm ubemre
Y Y EF @ T E !
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, SHIV SHANKAR): What

an ynpious wish!
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DR. SUBRAMANIAM SWAMY: Un-
pious? I give g compliment and they
throw it back at me, Anyway, I with-
draw my remark. But, Sir, I would
like.... {(Interruptions)

MR. SPEAKER: That is not a 1re-
mark. That js a compliment.

DR. SUBRAMANIAM SWAMY:
Yes, Sir. I paid 3 compliment. But
they do not understand a compliment.
They think that we must attack them
all the time. Onlv then they feel
happy. (Interruptions)

SHANKAR: You
be an accident

SHRT P. SHIV
said, there may not
today! (Interruptions)

DR. SUBRAMANIAM SWAMY:
But if there is an accident today, it
will be embarrassing tomorrow. (In-
terruptions)

1 want to bring to the Minister’s
notice, that we had seen press reports
earlier about this  Safety Team.
But we find that in the Bombay tu-
burban service. there has been no
such survey. No survey was conduct-
ed, and in facl, this is where 31l the
terrible accidents have taken place
in that region. I want to know whe-
ther special attention will be paid to
the suburban commuler traffic as far
as safety is concerned.

MR. SPEAKER: Why should a pre-
ferential treatment be given to Bom-
bay?

SHR P. C. SETHI: Recently, I
visited the Bombay suburban traffic;
and I had detailed discussions with
the hon. Member there. And what-
ever deficiencies we have fyund, those
would certainly bc looked jnto, We
would try to improve the suburban
railway service.

SHRI KAMAL NATH: We have
heard for the last two years many a
time in this House as well as in the
Ppress that teams have gone to evalu-

VAISAKHA 2, 1904 (SAKA)

bral Answers 18

ate safety and suggest measures of
safety. But the composition of these
teams has consisted many times, what
I am told, of peopie, who have no
knowlecge of operations. If 12 peo-
ple have 1¢ go, they have picked up
12 people on a lotftary basis rather
than trying to evaluate that these
people have some knowledge of opera-
tions.

MFE. SPEAKER: Have you rot
heard that ignorance is bliss?

SHRI KAMAL NATH: I know, Sir,
but it is this bliss that I am talking
about.

The net result has been thal the
more number of {eams which have
gone in the last two years, there have
been more gaccidents, Maybe it is a
good idea stopping sending these
teams.

Anyway. these teams have come
back with certain suggestions., I hope
and presume that they are good sug-
gestions and the Minister has stated
that they are being considered and
will be implemented. Despite the
suggestions, implementation does not
take place. What special steps sre
being taken to implement those sug-
gestions which have been accepted by
the Government? How will the im-
plementation of these be monitored?
Are steps being considered for that so
that they are really, truly and posi-
tively implemented?

SHRI P. C. SETHI: These teams ‘vere
constituted only on 2nd of February,
1982. Therefore, there is no question
of these teams going round for the last
two years. (Interruptions)

MR. SPEAKER: Can it
retrospective effect?

not have

DR. SUBRAMANIAM SWAMY: He

should take Mr. Kamal Nath's expertise
becaus= he knows how to get accidents,

SHRI SOMNATH CHATTERJEE:
Very upto the mark with Railways.
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SHRI P. C. SETHI: It is not as if
they have taken the people on lottery
basis. Senior officers from transporta-
lion, tele-communication, engineering,
mechanical engineering, signalling. ..

SHRI KAMAL NATH: Not catering?

SHRI P. C. SETHI: Catering does
not come in the area of accidents.

SHRI KAMAL NATH: People have
.Bone from the Catering also.

SHRI P. C. SETHI: People have b=en
‘taken from important disciplines.

As far as the recommendations of
‘these teams are concernel, they are
being monitored at the General Mana-
ger's Icsel and at the same tlime, we
are having regular meetings in the
Eourd with these teams. I have ualsn
‘bean visiting various zones to meet
these teams, to go into the vecom-
mendations given by them, I can as-
sure the hon. Members that we wou.d
certainly like to implement these sug-
-gestion which we have accepted.

o
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THE MINISTER OF STATE IN I'HE
MINISTRY OF RAILWAYS (SHRI
C. K JAFFER SHARIEF): The jues-
tion does not arise out of the main
question.

Y G 92 gui
¥31d A8T FTET |

FLOeT TGEY,

SwR VAW : IS & G5Tw 0
g1 31 AT |

%Y G AT TN SIE S/ A I

1 i Q”' | .

SHRI C. K. JAFFER SHARIEF : The
guesiion does not arisz ocut of the nain
guestion.
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Indians in Burmese jail

#823. SHRI RAJESH KUMAR
SINGH:

SHRI CHINTAMANI JENA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(s) whether it is a fact that ihere
are a number of Indians in Burmese
jails;

(b) if so, the numter of such Indians

and since when they are in Burmese
jails: and

(c) the steps Government have taken
to secure the release of Indians detain-
ad in Burmese jaiis and to ensure pro-
tection of the interest of the Indian
community in that country?
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THE MINISTER FOR PETROLEUM,
CHEMICALS AND FERTILIZERS
{(SHRI P. SHIV SHANKAR): {a) and
{b). As per the latest information avail-
able with Government, there are 130
Indians in various Burmese Jails at
present. A statemant giving break-up
is attached. Approximately 1530 of ithe

’persons detained are held on chargzes
connected with illegal immigration int»
or il.egal stay in Burma.

(¢) The matter of their expeditious
trial and release on the expiry of their
prison terms has been regularly and
vigorously taken up with the Burmese
authorities at various levels from
lime to fime. As a result of our per-
sisient efforts, 34 Indians were released
during the last year alone. Our

» Embassy in Rangoon has been advised
to continue their efforts and to persu-

o 2dc the Burmese authorities to adopt

! a humanitarian approach while imple-
menting their regulatory measures.

Statement

Year of Arrest Numbar
1965 1
1970 1
1972 1
1973 3
1974 1
Y1975 47
| 1976 31
1877 i
1978 37
1979 3
1980 16
1981 5
1982 PA

‘ Total 160 ‘

o

ft iy v feg o suw wgd-
T, 160 www sw w1 B P

I a2 g 1 T SER ¥ qe-
TR &1 Iw1 £ ¥ 300 AT S A% g
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=18 g

HY HWE St ¥ aamr §
“Apnroximately 150 of the persons
detained are held on charges con-

nected with  ill=gal immigration of
ilegal stay in Burma.”

%
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SHRI P. SHIV SHANKAR: In the
answer I have given the figure approxi-
mately as 150 persons. ] have noi given
the exact figure as 150. The position
is that out of a tolal of 160 persons,
30 persons are dstained uncA ine
Foreign Regisiration Act for not being
in possession of documenis or for the
default in pavment of the annuai stav
permit fees, 118 are detained for illegal
eniry into Burma through the land
rywut2 and 12 are delained for some
c-iminal or civil ofences. That makes
a total of 160 persons.

My hon friend asked how many
vases have Dbeen settled. or are likely
to bv settled. 1 must submit that be-
cause of the effortg that have heen
mm ade by our Mission in Burma, rough-
Iy about 40 persons out of these 160
are likely to be re'eased within the
next two or three months,

£ T wATT Y6 sremar Wgied,
=T TAT 0FN qfEm & =T 9
FEel % Bey o7 | | femmw T’
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SHRI P. SHIV SHANKAR: I must
say that a lot of consular assistance
15 being given to this tyvpe of peopls.
Cur officials also visit {he jails, parti-
crlarly in Rangoon. But in the far-
thung areas, like Mandalay. it is Jdiffi-
cult because of the lack of communi-
eation. They try {o go and visit ‘them
and give them a moral boosling. One
sspect which has to be taken into con-
sideration is that, if they were all
indian citizens, then, necessarily all
action is bound to be taken in nrder
o safeguard the interests of our citi-
wens., Bui, many of these people, »no
are there. are of Indian origin «nd
aome of them are settled there for a
ong time

About those who are the Indian ~iti-
#zens, and who go straight from the
border because after all it is nne
thousand mile border, all care is taken
in respect of such type of people of
Indian origin and Indian citizens.

SHRI SONTOSH MOHAN DEV: Sir,
the base of the Manipur People's
Likeration Army which is creating
secessionist movement. is in Burma
and Mr. Bisweshwar Singh, who has
heen arrested, hag confessed it in his
statement In view of this, may I
know whether any of these PLA peo-
ple have been arrested there and
whether the Government of India is
trying to get them back here,

SHRI P. SHIV SHANKAR: I think,
I am not sure ahout many of the
PLAs being arrested. The queslion
raised originally wag with respect to
the persons in jail already. So, 1 an-
swered with reference to that,
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SHRI SONTOSH MOHAN DEV: My
question is whether any PLAs have
been arrested there. They are also
Indjan citizens.

SHRI P. SHIV SHANKAR: That is
perfectly all right. I have said that
from the break-up that I have given,
there do not appear to be any PLAs .
at all because I have already said that
there are 30 of the persons who are
without any document, 108 of the per-
song who trespassed into their territory
and only 12 of the persons who zom-
mitted civil and criminal offences,
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Introduction of Computers in Railways

+
*g29, SHRI H. N. NANJE GOWDA:

SHRI KRISHNA KUMAR
GOYAL:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Institute of Rail- ,
way Signal & Telecommunication En-

gineers had held a& symposium at
Madras and suggested to Government
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that a time has come that the question
of introducing computers in handling
the reservation work, wagon
and movement work
‘Government for better efficiency in the
railways;

’ (b) it so, what is the reaction of
the railway engineers about the issue:
and

{(c) what is Government’'s reaction
on this issue and when a decision will
be taken in this regard?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHR] MALLIK-

» . ARJUN): (a) The matter of introduc-

ing computers in various fields jn the

Railways was generally discussed in a

» syvmposium of the Institute held at

Madras on 27th and 28th March, 1282.

(b) and (c). The need for a com-
puterised system for passenger reser-
vations and freight operationg control
has aiready been recognised and ac-
cepted by the Railway Board. A pilot
study team for freight operations
management system has been set up on
the Northern Railway. A conceptual
scheme is also being prepared for com-
puterisation of passenger reservations
in Delhj area.

SHRI H. N. NANJE GOWDA: Sir.

y based on the views expressed at ihe
Symposium at Madras, I would like
to know whether the Instituie have
recommended anything
about this matter. If so, what are the
specific recommendations the Institute
have submitted to the Government and
what are the reactions of the Govern-
ment regarding the same?

Sir, the Minister has stated that a
pilot Study Team has been set up.

What is the experience of this Team
and whether they have also submitted

any report—interim or final, I do not
know—and what are the detgils?

SHRI MALLIKARJUN: Sir, so far as
the Institute ot Railway Signal & 'Tele-

VAISAKHA 2, 1904 (SAKA)

—

control
be decided by

specificaly

Oral Answers 26

communication Engineers’ meeting at
Madras is concerned, there was no
resolution passed, but an expression
was made that it is high time that the
Railways had gone in for compulerisa-
tion in order to control the reservation
and also the freight traffic. Otherwise
apart from that, the system of com-
puterisation in Railways has long heen
the subject of discussion before the
Railway Ministry and also before osther
concerned Minisiries like the Ministry
of Electronics.

Sir, recently, last year, even a high
level composite Team has been con-
stituted drawing experts from the De-
partment of Atomic Energy and De-
partment of E.ectronics and from
Railways. This Team has also bezn
deputed to go round abroad to find
out the proven capability of the ore-
sent computerisation. And the Team
has come, the report has to be sub-
mitted. However, the Railways are
keen to go in for computerisation.

SHRI H. N. NANJE GOWDA: &5ir,
not only the Centire should be leen,
but they must act., The question is
whether they have drawn up a plan
of action for the implementation of
the system. If so, by what time they
will succeed in implementing the
scheme in the country.

SHRI MALLIKARJUN: Sir, ‘scheme’
means we are prepared to act, ani
‘act’ means we have got some reaction
—reacting to the process of planning,
to the point of reality as such.

It is the question of huge invest-
ment. However, because of the ai-
vancement in science and {echnalogy..

SHRI H. N. NANJE GOWDA- What
is the estimated cost?

SHRI MALLIKARJUN: It is ~bhont
Rs. 200 crores for hardware and soft-
ware. But however that is a secondary
phenomenon. The primary one is the
report which will be submitted by the
Committee. The Members of the
Committee have gone abroad. On Jhair
giving suggestions, these will be cub-
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jected to discussion with the minisiry
concerned. Ultimate.y it will be de-
cided which one suits the Indian sy<-
tem rerfectly. Then they will make a
study of it. Ultimately the final thing
will come up. However, it is not th*
easy that we will be able {o compute-
rise in the Indian Railways. It may
take about ten years or so.

DR. VASANT KUMAR PANDIT:
The hon. Minister has already reacted
and acted and assured. Wiil he ‘el
us what is the approximate assess-
ment of the cost of fourth generation
computerisation which is likely to be
spread over the Sixth Plan period? Is
it a fact that while negotiating for
loan with the World Bank as also
with the other foreign institutions and
IMF Iboan ihere is a condition ihat
Railways should undertake fourth
generation computerisation, without
which the loan should not be taken.
What is the reaction oif the Govern-
ment thereupon®

SHRI MALLIKARJUN: I have al-
ready informed about the approximate
cost. It is about Rs. 200 crores or so.
This will be distributed for hardware.
software and like that. The overall
application of the comnputerisation is
the feed back so far as freight opera-
tion and the movement of wagons u#re
concerned. Now for certain reasons
wagons are held up and we are not
getting the feed back We will have
to get complete Lknowledge of {he
operational system and also reserva-
tion. So far as the World Bank re-
fererice is concerned, there is, as such
ne compulsion or condilion which has
been imposed by the World Bank for
computerisation. But, however, last
vear there was a meeiing wilth the
World Bank. &till we are taking un
the matter at different levels. The .1-
vancement of the Wor.d Bank Ison
or from any other source does not
come into the picture at this stage.

SHRI SAMAR MUKHERJEE: This
issue of loan by the World Bank has

been discussed here. One of the ~no-
ditions is that IBM compuler fourih
generativn will be introduced. I want
to know what will be the impact of
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introduction of this fourth generation
computerisation on the employment
potentiality or the existing employ-
men{ strength?

SHRI MALLIKARJUN: Within a
decade the very productivity of ihe
Railways will alsn augment as per the °
Plan proposals. I do not agree to the
poinl of misconception that it is going
to effect the employees. It will not
effect the employees. It is the ques-
tion of feed back. We will have some
standard. When some wagons have
been held up, who has to work on if.
who has to repair them and who has
to maintain them? They have to 5o
back to the workshop. The only thing
is that I will get first hand informa-

tion in such a way that I will be~ "

promptly acling so that things are
rectified and utilised. It is a miscon-
ception that it will in any way offeci
the employees of the Indian Railwas.

ara’rta"'rra gsﬁ‘tmaﬁraﬁ‘w
T E

Tapering Down of Production in C.L.\V,

*830. SHRI SATYASADHAN
CHAKRABORTY:

SHRI SUDHIR GIRI:

will the Minister of RAILWAYS te
pleased to state:

(a) whether Government have rc-
ceived recently representation against
the Government's decision of tapering
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down of production in Chittaranjan
Locomotive Works:

(b) if so, the salient poinis raised
therein;

(c) steps taken by
thereon; and

Government

(d) if no steps have been taken, ihe
reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAVYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIXK-
ARJUN): (a) to (d) A statement is
laid on th. table of the House

Statement

{(a) and. (b) Yes Sir, concern has
- -been expressed at the tapering down
of locomotives production programme
at Chittaranjan Locomotive Works end
consejuent idling of capacitly.

(c) Sleps have been taken to diver-
sify the activities of Chittaranjan Loc)
motive YWorks by undertaking heavy
repairs 3¢ heavily damaged electric
locomoti:2g and increasing manufac-
ture of spare parts for more efficient
maintenirnice of locomotives. Planning
Commissinn has also been requested
to enhante the Sixth Plan allocation
for roding stock.

(d) Dues not arise.

" SHRI SATYASADHAN CHAKRA-
BORTY: Sir, I have the statement with
me. Thr Question was, as vou know.
whether Jovernment have received
recently representalions against 1ihe
Goveramrent's decision of tapering
down of production in Chittaranjan
Locomotiv e Works., In the answer, he
said, ‘Yes., And then, the Minister
has said, concern has been expressed
and he Hkas also spoken about what
will hapynn to the idle capacity.

But you have admitted that the pro-
duction hags been tapered down. Now
the questilon is, during the Budget
Speech, the hon. Minister has said that
because o! electrification, there will Le
need for more locomotives. In this
year, you. deciared that more locomo-
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tives will be necessary. But then, you
instruct the Chittaranjan Locomolive
Works to reduce the production of
locomotives. If there is a need [or
increasing the production, as you have
said it because of the expansion and
electrificalion, why has this tapering
down of production in C.L.W. heen
done”?

THE MINISTER OF RAILWAYS
(SHRI P. C. SETHI): It is a fact that
the Chittaranjan Locomotive Works'
capacitv is to manufacture 300 locos
in 3 vears. But in terms of what the
Planning Commis:sion has allocaled to
us. we wouid be able to get from them
only 204. To that extent, 98 will Le
less. The capacity of D.LLW. Banaras
ig 420 in 3 years and we would ke apl=
to get 272 only. With the resuylt, there
would be 148 locos less. The fotal
number of locos which will be less
then, is 244. That is why, we have
approached the Planning Commissicn
to give us immediately Rs. 400 crores
and we have asked that during the
mid-term Plan Appraisal, a sum of
Rs. 1700 crores be provided to us in
order to cater to our immediate needs
for keeping the Raiiways going, at the
present standard.

SHRI SATYASADHAN CHAKRA-
BORTY: Sir. you will notice, this is a
very important question. Every day
when we ask Questions, the normal
replay most of the Questions which
comes from the Minister is, no alloca-
tion in the Sixth Five Year Plan is
made. And then, if they do not aila-
cate funds, they cannot do anything.
When the Sixth Five Year Pian was
formulated, we could not discuss it.
Then, what is the position of Parlia-
ment? Money is allocated by the
Planning Commission ag you say, and
discussions fake place with your Minis-
try. But when we ask Questions, you
say, since money has not been allocat-
ed. we cannot do anything. Now, what
is the position of Parliament? What
is the use of asking Questions then?
If you cannot answer the Questions. if
you cannot say why you are going to
reduce it, and if you are not in 2
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position {o get funds when we just
cannot discuss even the Plan itsell,
what is the use?

Even when I raised the Question of
DPeiro Chemicalg in Haldia, the answer
came that in the Sixth Five Year Planu
there wag no fund.

SHRI SONTOSH MOHAN DEV: 1s
it an election speech?

SHRI SATYASADHAN CHAKRA-
BORTY: This is not an electiion speech.
You will have enough of it.

This is an important thing. There
is a fact before me tha! in Chittaranjan
Locomotive Works, the production of
armatures has been stopped. Previous-
1y, this factory was used to produce
armatures. Now, you are bringing the
armatures from Rodomax, Why is it
s0? The thing which you used to
produce in your faclory you are not
producing now. You have stopped
production and you are bringing from
outside. So, when you say that this
is the year of productivity, when vou
say that you are going to increase the
railway eleciric traction....(Interrup-
tion). Nobody can save this party, it is
going to collapse. Now, my specific
question is, why this order of armature
is coming from the Rodomax? Is it
because of the fact that one of sour
officers is now with the Rodomax, leav-
ing your job? How are vou going 1o
increase the electric fraction without
Increasing the production of electric
lecomotives?,

SHRI 1. C. SETHI; We have receiv-
ed a coramunication, in this connec-
tion, from the hon. Member, Mr, Samar
Mukherjee, also where he has said
that the uervice conditions of the staf
will be affected: there will be squeeze
in the einployment potential and there
will be sgueeze in the production of
ancillary industries which the hon.
Member, Mr. Chakraborty is now re-
ferring (. It is not that we would
not he able to take up the Production
of these locos in time ang in future
also. That is why we have approached
ihe Planning Commission and we are
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confined that we will get immediataly
at least Rs. 200 crores and that will
suffice us to meet the demand of locos,
as far as their production is concerned.
Therefore, there is no question of any
retrenchment of the staff and we will
be able to take up an extra produc-
tion as soon as by the end of this
month or beginning of next month we
get the allotted amount.

SHRI SOMNATH CHATTERJLE:
The hon. Minister has {ried to make
a good exercise of avoiding a direct
answer fo lhe question. The reason
why there is tapering down of produc-
tion is not very clear to me unless it
is for lack of finance. If it is for lack
of finance one can understand. Lot
him say so. But in the answer whnat
he says is, there is lapering down of
production and there is consequent
idling of capacity, but the organisation
are trving “to diversify the activiti¢s
of Chittaranjan I.ocomotive Works by
underiaking heavy repairs of heavily
damaged electric locomotives and 1-
creasing manufacture of spareparts for
more efficient maintenance of locomo-
tives”,

How do these two positions stand
together I fail to understand. There-
fore, I would like the hon. Minister 1o
tell us whether by reason of financial
inadequacy, they are tapering down
production, to use the phrase used in
the answer, If there is lack of finance
how are they trving to diversify the
activities in olher spheres? Let us,
therefore, know what is the correci
position, when this decision of taperivg
down of production was taken, what
were the reasons which prampted them
o do that when they expect the
money {c come and when they would
revive the preduction.

SHRI MALLIKARJUN: What the
hon. Member has mentioned is true.
In the Sixth Plan pericd, the targeted
production of locomotives ig 780 Tfor
railway's requirement both in Chittar-
anjan and also in DLW.,..

SHRI SOMNATH CHATTERJEE:
Your Minister said 720, not 780.
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SHRI MALLIKARJUN: 1t is subject
io Correction.. What the hon. Member
has mentioned is correct that it is be-
cause of lack of finance and it is re-
cause of the allocation of the Planning
Commission in the Sixth Pian as &
whole. The installed capacity of CLW
is 100 locomotives per year whereas
the installed capacity of DLW is 140
locomotives per year, That js because
aof the targeted production which is
going to come up within the Sixth
Plan period, which is 780 locomotives
for railway’s requirements. Some capa-
city is lying idle. The additional
capacity ig lying idle. The additional
capacity means both the production
units have got the capacity to produce
about.. .,

SHRI SOMNATH CHATTERJEE: It
is & quesiion of tapering down produc-
tion.

What are we to understand by this?

SHRI MALLIKARJUN: As has al-
readv been informed by the Hon.
Minister, tapering down production is
due to want of funds. There is also
damage to some of the electrical loco-
motives to a greater extent there is
need to repai~ them, and also to pro-
duce spare parts without iaking ‘h=m
from cutside.

At the same itime, we like to adhere
to the targeted figure of the Sixth Five
Year Plan.

So far as getting work from the
stafl is concerned, we are getting work
from the staff on lthe basjs of their
ability, as the Hon. Member has al-
ready been informed and, therefore,
work will in no way be affected.

WRITTEN ANSWERS TO QUESTIONS

Free Education to Girls at All Stages

*821. SHR] ANANTHA RAMULU
MALLU: Will the Minister of KDUCA-
TION be pleased t, state:

(a) whether there is any proposal
under consideration of Government to

678L.5-—2
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make the education of the girls free at
all stages in the country;

(b) if so, what are the details there-
of; and

(e) if not, what are the reasons
therefor?

THE MINISTER OF STATE OF THR
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) No,
Sir.

(b) Does not arise.

(¢) Providing free educationr for all
children ypto the age of 14 years, that
is, in classes I—VII], is a resnonsibility
enjoined upon the State under Article
45 of the Constitution. Accordingly,
girls’ education ig free in primary and
middle stages in all States and Union
Territories. A majority of the States
and Uniop Territories have also made
education fee for girls at the secondary

stage, Nearly hall of them have made
it free at the senior secondary staga
also.

Diesel training to untrained Running
staft

#822. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
RAILWAYS be pleased to, state:

(a) whether there is any demand
before Government for providing diesel
training to 3zll yntrained running staft
of the Pualghat Division of Southen
Railway in view of the complete die-
selisation: of the Division: and

(b) if' so, details of the action. taken
on the demand?

THE MINISTER OF RAILWAYS
(SHRI P, C. SETHI: (a) and (b). Pre~-
sently Palghat Division has not been
completely dieselised, which no doubt
is taking place progressively, Simul-
taneously, re-training of steam loco-
personnel for diesel gperations is tak~
ing place witp, forward planning.
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‘With periodical reviews of staff
Yikely to be rendered surplus on the
steam loco side, and according to seni-
ority, re-trainig ig arranged 692
Running staff of the Division have
undergone Deisel training, and 594
awho are yet to undergo such training
will be put through the same according
10 seniority.

WGuidelines to Determine Quantum of
Grants to Universities

*823. SHRI M. RAMANNA RAL
‘Will the Minister of EDUCATION b
Ppleased to state:

i1{a) are there any guidelines to deter-
snine the quantum of grants to various
Universities; and

(b) if so, what are the guidelines
#followed by the University Grants
Commission in this regard?

"THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE ANpD SOCIAL. WELFARE
{SHRIMATI SHEILA KAUL): {(a) and
(b). The University Grants Commis-
-sion has formulated guidelines for ihe
Universities to prepare their proposais
for development grants during the
‘SIxth Plan, These guidelines indicate
{the types and nature of the program-
es to be undertaken, the criteria to
be followed in defermining the levels
«of support to be provided, the paitern
of assistance for various items of ex-
penditure, etc. A printed copy- of
‘these guidelines is gavailable jn the
Parliament Library. Soma details ot
these guidelines have also been given
‘in the Annual Report of the U.G.C. for
1980-81, which is also available in the
Parliament Library,

Officer-Staff Ratio in Mechnical Engi-
neering Depariment of Railways

*824. SHRI V. KISHORE CHANDRA
S. DEO: Will the Minister of RAIL-
“‘WAYS be pleased to state:

(a) whether 35 per cent of the rail-
ways’ working expenses pertain to the
Mchanical Engineering Department;
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de

(b) whether 35 per cent of the staff
of the Railways ijs controlled by ithe
Mechanical Engineering Department;

(c) whether over 40 per cent of the
Capital-at-Charge of the Railways is
the responsibility of the Mechanical
Engineering Depariment;

(d) if so, whether the officer-staft
ralio of the Mechanical Engineering
Department is approximately 1:550 a9
compared t0 approximately 1:250 forn
the other department. and

(e) if so, what steps are being faken
by him to remove this imbalance?

THE MINISTER OF RAILWAYS
(SHRI P. C. SETHI): (a) to (d). The
Working expenses pertaining tof Mecha-
nical Department form abouf 50 per
cent of the total working expenses of
the Railways. The Mechanical Depart-
men¢ also controls 32 per cent of the
staff of ths Railways and is responsible
for approximately 40 per cent of the
Capital-at-Charge. The officer to gtafl
ratio is 1:432 for the Mechanical Engi-
neering Department against 1:106 fer
the other Departments of the Rail-
WwWays,

The ratio of officers to stafl in the
Aechanical Engineering Depariment
has been gradually jmproving fromn
1:320 in 1978 to 1:430 in 1979 and in
1981 was 1:432. Efforts will continue
to be made in this direction put those
will necessarily have to be over an
extended period.
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Repatriation of Indians from Gulf
Countries

*833. SHRI V. S. VIJAYARAGHA-

VAN: WU thy Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) hOw many Indian nationals have
been, repatriated tp India from the
gulf countrieg at Government expense

Quring the last ong year;
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(b) how mueh amount has been
spent by the Government in this re-

gard; and

(¢) what steps are being taken to
remedy the situation?

THE MINISTER OF PETROLEUM.,
CHEMICALS AND FERTILIZERS
(SHRIL P. SHIV SHANKAR): (a) 49.

(b) Rs, 1,62,313, 51.

This amount is however, recovenable
from the repatria and Rs. 1,36,601.98
has aleady been recovered.

{¢) The problem is not a seriocus one,
taking into account that several lakhs
of Indian Passport holders are, at
present working in the ‘Gulf Countries.

However, it may be added that
prompt action is taken by Government
to assist Indian destitutes when neces-

sary,

Similarly, the prorvedure regarding
recoveries in India has galsp been
streamlined and the repatriation char-
Bes are recovered with the help of Stal~
Governmments.

Contribution of Government to Capi-
tal Funds of State Transport Under-
takingsg

*834. SHRI CHINGWANG KON-
YAK: Will the Minister of RAILWAYS
be pleased to lay a statement
showing:

(a) what is the present contribution
of the Union Government to Capital
funds of State Transport Undertakings;
and

(b) delails thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The contribution of the:
Central Government to the State Road
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Transport Corporations ag en 31-3-82
is Rs. 14,311.55 lakhs,

(b) The Corporation-wise details are
as follows:—

P

Cumulative

‘State Road Transport investment

Corporation 3:;3-(:;8 .

{Rs. in lakhs)
1. Andhra Pradesh 2527.00
2. Assam . . . 390.91
3. Bihar . . g12.80
4. Gujarat 2747.21
5. Karnataka . . . 756.21
6. Kerala . . . 995%.67
7. Maharashtra . 126g.00
8. Madhya Pradesh 1076.57
g. North Bengal . . 270.01
10, Himachal Pradesh . 432.57
11. Pepsu . . . 477.62
12. Orissa . . . 199.67
13- Rajasthan . . . 732.50
14. Llittar Pradesh . . 1286. 20
15. Manipur . . . 176,00
16. Tripura . . . 176.61
17. Jarmmy % Kashmir . 28.00
18. Meghalaya . . . 57.00
TotaL . . 14,511.55

Check on Mushroom Growth of Univer-
Sities

*835. SHRI HARINATH MISRA:
‘Will the Minister of EDUCATION ke

Pleased to state:

(a) whether Government's attention
hag peen drawn to the news-item under
the caption “Check on mushroom
growth of Universities”, ag published
in the ‘Hindu’ dated 29 March, 1982;
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(b) whether the University ‘Grants
Commission proposes to arm itself with .
statutory powers to control the muysh-
room growth of Universities and col-
leges:

(c) whether it ig proposed to amend
the U.G.C. Act in this connection; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) Yes,
Sir.

(b) to (d) The Central Government
are examining legislative measures,
including amendments to the UGC Act,
to provide for the regulation of estab-
lishment of new Universities in the
country. Thg details of these measures
have not yet been finalised.

Alleged Misuse of Medical Termina-
tion of Pregancy Act

*836. DR, VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether the provisions of Medi-
cal Termination of Pregnancy Act,
1971 are being misused as a method
to perform illegal abortions;

(b) whether attention of the Govern-
ment hag been drawn to the reports ot
Indian Association of Obstretics and
Gynaecology and the Population ‘Coun-
cil released recently.

(c¢) whether the Seminar on Medical
Terminatin of Pregnancy held during
the 5th Annual Conference of Indian
Acaedemy of Forensic Medicines has
suggested amendments to prevent
issues of MTP Act and Rules there-
Lmder; and

(d) if so, the reacfiong of the Gov-
ernment gnd the action taken to pre-
vent {llega] abortions and high percen-
tage of deaths of young girls?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SI{AN-
KARANAND): (a) No, Sir.
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~ (b) Yes, Sir.

(c) One of the papers presented in
the Seminar suggested certain amend-
ments to the Medical Termination of
Pregnancy Act, 1971,

(d) Steps have been takep by way of
increasing the facilities and availabili-
ty of trained manpower to attend to
abortion services under the purview
of the M.T.P. Act, 1971. Availability
facilities of such safe, hygienic and
legal abortion services is being made
known to the public,

Setting up Indo-Pak Joint Commission

*837. SHRI GHULAM RASOQOL
KOCHAK:
SHRI MADHAVRAQO SCIN-
DIA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether modalities for setting
up Inde-Pakistan Joint Commission
has been worked out;

(b) if so, whether any final decision
in this regard has been finalised;

(c) if so, what is its composition;
and

(d) by what time the Indo-Pak Joint

Commission is likely to be formed and
meeting held?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SIHIV SHANKAR): (a) to
(b). The details regarding the nature,
scope and time of setting up of the
Joint Commission are yet to be worked

out through consultationg between the
two Governments,
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Selection Grade for Staff Nurses Work-
ing In Government Hospitals

8099, SHRI BASUDEB ACHARYA:
Will the Minister of HEALTH AND
FAMILY WELFARE bpe pleased to
slate:

(a) whether it is a fact that staff
nurses working in Central Govern-
ment hospitals have been recommend-
ed selection grade as per third Pay
Commission Report, 1973;

(b) whether staff Nurses working in
Ceatiral Covernment hospitals have
Leen given seleclion grade since 1st
August 1976; and

(¢} if so, under which rule of Gov-
ernment they have been given selee-
tion grade?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMU-
DBEN M. JOSHI): (a) to (c¢), The
Third Pay Commission recommended
selection grade i Group C and Greup
D cadres, which were accepted by the
Government and orders were jssued
for ils implementation on the 10th
January, 1977 to the iniroduction »f
selection grade posts with effect from
l1st August, 1976.

Accordingly posts of selection grade
in the Nursing cadres of Safdarjang
Hospital and Dr. Ram Manohar Lohia
Hospital were also created. Proposals
for introduction of selection grade in
the Nursing cadres of Smt. Sucheta
Kriplani Hospital and Kalawati Saran
Children’s  Hospital are being
processed.

Functioning of Kendriy, Hindi Sans-
than

‘ .9000. SHRI A. K, ROY: Will the
Minister of EDUCATION be pleased
1o state:

(a) whether a senior officer of the
Ministry visited the Gauhati Centre of
the Kendriya Rlindi Sansthan and sub-
mitled a report about its functioning
during the last six months; and

(b) if so, facts jn details and thz
steps taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL, WELFARE
(SHRI P. K. THUNGON): (a) and (b}~
Yes, Sir, The officer concerned had.
gone to Gauhati i connection with the
Conference of Education Secretaries
and DPI's of North Easlern region
and he only availed himself of the
opportunity to visit the Centre dur-
ing his presence at Gauhati, there was.
no question submitting a report.

Special RMS Van in Trains of South+
ern Railway

9001. SHRI D. S. A, SIVAPRAKA~-
SHAM: Will the Minisizr of RAIL~
WAYS be pleased 1o state:.

(a) whether Government are gwares
ithat many trains jn Soulhern Railway
which carry mail do not have a spe—
cial RMS van {painted Red);

(b} whether it is a faet ihat in the
absence of such a special van postal
staff sorting mail are forced to occupy
passengers compartments thus putt-
ing the {ravelling public to great in-
convenience; and

(¢) what arrangements Governmenft
have made to have a special van for
Postal staff carrying Mail in trains i
the Southern Railway?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA~
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) and (c), Wherever nominaled
postal vans are available, they are
running by trains. In other cases,.
train service accommodation is ear—
marked for carriage of mall, as re-
quied by P&T authorities. Postal”
vans for Southern and other railwayss
are manufactured on demand by
Postal authorities.

4
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At present there is an available
sanction for manufacture of 58 BG
and 99° MG postal vans.

Standardisation of layouts for these
postal vans taking into account future
requirements is under joInt consi-
deration by the Ministries of Commu-
mication and Railways. Manufacture
of these postal vans will be urder-
taken after the layout are finalised
and after manufacturing the postal
vans will be allotted to all railways in-
cluding Southern Railways. The ac-
tual rate of manufacture will however
depend on availability of furds and
coach manufacturing capacity within

-the country and the requirements of

passenger coaches which will have to
be given priority,

Election to Central Counci] o Indian
Medicine

9002. SHRI CHATUKRBHUJ: Will

the Minister of HEALTH AND FA-
MILY WELFARE he pleased to state:

it is a fact that the
Central Ccuncil
was for 5 years,

(a) whether
term of the present
-of Indian Medicine
Irom 1971 ‘to 19786;

(b) whether ‘the election of Centiral
Council of Indian Medicine is pending
for the last 6 years under the provi-
sion of Central Council of Indian Me-
dicine Act, '1970;

‘(¢) whether election Trules were
notified 7 years back and returning
officers appointed but election was not
conducted;

(d) is it a fact that the Health Min-
ister assured the Parliament in 1980
that the election process for Central
Council of Indian Medicine was going
on and shortly election would be con-
ducted;

(e) if so, reason for non-fulfilment
of Minister’s assurance to the House;

() reason for withholding election
under the democratic set up for such
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important statutary institution in con-
travention of the provision of Act;
and

(8) by what time the election would
be held and completed?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) The Central Coun-

~cil of Indian Medicine is a body cor-

porate having perpetual succession,
As per Section 7(1) of the Indian
Medicine Central Council Act, 1970
the term of the President, Vice-Presi-
dents or Members of the Central
Council is five years or until their
successors are duly elected or nomi-
nated, whichever is longer.

(b) and (c). The election rules were
notified in 1975 but the Committee on
Subordinate Legislation of both Lok
Sabha and Rajya Sabha had recum-
mended certain amendments which
were finalised and notified jn Septem-
ber, 1979. No returning officers have
so far been appointed,

(d) to (f). It is a fact that it was
indicated in reply to Lok Sabha Un-
starred Question No. 3632 answered
on 10th July 1980 that the election to
the Central Council of Indian Medi-
cine are likely to be held early., The
elections could not be held due to the
fact that the State Registers of Indian
Medicine which constitute the elec-
toral rolls are not upto date and re
quire revision.

(g) The process of rectification of
the electoral rolls has to be completed
before elections are held,

Amendment to Becruitment Ruleg of
Govt, Medical Store Depot

9003. SHRI K. B. 3, MANI: Wil the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(ay whether amendment to recruit-
ment rules of Government Medical
Store Depot, Madras is under finalisa-
tion and if so, when this will be fina-
lised
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(b) among the Depot employees
which categories are eligible as per
the existing recruitment rules for the
promotion from Group ‘C' to Group
‘B’ and Group ‘B’ to Group ‘A’; and

(¢} what are the amendments pro-
\ posed to the existing recruitment rules
from Group ‘A’ to Group ‘D’ cate-
gories of staff?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (ay Yes; proposals
regarding amendment to recruitment
rules of various categories of posts in
all the Government Medical Store De-
finalisation in due
Course,

(b)Y All the calegories of employees
in dhe feeder grades with specified
length of service, as per the existing
Recruitment Rules are eligible for
promotion from Group ‘C to Group
‘B> and Group ‘B' to Group ‘A’ res-
Peclively,

(¢) As the matter is under consi-
deration it js premature to indicate
1he proposed amendments,

—.. Establishment of Natural Cure
Hospitalg

9004. SHRI HARIHAR SOREN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government has a pro-
posal for the establishment of some
natural cure hospitals in the country;

(b) if so, when those natural cure

hospitals are proposed to be establish-
ed;

(c) the places where such hospitals
will be establihed; and

(d) the progress made gp far in
this regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) to (d). There is
no proposal at present to establish
any nafure cure hospital in the coun-
try. However, there is a proposal to
establish a National Institute of Na_tu-
ropathy, which would be having a
hospital,

Unloading of Oil in Sri Lanka due to
sitting fin Calcutta and Haldia Portsy

9005. SHRI G. NARSIMHA REDDY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that because
of heavy silting in Calcutta and Hal-
dia Ports, the heavy oil tankers have
refused to come near the Port and in-
formed the Government that they will
unload in Sri Lanka wherefrom we
have to carry them in small ships;

(by if so, the estimated extra cost
that is involved in this process and
whether Paradip could be used for
the same;

(¢) whether the cost of dredging in
these two ports during the last two
years has increased substantially; and

(d) it so, the expendilure incurred,
year-wise?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Government have
no knowledge of heavy oil tankers re-
fusing to come to Calcutta and Haldia

Ports and instead proposing to un-
load the cargo at Sri Lanka. Tankers

are continuing to call at these Ports
as in the past.

(b) Does not arise.
(¢) and (d). The cost of dredging

during 1981-82 has increased mainly
due to rise in Additional D.A. The
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cost of dredging at Calcutta & Haldia
during 1980-81 and 1981-82 was  as

Angwers

under;
\
- {Rs. in lakhs)
River Channel Total
Year derdging Develop-  cost
and river ment
mainte-
nance
1980-81 . 1602.59 By9 g7 2482.56
«158:1-82 . 1718.00 gz4.00 2642.0 o0

*The figure is on the basis of the estimate
as accounts for 1g8r1-82 have noL yet been

finalised.

Sale of miscellaneous articleg at alla-
habad

9006. SHR] DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to state:

{a) whether contract for ssle¢e of
miscellaneous articles at Allahabad
Railway Stalion was crdered to be
awarded by the previous Minister in
favour of M'’s. Railway Cyiie Stand
Karamchari Shram Samvida Sankari
Samitj Ltd.,, Allahabad, for a period
of one year with effect from 24 Feb-
ruary, 1981;

(b) what are the de'ailed terms and
conditions of this contract and how
much security and Licence Fees was
fixed by Railway and depositcd by
Society;

(c) the details of fines imprsed and
realised together with other punitive
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action taken against them for commi-
tting varioug irregularities; and

(d) whether it is a fact that Society
is deliberately not paying Licence
Fees etc, in time as per agrecment
and how much amount was outstand-
ing against them till 28 February,
19827

THE DEPUTY MINISTER IN
THE MINISTRY OF RAIL-
WAYS AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MLLIKARJUN): ‘ay The con-
tract for sale of miscellaneous arti-
cles at Allah#bad Junction Railway
Station has been awarded to M/s
Railway Cycle stand Karamchari
Shram Samvida Sahkari Samiti Ltd,
Allahabad for a period of 3 years with
effect from 26-2-81 in pursuance of the

policy of the Government {o promote
cooperative movement,

(b) The contract has been awarded
under the general terms and c¢ondi-
tions for awards of miscellaneous
article contracts under licensing svs-
iem. The licence fee has been fixed as
per extant procedure and pulicy tak-
ing into consideration the size of the
station. type of the establishment,
economic viability e‘c, Rs. = 72,540/-
has been paid by the Society as licence
fee elc. for the period from 26-2-81 to
28-2-82 at the rate of Rs. 6,045/- per
month. A sum of Rs. 7.254/- has also
been paid hy lhe Society as security

deposit on 23-2-81.
(¢) The details are indicaoted be-

low: —

Month/Year Nature of irregulaties committed - Action taken
May ’8: One unauthorised vendor detected selling Fined Ru. 25/-
miscellaneous articles, -

June '81 Two unauthorised vendors detected selling Fined Rs. 40/-.
chappals etc. .

July '81 Three unauthorised vendors detected selling  Warning issued,
miscellancous articles.

Aug. '81 Two unauthorised vendom detected selling Fined Rs. 100/-,

miscellaneous articles,

4\




53 Writlen Answers VAISAKHA 2, 1904 (SAKA) Written Answers

34

Oct. '81
miscellaneous articles.
Oct. "81

misccllancous artiles.
L ]

Nov.'8: .
ccllancous goods.

—

Unauthorised vendors detected selling mis- Vendors  were

V' 4
Five unauthorised vendors detected selling Fined Rs. 500/-.

Five unauthorised vendors detected selling Five vendors were prosecuted.,

Three vendors paid fine
of Rs. 175/« cach and two
were sent to jail in de.ault
of payment.

prosccuted
under Indian Railways-
Act and the Society fined
Rs. 500/-.

{d) Does not arise, in view of the
reply to part (b) of the questicn,

Primary Renewals of Rail;

9007. PROF. MADHU DANDA-
VATE: Wil the Minister of RATL-
WAYS be pleased to state:

{a) what was the packiog of pri-
mary renewals of rails In the vear
1981-82;

{(b) what was lthe amount allocated
for primary renewals in 1981-82;

(¢} how mu-h portion of these allo-
cations was actually speni for pri-
mary renewals in 1981-82: and

{d) if the entire allocations, were
not spent for the purpose, the reasons
thereot?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Backloeg of approved
primary renewals of rafls in 1981-82
(including New Works included in
1981-82) was 4712 Kms.

{b) Total amount allacated for
track renewals both primary and se-
condary in 1981-82 was Rs, 164.95
crores (Gross).

(¢) and (d), The appropriation ac-
counts are yet to be Rnalised, It is
expected that amounts allocated will
be fully spent.

Instaliatio of Radip Therapy Machine
for Cancer

9008. SHRI K. PRADHANI: Will
the Minister of HEALTH AND FAMI.
LY WELFARE be pleased to siate:

(a) whether Government have ins-
talled new radio therapy machine for
the treatment of cancer;

~

\Sb) if so, the names of the Siates
and Union Territory hospitals where
such machines have bz2ea installed;

{c) whether such machines are im-
ported; and

{d) if so0, their cost per piece?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMAR!I KUMUD-
BEN M. JOSHI): (a) Government
provides Central assistance to the ex-
tent of Rs, 10.00 lakhs per unit to the
Stale/Union Terrifory Governments
and veluntary institutions., subject to
the satisfaction of conditions stipuleted
for the release of grant in aid for the
installation of Cobalt Therapy Units.

(b) A statement indicating the
States/Union Territory Governments
and the names of their hospitals for
which Central assislance has been re-
leased for the installatiom of Cobalt
Therapy Units, since 1974-75, is
attaced.

(e) and (d)., The machines are being
manufactured indigenously and are
also being imported, The cost of sn
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. indigenous Cobalt 860 Therapy machine

. is approximately Rs, 13.00 lakhs whlle
that of an ipported machine is appro-
ximately Rs. 22,00 lakbs. ~

Statement

. List of State/U.T, Govts./Voluntary
. institutions which have received Cen-
. tral assistance for the installation of
« Cobalt Therapy Units,
. 1974-75
Gout, of J & K for a unit at the

. SMHS-Hospital Srinagar,
. 1975-76

{Govt, of Orissa for a unit at the
' ' SCB Medical College, Cuttack,

T 1978-77
Dr. B, B, Cancer Institute, Gauhati

:+ for setting up a Unit.

* Goa Cancer Society, Panaji for gett-
. ing up a Unit.
1977-78
Banarag Hindu University, Varanasi
for getting up a Unit,

Govt. of Tamil Nadu for a unit at
* the Govt. Royapattah Hospital, Mad-

Tas,

Govt, of Bihar for a unit at the
Rajendra Medical College & Hospltal,
Ranchi.

Govt. of Kerala for a urit at the
Medical College & Hnspital, Calicul,

1978-79
Govt. of Himachal Pradesh for a

unit at the H.P, Medical Collegs,
Simla,
Govt, of Rajasthan for g unit at the
" M.G. Hospital Jodhpur.

Hanuman Prasad Poddar Samarsk
* Samiti, Gorakhpur (sponsored by the
* Govt, of U.P.) for setting up a unit.
Amala Cancer Hospital, Trichur,
Kerala for setting up a unit.
1980-81
Govt, of Karnataka for a unit at
* the Kidwaj Memorial Institute of
Oncology, Bangalore.
Govt, of Maharashtra for a unit at
* the Medical College Hospital, Nagpur.

Gorvt. of Tripura for a unit at the
Cancer Hospital, Agartala.

Govt, of Orissa for a unit at the
VSS Medical College Hospital, Burla

1981-82
Govt of Gujarat for a unit at the
Medical College, Jamnagar,

Govt, of Madhya Pradesh for a unit
at the Medical College Hoaspital,
Bhopal.

Govt of Keralg for a unit at the
Amala Cancer Hospital and Research
Institute, Trichur,

Govt. of Meghalaya for n unit at the
Civil Hospital, Shillong,

Govt. of Rajasthan for two units at
the RNT Medical College, Udsipur and
the SMS Hospitel, Jaipur,

Govt. of West Bengal for a unitl at
the Chittaranjan Cancer Hosgilal,
Calcutta,

Govt. of Maharaghtra for a unil at
the Medical College Hospital, Autapga-
bad.

Arab Sheikhg Marrying Indian Girls

9009. SHRI ARJUN SETHI: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether some cases have been
brought to the notice of Govermnment
regardig the activities of Arab Sheikhs
who purchase and marry puor Indian
girls and after taking them to the
Arab countries, throw them [n the
streets to lead a life of prostitules;

(b) if 30, the number of Buch sascs
which came io the notice of Govern-
ment during last three years, and

(c) the reaction of Governmeat in
this regard?

THE MINISTER OF PETROLEUM,
CHEMICAILS AND FCRTILIZERS
(SHRT P. SHIV SHANKAR): (a) Some
cases of Indlan women going to Arab
countrieg after their marriage to Arab
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nationals and their suhsequent ex-
ploitation had come to the notice of
the Government during 1873—75.

(b) No cases of explaitation which
led these women to the life of a pro-
stitute abroad have cume to the notice
of the Government during the Ilast
three years.

(¢) The question o'! exploitation of
young Indian girls marrying Arabs
was thoroughly discussed by the Esti-
mates Committee in  April 1981 snd
finds a place in Chapter IV of its

report,

The Government is vigilant in this
regard and has issued ijustructions to
Indian Missions abroad to interview in
depth all Arabs sponsoring Indian
wives and also to send to the Ministry
reports regarding any cases of exploi-
tation which come to their notice for
taking suitable action. The Govern-
ment has also arranged publicity
through radio and the vernacular
Press to warn the public of the dan-
gers of such marriages and has wri-
tten to the State Government; urging
them to iake stern action ogainst
unscrupulous middiemen and touts
who arrange such marriages.
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Amwunt Earmarked for Famlly -

Planning
9010. SHRI K. RAMAMURTHY:
Wil the  Minister of HEALTH

AND FAMILY WELFARE be pleased
to siate:

(a) the total] amount earmarked for
family planning for the year 1982-83
and how it is proposed to be spent;

(b) specific amount to be spefit in
rural areas for the purpose of family
planning; and

(c) figures of exp:nditure incurred’
during 1979-80, 1980-81 and 1981-82
for family planning in rural areas and i
urban areas separately year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI):(a) Rs, 245.00 crores.
Ot this, Rs, 229.61 crores will be
provided to State an. U=nion Territory
Governments as grauts-in-aild and Rs.
15.39 crores will be spent Cenirally,

(b) and (c}. A statement giving de-
tails of expenditure and its classifica-
tion in rural and urban areas is en-
closed.

Statement

Datails of Fxpenditure during 3979-80 te 1981-82 and entlqy 1982-83 on Familr Planning Programme

(Rs. in crores) °

Total Amount Amount Oiheres

Expen- spentin  spentin  Expen-

diture rural urban diture
arcas arcas

19798 « . . . 4 4 v . uB.m 59.4% 5.61 53.45 -,
1980-8) o s e 134.22@ 67.86 6.23 6o.1g -
1081-82 168.68@ 72.39 7.36 8.7 .
lwﬂ-ag a45.00* 1231.60 7-60 IIS-GO .
@Provisional, - -

*Budget provision.

**Include ex

diture on common services, central training, media research, supplies and com

Pensation for which scparate clamification into rural and urban arcas not possible.



59 Written Answers

~C.G.H.S, Polyclinic at Janakpuri, New
Delhi

9011, SHRI BHIKU RAM JAIN:
Will the Minister of HEALTH AND

FAMILY WELFARE be pleased fo
-state:

(a) whether it is g fact that Minis-

try has purchased a plot of land in

- .Janakpuri, New Delhi to consiruct a
polyclinic under C.GH.S,

M if so, whether the building plan
‘for the same has haen prepared and
got sanctioned,

(¢) the estimated cost involved,

(d) when the aclual work of con-
struction is likely to start and when
it would be completizd, and

fe) the reasons for the delay?

"THE DEPUTY MINISTER IN THE
.AUNITRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) to (e). A plot
of land has been allotted by the
D.D.A. for construction of a CGHS
dispensary at Janakpuri, but its final
poassession has not vet been handed
over to CGHS. The plan and esti-
mate for the building will be prepar-
ed and thereaMer construction work
will be taken in hand

Purchase of Machinery for improving
production Capacity

9012. SHRT THAZHAI M. MARU-
"NITHI: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether the Government Me-
dical Store Depot, Madrags has sub-
mitted a proposal to the Government
during the last 2 years to purchase
and supply imachinery to
- the production capacity of the fac-

tory pariicularly tablet and steam
Section;

(b) it so, the details thereof;

(c) action taken on the proposal re-
v teived from the above depot; and

APRIL 22, 1982
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(d) if no action has Leen taken, the
reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) and (b). No
proposal to improve the production in
sb far as the steam section of Medical
Store Depot Madras  Factory Is con-
cerned, has been  received from the
Depot. However, a proposal had been
received in April, 81 from them sug-
gesting improvement in the Tablet
Section of their Factiry with g view
to increasing the preduction from 60
lakhs tablets per month to 120 lakhs
tablets.

(c) and (d). A Working Group set
on Puhlic Ex-
penditure had recommended pruning
of the activities of the Medical Store
Depot and the same js under exami-
nation,

The proposal to  imprave the pro-
duction capacily of the Factory atlach-
ed to the Medical Store Depot Madras
can be examined furthsr only afier a
decision in principle {8 taken on the
above recommendations,

AT Pyw-dagare ure W
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- Reviseg rates of Cycle/Scooter/Car
Parkings

9014 SHRI R.L.P, VERMA: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether ratez of cycle/scooter/
car parking have been revised by the
Northern Railway Administration; if
so, details thereof;

{b) what rales hava been fixed for
Mirzapur, Allahabad, Fatehpur, Kan-
pur, Govindpurl, Aligark and Dadrl
on Allahabad Division and the dates

62
.
from which they hava been imple-
mented; :
{¢) the reasons why Railway Ad-

ministration is not inviting open tem
ders for alloiment of cycle/Scooter
stand coptract at Kanpur thereby
causing financial loss: and

{d) what remedizal measures are
being taken to safeguard the financial
interest of the Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF FARLIA-
MENTRY AFFAIRS (SHRI MALLI-
KARJUNY: (a) The cld rates will
remain in force during the pendency
of the existing contracts, The ra‘cs
for cycle and scooter/motor cycle
parking for future contracts have been
revised the Northern Railway a9
per details in the Statement attached.

{b) The revised rates for Cycle/
Scooter parking mentioned for class
‘A' Stations in the statement are
applicable to all these stations, These
will, however, be effective from the
dates fresh contracts are awarded for
these stations,

{¢) and (d). The ptesent contract
for cycle/acooter sland at Kanpur is
valid upto 31-1-83 and the revised
rates will, therefore, be applicable on
award of fresh contract,

Statement

The revised parking charges for cyclefscooter/motor cycle at Railway station cycle stands oa the

Northern Railway w.e.f 9-3-198e arc as under:—

Per Auto Cycle/
Scooter/Motor Cycle
Particulars Per Without With
- Cycle helmet helmet
! 2 3 4
“A’ Class Stations
Normel rates : Rs. Rs. Rs.
(a) Forgbous . . . . . .. 00,28 00.040 00.%0
(®) Form‘!han,;hamuplouhmm 00.5%0 oo .80 £.00
(c) For every subserjuent 24 hrs, or part thereof . . . 00.50 oo.80 1.00
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MoRthly Concession rales :

G) Pubic . . . . . . . 7.00 12.00 15.00
(i) Railway Employees . . . . .« . 1.00 2.00 2.80
(3 Mkman . . . . . . . . . 8.00 12.00 15.00
B’ Class Stations
Nerwial rates : ’
(a) For 4 hours . . s 5 « . . 00.15 00.25% 00.%0
(b) For more than 4 hours upto 24 hours . 00. 30 00. 80 oo.80

{c) For cvery rubscquent 24 hrs. or part thereof
Monthly Concession rales:

{3} From public . . . . . .
(i) Railway Employess . . . o .
{iz) Milkman . . . . . .

4.00 7.00 9.00
. . 00.50 1.00 1.5
5.00 7.00 9.00

The above rates will be appticable to the contracts to be allotied in future.

Transfer of Senior/Junior Domestic

Science Teachery jn Distt. South of

Directorate of Education, Delhi Ad-
ministration

9015. SHRI DOONGAR SINGH Wwill
the Minister of EDUCATION be
pleased to state:

(a) whether some Senior Domestic
Science Teachers and Junior Domes-
tic Science Teachers posted in Govern-
ment Secondary  Schools in or reear
their locality within four Kms, from
their residences jn District South of
Directorate of Education, Delhi Ad-
ministration, have not been transfer-
red for the last 12 years;

(b) if so, the number of those
Senlor/Junior Domestic Science Tea-
chers, gchool-wise, who have been
working in the same schools for the
last twelve years or more and total
period of their service in same
school and the reasons therefor; and

(e) whether the Government pro-
pose to review posting policy for those
teachers who have already rendered

service in the same schoals for twelve
years or more?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOQOCIAL WELFARE
(SHRI P. K. THUNGON): (a» and
(b). According to information furn:-
shed by the Delhi Administrastion only
one Senior Domestic Secience Teacher

hag bcen working for the last twelve ™

years in the Government Girls Secon-
dary School, Bhogal, In accordance
with the approved transfer policy,
gendrally no teacher is transferred
unless he/she asks for a transfwy.,

(c)} No, Sir.

Posting of Senior/Junior Domestio

Sclience Teachery in District South of

Directorate of Education, Deth] Ad-
ministration

9018, SHRI BHEEKHABHAIL: Wikt
the Minister of EDUCATION be pleas-
ed to state:

(a) whether In syme Covernment
Girls Secondary Schools in Districk
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South of Directorate of Education,
Delhj Administration, two Senior Do~
mestic Science Teacheis have been
posted while in some schools there is
no sanctioned post of Senior Domestic
Science Teacher and only Junior Do-
mestic Science Teachers teach Home
Science to students upto IX and X
standard;

(b) if so, names of schools where
there are no sanctioned posts ot Se-
njor Domestic Science Teachers;

(c) number of sanctionel posts of
Junior Domestic Science Teachers in
such schools;

(d) names of schools in District
South where posts of Senfor Domes-
tic Science Teachery are lying vacamt;

(e) basis for post-Axailion of these
teachers for teacahing Home Science
in schools; and

(1} whelher the Governmenl pro-
pose to issue instructions for sanction
of posts of Senior Dumestic Science
Teachers in those wchi.nls where there
is no such post and where there are
two or more Jumbur Home Science
Teschers working in the inlerest of
IX and X Standard ziydents?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHR] P, K. THUNGON): (a) to
(¢). According to information fur-
nished by the Delhi Administration
there is only one Government Girls
Secondary School in District South
of Directorate of Education. Delhi
Administration, where two  Semior
Domestic Science Teachers have been
posted to perform duties. There is
however, no achool in District South
where the post of Senior Domestic
Science Teechers does not exist

(d) A, reported by the Delhi Ad-
ministration, no posts of Senior
Domestic Science Teachers are lying

vacant in gchools In District South.

(¢) As per approved norms for
Post-fixation in Govemment_ Secon-

omls_a i e - W X

dary Schools, posts of Senior/Junior
Domestic Science Teachers are sancw
tioned on the basis of enrolment and
periods in classes IX and X and VI
to VIII, respectively,

(f) Does not arise in view of reply
to partg (a), (b) and (c) above

Regularisation of Casual Labourers of
Minto Bridge, New Delhi

9017. SHRI SUSHIL BHATTA-
CHARYA: Will the Minister of RAIL~
WAYS be pleased to stale:

{(a) whether Government are awara
that the casual labourers have put in
7T to 10 years of service under SEN
(Apl) Minto Bridge, New Delhi;

(b) if so, sleps taken phy Govern-
ment lo regularise their services;
and
' (¢) if no steps have been taken, the
reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTRY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) and (c), The Casual labourers
were given an opportunity for regu-
lar absorption in Storeg Depot Sha-
kurbasti against regular posts out
of Delhi area ag a special case but
they have not accepted the same.
They will be considered for regula-
risation as and when vacanciegs be-
come available in Delhi Division by
creation of New posts for mainte-
nance or otherwise

Reimbursement of expemses incurred
under Surgical Sundries

5018. SHRI R. N. RAKESH: Wiil the
Ministier of HEALTH AND FAMILY
WELFARE be pleased to state:

(a} the number of applications ot
Central Government servants for re-
imbursement of medical expenses in-
curred on Surgical Sundries used In
the Open Heart Surgery of themselvey
or their dependenis performed .t the
All India Institute of Medical Sciences,

LY W - -
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after their cases were duly referred
to by the CGHS, which are pending
with the Ministry for a year or more;

(b) the reasons why these applica-
tHons for reimbursement could not be
seltled so far:

(¢) the date by which the reimburse-
ment is likely to be made in these
cases; and

(d) whether it is proposed to intro-
duce a procedure in future under which
the Hospital would provide necessary
medicines and surgical sundries in the
caseg referred to by the CGHS and
submit the bills direct to the CGHS
for payment instead of forcing the Loor
Government servants to incur huge
amounts and then wait for years for
reimbursement?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUDBEN
M. JOSHI): (a); § cases.

(b) and (c), Claims for medical
charges on surgical sundries are not
reimburscable under CGHS Rules, and
as such it has not been possible to
allow reimbursement from CGHS.

A proposal for reimbursement of
claims by tbe Departments in which
the Central Government servant con-
cerned may be working from tha ser-
vice heads has been considered and
orders to this effect are likely to be
issued shortly. After this the gquestion
of reimbursement will be considered by
the Departments concerned.

(d) There is no such proposal.

Dutics of Imnspectors of Telecommunl-
- catlon Department

9019. SITRI RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be
pleased to state:

(a) what are the duties of Grade
1, II and IIT Inspectors and Maintainers
of Signal and Telecommunication De-
partment separately; and

(b) what 1= the strength of the stafl
in each Rallway?

-
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THE DFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) Dutiex of Inspectors and
Maintainers are as shown in Anpexure
I laid on the Table ot the House.
[Placed in Library, See No LT-4015/
82}.

(b} Strength of the staff (Inspes-
tors and Maintalners) on each Rail-
way is shown in Annexure II laid on
the Table of the House. [Placed in
Library. See No. LT-4015/82].

Names of Unlversities recognised by
U.G.C

9020. SHRIMATI SANYOCITA
RANE: Will the Minister of £DUCA-
TION be pleased to state:

(2) the names of Universities in the
country recognised by the University
Grants Commission ~ and the grantis
made to them during the current year,
and

(b} whether grants are given to
those Universities which have yet to
be recognised by the University Grants
Commission and the details therecof?

TIE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WEIFARE
{(SHRIMAT] SHEILA KAUL): (a) and
(b). There is no provisiang in the U.G.C,
Act for the recognition of Universitics
All Unlversities, established by Jaw,
come within the purview of the 1J.GG C.
Act. However, according to Section
12A of the UGC Act, only those Unk
versities established after June 17, 1972
which are declared fit by the Commis-
sion to receive grants are provided
financial nasistance by the University
Grants Commission. There are at pre-
sent 16 such universities which are not
being paid any grants.

The current financial year has just
commenced, and no significant develop-
ment grants have been relensed to

most of the Universities so far.
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Letter from S.Ms' Association,
Maduoral

9021. SHRI E. BALANANDAN: will

the Minister of RAILWAYS bSe pleased
to state:

(a) whether Government have re-
ceived any letter dated 15 February,
1982 from All India Station Masters'
Association, Madural Division;

(b) if o, the salient points raised
by the Assoclation in the said lctter;

(c) steps taken by Government there-
on; anu

(d) if no steps have been taken, the
_ Teasons Lhereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-

MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) Yes.

(b) to (d), A statement is attached.

Statement

The salient points raised by the
Association are ax follows:—

(1) Incorrect information is being
given by the Divisional authorilies
regarding the good; sheds working
hours at Rameswaram.

(1i) Goods clerks at Rameswaram
are not adhering (o the roster and

(iii) Goods shed working hours
were changed.

Following comments are offered on
the above points:—

(i) The allegation is not correct.

(i1) Working hours of goods sheds
have been notifled at Rameswaram
from 10.00 to 18.00 brs. which is in
existence since October, 1978 and

(i1} Non-adherence to the rosters

by goods clerks had been dealt with
Suitably,

0

Settiny op of Health Edueation
Commission

9022. SHRI MOHAN LAL PATEL:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

{a) whether Government have taken
any decision on the sgetting up of a
Health Education Commission; and

(b) if so, what are the details
thereof?

THE DEFPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUDBEN
M. JOSHI): (a) No.

(b) Does not arise.

Indo-N. Yemen economic cooperation

9023. SHRI G. M. BANATWAILLA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

{(a) whether an official delegation re-
cently visited N, Yemen to explore
possibilities of economic cooperation
between India and N. Yemen;

(b) whether the delegation has been
able to identify any areas for bilateral
cooperation;

{¢) the outcome of the delegation;
and

(d) steps proposed to foliow up the
findings of the delegation?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] P. SHIV SHANKAR): (a) Yes,
Sir. An Indian delegation led by Shri
Romesh Bhandari, Secretary, Ministry
of External Affairs, visited the Ycmen
Arab Republic from 22—25 March,
1982 to explore possihilities of econo-
mic cooperation between the two coun-
tries.

(b) to (d). During the visit, wide
ranging discussions took place regard-
ing cooperation in industrial, economlc
technical, health and educationnl fields.
A number of areas for further co-
operation were identified, such a®
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small-scale industries, industrlal policy
and planning, training facilities, agri-
culture, health, education, commerce,
banking, transport and civil aviation.
Concerned agencies in both countries
will be actively pursulng {mplementa-
tion ©of proposals finalised.

Posts of S.0s. accounts grade

9024. SHRI SOMJIBHAI DAMOR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether reserved vacanciesie.
15 per cent for SCs and 74 per cent
for S.Ts. have been fully filled for
the posts of Section Officers Accuunts
Grade Rs. 500—900, Senior Sub-Head
Scales Rs. 550—750 (R) and clerk
grade I scale Rs. 425—700 (R) in
Western Railways;

(b) if no, what are the reasong for
the same and what action has been
taken to fill up the above postx accord-
ing to roster; and

(c¢) whether any crash programme is
proposed for filling up the above posts?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARITAMEN-
TARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) to (¢). The informa-
tion js being collected from Western
Railway and will be laid on the
Table of the Sabha.

* Raid on Parcel Office, New Delhi
Station

§025. SHRI CHHANGUR NAM: will
the Minister of RAILWAYS ‘e pleased
to state:

(8) whether it is a fact that Extend-
ed Luggage Booking Office, Parcel
Office, New Delh! Station was raided
by Northern Railway Vigilance Orga-
nisation in the month of October, 1981;

(b) it so, whether any Z?raudulent
transaction were detected; and

{(c) if so, whether the staff at fault
have besn charge-sheeted for major

penalty?

APRIL 22, 1982
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS ° (SHRI NMALLIK-
ARJUN): (a) and (b), Yes.

(¢) The staff at fault has already
been punished with stoppage of 3 seis
of passes,

Stagnation of Craft Teachers In Gov-
ernment Senlor Secondary Schools

9026. SHRI HIRALAI R. PARMAR:
Will the Minister of FDUCATION be
pleased to state:

(a) whether it is a fact that Crafts
Teachers In Government Senior Secon-
dary Schools are stagnating for a
number of years;

(b) whether it is a fact that despite
the fact that they have become eligible
to get Selection Grade, the same has
not been given to them Lhough such
posts are lying vacant;

(c) if so, what {s the number of such
vacant posts,;

(d) whether Government propose to
fill up such posts in the near tuture;

(e) if 8o, when; and

(1) if not, reasons thereo!?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
{SHRI P. K. THUNGON): (a) Accord-
ing to a recent survey made by the
Delhi Administration, enly Ave Craft
Teachers in Goverument  Senjor
Secondary Schools were found to be
drawing pay on the maximum of thelr
pay scale as on 1-1-1980,

(b) Selection Grades lLave been
granted to eligible Craft Teachers
against the avallable Selection Grade

posts.
(c) to (f). Do not arise,
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State-wise allocation of badget for
Education

9027. SHRI ZAINAL ABEDIN: will
the Minister of EDUCATION bte pleas-
ed to state the State-wise allocation of
budget for Education including Union
territories and their percentage of allo~
cation from the total allocation of

Budget during the last {hrz2e years;
year-wise?

-~

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): A state-
ment giving the latest avaiabie infor-
mation ig enclosed.

Statement

Budgetted Allocations for Education

(Education & other Departments)

Percentage of Allocation to
Amount in crores of rupees  Total State Revenue Budget
State/Union Territory -
1979-80  1980-81 1981-82 1979-80 198081 1981-82
(Actuals) (Revi (Budget
Estimates) Esti-
mates)
1 2 s 4 5 6 7

1. Andhra Pradesh . 239'04  277°97 82725 23-6 245 26-6

2. Amam 89:93 9784 105-94 290 26:5 275

8- Bihar 198-79  269-30  #Bo-57  s1-g $0°5 28-8

4~ Gujarat 193-57  226-74  238'35 26-0 24°5 244

S. Haryana 68-91 88-16 92°44 21-7y 21-s 219

6. Hiamachal Pradesh 36:07 4452 48:37 182 19°9 20-1
7. Jammu & Kashmir $9-81 5287 s2-89 210 1971 18-0

8. Karmataka 17%-68 104-8¢ 220'82 23-8 21-0 22-6

9 Kerala . . g07-27 239 65 g68-76 $5°0 356 872

to. Madhya Pradesh 183:23 21363  238-66 292 208 22'0
11. Maharasthra s$79:01 442-60  446-99 237 230 21-8
19. Manipur 15:00 18-74 19°34 20-8 215 183
18. Meghalaya 772 10:79 11-82 16-8 18-4 177
14. Nagaland . 9-94 18-06 13-29 148 15°2 14°%
18. Orism . . 101°75 12645  133-63 22:7 224 244
16. Punjab 12007  142°67  134-84 27°2 27°3 256
17. Ralasthan . 143:t7 16338  175-06 %25 2s-8 853
18. Sikkim . . $:07 857 3-97 104 120 125
19 TamilNadu ., , 2832'38 28062 9656 27°¢ 237 26-1
2. Tripura . . . 14°93 16-99 1816 Y1 17°4 212
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H a 3 4 5 6 7
21, Uttar Pradesb 98528 gshs-29 88077 998 ! 21°3 21-8
22. West Bengal ag9-4t  206'38 g2y 2405 25°1 25°4
23. A& N Islands 3-46 3-87 418 128 n4 n-g
24. Arunzchal Prudesh 5:80 7-48 845 91 10°) 110
25. Chandigarh 7°36 9+03 954 28-2 277 278
26. Dacra & Nagar Haveli 074 o-82 0° 94 aB-9 290 26-3
27. Delbi 59'55  67-58 71°96 377 359 38°7
28. Gos, Daman & Diu 13°11 1445 15°40 260 24-2 24°4
29. Lakshadweep 1-27 1-g98 1°45 29-8 17°5 2019
§0. Mizoram 720 811 795 14°4 14'7 1474
31. Pundicherry. 6-14 6-85 7-32 22-1 19-6 go0-8
INDIA 3138-67 3703°51  $951.35 24°9 23°9 843

Merzer of Typists with Clerical Cadre

8028. SHRI R, C. DAS: Will the
Minister of RAILWAYS be please] to
state:

{a) whether any representation has
been received from the Typists work-
ing in the zonal railways for merging
the cadre of Typists with the Clerical
cadre; and

(b) if so, what action has been taken
or proposed to be taken for the
merger”?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARILIAMEN-
TARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) Yes,

(b) Having been raised by the Na-
tional Federation of Indian Railway-
men at the Meeting of the Permanent
Negotiating Machinery, the matt2r has
been considered by the Mlnistry of
Railways aad it has been decided that
gince Clerks and Typists copstitute
different and separate cadres for a
number of years with differing func-
tiops, their merger would not be a
feanible proposition.

Construction of Motl Lal Nehru Col-
lege building, New Delnd

9029. DR. A. U AZMI:

SHR] HARISH
GANGWAR:

Will the Minister of
be pleased to state:

(a) whether Government 3 aware
that the work on the construction of
Moti Lal Nehru College building, New
Delhj has been at stand still for about
two years now; '

(b) if so, reasons thereof: and

(c) stepsg taken to expedite the con-
struction thereof”

~“THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b). Yes, Sir. According to Infor-
mation available, the Contractor has
expressed hig inability to complete
the work unless the Cost is revised
due to escalation in prices,

(c) The Cost of Construction is met
by the U.G.C. and the Delh. Adminis-
tration. The revision in Cost will’
therefore have to be approved by them,
The College Authorities sre negotiat-

KUMAR

EDUCATION
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Ing the terms of a fresh Contract,
before approaching the U.G.C./Delhi
Administration for approval of the
revised Cost

Kalaazar fever In Bihar

8030. SHR! BHOGENDRA JHA: will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether there has becn recur-
rence of Kalaazar fever in Khajoull
Block of Madhubani District and other
areas of Bihar; and

(b) it =0, details
steps being taken to
same?

theresbout and
eradicate the

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI K{/MUDBEN
M. JOSHI) : (a) and (b). Yes. Accor-
ing to the reports rcceivel from the
Government of Bihar, there were 224
Cases of Kala-Azar in the Dis'nict of
Madhubani (including Khajouli Buock)
in 1981 and 20 cases uvto 20-2-1982
this year with no death. Necessary
measures {or the Contro] of the disease
keeping in view the various aspects,
are being taken by the Government of
Bihar which include periodical active
search for cases followedi by their
treatment and residuasl insecticide
spray of houses and the s'ables in the
villages affected by the disease snd in
the vicinity, Assistance s being pro-
vided by the Government of India by
way of technical guldance, training,
epidemiological mirveillance and
second line of drugs obtained through
WHO.

Confirmation of Clerks

9031. SHRI R. L. BHATIA: Will the
Minister of RAILWAYS be pleased to
refer to the reply given to Unstarred
Question No. 4831 daied 17th Septem-
ber, 1981 regarding confirmation of
clerks of Moradabad Division and
state:;

(a) the stage at which the confirma-
tion of these Clerks stands at present;

(b) what is the reason that the tar-
geted date of 28th February, 1982 has

not been adhered to by the DFM,
Moradabad;

(c) whether it is a fact that this
matter had been delayed, if so, the
reasons therefor; and

(d) how long more it will take to
issue confirmation orders of the Cierks

concerned and afford them much need-
ed relief?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI DMALIIK-
ARJUN): (a) to (¢}, Seniority lists of
Clerks in the grade of Rs. 260—<400
under Divisional Rail Manager,
Moradabad were duly complcted and
circulated. Objections were rececived
in this connection which huve since
been sorted out and confirmation
orders of 40 persons ou!l of a total of
180 unconfirmed staff have been issued.
For the remaining persons vacancies
are not available in this grade for con-
firmation. The target date of 28-2-1082
could not be adhered to as a large
number of objections to senlority list
had to be dealt wilh and certain other
connected issues had te Be sorted out.

(d) Since confirmation is a continu-
ous process and depends upon the
availability of vacancies and &lso the
eligibility of sta® for such confirma-
tion, no definite date can be indicated.

Number of driving licences suspended/
cancelled In Delhi

9032. SHRI HARISH KUMAR
GANGWAR:

SHRI RAJNATH SONKAR
SHASTRI:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state how
many driving licenceg were suspended,
cancelled in Delhi as per provisions
contained In Section 17-A of the Motor
Vehicle Act, 1939 during the last three
years?
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' THE MINISTER OF STATE IN THE

MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM
‘KESARI): Information is being col-
lected and will be laid on the Table
of the Sabha.

. US Ambassadors statement about
arms supply to Pakistan

9033. SHRI RASHEED MASOOD:
SHRI TRILOK CHANDRA:

SHRI RAJESH KUMAR
SINGH:

SHR] BALKRISIIANA
WASNIK:

SHRI R. L. BHATIA:
SHRI SUBHASH YADAV;
SHRI H. N. NANJE GOWDA:

Will the Minister of EXTERNAL
A.FF{&IRS be pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to the recent
statement of the US Ambassador in
India stating that US will not hive
any supervisory control and carnot
guarantee that the sophisticatel arms
being supplied to Pakistan wil not he
used against India; and

)y if so, reaction of the Govern-
ment with regard thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) Gov-
ernment have seen reports of the US
Ambassador’s speech to the effect that
“we have had guaranieeg from time
to time before in various parts of the
world and the guarantees have not al-
ways worked. So it is a nuestion of
what is effective”. He further went
on to state that specifically "we will
not have supervisory control, i.e. there

. will not be Americans sort of sitting
right there.”

(b) The Government of Indla's
views regarding the supply of sophis-
ticated arms by the United States to
Pakistan are weil known and have not
changed.
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Gaylord Ice Cream Parlour, Ajmal
Khan Road, Delhi

8034. SHRI NIREN GHOSH:
SHRI BASUDEB ACHARYA:
SHRI MUKUNDA MANDAL:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleused to
state:

(a) whether a sample of Saylord Ice
Cream Parlour, Ajmal Khan Road, wag
found to be 90 per cent a-dulteraled
in 1979; and

(b) 1f so, the aclion taken thereon?®

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI!-
LY WELFARE (KUMARI KUMUDBEN
M. JOSHI): (a) and (b). the Public
Analyst was of the opinion that the
sample was adulterated due to 4.3 per
cent deficiency in milk fat by weight,
1.73 per cent deflciency in total solid
by weight and 1.65 per cent deficiency
in protein by weight,

The prosecution was not launched
as representation of the Manager of
the Parlour was received, suvpported
with documents stating that the item
was sold as ‘Sherbet’ and not Ice
Cream. The representation, afier ex-
amination, was accepled bty the Dellu
Adminlistration.

Proposal made by Chalrman of Indo-
US Joint Commission about
North-South deadlock

9035. SHRI S. B. SIDNAL:
SHRI MADHAVRAO
SCINDIA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

{(a) whether it Is a fact that the
Chairman of the Indo-US Joint Com-
mission on Industry and Trade had
proposed a dlalogue between the two
countries to resolve the current North-
South deadlock to enliven the world
economy;

(b) whether India will take initiative
on the proposal of Shri Orville Free-
man on the need of transfers of re-
sources from North to South to ac-
complish economic growth: aud
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(c) it so, the details {hereof? (w) =7 = fawmr w1

quo o7

THE MINISTER OF PETROLEUM, Pt P a8 e € e afx o,
CHEMICALS AND FERTILIZERS @ ¥v-at @ P &7 Pt w3-
(SHRI P. SHIV SHANKAR): (a) Mr. afy 21 1 i ¥ JgEon Al
Orville L. Freeman, the nead of the Tt &3 vdx 9 faat =7 P
US delegation to the Indo-US Joint TR ITH m;f—
Businesg Council, proposed in the W' qum E‘ lﬂ‘:’:(ﬁ o

 course of a speech at the Indian Coun- SAall * 2 7 !

AT
cil of World Affairs that “we form a s o Iy Ean
bilateral commission or perhaps just
an informal forum that will cume up

P
with both concepts and ways and warergy W Teg Wt (et sieT wte)s
means that will move the deadlocked (,-) #

, Ll
North-South dialogue of its present ! .
perch of negativismn and ucrimony and (q) [ﬁﬁ' SIRCIERLEL q'ﬂ & 15
forward to productive action.” Q’ (
‘() and (c), While the Government (n) & Py & wegel ww P
of India welcome all suggestions which ¥AWY FATT IET AF1 [FAT WU @
.J'outlld -"1“"‘?;?, Northf;uth dialofutf" 1 gg Paamr gy wYET adT a9
no decision been en as yet to : T o
set up a bilateral commission regarding W € - bl _37( hd E’
these matters. i Sc g P A fRg g )
ez fomr, TR T FEET § § IHA A

9036 . it wrary Pux : w1 e W §wT IJqqey "t gt avifw,
7 g R ¥ e w TN P o mmﬁﬂfﬁﬁm
rcarefiE cicdt -l g T

(W) wr @, & 3. w&q - . -
T B wr PP q“'m Tmﬁmm T ®
st T Rl et g T

(@) = s wr oafc T Fawow

ARy @ LR fomm W\ frrr et @www, ®Ew,,

. o T
faey ) el & [Teagpes e
T T TR fag
A Sl
(wqm It ®)
1- =g o chfae  afc owet
form w5 soiveerat € fag
TOTC T4 ITEAI 8.35 4.50
2~ g ¢t oy ot Py
® Pag ‘ 5.50 1.50
3 qrwmT (ewl € frg) 1.00 0.50

14.85 6.50
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v. areet’ wpeer
1975-76 & o wi wrr aneefit wreer gw swTe gt -

Lo =faat & T g, e dweEw
TR I W P g AT

(g et ®)
1975-76 1.07 1.55
1976-77 1.22 1.52
1977-78 0.83 1.78
1978-79 1.09 2.21
1979-80 1.04 2.55
1980-81 1.43 2.39

9037. SHRI AMAR ROYPRADHAN:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

{(8) whether Government of India
have received any assurance from
USA that Pakistan would not use the
armg supplied by USA againgt India;
and

(b) it so, the detalls thereof,

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(BHRI1 P. SHIV SHANKAR): (a) Gov-
ernment have received no assurance
from the United States that arms
supplied by that country to Pakistan
would not be used against India,

(b) Does not arise.

Malpractice in Admission 0 Medical
Colleges in Kernl

9038. SHRI MANOHAR LAL SAINL
Will the Minister of EDUCATION be
pleased to state bow many cises were
registered in connection with the mal-
practices in the Medical Colege ad-
missions in Kerala university during

last three years?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND

CULTURE AND SOCIAL WELFARE —

(SHRIMATI SHFILA KAUL): The
required information is being obtained
from the Government of Kerala and
wil be placed on the Table of the

Sabha.

Abolition oy Posts of Special Amistanty
to Ministers

9030. SHRI N. K, SHEJWALKAR:
Will the Minister of RAILWAYS be

pleased to stale;

(a)} whether Government have taken
a decision to abolish the posts of Spe-
cial Assistants gven for Cablinet Minie-
ters;
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(b) whether an Officer on Specia’
Duty in the Senior Administrative
Grade has been provided to the pre-
sent Chairman Railway Board who is
Special Assistant and this Officer has
accesg to all secret and confidential
papersg and files which are to be degalt
with at the level of Members of
Railway Board and Ministers of Rail-
ways; and

(¢) what steps he is taking to get
rid of the legacy of the past and
abolish this extra-constitutional rour-
ce of authority?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) The Government has de-
cided that the posts of Special Assis-
tant attached to the Minislers (except
in the case of Prime Minister) will
be redesignated as Private Secretary.

(b) and (c). The post of Soecial As-
sistant attached to the post of Chair-
man, Railway Board, is being operated
as Private Secretary (scale Rs. C50-
1200). A Senior Administrative Grade
Level Il Indian Railway Traffic Ser
vice Officer who wns working as Ad-
ditional Director, Transport Planning
has been redesignated as Additional
Director, Special Duty.

He continues to perform his cuties
of Additional Director, Transport
Planning, and, in addition, assisty the
Chairman, Railway Board, with refer-
ence to matters pertaining to trans-
portation and planning. No additional
post has been crealed.

Namber of Primary Schools in
the country

9040, SHRI ZAINUL BASHER: Will
the Minister of EDUCATION be
pleased to state:

(a) the number of primary schools
in the country,

(b) the number of schools without
buildings; and

(¢) the number of schools if any,
without teachers?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND-
CULTURE AND SOCIAL. WELFARE.
(SHRIMATI SHEILA KAUL): (a)
and (b). According to the Fourth All
India Educational Survey, 41286 ou$
of a total of 4,74,636 primary schoouls
were without buildings.

{(c) The same Survey reportei that
2937 primary schools were without
teachers. But, according to informa-
tion received recently from a majority
of the States/Union Territories there
are no schools without teachers.

Requesi made for Supplementary
Grant by Government of West
Bengal

8041. SHRI GADADHAR SAHA:

Will the Minister of SHIPPING
AND TRANSPORT be Dpieased to
state:

(a) whether Government of West
Bengal made a request to the Centre

for a supplementary grant of Rs. 9.91
crores for 1981-82;

{b) whether the West Bengal Gov-
ernment approached Government of
India for a decision on finance of Rs.
150 crores for total cost in nlace of
present estimate of Rs, 126.68 crores
for constructing Project of Second
Hooghly Bridge; and

{c) U so, Government's decision on
both the [tems?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRA-
NSPORT (SHRI SITA RAM KESARI):
(a) to (c). The Second Hooghly Bridge
falls on a State road and the West
Bengal Government are, therefore,
primarily concerned with its construc-
tion, However, in order to assist tkem
financially the Government of India
have agreed to provide a loan assis-
tance upto Rs. 5713 crores only for
this project, the excess over this
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amount being met by the State Gov-
-ernment from their own resources. Out
of Rs, 57.13 crores, Rs, 80.57 ,crores
were released upto 31-3-81 and Rs. 12
crores were released during 1981-B2.
The State Government’s request {for
increasing the provision during 1881-
82 by Rs. 9.91 crores could not be ac-
cepted due to financial constreints.
Likewise it has also not been possible
to accept State Government's request
for accepting for centrasl Anancing the
revised cost of the project amounting
to Rs, 150 crores.

Names and length of Natlonal Migh-
ways in the country

9042, SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) names and length of each Na-
tional Highway in the country, State-
wise;

{b) names and lengths of cacn State
Highways taken over by the Guvern-
ment and converted into National
Highway, State-wise; and

(c) names and lengths of State High-
ways that are under conslderation of
the Government for conversion into
National Highways?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM
KESARI): (a) A statement (Annexure
‘I’) is laid on the Tahle of the House
[Placed in Library, See No, LT-4016/
82].

(b} Presumably, the Member {8
referring to the roads declared as
.National Highways since the beginning
of the 6th Plan (1380—85) A state-
ment (Annexure II') giving the
requisite information is laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-4016/82].

{c) Owing to financial constraints,
the Government of India sre unable
to declare any new road as National
Highway in any State at present.
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P.M's visit to UK

p044. SHRI T. R. SHAMANNA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether after her recent visit
of United Kingdom the Prime Minister
is satisfled about the safety .life and
property) of Indians living in United
Kingdom: and

{b) has the Prime Minister ¢iscussed
the above matter with the Prime
Minister of United Kingdom?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) and
(b), Prime Minister reiteratad the
concern we have for the welfare of
the Indiang living in UK.

The responsibility for the mainten-
ance of law and order in Rritain 1s
that of the Government of UK. How-
ever, Government’s concern has been
conveyed from time to time to the
British Government

Traln Accidents

9045. SHR] ATAL BIHARI
VAJPAYEE:

SHRI SURAJ BHAN:

SHRI RAM PRASAD -
AHIRWAR:

Will the Minister of RAILLWAYS be
pleased to lay a statement showing:

(a) how many major and minor
traln accidents took place and loss
ol life and property due to them
suffered during the periods from
March 25, 1977 to July 20, 1879; July
20, 1979 to January 135, 1980, January
15, 1980 to December 31, 1980 and
January 1, 1981 to Jaouary 15, 1982;

and

(b) when wes the rate of train accl-
dents per month highest during the
above periods and when was it the
lowest?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-

(2) Periods

(1) March 25, 1977 to July %9, 1979

{=) July 21, 1979 to January 15, 1980 .
(8) January 16, 1980 to December g1, 1980
(¢) Junuary 1, 1981 to Jacuary 15, 1982

MENTARY AFFAIRS (SHRI MAL-~
LIKARJUN):
No. of No. of Cost of
train persons  damapge
accidents killed to
{(both Railway
ma;or property
and
minor)
- T -
of Rs.)
2,108 618 10-6
432 133 3-8
G4b 211 5.9
1,154 546 -7

(by The rate of train accidents per
month was the highest Aduring the
period 1st January, 1981 to 13 January
1982 and it was the lowest during the
period 21-7-1879 tg 15-1-1980.

Utllisation of pian outlay during
1981-82

9046. SHRI A. C. DAS:
SHRI S. M. KRISHNA:

Wil the Minister of SHIPPING
AND TRANSPORT be pleased to lay
a statement showing:

(a) the approved plan outlay of
funds of his Ministry in 1981-82;

(b) the amount actually utilised by

his Ministry in the above financlial
year; and

(c) the details about the funds not
utilised (portwise) in that year?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) to (c). Details of
the Plan outlay, amounts utilised and
funds not utilised by the major ports
in 1981-82 gre furnished below:

L (Rs. in lakhs)
Name of the Port Plan out- Amount Extentof
lay SRn-i- utilised  funds not
sed utilised(—)
{fanda uti-
lised in
excess of
outlay (+)
(1) {2) (8) (4)

1. (a) Calcutts 217 163 {(—)54
(b) Haldia Docka . 200 132 (—)68
(c) Bhagirathi Hoogly river training works 220 198 (—)2a

2. {a) Bombay .. . 1084 88t (—~)is
(b) NbavaSheva . .~ . . . .. % 2y (+)1
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1 a 3 4
s.  Madras . 1139 1280 (+)iq1
4.  Gochin . .. 1275 12322 (—)ss
5 Visakhapatnam . . 1208 g90 {(—)a18
6. Kandla . 888 991 (+)ros
7 Mormugao 446 346 {—)oo
8.  Paradip. . . . 910 989 (+)719
9. New Mangalore to16 1oab {+)10

6. Tutic orin

. e 648 504 (~— )54

Total

9247 88y  (—)408

Note: Figure in col. 7 of the sb,v: Tihie it provisional psnding Mnalisation of acovunts for 1981-82

Better atilisation of wagong

9047, SHRI RAM JETHMALANI:
Will the Alinister of RAILWAYS be
pleased to state:

{(a) whether HRailways earmeark
specific number of box-rakes for steel
plants for specific quantity cf traffic
units for bulk movement,

(by if so, whether it has resulled
in better utilisation of wagons and
also better goods trafic and beiter
earnings;

(¢) whether this scheme is being
extended to coal for power houses,
coal for depots, cement, fertilizers and
foodgrains;

(d) if so, the details thereof; and

(e) if not, reasons, therefor?

THE DEPUTY MINISTER I} THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY ATFAIRS (SHRI MALLIK-
ARJUN): (a) No.

(b) to (d). Do not arise.

(e) If specific rakes are allotted for
particular traffic, it will lead to empty
bhaulage in one direction. Hence as
far os possible return load is obtained

for wagons. Thus wagons going to
South loaded with foodgrains bring
fertiliser from Madras for Narthern
States.

Grant of extra-ordinary leave lo JNU
faculty members

9048. PROF. AJIT XUMAR MEHTA:
SHRI K. ARJUNAN:

Will the Minister of EDUCATION
be pleased to state:

{a) provisions of Ordinances/Statu-
tes relaling to grant o! extra-ordinary
leave to JNU facuity members; and

{b} whether faculty members are
paid full time wages/salaries duiing
the period?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a)
The provisions governing »xtrs-ordin-
ary leave to faculty members are con-
tained in Ordinance 8 of the Ordin-
ances of the University, concerning
leave. The major provisions are that
such leave is granted when no other
leave is admissible, of when a teacher
specifically applies for such leave.
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Only permanent teachery are eligible
for such leave, and the total period

of continuous absence from duty shall
in no case exceed flve years. Such
leave iy granted to teachers to accept
appointmentsy or fellowships under
Government, and teaching or research
assignments in Universities or re-
search institutes.

{b) Teachers on extra-ordinary
leave are not entitled to any pay.
However, only such allowances as are
admissible to them on extra-ordinary
leave are paid.

Participation of Lsrael In Asiad 82

_ 9049. SHRI KAMAL NATH:
SHRI G. M. BANATWALLA:

Will the Minister of EDUCATION
be pleased to state:

(a) whether Government have de-
cided not to invite Israel to partici-
pale In Asiad 1982; and

(b) if so, facts thereof?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WEI.FARE
(SHRIMATI SHEILA KAUL): (a) 1t

is for the Special Organising Com-
mittee for the IX Aslan Games to
issue invitations to member countries
to participate in Asiad ‘82. The
Committee has yet to issue these
invitations.

(b) Does not arise.

State participation in construction of
rafl line

9050. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Min.ster of
RAILWAYS be pleased to state:

(a) whelher some State Govern-
ments have sent proposals to the Cen-
tre wherein they had agreed to bhear
part of the financial burden on the
construction of rail lines, doubling of
trac and conversion of lines into
B.G.; and

{b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) A statement ig attached.

Statement

Desails of proporals for erast-etiny of vim Liavs, ¢21pv e9vsrsinn ek, 0Vere te Stale Gooarnmint Axw offered

assutence e the Radiewys.

- -

S.No. State Concermned  Details of the railway scheme

Esxtent of assistance

of fered.
| ® 1 4
t  Andhra Pradesh .  Constructioa of a BG line from Bibinagar to Iand to be provided
Nadikude on S. C. Railway. free of cost.
2 Bibhar . i) Laying a parallc] broad gauge line from Haji- Do.
pur to Bachwama on N. E. Railway.
if) Construction of a new BG line from Dauram Deo.
Madhepura to Singhshwar on N.E. Railway.
iii) Construction of a BGline from Arrah to Sasaram Do.

Iv) Coastruction of a new BG line from Deogarh Do.
to Dumka.
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tiarpur to Bibarigan).

‘o3 s
x a - 3 .4 ]
v) Construction of a new BG line fram Mumaflar- Land to be provided
pur to Sitamarhi. free of cost.
vi) Construction of a new BG line from Ranchi Do.
to Gisidih via Hazaribagh.
vii) Constructian of s ncw BG line rom Madepura Deo.
to Dumka.
viii) Conversion of the existing narmow gauge line Do.
fiom Ranchi to Lohardaga and its extension to
Tori.
ix) Gonstruction of a new BG line friun Mandarhill Do.
to Baidyvanathdham.
x) Construction of a new line from Mandarhill Do.
to Sainthia via Dumka.
xi) Construction of a ncw BG line from Fosbes- Da.
ganj to Thakurgan] via Babadurganj. —
xii) Coastruction of 3 new BG line from Banman- Du.
khi to Narpatgan).
xiii} Coustruction of a new BG  line from Bihari- Do.
ganj to Kurmila.
xiv} Construction of a new BG line from Nirmali Do.
10 Furbesganj
xv} Gmstruction of a new BG lioe from Nirmali Do.
to Sarmigark.
xvi) Construction of a new BG line from  Sultan- Do,
Ran) W Deomarh.
xvii) Conatraction of aew BG line from Pirpanitti De.
tv  Dumka via Godda.
xviii} Gontruction of a pew BG linr from Rajgir Du.
to Gava.
xix) GConstruction of a new BG line fram Gays to Do,
Tori via Dhobi-Chatra.
xx) Gonustriction of a new BG line from Barwadih Dx.
to Surnadih.
ixi) Corstruction of a new BG line from Ranchi Do.
to Korba via Lohardaga.
xxii} Construction af a new BG line from Darbli- Do.
anga to Muzaflarpur.
xxiii} Conswruction of a new MG line vy Law- Do.
ksha to Sitamarhi via Jayanagar.
xxiv) Construction of a new MG line fom Lali- Do.
tgram to Birpur.
xxv} Construction of & ncw line from Mechasi to Do.
Saharsa.
xxvi) Construction of new line from Simri, Bakb- Do.

1.
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4 ] 3 4
xxvii) Convenion of Darblungs Nirmali MG Do.
line into BG.
xxviii) Convenion of Darbhanga-Jayanagar MG Deo.
line into BG.
xxix) Cg('nlvrniun of Katihar-Jogbani MG line Do.
11,110 5.
xxx) Conversion of Sohampa-Jogbani MG line Do.
into MG,
xxxi} Conversion of Bettiah-Motihari-Muzaflur- Do.
pur MG line into BG.
xxxii) Convenion of Bathnaha-Birpur NG se- Da.
tion irtu BG.
3. Gujarat . . Bhavnagar-Tarapur new BG line.  Tnitally the State Govt. had agreed

4. Himachal Pradash .

9. Kamataka

2. Maharashtra

8 Orima

9 West Bengal

678 LS4

to provide land free of cast and
alio 10 bear the losses on the
line for five years. Subsequeantly
the Suate Govt. advised that it
would not tear any portion of
the cost of the line.

t) Construction of a new BG line Cost of land will be borne by the
from Nangal 1o Talwara. State Govi. who will also bear
cost of labour for carthwork,

under the food-for-work pro-

gramme. Wooden sleepers will

be provided at site at cost price,

2V Comstruction of & new BG line  Land offered by Siate Govt. free

from Jagadbhn to Rajori. of cost.
3) Kalka-Parwanoo BG line. Do.
Conversion of Bangalore—Mysore Supply of 2,27 lakhs of wooden
MG section into BG. sicepers free of  cost  (app-

rox. value Rs 3.75 crora)
free land (valuc Rs. Bx lakhs)

1} Commiruction of BG  Loe from .Supply ol Govt. land free. Wooden
Frankulam to Alleppy. secpens abso free of cost (value
approx. Rs. 1 crore)

2, Comstruction of BG line from  Supply of wooden sleepers free  of
Kuttipuram to Trichur via Gu- cost.
ravavur.

Construction of BG line from Ap- Land given free of cost.
a to Robha.

Construction of Jakhapura-Banspa- Cost of land amounting to Rs
ni BG line. 1.42 crores and carthwork cora-
ponent for Daiwari-Banspani link

to the extent of Rs. § crores

1) Corstruction of a new BG line Land will be given free of cost by
from Budge Budge to Namkhana. the State Govt. Earthwork
will be got executed under the

food for work programme.

2) Comstruction of a BG line bet- Actual cost of land will be borne

wren Howrah and Amta. by the State Govt.
3) Comstruction ofa BG line from Do.

Howrah (Dankuni) to  Shea.

khala.
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Wireleass Operators

9051. SHRI M. ARUNACHALAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that two
Wireless Operators at Madras have
been promoted to higher scales and
posted elsewhere;

(b) whether it is a fact that two
Wireless Operators at Madras are re-
tiring in June/July, 1982; and

(c) whether in view of above any
action has been initiated to handover
Madras/Mudurai Teleprinter link to
operating Branch (Signallers) for ad-
justing the shortfall of four wireless
operators?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) Two Wireless Operators
in Scale Rs. 330—560 were promoted
to Scale Rs 425640 during 1981.

- were not posted elsewhere hut
retained at Madras.

(b) Only one Wirless Operator at
Madras will be retiring on 30-6-1+82
and no employee is due to retire in
July, 1982 from Madras.

(c) Yes.
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Sto'en of idol of Nataraja

9083. SHRI NAWAIL, KISHORE
SHARMA: Will the Minister of EDU-
CATION be pleased to state:

() whether it is a fact that a rare
jdol of dancing Nataraja, reportedly
stolen from a temple in Tamil Nadu
four years ago has been found in a
museum in the United States; and

(b) if so, the steps taken to bring
back the idol to India and re-instsl
the same in the temple from where it
was stolen?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) Accord-
ing to the information supplied bdY
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Tamil Nadu Police Authoritieg an
image of Nataraja stated to “e belong-
ing to the Easwaran temple 1n Tamil
Nadu has been spotted in 3 musecum
in US.A.

(b A move for bringing it back
can be made only after the facts justi-
fying its repatriation are establishea.

Fertility in women

,*0%4. SHRI R. P. GAEKWAD: wil
th Minister of HEALTH AND FAMI-
LYt WELFARE be pleased to state:

{(a) whether Government's attention
had been drawn to a recent French
study fAindings, the greatly exaggerated
belief, that women are less apt to
become pregnent after they reach the
age of thirty and that in reality most
women are fertile until their late 308;

(b) whether Governmment propose 1o
propagate the findings to help women
in our country to postpone having
children; and

{c) if o, the details thereol?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI). ta) The Govermnment
are not aware of such & study. How-
ever, on the basis of the avallable
demographic data, the peak fertiiity
in women is around 25 years of age
and after the age of 25 yvears, fertility
starts declining till menopause.

(b) and (c) Does not arise

Stoppage of Rajdhani Express at
Anansol

9035. SHRI KRISIHINA CTHANDRA
HALDER: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there Iis any proposal

for stoppage of Rajdhani Express at
Asansol;

(b) whether Government have re-
ceived any letter/representations in
this regard: and

(c) if so0, steps taken ‘or proposed to
be, taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-

MENTARY AFFAIRS (SHR! MLLIK-
RJUN): (a) No.

(b) Yes.

(c) With a view to provide a fast
through and caomfortable service bet-
ween the met litan cities stoppages
of these trains is confined to stations
only where required for operational
reasons. Provision of more stoppages
will give rise to similar demands and
deceleration of the train vhich will
change the very chracter of the train.

Level Crossing between Xarol Bagh
and Kishan Ganj

9056. SHRI TRILOK CHANDRA:

Will the Minister of RAILWAYS be
pieased to state:

(a) whether it is a fact that there
used to be double level crossing for
linking Karol Bagh and Kishanganj
by road;

{(b) whether it is also a fact that
people have to make a detour of 2
miles for golng to Karol Bagh ar New
Delhi as a result of closure ¢! this
level crossing:

{c) whether people and Delhi Traffic
Police both have suggested for con-
siruction of a fly over there; and

(d) if so, the time by which the
Railway Department will construct a
fly over al this place for the conveni-
ence of the people?,

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THFE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) Yes. ,

(b) No. Two foot over bridges for
Pedestrians, one road over bridge at
Shakurbasti and one road under
bridge on Azad Market end of Delhi
Kishanganj Railway Station are al-
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h ]
ready avaiiable for going from Kishan-
ganj towards Karol Bagh/New Delhi.

{c) No.
(d) Does not arise.

Seniority list of Assistant Secretaries
in NCERT

9057. SHRI R. P. YADAV: Wil the
Minister of EDUCATION be pelused
1o state;

(a) whether the seniority list of
Asgsistant Secretaries in the NCERT
who were confirmed with eflest from
17 June, 1974 is being revised;

(b) if so, the reasons thereo!:

{¢) whether it is a fact that certain
employees belonging to  scheduled
castes are effected due to the revision
of the said seniority list; and

{d) if B0, the detailg thereaf

THE MINISTER OF STATE OF THE
MINISTRY OF EDUCATION AND
CULTURE AND SOCIAL. WELFARE
(SHRIMATI SHEILA KAUL); (a) No
Sir.

{(b) to (d) Do not arise

Free education to all Chlildren apto
the Age of 14 Years

8058. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION be pleased to sta'e:

{(a) whether Government have con-
ducted any survey for the non-enrol-
ment of children belonging to tne age
group 6—11  years in the Primary
Schools keeping in view the Consti-
tutional Provision for universal free
and compulsory primary education

{(Article 45);
(b) if so, the findings of the sur-

vey; \

{c) whether any special progranrmse
of action for ensuring education to
ail eligible children in this age group
keeping in view the added stress laid
on this aspect in the New 20-Point

APRIL 22, 1982
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Economic Programme has been drawn
ugp,
(d) if so. the nature of the plan of

action and the likely period for its
implementation; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMAT] SHEILA KAUL):
(a) and (b) The Fourth All India
Educational Survey conducted in the
country with 20-9-1978 as the rele-
rence date, covered, among other
things, (he enrolment position for
6—11 age group children. Such data
are also caliected unnually by the
Ministry. According
relating to 1979-80, the base year of
Sixth Plan aims at 93 percent enrol-
ment in primary classeq (I—V) by
81.9.

(c) and (d) Yes, Sir It s pro-
posed to increase enrolment and im-
prove retlention in the formal sy»
tem. For the henefit of *hose chil-
dren who are not able to avall of the
facilities offered by the formal sys-
tem, a non-lormal education prog-
ramme has been  introduced. The
Sixth Plan aims at 93 per cent encol-
ment in primary classes (I—V) by
1984-85.

(e} Does not arise.

Sale of bpon-tefined groundaut oll
Coataining Aflatoxia

9059. SHR1 D L. BAITHA: will
the Minister of HEALTH AND PAMI-
LY WELFARE be pleased to stale;

{(a)} whether it is a fact that un-
refined groundnut oil containg afie-
toxin-one of the known carcinogiéns;

(b) if so, whetber it has been exa-
mined whether taw or parched nut or
other derivatives also contain aflalo-
xin;

{¢) whether Government have
made any arrangement to see that no
unrefined groundnut oll wnd other

to such data—-
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derivatives containing aflatoxin are
sold for the consumption of general

public; and
(d) if so, the details of the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-

LY WELFARE (KUMARI XUMUD-
BEN M JOSHI): (a) Unrefined gro-
undnut oil may contain Aflatoxin

depending on the guality of ground-
nuts;

{b} Yes. The raw groundnut may
contain Aflatoxin depending on the
quality, storage etc.

{c) and (d) The Prevention of
Food Adulteration Rules, 1955, zirepdy
prescribe that groundnut shad not
contain Aflatoxin exceeding 30 micro-
gram per k.g (30 ppb). The Gov-
ernment is already considering a pro-
posal to lay down maximum limit of
Aflatoxin in all foodg stufls inctuding
groundnut oil.

Attitude of India's Nepal Fmbassy
lowards Indian Jourmalists

9060. SHRI N E HORO  Will the
Minister of EXTERNAL AFFAIRS
he pieased to state:

atte~
*Hindustm
1982 that

(a) whether Government's
tion has been drawn to
Times’ dated 28 March,

- -Indian Joummalists representing news-

1a

papery and news agencies had reluc-
tantly boycotted the Salt agreement
signing ceremony, because of the non-
cooperative and indifferent attitude
of the Indian Embassy towards themr
in Kathmandu, Népel; and

(%) if so, the details in this regard?

THE MINISTER OF PETRO! FUM,
CHEMICALS AND FFRTILIZERS

é?ﬂnl P. SHIV SHHANKAR): (a) Yes,
r.

(b) The newspaper report states
that the boycott occurred because
Indian journalists in Kathmandu have
been tnadequately briefed by the
Indian Embassy on important issues
and visits,
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The Embassy, whose function it is
to promote Indo-Nepalese relations,
and which must operate within the
framework of inter-governmenial re-
lations, is making ail efforts to ensure
that Indian journalists are kept sui-
tably briefed on important matters.

Outmoded curricula of Universities

a061. SHRI M. RAMGOPAL
REDDY: Will the Minister of EDU-
CATION be pleased to state:

(a) whether it is a fact that the
Chairman of the University (irants
Commision has said that curricula of
Universities are oulmoded and have
an inherent weakness in tlhat they
were tailored Lo suit urban areas and
fully developed societies; and

(b) if sa, what are the change in
curricuia contemplated in this regurd”

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-~
FARE (SHRIMATI SHEILA KAUL).
{a) These views were expressed by
the Chairman, Universily Grants Com-
mission while addressing the Convo-
cation of g Universily recently

(b) The curricula for variousg cour-
‘eg offered by the Universities are
prepared by the Universities them-
selves. On its part, the U.G.C. with
lhe assistance of expert panelg in vari-
ous subjects, reviewg the svllabi and
courses followed by various Univer-
sities and suggests from time {o time
measures for modernising and updat-
ing their contents, [n addition, in the
context of the introduction of the
new pattern of education, the U.G.C.
has suggested a major reorganisation
nf undergraduate courses, with & view
to make them relevant to the local
environment and to the deveiopment
needs of Community. It has heen
suggested that the hroad companenis
of the courses should include a set of
Foundation courses, a set of Core-
disciplines and some application,
oriented subjects.

+
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Railway Pharmacistg

y062. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of RAIL-
WAYS be pleased to state:

(a) role the Railway  pharmacists
play in the Railway Health Unit in
the absence of Railway doctors;

(b) whether thg Railway Pharma-
cists are kept at a wery low grade
in their pay and stat|$;

(c) whether the cadre of railway
pPharmacisisz can be tofally wiped out
as a measure of economy: and

-

(d) if not, what corrective steps
were considered necessary to take in
order to make the cadre of pharma-
cists more eftective comparatively?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) During the tem-
porary absence of Railway doctor,
pharmacist carrieg pon the routine work
of the Health Unit, e.g. marking of the
attendance of the patients, providing
them simple treatment rendering the
first-aid in emergencies and summon-
ing additional expert medical help in
the form of directing the patient to
the proper place or calling a doctor
to the Health Unit,

In rare instance pharmacists are
manning medical outoost. Here, they
provide first-aid to th2 patients as
well as simple routine treatment.

(b) No. The following grades are
provided for the Railway Pharma-
cists:

Pharmacists Gr, B Rs. 330—480
11 Rs. 330_560
s Gr. A Ts, 425- 640

Selection Grade

1
Pharmacists J Rs. 425—640

- Pharmacists-cum- Re. 455--700

1
Storckeeper I Rs. 550—750

APRIL 22, 1982

Written Answers 108

These grades have been rvevised in
the past and were considered by the
Pay Commission as well as by the
Government particularly for the per—
centage distribution of various grades
for the entire cadre.

(¢) No. Pharmacists form a very
important and indispensable segment
of the Railway Medical Department.

(d) As already mentioned in Fart
(b) corrective steps have becn taken
in the past to improve the pay scales
as well as gtatus of the pharmacists,
These are likely to continue along-
with all other categaries of staff in the
medical department as well as in the
Railways, Incidentally, it may be
mentioned that the pay scaleg ond
status of the pharmacists in the Rail-
ways are broadly based on their coun-
terparts in the Civil Side.

Admission of Students in various
programmes in  J.N.U.

9063 SHRI N KaNDASWAMY:
Will the Minister of EDUCATION be
pleased to state:

{(2) how many students were ad-
mitted to  various programmes in
Jawaharlal Nehru University during
three years, Centre-wise/school-wise/

year-wise break-up,

(b) how many among them were
rural students, how many from public
school,

{} how many SC/ST, backward
classes candidates were admitted into
the University, Centre-wise/school-
wise/year-wise break-up of admitted
candidates,

(d) among the admitted candidates

how many were given scholership,

(e) among them how many did drop
out, and

(f) it so, the reasons for the drop

out?
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THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAIL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) and (c¢). A statement giving de-
of admjssions to  varlous schools of
the University  during the last three
years, programme-wise is laid on the
Table of the House [Placed in Lib-
rary. See No,  LT-497/82]. The
statement zlso shows SC/ST and other
backward classes students among
them,

(b) The University does not main-
tain records about the classification of
students on the basis of rural or pub-
lic school background,

(d) to (f). The number of candi-
dales, among those admitted during
the last three years, who were awar-
ded scholarships and the number
among ihem who dropped out is be-
ing collected and will bg laid on
the Table of Sabha.

Dieselisation of Saurashtra Mail

9064. SHR1 DAULATSINHJI JAD-
EJA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether any request has been
received to replace the coal engine by
diesel engine in Saurashtra Mail and
also to increase the number of coaches
for the benefit of people of Ssurash-
tra region in Gujarat State; and

(b) if so, the decision taken by the
Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMFNT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b), Saurashtra
Mail at present runs with electric en-
gine between Bombay Central and
Ahmedabad and with steam en-
gine  between  Ahamedabad and
Hapa. Dieselisation of long distance
Mail/Express trains is being done on
& programmed basis having regard
to availability of diesel locomotives,
which are also required for clearance
of essential freight trafic. As and
when gadditional diesel locomotives be-
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come available dieselisation and aug-l
mentation of load 5/6 Saurashtra Mail
between Ahmedabad and Hapa will be

considered along with other similar
demands.
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Financial Assistance for Bridge over
Nalagola River

9066. SHRI SATYAGOPAY, MISRA :
Will the Minister of SHIPPING AND
TRANSPORT We pleased to state:

(a) whether Government have re-
celved any proposal from the State
Government of West Bengal for the
approval and financial assistance of
the Centre regarding construction of a
bridge over the Nalagola river to
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shorten the distance between Balur-
ghat and Malda in North Bengal;

(b) whether his Ministry has taken
the matier with the Defence Ministiry
because it is close to the India-Bangla-
desh border;

(c) if so, the details thereof; and

. (d) decisions about the approval
and financial assistance of the centre
to the Stale therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM KES-
ARI}): (a) to (d)}, No proposal has so
far beenn received from the Govern-
ment of West Bengal in this regard
during the Sixth (1980—85) Plan.

National Commiitee on Women

9067. SHRIMATI KISHORI] SINHA:
Will the Ministey of SOCIAL WEL-
FARE be pleased to state:

{a) whether the Government have
dissolved the National Committee on
Women;

(by whether the Commitize during
its life time did any work assigned to
it; and

(¢) if so, the details thereof”

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHR1I P. K. THUNGON}: (a) The
term of the National Committee on
Women, reconsitituted in January,
1978, has expired and it is in the pro-
cess of being reconsituted.

(b) and (c). Yes, Sir. The functions
of the National Committee on Women
were:: —

(i} To advise  the Central
and State Governments from
time to time on the legislative
and administrative measures
necessary for removing, as
far as possible, the economic
and soclial iInjustice, disabili-
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ties and  discriminationy of
Indian women, to suggest
ways and means of enabling
womep to break through ob-
solete restraints, to enable
them to assert their inhherent
right to equality so dthat
every Indian women is enable
to develop her capacilies gnd
make her contribution to the
progress of {he nation; and

(i) To review the progress of im-
Plementation of programmes
designed in pursuance there-
of,

This Cornmitlee  auring its tenure
adopted four Resolutions one of which
included endorsement of the National
Plan of Action for Women. In an-
other it called upon gll Departments
of Government of lndia to review the
effect of their Plans and policies t0
ensure they dn not adversely pffect
the opportumshes for women and, on
the other hand should actively safe-
guard and promote th=m

Expansion of Tiruvalla Railway
station

906, PROF.  P. J: KURIEN: Will
the Minister of RAILWAYS be pleased
to state:

(ay details of r2presentations re-
celved from publle for the expansion
of Tiruvalla, Chengannur, Mavedik-
kara and Kayamkulam Railway sta-
tions in the Trivandrum Divislon;

(b) works recommended by the
General Manage:, Southern Railway;
and

(¢) details of expansion work pro-
posed to be undertaken in the current
year?

THE. DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Representationg re-
grading expansion/improvement of
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Tiruvalla, Chengannur and Kayam-
kulam Railway Stations in Trivand-
rum Division have been received
from the following:

(1) The Railway Users’ Association
of Chengannur; (ii) The Secretary,
District Congress Committee (1), Con-
gress House, Alleppey; (iii) Central
Travancore Rallway Users® Associa-

Statement

114,

tion, Lovina Angadikal, Chengannur,
Kerala; (iv) Grama Vigasana Foura
Samathi, Kalissery Chengannur; (v):
Passengers' Association, Tiruvalla- and
(vi) Shri P.C. Thomas, Member, Ke-
rala Legislafive Assembly; gnd (vii)
Prof, P.J, Kurien, Member of Parlia-
ment (Lok Sabha), New Delhi

(by and (c) A statement is attached.

§.  Name of the Details of works sanctioned /praposed by the General Manager, Southern
No. Station Railway and thcir progress.
1 Tiruvalla (i} Provksion of a waiting hall —Work is completed.
(ii) Covering aver the platform —Work is completed.
{iii} Raising of platform 1o BG Standard—Work in progress.
(iv) Remodelling of station building. —Work sancliloned and being
taken up.
2 Chengannur . . ii: Widening. raiing and covering —Work in progress.

over platform No. 2.

{ii. Remodelling of station building —Work completed under Ema-

3  Mavelikara .

kulam—Quilon Trivendrum ¢
Central conversion scheme.

(i) Raising of pamenger pladorm No. 1 —Work nearing completion.
to BG Standard.

(il Expension of platform shelters on —Work in progress.

main platfarm

and provision

of & new shelter at Platform

No. 2.

(iii) Provision of a foot-over-bridge

{iv) Improvements to station building —Work included

4 Kayamkvlam .

—Work in progress.

in Ba.8q-
Budget. Being taken up.

(i) Extcnsion of platform to accommo- —Work since completed.

date-18 bogics length of train.

(i) Raising of existing rail level plat- —Work in progress.
form no. 2 to BG Standard.

(iii) Extension of existing passenger —Work in progress.

shelter.

(iv! Improvements to watering arran- —Work is completed.

gcments - Provision

tape etc.

of wuter
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Idele capacity of C.L W.

9069. SHRI SAMAR MUXHERJEE:
Will the Minister of RAILWAYS be
,Dleased to state:

(a) whether Govarnmert are aware
about the idle capacity in Chittaran-
jan Locomotive Works which may
affect the service conditions and pro-
spectg of the staff, squeeze in the em-
ployment potential and aiso in the
production of anciliary indusiries
which supply materials to the Chitta-
Tanjan Locomotive Works;

-

(by whether Government have re-
rceived any letter dated 12 March, B2
in this regard?

(c) if so, the details thereof:

(d) steps taken by (jovernment to
utilise the full capaclty of the Chitta-
ranjan Locomotive Works; and

(e) if not, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
“THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
‘L.IKARJUN): {(a) Yes, but the jdling
of capacity would not aftect the ser-
- vice conditions of the staff.

(b) Yes.

(c) In this letter, concern has been
expressed at the tapering down of
locomotive prodution programme at
-Chittaranjan Locomotive Works on
account of paucity of funds and idling
-of the workshops production capacity.

{d) Steps have bheen taken to diver-
- sify manufacturing aclivitles by un-
dertaking repairs 40 heavily damaged
electric locomotives and stepping up
manufacture of spare parts for more
eficient maintenance of locomotives,
Planning Commission has 3lso been
requested to enhance the Sixth Plan
allocation for the rolling stock.

{e) Doen not arise,

APRIL 22, 1982

Written Answers 116
wwary Hiv vagew 8 fiw gwRww
oW et
9070. ' ¥T ww Wl : w7 Ow

N 7 @H F e KT w
(%) @ 7g 7w g P& IwC TN

fao ox TR AT LIc)
e frarmdls ¢ 7

Tw wrwy wy "y Wl P
% 3y wW (% wtewwwtT) ;o ()
FaE I e ® v i
el mamt mivw w0 &
mnfegl & fray 1 A8 FHTTAE

Memo from CLW. Workers

p071. SHR] AJIT KUMAR SAHA:
Will the Minister of RAILWAYS be
pleased to state:

{a) whether employees and workers—
of Chittaranjarr LocomcUve Works
handed over a memcrandum to the
Ceneral Manager of CLW._on 19
February, 1982,

(b) if mso, the salient points raised
in the sald memorandum: and

(c) steps taken by Government on
the gaid memorandum: and

(d) it not, the reasons for thal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-

MENTARY (SHRI MALLIKARJUN):
(a) Yes,

(b) to (d) A statement is attached.
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Statement
The salient deman-ds made by the
association are as follows:—

(1) providing jobs to trained trade
appreniices,

{il) immediate recruitment of
trade apprentices and their
training in the technical
school,

(tii) victimisation of workers in the
form of removal from service
under Rule 14 (ii} of Discipline
and Appeal Rules, preak in
service, no work no pay, s,
increasing in recent days, elc.

(iv) immediate puyment of DA and
other allowances in cash in-
cluding pensionary benefits
on account of nerger of DA,
ere,

These demands have been consider-
ed within the framework of existing
rules and financial cnnstraints and
such action a3 conmdered necessary
has been taken, No Railway emple-
yees I8 victimised for legitimate trade
union activities. 1t is only for speci-
fic acts of omission and commission
that an employee is taken up after
following the procedure laid down in
the Discipline and Appeal Rules.
Transfers are made In the sdminis-
trative interet and not as a penal
measure, Break in service imposed
for panticipating in fllegal «oomage of
work is condoned depending on the
raerits of each case. The scheme of
training of apprentices unde- the Ap-
prentices Act, 1961 which was suspen-
ded In April 1977 has since bheen re-
vived with effect from 17-9-1981,

Second enfry at Delhi Rallway Station

9072. SHRI VIJAY KUMAR YADAV:
Wil the Minister of RAILWAYS be
Pleased to state:

(a) whether it is a fact that ns per
current budget of 1982-83 the work

of construction of 2nd entry at Delbi

Main station has not been started as
yet, —

(b) whether it is a fact that before
Asian Games in the capital there is
no possibility of providing additional
facilities to the passengers at Delhi
Main station:

(¢) whether it is a fact that plat-
form Nos. 11—13, 3—5, and 1-2 and
others are very congested and so
many long distance trains hogies are
dealt with out of the platforms and
the rpassengers have to face great
difficulty.

{d) whether it is also a fact that
length of both the vacant platforms
No. 14 combined with 20 is such that
all the long distance trains can be
accommodated  a! the  Delhi Main
station; and

{e) what are the detailed reasons
for not shifting the long distance trains
to both the vacant platform Nos. 14
and 20 at Delhj Main station?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUNY. (a) to (e). Information
heing coliected and will be laid on the
table of the Sabha.

Protection of monuments in the State
of Karnataka

9073. SHR1 G. Y. KRISHNAN: will
the Minister of EDUCATION be
pleased to state:

(a) the number of the monuments
of historical importance and architec-
tural beauly in the State of Karnataka
which are being protected by the
Archaelogical Survey of India; and

(b) the amounis provided {or the
protection of these monuments 'uring
last three years?

b ]

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL. WELFARE
(SHRI P, K. THUNGON): (a) Accord-
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ing to the entries in the protection
notifications, the number of monu-
ments in Karnataka, declared protect-
ed as of national importance by the
Archaeoiogical Survey of India, is
482.

(b)y The amounts provided for Lhe
protection of these monuments, dur-
ing the last three years, are mentionhed
below:—

1979-80 Hs. 28.96.000
1980-81 Rs. 24.18,000
1981-82 Rs. 22,56,0n0

The ﬁ‘gures include the cost of annusl
maintenance, structural repairs, chemi-
cal treatment and landscaping the
areas around the monuments.

Private practice by teaching staff of
Medical Collcges

9074. SHRI RAM VILAS PASWAN:
Will the Minister of HEALTH D
FAMILY WELFARE be pleased to
state:

(a) whether it has come {o the rotice
of the Government that a number of
Professors and other teaching stalf of
the Medical Colleges have been doing
private practices;

(b) whether all of them ablained
prior permission from the Tovern-
ment before starting their privale
practice;

(¢) how far it has aflected the leah-
ing of the students; and

(d) whether Government propose (o
put a ban on such private practice
in the country and if not, the reasons

thereof?.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAILTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) Covernment Is
aware that the teachers in medical
colleges in some States are allowed

private practice.
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(b), (c) & (d). The members of the Cen-
tral Health Service, both Leaching and
non-teaching, are not permitted pri-
vate practice. Heaith is a State sub-
ject and the requisite decision in the
matter requires to be taken by the
State Governments, who have been so
advised by the Government of India.

Appointment of Principals on ad-hoc
batis by Delhi Admtinistration

9675, SIIRI MANGAL RAM PREMI:
Will the Minister of EDUCATION be
pleased to state:

{(a) whether Delhi  Administ=ation
had appointed about 68 Principals en
ad hoc basis in class !l service dunng
1966—750 before 27 May, 1970—the
date from which these were -egarded
as Class | posts:

tby how many of these apooint-
ments were on the recommendations
of regular Departmental Promotion
Commillee constitu..d before 27 Aay.
1970: and

{c) how long these ad hoc appoint-
menta are likely to continuy keeping
in view thalt somec of these are cou-
tinuing for the last 12—15 vears?

THE DEPUTY MINISTER IN 1HE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON}: (a) Yes.
Sir.

{b) None.

(c) As reported by the Delhj Ad-
ministration, the senjority list of
Vice-Principals will be finalised as
soon as the Writ Pelitions pending

in the High Court are decided and the
cases of all eligible Vice-Prinzipals
will be submitted to the regular De-
partmental Promotion Committer
under the Chairmanship either of the
Chairman or & Member of the UP.SC.
for regularisation in the posts of
Principals. .
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No. of SC/ST among the Vice-
Chancellors/Pro-VCa/Rectors

" 9076. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of EDU-
CATION be pleased {o state:

(a) among the Vice<Chancellors/
Pro-VCs/Rectors in Central Universi-
ties how many belong to Scheduled
Castes/Scheduled tribes:

(b) what is their percentage;

(¢) whether Government will give
preference to SC’ST candidates while
making appoiniments to senior [faculty
positions in Universities :and

(d) if not. the reasons thereof”

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEI.-
FARE (SHRIMAT! SHEJLA KAUL):
(a) and (b) None at present.

(c) and (d). There is at present no

reservation for Scheduled faste/
Scheduled Tribe candidates in  posts
above that of lecturer in the Jniversi-

Expenditure incurred by Port Trusts
of Bombay and Madras

9077. SHRI RASA BEHARI BEH-
ERA: Will the Minister of SHIPPING

AND TRANSPORT be pieased lo
state:

a) the details of the expenditure
incurred by the Port Trusts of Bombay
and Madras during the years 1979-89,
1980-81 and 1981-82 vyear-wise;

(b} the details of names of the news
dailies and periodicals used for publi-
city by these Port Trusts, Port-wise,
during the said pediod, yvear-wise;
and

{(c) the delails of the Central and
State Government accredited corres-
pondents who are on the regular mail-
ing list of the press releases by these
Port Trusts Port-wise through P.I.B.
officials in New Delhi and respective
cities?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHR! VEEREN-
DRA PATIL): (a) Operating expendi-
ture incurred by the Post Trusts of
Bombay and Madras during the year

ties. Univenities follow UGC  guide- 1979-80; 1980-81 and 1981-82 is &s
lineg in this regard. follows:
Name of Port Trust 1979-80 198081 198182
{Actusls) {Actuals) (Revised Estimates)
vombay Re. 43,86, 94,100 57,88,06,690 69, 46,44,000
Madras Ry 22,10,55,018 26,01,06,127 29.44.67,700

(b) List of publications which were
used by Bomtay Port Trust for cdver-
. Dailly, Bombay
. Free Press Journal, Bombay.

. The Hindu, Madras.

. The Hirdustan, Times, New
Delhi.

. The Indian Express, Bombay.
8. The Indian Shipping and Tran-
sport News, Bombay.

7. The Stalesman, Caleculits.

o 0 N e

3. The Times of India, Bombuay.

tisemment during 1979-80, 1980-81 &nd
1981-82 as under;

9. Indian Trade
Delhi,

10. The Marine Times, Bomoay.

Journal, New

11. The Amrit Bazar Patrlka, Cal-
cutta.

12. The Loksatta, Bombay.

13. The Maharashtra Times,
Bombay.

14. The Navakal, Bombay.

15. The Hindustan, Bombay.
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16. The Bombay Samachar,
Bombay.

17. Navshakti, Bombay.

18. Jammabhoomi, Bombay.
19. Quami Awas, Bombay.

20. The Sakal, Poona.

21. The Sanj Tarun Bharat,
Bombay.

Names of the news Dailies and perio-
dicals used for publicity by Madras
Port Trust during the years 1979-80,
1980-81 and 1981-82 are as follows:
1. Eastern Economist, Bombay.

2, Marine Times Publication (P)
Ltd.. Bombay,

3. ‘Lloyd’s List, London,

4. Industrial Herald Weekly,
Madras.

5. Indian Ports, Calcutta (Pub-
lished by Indian Ports Assn).

The Hindu, Madras.
The Indian Express.
The Mail, Madras,
Dinamani, Madras.

10. Daily Thanthi, Madras.

11. Lok Udyog of tlhe
conference on Public
prises, New Delhi.

12. Indian, Worker., INTUC, New
Delhi,

13. Industrial Image, New Delhi,
14. Alai Osai, Madras.

15. National Herald, New Delhi.
16. Makkal Kural, Madras.

17. Dinakaran, Madras.

18. AITUC 31st Annual Conference
New Delhi.

19. Commerce, Bombay.
20. Mobile, Madras,

21. Sports Star, The Hindu,
Madras.

22, Indian Shipping and Ship
Building, Bombay.

23. Export Mirror, Madras,

© ® 9 »

standing
enter-

24. Eternal India, New Delhi.
25. Business Standard, Calcutta.
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26. Industrial Economist, ™adras.

27. Indian Shipping and Transport
News, Bombay.

28. Navajyothi Annual.
29, Dinamalar, Madras.
30. Aside, Bombay,

(¢) Press releases by Bombay Port
Trust are not routed through PIB
officials in Bombay. Bombay Port
Trust sends press releases to about
fifty seven persong bormne on i1t list
inciuding the Information Officer,
P.I1.B. Bombay. The fact whether or
not persons figure in the list of Cen-
tral and State Government sceredited
correspondents has not been taken
into consideration.

The invitations for the ‘Preas A eets
organised by the Madras Port Trust
are extended to the acredited media
representatives through the local P.i.B.
office which maintain a list of 37
invitees.

Blood Transfusions Centre ai
Chandigarh

9078. SHRI CHIRANJI LAL SHARMA-*
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state prugress made so far |n setting
up Blood Transfusion Centre at
Chandigarh?,

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FANI-
LY WEILFARE (KUMARI KUMUD-
BEN M. JOSHI): The issue was dis-
cussed on 6-2-1982 In the meeting of
North Zonal Council comprising of
Stales of Punjab, Haryana, Jammu &
Kashmir, Himachal Pradesh and Union
Territory of Chandigarh.

Committee for Implementing sugges-
tion of Commltt!:e on Status of Women

@079. SHRIMATI PRAMILA DANDA-
VA'_I'E: Wwill the Minister of SOCIAL
WELFARE be pleased to state:

(a) whether the Government have
set up a Commitiee/machinery to im-
plement the various suggestions and

ot
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recommendations made by the Com-
mijttee on the Status of Women in
India in 1975

{(b) if mso, the details thereqof, the
names of the members of the Com-
mijttee and the terms of their refer-
ence,;

(¢) whether the Committee has
started its work; ang

(d) if so, the progress made so tar?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) Ycs,
Sir.

(b) and (c¢) The recommendations
of the Commitiee on the Status ol
Women in India were examined by an
Empowered Commitiee, A comprehen-
sive review of the situation of women
in the country was made by the Com-
mittee on the Status of Women in
India, and in its recommendations
emphaised the need of a na-
tional machinery 10 coordinate and
intensify the eilorts and meadsures
needed f(or women development. The
National Machinery set up in India
includeg a National Commitice on
Women and Women Welfare 1ad De-
velopment Bureau in the Ministry of
Social Welfare. The functions nf the
National Commitliee on Women and
Women Welfare and Development

-—Bureay are indicated in the statemenl

attached. The question of reconstitu-
tion of the National Commitiee on
Women is at present under considera-
tion.

(d) Of the 5% recommendations
made by the Committee on the Stetus
of Women in India, many are of long
term nature and relale in essence to
continuing programmes. Some of the
recommendations were modified by
the Empowered Committee and some
were not recommended for acceptance.
The Government accepted the views
of the Empowered Committee. Some
recommendations have airead: been
implemented and some are in ‘he pro-
cess of implementation. Implementa-
tion of some recommendations is the
responsgibility of the respective IDe-

ra

partments/Ministries/State Gevern-
ments/Union Territories. The recom-
mendations have wide social implica-
tions and ag such need active help
and support of voluntary agencies and
community organisations,

Statement

The functions of the National Committee:

on Women

(a) To advise the Ceniral and Stat=
Governments from time to ‘ime on
the legislative and administrative
measure necessary for removing as
far as possibie, the economic and so-
cial injustice, disabilities and discri-
mination of Indian women to suggest
ways and means of enabling women
to break through absolete restraints,
to enable them to assert their inherent
right to quality so that every Indian
Women ig enabled to develop her
capacities and make her contribution
to the progress of the nation; rnd

{b) To review the progress of im-
plementation of programmes esigned
in pursuance thereof.

Functiong of the Women's Weljare
and Development Bureau

A Women's Wellare and Develop-
ment Bureau under the charge of a
Joint Secrefary ig the nodal  point
in Governmen! of India for coordina-
tion of measures for women’s welfare
and development and to initiate poli-
cies and programmes and measures.
The functions of the Bureau are 2s
under:

(1) To collect statistics and serve
a5 a clearing house for information
on matters connected with women's
development.

{(2) To coordinate and collabnrate-
with other Ministries in the Cen-
tral Government like Health and
Family Welfare. Education, Indus-
try, Labour, Agriculture and Pural
Development, Commerce, Banking
elc. for planning programmes and
implementation of programmes fall
in within the competence of these
Ministries/Departments.
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(3) To monitor programmes for
women's welfare and Development
in the country.

(4) To coordinate the implemen-
tation of programmes through the
State Governments for the welfare
and development of women,

(5) To service the National Com-
mittee, the Steering Committee and
the specialised groups.

(6) To take follow up action on
the decisions of the Empowercd
Committee on the Report cf the
Committee on the Status of Women
'in India by formulating  proposals
on the various recommendations and
providing guidelines to States/Union
Territories for the implementation

~of the decisions of the State level

(7) To work out financial and
physical targets in the Plan of Action
for Women and to make it a part
of the country’s Five Year Plans
and ensure implementation.

(8) To liaise with multi-lateral
agencies and the U.N. Agencies in
the field of women's welfare and
development,

‘Awardee of Ph., 4, M, Phil from
J.N. University

9080. SHRI B. D. SINGH: Will the
Minister of EDUCATION be pleased
to refer to the reply to Unstarrved
Question No. 8791 answered in Lok
‘Sabha on 27th April, 1981 regarding
Awardee of Ph.D., DMPhil. from
Jawaharlal Nehru  University and
state:

(a) whether the information asked
for in parts (b) to (f) of the juestion
has been collected; and

(b) if not, by what time the infor-
mation will be collected and laid on
the Table of the House?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
*CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): {a) Yes,
“Sir.
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(b) The information will »e laid
on the Table of the House as soon as
possible. -

Advertisement of Limeca

9081. SHRI K. LAKKAPPA: wil
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to refer to
the reply given to Unstarred Question
No. 4201 on 19 March, 1981 regarding
advertisement of Limeca and stete:

(a} whether action has been laken
or contemplated to be taken  after
having received the Analyst report:
and

{b) il so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) No.

(b) Does not arise

Population Advisory (Council

9082. SHRIMATI USHA PRAKASH
CHAUDHARI:

SHRI HARIHAR SOREN:
SHR] PIUS TIRKEY:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to‘
state:;

{a) whether il is a fact that the
Government propose tosetupa high~
leve] Population Advisery Council to
bhelp implementation of the family
welfare programme, and if so, the Cde-
tails thereof:

{b) who will be the members of the
Council;

(¢) what will be the function of the
Council: and

{d) other steps proposed to Imake
the family planning successful?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-.
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) to (c) A Popuia-
tion Advisory Council wunder the

m———
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Chairmanship of Union Minister for
Health and Family Welfare, with
some eminen{ persons from fields rele-
vant to Population Con.rol as mem-
bers, is proposed to be formed 1o re-
view the Family Planning Programme
in the country from time to fime and
also to initiate new ideas and strate-
gies as may be appropriate.

(d) A slalemeni is atlached =as

Annexure 1.
Statement

The salient leatures of the strategy
to promote and make fami:y planning
successful are:

{a) Adoption of the “small fanuly
norm” will continue to be prometed
entirely on a volunlary basis,

(b) Intensificd efforts will be
made to spead awardness and in
formation about small famiiy con-
cept by effective and imaginative
use of mulli-media and inter-per-
sonal communication sirategies,

(c} Each couple will be allowedl
to choose the method most ratabl:
to it.

{d) Services and supplies wil. he
provided as close to the door-steps
of the acceptors as possible.

(e) The programme will oniinue
to be an integral part of heallh
carc and socio-economic  develop-
ment efforts.

(1} Facililies and efforls for 1apd
increase in female literacy wid be
intensified and expanded.

{(g) Population education will be
extended to youth in schoels and
colleges as well as lhose out-of-
~school. It wili be introduced in all
workers’ education and {raining
programmes, conducted by Govern-
ment Departments/agencies and by
the organised sector.

(h) Elected representatives c¢f the
people at all levels, grass-root level
village organisations, voluntary
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organisations, etc, will be closely
assisted and provided encourage-
ment and support.

(i) Effective observance of the
law relating to minimum age for
marriage for girls and boys will bc
pursued.

(j) As some States/UTs have
gone ahead of others and therz ae
variations within States, a selective
area specified approach wiil be fol-
lowed.

(k) Close monitoring and follow
up will be ensured at ail levels.
Steps will be taken to tone up the
administrative machinery and im-
prove motivation and accountability
of staff at the field level in consul-
tation with the State Governments.
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Introduction of new i1ype of passporis

9084. SHRI LAKSHMAN MALILIL "K;
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(8) whether hig Ministry has intro-
duced some new type of passport O
curb forgery,

thy if so. what are those new Iypc
of passports; and
(¢) what are the circumstances

which led the Government tg intro-
duce such passports,

THE MINISTER OF PETROLLUML
CHEMICALS AND FERTILIZERS
{(SHRI P. SHIV SHANKAR): (a) I1 18
proposed to introduce a new {vp» of
passport booklet which is expecled to
eliminate the possibilities of forgeries.

(b) These passports contain a wif-
adhesive laminate which would cover
the page containing the photogranh of
the holder and his personal puarli-
culars.

{c) The present design of the pass
port was continuing f{rom ore-inde-
pendence days and it was felt that
there was a need to design 4 new
passport booklet which wag handier,
more co'npact and durable,

* White redesigning the passport
booklet, opportunity was taken toin-
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troduce the special feature of seli-
adhesive laminate as well, This be-
came necessary because there have
been complaints that some rcriminal
e.ements were able to misuse the pass-
ports by substituting the photograph
of the holder and changing the entiries
illegaily,

Wagon Detention

9085. SHRI S. M. KRISHNA: Will
the Minister of RAILWAYS be pleas-
ed to state:

ta) whethsr it is a fact that deten-
tion of wagoens by user organisat.ons,
spectally the steel plants and the Food
Corporation of India have severely
affected the railway revenues;

(b} wheth<r it is also a fact that
the stoel plants both in public and
private sectors have refused the pay-
ment of demurrage charges: and

(c) if so, the nature of action be-
ing taken by the Railway authonties
to tackle the situation jn its own in-
terest for better utilisation of the
wagons and discourage delention of
wagons where-so-ever?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Detention to
wagons at loading as well as unload-
ing peints b‘yond permissible {ree
time by various users does affect, to
some extent, the total loading and
consequently railway revenues,

{b) and {(c). The Steel Plants have
not been paying demurrage charges
at the enhanced rate jntroduced
from 19th February 1981, The mat-
lar was discussed at o meeting held
between the representativey of the
Ministry of Railways and the Steel
Authority of Indie Ltd, and the lat-
ter have agreed to examine and pey
the Railways outstanding billy for

demurrage chargegs at the enhanced
rate.
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-~
Adukt Education Programmes in
Khargaon District (M.P.)

9086. SHRI SUBHASH YADAV:
Will the Minister of EDUCATION
be pleased Lo state:

(a) what are the names and num-
ber of places in Khargaon District
in Madhya Pradesh where Adult

Education Schools/Programmes have
been set up:

{b) what are the number of per-
sons who have heen educated under
this Schemx in M.P, during the last
thres years; and

(¢) whether any Central financial
help was given to that State for the
purpose during the above period and
it so, the detrils thereof?

Year

-—

10979-80
1980-8

1981-82 {upio 3t-12-H1)

— ———— — ———— —

(c) The Central financial assivance
given to Madhya Pradesh for Adult

Year

197980
1980-8)
1gh-Ba

e ———— — ———— - . —— -

Arrangement for Rlood Transfusion
in G. B. Pant Hospital, New Delhi

9087. SHRI RAJESH KUMAR
SINGH: Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whethey it is a fact that there
1s no Blood Benk in G.B. Pant Hos-
pital, New Delhi;

(b) whether it is a fact that ln
rase of emergency or serious condi-

—— e s e — - pa—

THE MINISTER OF STATE OPF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) Adult Education Programme for
establishing 300 adult oducation
centres has been  sanctioned for
Khargaon District in Madhya Pradesh
from 1982-83 under the Centrally
Sponsored Scheme of Rural Fune-
tional Literacy Projects. The places
for establishing the centres are be-
ing identlified by the State Govern-
ment.

th) The number of persons enrol-
led in the Adult Education Prog-
ramme 1n M.P. during the last three
years is as follows:

Fardma

PRE —

1.76, 281
2,063,808

276,175

Education Programme during the last

three vears 15 as follows;

Aot of Financi)
Assist;nee

Rs. g3,c8,950 00
Rx. 23,12,000 00

Re 77,72,701-00

tion of a pauent, the Blood has to be
arranged from Java Prakash Narayan
Hospital, which is about 1/2 furlong
from Pant HospMal and in transac-
tion thereof it takes 20 minutes or
more to complcte official formalities;
and

(¢} whether Government  propose
to make proper arrangements of
Blood transfusion for serious patients
in Pant Hospital.
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KU-
MUDBEN M. JOSHI): {(a) Yes.

(b) G.B. Pant Hospital is a Super-
speciality referral  hospitzl which
does not have g Casualty and Emer-
gency Department. Most of 1he
blood required is for routine surgery
which is pre-arranged. Only in a
very rarc cases it may be required as
an emergency measure when blood is
obtained from LN Jayprakash Nara-
yan Hospital which is located at a
distance of 300 vards only in the
same campus,

{c) Dopa; not arisze

Work study organisation

9088. SHRI HARIKESH BAHADC]
Wilh the Minister of RAILWAYS o¢
pleased to state:

(a) whether in the Railway Board
as also in Zonal Railways there 1=
Efficiency/Work Study Organisalion.

(b) whether this organisation un-
dertakes work studies and -suagests
economy by surrendering the  posis
and assets;

(c) what is its achievement regaul-
ing the number ol posts surrendered
and the total economy achieved yeur-
wise and Railway-wise since 1973-T4
1il} date;

{d) whether this organisation has
ever undertaken any study in which
Gazetted posls are to be surrendaret;

(e} total number of Gazetted posts
proposed to be surrendered vyear-wise
from 1973-74 tili date; and

(I) if not, the reasons for not doing
so?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJON): (a) Yes
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(b) The object of undertaking sta-
dies is not only to surrender pesis/
assets but to locate impediments aud
suggest ways and means of overcom-
ing the same with a view to improve
effciency.

(c) to (f). Studies by such Orgu-
nisations are not conducted with the
object of surrenuering posts alone or
with any bias for surrendening of
creating posts for any particular e¢laxs
of employee It is impracticable 1o
work out the number and category of
posts proposed for adjustment/sur-
render. in Lhe studies or consequen-
tially reduced. Since direct and in-
direct benefits of such studies accrue
in .various flelds/disciplines it is not
possibie to accurately work out to»
direct or consejueniial economy
achieverdd as a result of such studies

Payment of pensddons and olher hene-
fits to the dependenis ol the Seswmen

0089 SHRI MOHAMMAD 'SMAIL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to slate:

(a) whelher Governmen! have 71e-
ceived any representation regardag
the svstem with regards to the pay-
men® of »imsions and other benefits
to the dependents of the seamen lrom
the Forward Seamen's Union of Indin;

(b) if so, delails of the system us
described 1n the said representalion;

(c) the reaction of the Governme.l
about the system; and

(d) the acltion taken by the Jovern-
ment to improve the situalion?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHR! <VEER-
ENDRA PATIL): (a) and (b)., Gov-
ernment received a leiler from Shri
M. K. Pandhe, Secy.. Centre of ndiga
Trade Unions, New Dethi, forwardirg
a complaint from ths Forward Sea-
men's Union of India (FSUD), Ca.
cutta, aboul harassment and discrimi-
nation meted out to the retired veamen
and widows of seamen by Seafarers
Welfare Fund Soclety (SWFS), Bom-
bay. Out of 41 cases listed, 17 .ppll-
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cations have alreagy been decided
and the payment of ex-gratia amount
ordered; two were found in-eligible,
as they belonged to Home Trade Sec-
for and 22 cases were not traceable,
for wan! of details. Particulars of
these 22 cases were called for f:om
the FSUI, Caicutta. Their renly hos
not yet been received. The SWFES,
Bombay does not operate jensions
schemes as such. No other represen-
tation regarding system or any sugz-
gestions, has been received,

The payment under all schemes are
ex-gratia wssistance such as monthly
ex-gratia monetary assistance ol
Rs. 100 per month to retired cr in-
validated seamen or dependents of
deceased seamen for 10 years: ad-hoc
er-gratuz  tinancial assistance of Rs.
3000 to widows:dependents of e szs-
ed foreign going registered seamen:
Rs, 2000 ag specinl case on ments to
widows, dependents of registered IHowmne
Trade deseased seamen: educational
scholarships to children of serving
Indian seamen with one child per sea-
men getting assistance from liigh
School levei onwards,

(¢) All schemg of the sociely have
been working satisfactorily.

{(d) Necessary instructions have
been given to the SWF Society by the
Dircctor General of Shipping, to
deal with the cases of seamen/widows
for cx-gratia assistance, prompily.
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Sophisticated marine radio bearon at
Minicoy

9n93. DR. KRUPASINDHU BdJOIL;
- Will the Minister of SHIPPING AND
TRANSFORT e pleased 1o state:

(a) whnether the Lighthouses unil
Lightsh'ps Department has set up a
Rs 15.65 lakh sophisticated .aarwne
radio beacon at Minicoy to provide
increased navigational assistance and
muke navigalion safe for vessels ply-
ing in tha area particularly along
international routes,
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(b) if so, the salient features there-
ol: and

(c) bow far it will go to help the
vessels under ad weather conditions to
determine their positions accurately?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (StIRI SITA hrAM
KESARI): (a) Yes, Sir.

(b) The Radic Beacon eguipment,
which is fully transistorised, ‘ncorpor-
ates the latest technology and has a
range of 400 kilometers.

{c) The new Radio Beacon egup-
ment is intended tv asist the ships
navigating in the area in direction
finding. This would also, in ~onjuncz _
tion with the Radio Beacon already
in operation at Periyar Lighthouse,
help the vessels to determine tkheir -
position accurateiy within a range of
400 kilometers und r all weather con-
ditions.
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Shortage of Conservation Staff in
Archaeological Survey of India

9095. SHRI SURAJ BHAN: Will the
Minister of EDUCATION be pleased to
refer to the reply given to Unstarred
Question No. 4225 on 17th December,
1981 regarding annual budget of ASl
South Western Circle, Aurangabad and
State:

(a) the detailg of shortage of conser-
valion staff in South Western Circle
of Archaeological Survey of India.
Aurangabad;

(b) how many persons have since
been recruited to wipe out this short-
age; and

(c) the proposed allocations for this
cirele for the year 1982-837

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAIL, WELFARE
(SHRI P. K. THUNGON): ({(a) Thn
details of the vacant posts of conseva-
tion staff in the South Western Cirvle
as on 17th December, 1931 are as men-
tioned below:—

(i) Conservation Assistant Gr. |

4 Nos.

{ii) Conservation Assistan! Gr. II
4 .‘

(iil) Caretakers 2 .

{b) Recently the following vacan-
cies have been fllled up:—

(1) Conservation Assistant Gr. II
3 Nos.

{ii) Caretakerg 2 .
(Out of {wp persons, one per-
son who has accepted the offer
is yet to join his dutiies).

(c) The allocations proposed for the
South-Western Circle, Aurangabad

for the current financial year are as
under:—

(i) Special Repairs Rs. 7.00 Lakhs

{ii) Aonual Rep~i s Rs, 5.5 Lakhs

Panban Road-Rail Bridge in Tami!
Nadu

8086, SHRI N. DENNIS: Will the

Minister of RAILWAYS pe pleased to
state:

(a) the delails of progress pf the
Panbam Road-Rail bridge in Tamill
Nadu; and

(b) when it is expected to be com-
pleted»

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) There already exisis a
Railway Bndge at Panbam There is

no proposal for 5 Rail-cum- Road Brid-
ge.

{b) Does not arise.
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Overbridge near Bandhamunda

9098. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of RAIlL~
WAYS be pleased to state:

(a) whether the proposal to cons-
truct an over bridge near Bandha-
munda near Rourkela in South Eas-
tern Railway hag been finalised by

now; and

(b) if so, by what time the construc-
tion work will be undertaken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AY¥FAIRS (SHRI MALLI-
KARJUN): (a) The Government ot
Orissa advised South Eastern Railway
in February, ‘82 that a proposal for
construction ol a Road Over Bridge at
Bondamunda gn cost-sharing batis is
under their consideration. However,
no firm proposal in this regard has
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betn received by the Railway from
the State Government,

(b) Does not arise 3t this stage.
Loading of Coal Wagons

9099. SHRI TARIQ ANWAR: Will
the Minister of RAILWAYS be pleased

to state;

(a) what is the average number of
coal wagons loaded per month, dur-
ing the last three years;

{b) the number of coal wagons sup-
plied to the power sector: per month,
per power house  during the last three
years and corresponding monthly Jemand
of the power house; and

(¢) details of coal wagons received
by the railwayg monthly lor its own
use during the gbove period?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR!I MALLI-
KARJUN): (a) to (¢). A -tatemént is
attached.

Statement

(a) The average number of coal
wagons loaded per day during each
month in the last three years is given
below:—

P ]

Statement

(a) Tl average number of coal wagons loaded per day during cacdi month in the last thyee vears

is given below:—

Figures in 4-wheelm o)

—— —— — —

Month 1979-80  1980-8) 1981 B2
April 8885 886 9981
May 3396 fi536 9118
June 8635 8618 9394
Juy . . .. U836 577 9579
Augnst . . . . . 8723 8222 9840
(60n 8261 10639

SC pl(‘"nbc r

. — . S— e a— — -
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___(Figurer in 4-wheelers)

Month 1479 80 1980-6r 1gB1-82
October . 8533 8582 10121
No vember 8620 8749 10478
Decembar qub8 9447 10667
January . BaGl  ofig3 1969
February 9291 163 11256
March 9251 102065 11¢80

(b} Power houses are supplied coal
as pey linkage decided by the Standing
Linkage Commitiee and the guide lines
given by the C(Central Government
Loading of c¢oal started improving
from December 1880 onwards.
Supplies to Power Houses were stepp-

ed yp as will be seen from the details
given below. In fact, during January,
February and March, 1982 daily ave-
rage coal loading for Power Houses has
been more than the target of 4250 wa-
gons per day.

(figures in 4-wheelers) §

2 E ke w ——— - —

197-80 198081 198:-22

—— —  —— e = i

Month

April

May .

June . . . . . .

July . . . . . . .
August . . . . .
Scptember . . . . . .
October . . . . . .
Nouvember . . . . .
Deccmiber . . . . .
January

Febnuary . . . . . .
March

2775 3299 3936

2715 3197 3585

2806 3195 3710

2828 2000 g703

2669 2526 3744

2861 2683 {103

2680 3059 3977

. 2733 3197 3983
2860 3533 4185

. 2013 3643 4365
3323 3974 4506

. 3237 3831 4438

¢c) The daily average number of coal wagons loaded for Railway use is gjven

below:—
Month 1959-80  1980-81 1981 B2
April .o 1463 1498 138
May 1452 1424 1295
June . . .

1528 1479 143)
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(figures in 4-whaelers)
Month 1979-80 1980-81 19B1-F2
July 1511 1529 1708
August 1437 1546 1200
September 1414 (R 13c6
October . 1478 13453 1249
November 1540 1459 1275
Deeemlrer 1314 1446 1373
Janwvary 1491 1431 1307
February 1676 1445 1291
March 1565 1145 igo0 B

Clasy I Officers

9100. PROF. RUPCHAND PAL: Will
the Minister of RAILWAYS be pleased
to state.

{a) Number of class I officers those
are there in Indian Railways as in Feb-
ruary, 1982;

{b) Number of clasg | officers those
are there in the Mechanical Engineer-
ing Department of Indian Railways:
and

{(ey what is the minimum qualifica-
tion required for these class I officers?

THE DEPUTY MINISTER IN THE
MINISTRY CF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (h) The jnforma-
tion is being collected and will be laid
on the table of the House.

{c) For Direct Recruitment

(i) For Accoounts Traflic, Perso-
nnel Departments and Railway
Protection Force—A degree
from a recognized University.

(ii)For Civil Engineering. Mecha-
nical Engineering, Signal En-
gineering, Electrical Engnieer-
mg and Storeg Depariments—
A degree ip Engineering from
a recognized University or .ts
equivalent,

(iii) For the Medical Department—
Degree in Medicine/Surgery
for Assistant Divisional Medi-
cal Officers and Post-gradute
qualificalt)n znd experience
in the concerned discipline for
Divisional  Medical Officers.

For Promelion from Greup ‘B’
(Class ) to Group A’ (Class I)

No specific educational gqualifications

have been laid down.

Fre.ght Haulage Surpawing Target

9101. SHRI JAGDISH TYTLER:

Will the Minister of RAILWAYS be —=

pleased {o state.

(a) whether Government are assur-
ed of a very high Freight Haulage sur-
passing targeted estimates by five
milliop, tons thig year; and

(b} if so, whether tha freight char-
ges need be increased in view of this
factor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PAFRLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes. During 1981-82
loading of revenue earning trafic has
been 220.41 million {onnes approxi-
mately against the original target of
215 million tonnes which wag subse-
quently revised to 220 million tonnes,
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(b) The freight rates are increased to
cover the increase in the working ex-
penses of the Railways which takes
place due to escalation in costs of in-
puts for rail transport. The need for
increase in rail freight rates cannot be
ruled out if ihe costs of inputs for rail
transport go up.
Construction of R.O.B. Vidya
Vihar Station

near

9102, DR. SUBRAMANIAM SWA-
MY: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is u [act that the Rail-
ways propose to contrazt a Road Over
Bridge near Vidya Vihar Station on
Central Railway in Bombay;

(b) if so, the details thereof: and

(c¢) Ly what time the bridge is ex-
pected 10 he completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALILI-
KARJUN): (a) and (b) A proposal to
construct a Road Over Bridge as
‘deposit’ work near Vidyg Vihar Sta-
tion on Central Railway. Bombay has
been receiveqd from the Bombay Mu-
nicipai Corporution.  Tac plans for this
work have yet (0 be finalised.

(c) It is not possible tg give the
completion date for this work at this
Stage.
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Railway Schools

9103. SHRI NARAYAN CHOUBEY:
W:ll the Minister of RAILWAYS be
pleased to stale:

(a) how many High and Higher Se-
condary Railway Schools are there in
the country and the number thereof,
zone-wise;

(b) what is the expenditure jncurred
by the Railwayg for these schools;

{c) what ig the amount spent for the
railway school on the S.E. Railway in
the vears 1978, 1979, 1980 and 1981,

(d) what are the number of stu-
dentg who secured first division in
secondary and higher secondary exami-
nation in the ahove years; and

(e) whether the Railway in each
zone have zn Education QOfficer gnd it
sa, whether the said officer hag any
special training in education both of
the U'non Government and State Gov-
ernment,

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MALLI-
KARJUN): (a) to (e) A statement
indicating information {excepting the
same pertaining 1o Southern Railway
and CL.W.) :s attached. Information
regarding Southern Railway and
C.LW. is being collected and will be
laid on the Sabha.

Statement
Railway No.of Fxpenditure No. of students secared Ist Division in
Schonls U O
Seconda v Hr. Sccondary
High Hh 1978 79 8o Y 1978 79 8o 8
See.

1 2 3 4 5 6 7 8 9 10
Centril . . 4 2 6,08,453 14 13 29 33 .. t 1 2
Fasem . | 3a.64,000 128 147 203 1B 1 ' 24 30
Northrm . .2 1 259530022 23

23 34 23 9 'y I 9
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I 2 3 $ 3 6 7 8 9 10 " 12
North Fastern . 1 2 24,70,000 83 63 70 74 1 B5 g0 '
Northeast Fronthr 3 4 44,02,170-64 67 77 28 74 1 i 4 I3
South Central . 14 65,75.437 95 135 1Rg  1y7
SouthFastern . 7 9 1,38,17,000 83 105 137 112 15 19 15 43
Western 2 3 21,29,582 to 15 21 12 26 27 19 30
D.I.W. . « ..t 12,87,269-56 47 15 ] 38
(e) ® 2w & femaT, 1981 & 9
Rs. F g wY IhvwAw mWr TR
1978 1,42,€5,060 (K1 50 f=. &t st v ® @™ 80
. fx. o, gfa ez 7 qerwe 21 vdy )
1979 1,81,73,000 00 . . -
AR &t W AT @ A ¥ afe-
190 L, 59135, 00006 CIFFEEY IRA™ WM RN A
19%1 1,99, 86.00 - 00 Z' T THY STl AT 9r %t
AT F1 OF I(ET, WTAI-TTIEGT HT
(e) No. q7 § STED FT WIWYT 7877 &Y qT

BIAT-ACWET TH HX7 & FuIC 01

9104. ST. Wy Ty PAy : T TA
w4 39 PH'HT-HT,\1981 # JrgtEA
IS FRGT 277 G TV K FW@Y W
Ug 7O H1 FI A TF .

(¥) TTHT BTE-WWEGT, ITEFT
% a agm @ feafa o gy @
A T q9 U6T 7% & T T A
aT K AT &1 gAe Peyfr =
g &7 vHH Peuber 7 suferr Ay
FE A F IW W AT L,

(®) =1 SYT-amTEEt TH wEH
&3 PPy ot v 1 aw & w oAv-
TR GG T a7 U FAT FWaE] F1
M EE, A

() @1 ST FH=T UECE R
W 3¢ WMt (st wfeEm|) . ()
g o Fwm-afEds o mm g,

G T MERT 99 @D O A
FNTAT, QUIT-ATACT WT O7 4 WYL
AT MIATI-TWTF WE 97 3 IET A

mfeat ™ T @
(&) Y 7 )

(M) foe=gr BT FWE WYY
T FEW F AT WY Ay vt wwq=
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TET A A= &G H  TH
qq I & LT aAW & fau |
AW G AT W1 FT AT, W
4 &9 &7 &9 3% 0F 7T a9 &
A JAET A,

(%) ¥ FREAE T AW
7 UE T 5T Wg T EA TJIT IR
WY WANZ-Te <17 U7 0%  HAAHIL
faxtn o Tw w9 & PR T
ww g, #T

(¢) afzgf, ar g7 =oal &1 *9
rr @ fergr oo 7

OW HATRY AT WA wrd v |
afr (¥). ¥TEET-AANT IR 97
P &l qrERy =EAl ® &
q= §. 36878 97 THAU TF A UF

gy, fam 't RT = &
Av wig A3 T A= § T EY
® AT ¥ 7N ATEARHT FEAIOE AT
YO TR T & £

Devclopmwent of D-Shade of Ncetaji
Subhas Dock

9106, SHRI MUKUNDA MANDAL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

() whether Government have nay
scheme to develop the D-shade of the
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Netaji Subhas Dock where & large por-
tion is lying unprotected and without
minimum facilities like electricity,
water and sewerage,

(b) it so, the details of the
scheme; znd

said

(e} if not, the reasons for {he same?

THE MINISTER OF SHIPPING AND

TRANSPORT (3HRI VEERENDRA
PATIL). (a) Yes.

(L) The area behind the D-shed of
Netaji Subhas Dock has been develop-
ed and zllotted (o diferent container
lines operating from Calcutta. Nelaji
Subhas Dock extension ares which is
adjacent to D-shed is also proposed to
be developed for stacking, storage and
handling of containers

{c) Does not azrise.

forq 27z & &0 g #iv 99 o=t &
e F g Py o mbea &9 0w,
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ey T qIErT SR wATHY 6@
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(® 1. ¥ TT oww AR 4
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Alleged Mismanagement in Central
Council Regional Research Unit of
Unani Medicine, Hyderabad/

) Calcuita

5108. SHRI BHEEKHABHAL will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether hijg attention has heen
invited to the report published in the
Anand Bazar Patrika ‘Bengal’ on the
15 July 1981 about the trealment of
epilepsy at the Regional Research Inst-
tute Calcuttaz gnd in the ‘Herbal-cure’,
Hyd'erbad. regarding dangerous eilecls
of Bakuchi to cure leucoderma (viti-
ligo/Baras) by the Central Conuucil
Regional Research Unit of Unani Medi-
cine Hyderabad/Calcutta;

(b) if so_ action taken by the Minis-
try in the matter so far;

(c) whether Medical experts Com-
mittee has been get up or is proposed
o be set up to probe inlo the working
of and appointmenls made in the
C.C.R.UM. and eileclivenesg or other-
wise of the medicineg used in the treat-
ment of leucoderma/epilepsy:

{d) if so, composition of the Com-
mittee, when and by  what time the
Committee will submit ils report; and

(&) if not, reasons therelor?

THE DEPUTY MINISTER IN THE

— MINISTRY OF HEALTH AND FAMI-

3

\

LY WELFARE (KUMAR! KUMUD-
BEN M. JOSHID): (3) The Government
is aware of the news report in ‘Herbal
Cure’  Hyderabad dated the 15th July,
1981 regarding the dangerous eflecls
of Bakuchi allegedly ysed by the Cenl-
ral Research Institute of Unanj Medi-
cine at Hyderabad to cure leucoderma,
However, there does not appear to be
any report regarding the cure of epile
psy/leucoderma in the ‘Anand Bagzar
Patrika Calcutia (Bengali)’ daled the
15th July 1981

(b) The news report on leucoderma
does not appear to be based on facts,
ag the Council has not yet divulged the
drug and various combination of drugs
that {hey are administering to the
patient of leucoderma in the Institute.
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(¢) The research work on leucoder-
ma js continuously assessed by the
Scientific Advisory Committee of the
Central Council for Research in Unani
Medicine. A!ll appeintmens in he Re-
search Council are made by duly
constituled selection commiltees in ac-
cordance with the appreved rules, The
Institute has been visited by aminent
scientists of modern medicine who
have praised the work on leucoderma
in the Institute at Hyderabad.

(d) Does not arise.

(e) As in (c) above.

gaTr &g gz Fafyag Pamifes ot =¢
Faar wmr v | aetfw, 3000/- T
(Proa) dav o P saw (et
Poafacm wqufe) a6 @ @ Fumenr
v & qfamwasy, g &3 #1 w1 -
TRl I [ g AT FEEEN
(et Peltweer qqufe) & o2 &1 T
T I FTEREN (AT @ Pagw)
W % GRSV Aq@EER (I
fafecT wqufs) & 92 & wat gt
T goifud &R & [y &7 oud
U §9 IF 97 AT T JACY FHar
ToT ¥y P & £ 07 = 9 # P e
FrfaEY T ®T |
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Vigilance Inspector Manhandled

9110. SHR; CHHANGUR RAM: Wr"
the Minister of RAILWAYS be pleasca
to state:

(a) whether it is a fact thal some
parcel clerks manhandled a Northern
Railway Vigilance Inspector in Qcto-
ber, 1981 and prevented him from con-
ducting the investigations in details in
a casa of corruptoin and malpractices;

(b) if so, whether any repor! has
been received by the Railway adminis-
tration from the concerned Inspector.
and

(¢) if so, turther action 1taken in
the matter?

THE DEPUTY MINISTER IN TlHEL
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN). [a)"No, WRile there wus
ne mahandling, 3 Vigilance Inspector
of Northern Railwary was gheraoed
and abused by certain stafl of the
parcel office, New Delhi,

No such incident took place during
several subsequent vigilance checks.

{b) Yes.

(c) Suitable action against the err-
ing stafl is under, consideration.

Herbarium Sheety Collected from
Bhutan

gill. SHR] KRISHNA KUMAR GO-
YAL: Will the Minister of HEALTH
AND FAMILY WELFARE he pleased
to state:

(a) is it a fact that large number
¢l herbarium sheets are reported to
have been collected from Bhutan:

(b) the number of such herbarium

sheets collected by S.R.O. in the Minis-
try (now relired);

(c) are these sheels properly preserve
ed and classified;

{d) whether any of them have been
€aten by moth; and
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(e) where these sheets can be ins-
pected?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) Yes.

(b) Out of about 1300 gatherings of
plants collected 800 well mounted her-
barium sheets were prepared by him;

{c} Yes.
{d) No.

(e) These herbarium sheet; are
available for inspectian a! the docu-
mentation centre of the Central Coun-
cil of Research in Ayurveda and Siddh,
at D 5, Green Park, New Delh;,

Post of Direclor jn C.C.R U.M.

9112. SHRI CHATURBHUJ. wilt
the Minister of HEALLTH AND FA-
MILY WELFARE be pleased lo state:

(a) whether one min holds the
posts of Director as well as Dy AJ-

viser in tht Central Council for Re-
scarch in Unani “edicines:

(b} duties, functions and responsi-
bilities attached io both the posts and
qualifications requimd for them; and

(c) whether it iz preposed to ap-
point two persons for these two im-
pertant posts  having different  func-
tions?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMAR. KUMUD-
BEN M, JOSHI): (a) There is no post
of Depuly Adviser in the Ceniral
Council for Research in Unani Medi-
cine. The Dy. Advisar (Unani) in the
Ministry of Health & Family Welfare
is, however, tunclioning gs the Direc-
tor of the Central Council for Re-
search in Unani Medicine,

() The Dy. Advisar (Unani), in the
Minisiry of Health and Family Wael-
fare advises in tormulating policies
for the Unani System o Medicine
while the Director Central Council
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for Research in Unani Medicine is
the Head of the Research Council and
is  responsible for coordinating,
planning and execution of the various
research programmes of the Council
Qualifications required for both the
postg are given in the attached State-
ments I & II,

{(c) The post of Director, Central
Council for Research in Unanl Medi-
cine has already been advertised and
applications received for selecting a
suitable candidate,

Statement-I

Qualifications required for the post of
Director, Central Council for Research
in Unani Medicine, New Delhi

Essential:

(a) °*First or Second Class Degree
(or equivalent) or Diploma of at least
four years duration in Unani Sysiem
of Medicine from a rocognised Uni-
versity or statutory faculty or Board.

(b) 18 years professional experience
in Unani System of Medicine after
obtaining degree or diploma out of
which 12 years experience should be
in research/teaching in p recognised
Institution /College/University,

OR

(a) *First or Second Class Degree
or Diploma or at least § years dura-
tion in a Unanl System of Medicine
from a recognised Unlversity or statu-
tory Faculty or Board.

(b) *First or Seconc Class Post-
graduate Degree or Diploma certifl-
cate of ot least 2 years duration In
Unan{ System of Medicine.

(c} 1B years professional expetience
in Unani System of Medicine after
obtaining degree/diploma  out of
which 10 years experience should be
in research/teaching In a recognised
Institution /College/University,

Desirable:

At least 7 years administrative ex-
perience in g responsble positlon,

Note: .
Knowledge of English and Urdu/,

Persian/Arabic is8 essential

*Note:

(i) First Class Degree is equivalent
to 60 per cent and above,

(ii) Second Class Degree is equival-
ent to 50 per cent and zbove but below
60 per cent,

Statement-Iy

Qualification required for the post of

Deputy Adviser (Unani) in the Minis-

try of Health and Family Weljare,
New Delhi

Essertigl:

(i} Degree or Diploma in Unanl of
a rucognised University/Statutory Fa-
culty/Board/Council ete. or equival-
ent,

(ii) 12 years® practical experience
in a responsible capacity in an Unanl
Hospital/Dispensary or leaching of
Unani Subjects in a rocognised Insli-
tution or in a research Laboratory/
Institution deallng with Unani sub-
jects,

(iii) Good knowledge of English,
Hindi and Urdu.

(Qualifications relaxable at the dis-
cretion of the Unlon Public Service
Cammission in case of candidates
otherwise well-qualified; in particular
the qualifications regarding experience
is relaxable in case of candidates be-
longing to Scheduled Castes and Sche-
duled Tribes for posts reserved for
them).

Desirable:

Post-graduate degree or Diplomay/,
Certificate in Unani of a recognised
University/Statutory Faculty/Board/
Council etc, or equivalent.
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Procurement from Government Medi-
cal Store Depot

9113. SHRI XK. B. 5. MANI: Will the
Minister of HEALTH AND FAMILY
WELFARE pe pleased lo state:

(a) whether the CGHS Department
of Madras do not procure their full
requirements from  the Government
Medical Store Depot, Madras as per
the existing orders of Mintstry of
Health, Government of India, il so,
the reasons, therefor;

(b, the value of drugs received
from Government Medical Store De-
pot, Madras and local purchases re-
sorted to by CGHS dispensaries dur-
ing the last 3 years against the budget
allotment for CGHS, Madras;

(¢} it the value of drugs procured
from GMSD, Madras is far below,
what instructions the Ministry pro-
pose to give te Chief Medical Ofticer,
CGHS, Madras;
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(d) whether ilhere iz any proposal
fo open more CGHS dispensaries, if
so, the places and date of opening;
and

{e) whether the CGHS dispensaries
deo not have any testing facilities of
the drugs prior to the issue of the
same to the patienis?

THE DEPUTY MINISTER IN THE
MINISTRY OF HIEALTH AND FA-
MILY WELFARE (KUMARI KUMUD-
BEN M JOSHI): (a) The Government
have not issued any orders in this re-
gard, CGHS, Madras procures medi-
cines from the Government Medical
Store Depot, Madras as well as {rom
other sources.

{b) The value o! drugs re:eived
from Government Medical Store De-
pot, Madras and locally purchased
alongwith the budget alloiment for
CGHS, Madras during the last 3 yeaurs
is as under:—

Procured  Procured HBudget

Ycar:

from locally allotment
GALSDD. (Material

&
Supplies)

Ras. Rs. Rs.
197g-80 . . H6,770 5,140 11,20,000
1980-81 300188 20,530 18,45,000
1981-82 . Ba,3t%9 401,752 29,00,000

In addition lhe medicines were also
purchased through DGS & D,

(¢} The medicines are purchased
through LGS & D, and MSD and it is

not proposed to issue any instructicns
in this regard.

(d) There is a proposal for opening
one additional dispensary in Madras,
But its locatlon and date of opening

will be decided after the proposal s
approved,

(e) Primarily, the responsibility of
quality control rests with the concern-
ed State Drug Controller gnd Is en-
sured at the point of production under
the provisions of Drugs & Cosmetics
Act. However, as an additlonal mea-
sure of safety, CGHS carries out se-
lective Tests of medicines through
approved laboratories/Tests tHouses,
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Testing of Drugs at Bio-Lab of Govt.
Medical Store Depot Madras

9114. SHRI K. B. §. MANI: Will the
Minister of HEALTH AND FAMILY
WELFARE pe pleased to state:

(a) the items referred to the Direc-
for Biological Laboratory of Govern-
ment Medical Store Depot. Madras py
Government Medical Store Depot at
Madras, Bombay, Calcutta, Gauhat:
and Kamal during the period from
which the Director assumed office &S
Director, Depotl-wise, year-wise, de-
lails;

(b} norms lixed fur carrying cut
the tests of cach drue at Bio-Lab, at
Government Medical Stores Depot,

— Madrus;

{(c) the items tested and result fur-
nished for the above said period undcr
Bacteriology and Biology wings of
the Bio-Lab.;

(d) the reasons for inhordinate de-
lays taking place in the Bio-Lah., for
testing. and

(e} remedial action there has been
laken and the delay 1o fix respousi-
bility?

THE DEPUTY MiNISTER IN THE
MINISTRY OF HEALTH AND FA-

. MILY WELFARE (KUMARI KUMUD-

BEN M. JOSHI): (a) to (e). The
information is being collected  and
will be laid on the Table of the Sa-
bha.

M/s Cycies Stand Karamchari Shram
Sanvida Sahkari Samili Ltd, Allaha-
bad

8115. SHRI DAYA RAM SHAKYA:
Will the Minister of FAILWAYS be
pleased 1o refer to the reply given to
Unsturred Question No. 5553 on 24
December, 1981 regarding Goods
handling coairact by Railway Cycle
Stand at Allahabad and state;

(a) when the working of M/s. Rai-
way Cycie Stand Karamchar] Shram
Samvida Sahkar] Samiti Lid., Allaha-
bad, was unsatisfactory during the
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entire contractual period at Allahabad
Goods Shed in a particular ‘field of
operation’, what were ihe reasons
for allolment of Parcels handling con-
trac{ at Allahabad which was beyond
their “field of operation'; and

(b) what was the basis for fixing
rale of Rs. 32,077/50 P, per month,
when there was no increase in the
fair wage rate and other fartors and
the earlier labour Cooperative Socicty
of ‘aciual workers was performing
the work on morthly lumpsum pay-
ment of Rs. 17.4499¥86 P.?

TIHE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1 MALLI-
KARJUN): (a) At the time of renewal
of the parcel handling contract at
Allahabad Junction, which was at that
time heid by M/s. Railway Sahkari
Shram Samvida Samiti Lid.,, Tundla,
it was decided that the work should
better be given to a local cooperative
society and the work was, therefore
awarded to M/s Railway Cycle Stand
Karamchari Shram Samvida Saha-
kari Samiti Ltd., Allahabad,

(b) The earlior contract was on
lumpsum basis of Rs. 17,999,85 per
month. It was, however, notiec that
ihe labour wag working in two shifts
of 12 HHrs. each instead of 8 Hrs.
each ,which was objected to by the
labour Enforcement Officer, The tra-
fic had also, gong up by 9 per cent
over the earlier years, Therefore, the
strength of the labour got increased
and the contract was entered inteo on
monihly lumpsum rate of Rs. 32,077/
50 p. at the existing daily wage rate.

Cycle/Scooler Contract at Kaopur

9116. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be

pleased to refer to the reply given to
Unstarred Question No, 4343 on 17

December, 1981 regarding Cycle Stand
At Kanpur and Aliahabad Sialions

and state;

(a) what were the termsg and condi-
tions of contract nn whjth COycle/
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Scooter contract at Kanpur wag awar- )

ded w.ef. 1 February, 1979 in favour
of M/s. Railway Cycle Stand Karam-
chari Shram Samvida Sahkari Samitl
Ltd. Allahabad;

(b) whether the agreement provided
a clause for extension of contraci in
favour of the Licence for a further
period of two years on same ierms,
conditions and rates;

(c) if not, what were the reasons
for extension of contract, when the
society remained a habitual defaulter
in depositing the railway dues during
the contractual period and even there-
after; and

{d)} whether it is a fact that wn ac-
count of undue interference by the
Ministry of Railways, the Divisional
authorities could not take action to
terminate the contract for violation of
terms and conditions of ithe cantract?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFAIRS (SHRI MALLIK-
ARJUN): (a) to (c¢). The Cycle/Scou-
ter contact at Kanpur was awarded
to M/s. Railway Cycle Stand Karam-
chari Shram Samvida Sahkari Samili
Ltd., Allahabad for a period of two
years from 1.2 1978 on the basis of
tenders and the agreement entered
into contained the terms and condi-
tiong about the payment of licence fee,
rates of charges for parking of cycle,
Auto-Cycles, Scooters and Motor Cy-
cles and other details of the soid con-
tract. There was no provision in the
agreement for the extension of the
contract, however, as a result of sev-
eral representations through a Mem-
ber of Parllament who 1ecommended
extension of the coniract of the Samiti
on the basis of satisfactory perfor-
mance, it was decided to renew the
contract for a period of twn vears
from 1.2.1981.

(d) No.
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Delnl Ring Raflway

9117. PROF. ¥ MADHU DANDA-
VATE: Will the Minsiter of RAIL-
WAYS be pleased to state the details
of the Capital’'s ring railwoy includ-
ing the route, frequency of trains and
the anticipated traffic?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALILI-
KARJUN): Railways have planned to
introduce Eiecirified Commuter Ser-
vices on the Ring Railway. The Pro-
ject is estimated to cost Bs. 35 crores
and has been planned to be completed
by 30-6-1982 EMU Services when I[n-
troduced would serve Nizamuddin, _
L.ajpat Nagar, Sewa Nagar, Ledhi
Colony, Sarojini Nagar, $Saf{darjung.
Chanakapuri, Sardar Palel AMarg,
Brar Square, Nara'n Vihar, Klrtii
Nagar, Patel Nagar, Dayabasti, Delhi
Kishan Ganj, Sadar Bazar, New Delhi
Minto Bridge, Tilak Bridge, Pragatl
Maidan, Delhi Main, Shakurhasti,
Okhla and Tughiakabad. During the
morning and evening peak period it
would provide 15 minutes service in
peak flow direction and 10 minutes
service In non peak flow  direction.
Besides this skelton services will aiso
run {rom Shakurbasti to Delhi and
Delhj to Tughlakabad and vice versa.
With the introducthbon of Electric
Suburban Train Services a total of
2.7 lakh passenger trips shall be
cleared dailv by the railway.

Work done by the Sahitya Akadem!

8118. SHRI H. N. NANJE GOWDA:
Will the Minster of EDUCATION be
pleased lo state:

{(a) whether it is a I[act ihat over
the years the Sahitya Akademi has
failed 1o glve a lead to encourage 1it-
erature in the country as it has pat-
ronised the work of {{s own members
in preference to the outstanding work
done by others;

{b) whether the Khosla Commission
had alsn suggested that in selection
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of books by the Akadeni manipula-
tions did take place;

{(c) whether the Akademu has laid
down any rule that a separate cormit-
tee should evaluate the hooks by aka-
demi;

{(d) the number and names of books
that were awarded by the Akademi
which were written by its members
during the last three years, year-wise
and the award money that each of the
author got for this; and

(e¢) what steps have been {aken to
remedy the present ills?

“HE MINISTER OF STATE  OF
ATIE Y INILTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):

(ay No, &ir

(by No 8S.:..

(c) Yes, f.r.

(d) A stalement ig attached.

(e) According lo lhe Sahitya Aka-
demi the presen! procedure ;s salis-
{atcory,

Statement

(d) The following is the yeac-wise
break-up of the awardg from 1974 to

o —

1881 which have gone to the members
of the various Sahitva Akadem: Larg-
uage Advisory Boa-ds. Th2 award
carries an amount of Rs 5,00/~

1979

Total awards declared : 22. one each
i 22 languages. Awards 1o Advisory
Board members were in the {ollawing
langunges:

() Aszamese: Sri Bhaben Barna for
his coliection of poems Sonali Jahajf.

(2) Kashmiri; Dr. Marghoob Bani-

~ hali for hiz collection of poems Par
tavisian.
(3) Konkani: Dr. R. V. Pandit for

his collection of poems Dorya Gazota.
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(4) Manipuri: Shrimati M. K. Bino-
dini Devi for her novel Borosaheb
Ongbi Sanatombi.

1980

Total awardg declared; 19, one each
in 19 languages. Awards to the Ad-
visory Board members were in the
following languages:

{1 Assamese: Sri Jogesh Das for
his collection of  short-stories Prithivir
Asukh.

(2) Indian English: Prof, K. R. Sri-
nivasa Iyvengar for his oiography of

the Mother of Arobindo Ashram On
the AMother.
{3) Kunnadu: Sri  Gorur Ramas-

wami Iyengar for his travelogue Am-

ericadell; Golury.

(4) Konkani: Prof. Manobar Sar
Desai for his book of poems Pissolim-

Sri Sukhapalyir Singh
book of poems Suraf

{(5) Punjabi:
Harsat for his
to Kehkashan,

{6) Rajasthani: S Rame<hwar
Dayal Shrimati for his book of poams
Mhara Gaon.

(7)Sindhi: Sri Krishin Khatwani
for his novel Yad Kik Pyar Ji

1981

Total awards declared: 21, one each
in 21 languages. Awards to Advisory
Board memberg were in tha following
languayes;

(1) Kunnada: Shri  Channaveera
Kanavi for his collection of poems
leewadhwani,

(2) Kashmiri: Sri Moti lal Sagqi

for his collection of poems Mausar.

(3) Konkani: Sri B. B. Borkar for
his collection of poems Sasai.

(4) Punjabi: Prof. V. N. Tewari
for his collection of poems Footpaih
to Garaj Tak.
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Use of Herbal Plan{s for Family
Planning

9119. SHRI H. N, NANJE GOWDA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that the Don-
gria Kondhas of Koraput District ol
Orissa have successfully tackled Lhe
problem of ynwantéd children by the
use of some herbal plants;

(b) whether it ig also p fact that
this herb has been in use for a very
long time and jts efficacy has already
been tested: and

(c) it so, whether Governmeni huve
made any eifort to make use of this
herb on mass scale and if so, the de-
tails thereof”

THE DEPUTY MINISTER [N THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) to (e¢). The
Government have mno information
about the use of herbaj plants by the
Dongria Khonds of Koraput district in
Orissy for prevenling unwanted child-
ren, However, the people belonging
to Sacra tribe, residing in  Ganjam
district of Orissa, have been using the
plant Plumbago Rosea as an abor-
tificient. According to available ijn-
formation, the plant has efficacy ag an
abortificient upto four months of pre-
gnancy. Currently, the Indian Coun-
cil of Medical Research are conducting
the toxicily studies of this plant in
animals before deciding to undertake
its human clinical trials.

Utilisation. of installed capacity at
Pharmaceutical Factory

9120, SHRI THAZHAI M. KARU-
NANITHI: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) what gre the items that can be
Manufactured at the Pharmaceutical
Factory attached to Government Me-
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dicul Slore Depotl. Mudras‘ with the
cxisting facilities and machinery;

(b) whether there was utilisation ol
the installed capacity of the factory
sections during the jast flve years, il
not the reasons therefor; and

(¢) what remedial action has beon
taken or proposed to be taken to utili-
se :nstalled capacity?

THE DFPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KU-
MUDBEN M. JOS!HD: {a) A state-
ment showing the items which the
Medical Stere Depot. Factory Madras
can produce is laid on  the Table of
the House. |Placed in Library. See
No. LT-4018/82).

(b) The factory at M.S.D.. Madras
has six sections, v.z., Steam Sectlon,
Ointment  Section, Tablet  Seclion,
Bandage Section Powder Suclion and
Tinciure Section, Except for the Sleam
Section, the product.on in olher Sec-
tions during the last 5 year: remain-
cd below the installed capacity, in
Steam Section  however, during the
years 1977-78 and 1981-82 the pro-
duction was more or lessg up to the
mark or evea above the optimum
level but jn other years it was below
the instailed capacity.

The reasons for shortage mainly

were the shortage of Alcohol, proper™

size of conlainers, tchnical material,
soft parafine, terpintine oil, non-avail-
ability of standard handage cloth, {re-
quent power [ailure clc. from time lo
time,

(¢) Thpe following remedical measu-
reg were taken to improve (he pro-
duelion:

(1) The dislilleries have been pur-

suaded to supply the allotted quan-
tity of alcohol, regularly,

{(2) Containers Suppliers have
been pursuaded (o supply tin con-
tainers in time.

(3) Procurement of standard ban-
dage clolth is being conlinously taken
up with the D.G.S &D.

{
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As g result of these measures the
production in all the sections except
bandage section is expected to im-
prove.

CGHS Polyclinic in Madrasg

8121, SHRI THAZHAI M. KARU-
NANITHI: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased (o stater "~

(a) whether it is 5 fact that there
is a proposal to set up g polyclinie in
Madrag city under C.G.H S. scheme;

(b) if so, whether any action has
been taken towards selting up of the
above polyclinic and the details there-
of; and

(c) if no aclion has been taken, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) Yes.

{b) and (c) Sanction for creation ol
various posts of specialists, para-me-
dical and other staff for setting up "
polyclinic ynder C.G H.S. at Madras

has been issuced. EiTorts are being
made to locate suitable accommoda-
tion. The polyclinic  will be
established as 800N  As  accom~

modation becomes available,

Incidence of Diabetes

9122. SHRI SAMINUDDIN. Wil
the Minisler of HEALTH AND FA-
MILY WHL.FARE be pleased to state:

(a) whether the Government jre
aware of the growing incidence of
diabeteg in the country:

(b) whether the survey was conduc-

ted about the persons suffering from
the disease; and

(c) what steps are proposed to
contain and tackle the disease special-
ly In the urban areas®
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMAR] KUMUD-
BEN M. JOSHI): (a) There is no
evidence to suggest that incidence of
diabeles has increased in the country.
However, the Government are awar*
that prevalence of diabeles increases
with urbanization,

(b} A survey under the auspices of
Indian Council Medical Research, o/
34.194 persons had been carried out
during 1972 to 1975 at gix different
centres in the counlry. The survey
showed that prevalence of diabetes
was 2.1 per cent in urban and 1.5 per
cent in the rural sreas:

(¢) No special steps are envisaged,

Restriction of Booking of Parcel to
and from Allababad

9123. SHRI R. L. P VERMA:
Will the Minisler of RAILWAYS be
pleased to state:

(n}) whether restriclion on booking
of Parcels 1o gnd from Allahabad Jun-
clion was imposed during the Ardh
Kumbh Mela period together wilh the
dales from which this restriction re-
mained operative;

(b how much loss was sustained
by the Railway Administration duse
to losg of traffic during the period:

(c) whether it is a fact that Rail-
way Adminisiralion made full month-
ly lumpsum payment of Rs 32.077.50P.
to M/s. Railway Cycle Stand Karam
charj Shram Samvida Samiti LAd.
Allahabad, for meage Parcels handl-
ing work at Allahabad during the
Ardh Kumbh Mela period: and

(d) if so, how much excess pay-
ment was made to the Society over
and ghove the normal {rafMc handling?®

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (3) Yes. The restriction
remained operative on inward parcels
from forengn Railwavg from 10-1-82 1o
15-1-82 to 31-1-82 and op luggage in

brokevans from 20th January 1982
31-.1-82.
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(b) There was* no loss on this
account as it was more than offset by
increased passenger earnings during
the period.

(c) The monthly lumpsum payment
to the Cooperative Society is made
at the agreed rate of Rs. 32,077.50P.
during the period of contract, irres-
pective of the quantum of trafic han-
dled ]Jn a particular month

{d) Does pot arise in view of ans-
wer to part (c).

Car Parking Contract at Kanpur

8124, SHRI R.L.P. VERMA: Will the
Minister of RAILWAYS be pleaced to
refer to the reply given to Unstarred
Question No. 716 on 26 November,
1881 regarding Car parking Contract
at Kanpur and state:

{(a) whether Tenders received aon 1
October, 1981 have since been finalis-
ed; and

(b) if so, the name of the pariy who
has been awarded the contract to-
gether with the date from which he
has commenced working?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLILA-
MENTARY AFFAIRS (SHRI MALILIK-
ARJUN): (a) No. Fresh tenders irere
invited on 12-4-1982 which are still to
be finalised.

(b) Does not arise.

Leave reserve in Signal and tele-
communication Department

9125. SHRI RAMAVATAR SHASTR!:
Will the Minister of RAILWAYS be
pleased to state:

(a) what is the prescribed percent-
age of leave reserve and trainee re-

(i) Rural Family Welfare Centres at Primary Health Centres

(ii) Rural sub-centres (Provisional figures) .
(lii) Urban Family Welfare Cenlres:
(a) Type 1 {10,000 to 25,000 population)

(b) Type II (25,000 to 50,000 Population)

(¢) Type ILI (50,000 and above)

(d) Urbag Family Welfare Centres in Central Goverument Institutions . .
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serve staff, grade-wise, in Signal and
Telecommunication Department:

(b) the total number of leave re-
serve and trainee reserve staf! work-
ing in each grade and the require-
mentg as per prescribed perceantage in
Northern, N.E., Western, N.F. aad
Eastern Railways; and

(¢) i there is a shortfall, when it
is to be met with?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) ta (c), The information
is being codected and will be lud on
the Table of the Sabha,

Family Planning Clinics

9126. SHRI ANANTHARAMULU
MALLII Will the Minister of JHEALTH
AND FAMILY WELFARE be pleased
to state:

{a) the details regarding the num-
ber of family planning clinics in the
country as on !st January, 1982, and

{b) the number of such clinkcs; es-
tablished during last three years in
the State of Andhra Pradesh as well
ag the numbei of such clinjeg that are
to be estabiishedd during the Sixth Five
Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) 66635 Cenires
providing, inter-alia, Family Planning
advice and services, as detailed below
were functioning in the country on
14-1982.

5408
. . . . . 59511

457

7 Bya
209
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(b) 203 additional’such osntres have
been established in Andhra Pradesh
durlng the iast three years and a total
of 1174 are likely to be established
during the Sixth Plan.

Honorary Persons Working in CCRMH
and CCRUM

9127. SHRI CHATURBHUJ. W.il
the Minister of HEALTH AND FAM!-
LY WELFARE be pleased to state:

{(a) is it a fact that the Central Coun-
cil for Research in Indian Mediicine
and Homoeopalhy the pareat body of
Central Counci] for Research jn Ayur-
veda and Siddhy and Central Council
for Research in Unani—Medicine took
n decision not to appoint honorary
persons: and

(b) if so, how many honorary per-
sons are working in the CCRAS and
CCRUM inspite of Lhe above decision
and also the decision taken by the pre-
sent Governing body of CCRAS”

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) No such decision
was taken py the Central Council for
Research in Indian Medicine and
Homoeopathy,

(b) The Governing Bodies of the
Cenlrul Ceouncilg for Research in Avur.
veda and Siddha gnd Unanl Medicine
have alsp not taken any decision not
to appoint Honorary persons. 57 hono-
rary persons are at present associated
with varlous programmes under the
Cenral Council for Research in Ayurve-
da ang Siddha and 28 under Cenlral
Council for Research in Unani WMedi-
cine,

_Ad Hoc Employees In CCRAS and
CCRUM

9128. SBHRI CHATURBHUJ: will

the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

{a) what is the {gtal number of em-
ployees in Central Council for Research
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in Ayurveda and Siddha and Central
Counci} for Research in Unanj Medi-
cine;

(b) how many are first appointed on
ad hoc basis and then regularised; and

(¢} how many have npot been regula-
rised ag yet?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI XUMUD-
BEN M. JOSHI): (a) to (¢) The infor-
mation is being callected and will be
laid on the Table of the Sabha.

Yellow Fever

9129. SHRI ARJUN SETHI!. Will the
Minister of HEALTH AND FAMILY
WELFARE he pleased tg slate:

(a) whether Government have receiv-
ed any reports that a large number of
children in the rural areas are suffer-
ing from the yellow fever; and

(b) it so, the sleps Government pro-
pose o {ake in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) No.

(b) Does not arise,

Relntroduction of Titilagarh-Howrah
Passenger and Extenslon of Howrah-
Rourkela Express upte Titigarh

8130. SHRI CHINTAMAN] JENA:
Will the Minister of RAILWAYS be
Pleased to state.

(a) whether it is a fact that a passen-
gers train running from Titilagarh to
Howrah for many years has been stop-

ped;

(b) if so, the reasons thereof and
action taken tp reintroduce this train
or extension of Howrah-Rourkela Fx-
prese traln to Titllagarh to meet the

demand of the people of western Oris-
3a;
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{¢) whether State Government of
Orissa has requested the centre to ex-
tend the Howrah-Rourkela Express
train upto Titilagrah pending finalisa-
{ion of reintroduction of Titilagarh-
Howrah passenger train; and

(d) if so, the reaction of the Centre?

THE DEPUTY MINISTER IN THEL
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARILIA-
MENTARY AFFAIRS (SHRI MAILLI-
KARJUN): {(a) and (b) The reasons
for withdrawal of Howrah-Titilagarh
Passenger which ran from 1-4-1465 to
31-3-1967 are not known gzt this slage.
Reintroduction of this train is neithel
justified nor operalionally [essible,

{¢) and (d). State Government of
Orissa has only requested extens;on ol
5/6 Howrah-Rourelz Express uplo
Titilagarh/Jharsuguda. This is feasi-
ble only if the existing 331/332 Titila-
garh-Rourkela Passenger is cancelled
on Rourkela-Tharsugud, section, The
State Government of COrissa has not
agreed to this proposal.

Daylight Superfast Train hetwern
Howrah and Bhubaneshwar

9131. SHRI CHINTAMNANI JENA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the Rail-
way have planned in their corporate
plan for introduction of a daylight
superfasi{ train between Howrah anrl
Bhubaneshwar in S.E. Railway:

(b) if so whelher Government are
aware that the passenger {raffic has
been steadily increasing in this area:

{c) whether this train will leave
Bhunashwar at 5 A.M. to reach Howrah
at 11 hours, and leave Howrah at
16.30 hours (o reach Bhubaneshwar at

22.30 hours; and

{d) if so, the exact date when This
proposed train will start running?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No,

(b) to (d) Introduction of 5 daylight
superfast train between Howrah ani
Bhubaneshwar is not{ possible at pre-
sent due to line capacily constraints on
route and lack of resources like coach-
ing stock and power and plso terminal
facilitieg at Howrah.

Reduction in the Speed of Konark
Express

9132, SHRI CHINTAMANI JENA:
Will the Minister of RAILWAYS be
pleased to state:

{a) whether it is a fact that the speed
of Konark Express running between
Bhubaneshwar and Secunderabad
have been reduced from 100 kms. to
90 kms;

{b) if so, whether Super Fast Charges
are still being collected from the pas-
Sengers;

(¢) whether Railway  Ministry has
received any communication in this
regard from the QOrissa Government
not to charge the Super Fast Charges
after th, reduction of the speed: and

(d) if so, what decision has been
taken by the Railway Ministry”?

THE DEPUTY MINISTFR IN THE
MINISTRY OF RAILWA\Y3 AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes, maximum per-
missihle speed was reduced from 100
kmph to 88 kmph  with eflect from

20~-1-1481. However, from 10-3-82,
its max.mum permissible gpeed has
heen restored to 100 kmph

on Secunderabad-Waltair section. On
Waltair-Bhubaneshwar

ever, it is 88 kmph
(b) and (¢) Yes,

section, how-

(d) It has heen decided not to with-

draw the levy of supplementary charge
for travel by this train.
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Leprosy Centres in Orissa

9133, SHRI CHINTAMANI JENA!
Will the Minister of HEALTH AND
FAMILY WELFARE be Dpleased to
stale:

(a) the amount gllocated to various
States for the upgradation and main
tenance of leprosy Centres during last
three years and progress made so far
in implementation of the project;

(b) the amount gllocatsed to Hathi-
bar: Leprosy Cenire of Sundargarh
district in Orissa during those period;

(¢y which glher leprosy centres of
Orissa have been given financial help
during the period: and

(d) whethep Government have a pro-
posal for the upgradation of the leprosy
cenlres in various States during 1982-
81?

THE DEPUTY MINISTER IN THELE
MINISTRY OF HEALTH AND FAMI-
LY WEIFARE (KUMARI EKUMUD-
BEN M. JOSHI): (a) Thye state-wise
budget allocation under National Lep-
rosy Control Programme during the
financial ycars 1979-80 1980-81 and
1981-°82 ig given the slatement laid
on the Table of the House. [Pluced
in Library. See No. LT-4019/82]

(b) Hathibari Leprosy Cenire in
Orissa i run by Hind Kusht Nivaran
Sangh witp assistance from State Gov-
ernmenl. A proposal to  establish a
Leprosy tlome 3t Hathibari was re-
ceived from the State Government.
For the Medical elementis thereof the
assistance which hag heen jndicated to
the State Government s  available
under the National! [Leprosy Control
Programme ig g% follows:—

Non Recuring—Rs. 3.52 lakhs for crea-
tion of two twenty bed-
ed Hospitalisation
Wards

Recuring—Rs_ 2.44 lakhs for running
am! maintenance of the
above,

(c) Ng Voluntary Organisation from
Orissg has applied for participation

under Voluniary SET Scheme associot-
ed with Naticnal Leprosy Control Pro-
gramme. However a request hag been
received from Radhakantapur Leprosy
Association which is under considera-
tion of the State Government,

(d)} Yes. The details are given in
the statement laid on the Table of the
House. [Placed in Library. See No.
LT-4019/82].

Captive Power Plant

9135. SHRI B. V. DESAI: Wwill the

Minister of RAILWAYS be pleased to
slate:

{a) whether thz proposal  f{or bhis
Ministry to go in for = Captive Power
Plant to meet ils power reguirements
has been shelved;

{b) if so, what are the main reasons
for the sarne;

{c) whether this proposal was dror-

ped because of the Energy Ministry's
ohjection;

{(d) if so0, what are the man reasons
therefor;

(e) whether the Railway: reqired
about 156 mw of power {o caler 1o
the neceds of their different installa-
lions; and

(f1 if so. whether the Captive Power
Plant of this capacily wouid have
helped the Ministry to a large extent?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) Yes,

(b} Financial constraints.

(cy and (d) In view of (a) above
the proposal was not sent for Energy
Minisiry's consideration.

e) and (f) Yes, the objective of
seiting up of Captive Power Ilouses
by Railwayvs was mainly ‘0 effect im-
provemen! in ihe power supply to
Railwayvs.
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Machine Operating Allowance to
Typists

8136. SHR!I R. P. DAS: Wil the
Minister of RAILWAYS be pleused to
state:

(a) whether any representation has
been received from the typists work-
ing in the zonal railways for {he grant
of machine coperating allowance to
them: and

{b) if so, what action has Leen
taken or proposed to be taken thereon
in view of the farct that machine
operating allowance is granted Lo the
Telephone  Operxstors, Teleprinter
Operators and Comptometer (Jwera-
tors of the zonal railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTM:INT OF TPARLIA-
MENTARY AFFAILRS (SHRI MALLIK-
ARJUN): (a) Yes.

(by The represenlations were con-
sidered but it wzs not found justified
to grant Machine Operating A.lowanrce
to Typists since the Third Pay Com-
mission have recommended pay scales
for Typists, taking all factors into
account,

Matriculate Tracers

8137. SHRI R. P, DAS: Will the
Minister of RAILWAYS be pleased to
state:

{(a) whether it is a fact that the
Third Central Pay Commission vide
paras 79 to 81, pages 153-154 of
Volume-I of the Report have pecom-
mended that the Tracers who are
Matriculates and Diploma holders in
Draftsmanship be granted the scaie of
Rs. 330—560 (RS);

(b) if so, whether the recommenda-
tion has been accepted by Govern-
ment and any order issued by the
Ministry of Railways in this regard;
and

(c) if not, the reasons thercol?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) to (¢). The third Pay
Commission have recommended that
direct recruits with diploma in Drafts-
manship or its equivalent should be
piaced in the scale of Rs. :30--580.
This recommendation has been ac-
cepted by Government and Draltsmen
who were earlier in the a-‘horised
scale of Rs, 150—240 have been ul-
loited the revised scale of Rs. 330—
560.

Tracers on the Railways are not
required to possess dipioma in Drafts-
manship and they have been allotted
the revised scale of Rs. 260—430 &S
recommended by the Pay Commission.

Cultivation of saffrun

9138. SHRI KRISIHINA KUMAR
GOYAL: Will the Minister of HFALTH
AND FAMILY WELFARE bLe pleased
to state:;

(a) whether cultivation of saifron is
in progress at Amalgamated Unil at
Ranikhet;

(b) since how long it has been con-
tinued;

(c) money spent so far on the pro-
ject;

{d) the yield so far; and

(e} whether jt is superior to the

safiron produced in Jammu and
Kashmir, il so, how far?

THE DEPUTY MINISTLR IN THE
MINISTRY OF HEALTH AND FAMi-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) to (e), The in-
formation is being coliected and will
be laid on the Table of the Sabha,

Nou-payment of NP.A. o Ayurvedic
and Unanl Phyxdcians

6136, SHRI KRISHNA KUMAR
GOYAL: Wil the Minister of HF ALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact that N P.A.
is paid to practitioners of Indian
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medicine working in Banaras Hindu
University Varanasi, Ayurvecdic Uni-
versity Jamnagar, Advisorate of Indian
system of medicine at  Ministry of
Health, New Delhi and Physicians of
Ayurveda in C.GH.S. dispansaries;
and

(b) reasons why N.P.A, is not being
paid to the Physicians of Ayurveda
and Unani despite repealed approval
of the Governing bodies of CCRIM&H
CCRAS and CCRUM till date?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) Yes,

(b) Non Practising Al.owance has
already been sanclioned with effect
from 1-1-1982 to the clinical posts nf
the Ceniral Councils for !esearch in
Ayurveda & Siddha and Unani Medi-
cine. The Governmeni is seired of
the guestion of pavment of the allow-
ance to the remaining non-clinical
posts in these Councils,
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_1__ ) ) 1.00,406 9141. SHRI BHEEKHABHAI: will
R - the Minister of RAILWAYS be pleas-
T 6,97 !.264 ed to state:
o ' ) (a) what will be the fare lo be
tew g vax charged lor the tourists fo: Palace
F 1.58.978 on Wheels;
m ' " {(b) whal wiil be the stoppages and
1.09,135 running time of this train:
. . 1,30, 185 (c) whether the Palace on Wheels
g 1,03,537 will be an economically viable pro-
PaaraaTer 2,94,197  Position; and
- - (d) if not, what steps Government
18 4 7,96,027 propose to take to make this train

commercially viable?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PAHRLIA-
MENTARY AFFAIRS (SHRI MAILLIK-
ARJUN): (a) The fares will be
Rs. 3525 for the two days/three nighls
itinerary and Rs. 8225 fo. Lhe six
days/seven nights itinerary on the
Paiace on Wheels.

{b) The train is programmed fo run
at night wilh a day halt at the tourist
degtinations. The two  days/three
nights itinerary will include sioppages
8! Agra and Jaipur and the six days/
seven nights  itinerary will include
stoppages al Jaipur, Udaipui, Jaisal-
mer, Jodhpur, Bharatpur ...d Agra,

(c} and (d). The fares have been
fixed at the normal tariil ratles for
ensuring economic  viability of the
project. A precise assessmen! of ils
viability would however be avaiiable
only after comencement of ils opera-
tion,

Road accidents in the country

0142, DR. VASANT KUMAR FAN-
DIT: Wil the Minister of SHIPPING
AND THANSPORT bYe pleased Lo
slate:

the country
years,

during the last three

(b) whether the Goverument huas
asked State Governments to submit
reports by independent experi agency
on probe conducted on serious road
accidents;

(c) if so, how muny States have
given such reports and the tindings
therein;

(d) whether the Governa.ent has
decided 1o establish » National piobe
body ol experts to look inlo Heet
mainlenance of State Roaod Transport
Corporations, as well as Fub.ic and
Privale Carriers road safety and causes
of accidents;

(¢) whether the Government has
direclted the Slales to create an inde-
pendent post of ‘Commissioner for
Road Safety’: and

{f) if =0, how many States have
done so?

T1E MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND

(s) number of persons dead or TRANSPORT (SHRI SITA RAM
handicapped in the road accidents in KESAR!D):
(a) Yean No.of Prrsons Persons
accidents  killed injured
1998 1,44.229 at,Bn 99,413
'g?g 1,42,171 22,505 1,02,9!6
1900 147,651 24,085  1,13,670

(b), (¢}, (e) and (f). In the meeling
of the Transport Development Council
held on 25th and 26th  Seplember.
1981, = suggestion was made to the
Stgte Government/Union Territory
Administrations, that in all cases of
serious accidents State Governments
may consider institutlng proper and
detailed enquiries preferably by an
outside agency with the octive asist-
ance of experts to identify the contri-

butory factors so that corrective
measures could be effected and that
the incumbent of a very seaior guasi-
judicial post in the State Government
could be nominated as (ommissiones
for Road Safety of the State.

The suggestion has heen welcomed
by the council whose members are
ministers of rcad transport of the
State Governments/Union Territory
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Adminisirations. They are expected lo
take neossary steps to implement the
same,

(d) No, Sir.

Tours undertaken 'y President Indian
Hockey Federation

_91.43. SHRI CHATURBIIUJ: Will the
Minister of EDUCATIO.; be pleased
to state:

(a) whether seni' r Gov. mment nff-
cials holding key ,Lasiiions in Sports
are eligible for special casual leave
to attend sports function in personal
capacity;

(b) how much leave has been grant-
ed to President, Indian Hockey Federa-
tion during the last 12 months;

{c) whether he obtaineil officiul
sanction for his trips abroad along
with his famiiv. whether he took his
wife to Karachi, Lahore and Sialknt,
if so. what for and what action the
Government propose to take: and

(d) how many tours did he under-
take in his personal capacity as Presi-
dent of Indian Hockev Federation in
India and abroad”?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) The
Hon'ble Member of Parliament is, per-
haps referring to senior Government
officials who are office bearers in
different sports organisations. Under
the existing instructions pertaining to
admisgsibility of special casual leave,
special casual leave is granted to Cen-
tral Government employees whether
senior or junior for their parlicipation
in sporting events of national or inter-
national importance in representative
capacity or those who are engaged in
coaching or administration of teams
participating in such events. How-
ever, no Government servant is eligi-
ble for grant of special cesua: leave
for attemnding the sporting events or
participating in sports, in his personal
capacity.
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(b) and (¢), Information iz being
collected - from the concermed cadre
controlling  authority and will he
placed on the table of the Sabha In
due course.

(d) The person in question under-
took seven tours abroad during the
last twelve months as President of
Indian Hockey Federation. For under-
laking lours within the country, no
clearance from this Minisiry is requir-
ed by office bearers of national sports
[ederations.

Books exhibited in World Book Fzir,
Delhl

0144, SHRI MADHAVRAO SCINDIA:
will the Minister of EDUCATION Le

pleased to stale: e

{a} whether a World Bouk-Fair was
recently organised in Delhi; and

(»} what are the main categories
of books exhibited therein®

TUE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WEIFARE
{SHRI P. K. THUNGON): (a) Yes.
Sir.

(h) Books exhibited included a.most
all main categories which comprised
texttooks, reference works, hooks cn
art, [olklore, religion, biography,
boaks on general, educational, scien-—
tific, technical and professional sub-
jects, fiction, children’s books, etc.

Inquiry regarding publication of
derogatory references against late
Shri Sanjay Gandhl

0145. SHRI MADHAVRAO SCINDIA:
Will the Minister of EXTERNAL

AFFAIRS be pleased to siate;

{a) whether Government have since
enquired into the question of the
publication of derogatory rcferences
against late Shri Sanjay Gandhl and

publication of wrong Photograph
therewith in the latest issue ol

Encyclopaedia Britannica. and
(b) if so, the result thercof?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) and
{b)  Sir, the Indian Embassy in
Washington has been advised 1o take
up with the publishers of Encyclopae-
dia Britannica, the matter of the pub-
lication of derogatory reierences about
the late Shri Sanjay Gandhi und the
publication of a wrong photograph in
the iatest issue of the Britannica Year
Book. The Embassy his also been
advised to bring fo the notice of the
publishers the strung feelingy evoked
in the Indian Parliament as a result
o! these references.
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Blindness amoeng children

9147 SHRI P. M. SAYEED: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased te stale:

(a) whether {0 overcome blindness
among children the National Institute
of Nutrition in Hyderabad had de-
veloped an oral dose of Vitamin ‘A’
to be given to children at an interval
of ¢ix months;

(b) if so, whether this dose will be
given to one crere children belween
1—35 years,

(c) 1f so, by what time and in which
States; and

€78 LS—7

14

(d) in which State the rate of blind-
ness in the country is highest?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) Yes, such a pro-
phylaxis programme to prevent Llind-
ness caused hy Vitamin ‘A’ deficiency
in children was taken up after piiot
studies by the National [nstitute of
Nultrition, Hyderabad.

(b) and (c). The programme has
been in operation as part of the Fami-
ly Wellare Programme gll over the
countiry. The target for (e Sixth Plan
Period (1980—85) are to cover 2.5
crores children annually.

(d) Surveys conducted by 1lhe Na-
tional Nutrition Monitoring Bureau
under the auspices of the National In-
stitute of  Nutrition, Hyderabad
(ICMR) in 10 States during 1979 have
revealed that the incidence of Vitamin
‘A’ deficiency in preschool children,
which may lead to blindness, ranges
from 0.6 to B.9 per cent. The highest
incidence of such deficien:y was in
the State of Orissa at 8.9 per cent.

Shipping experts from U.N.D.P.

9148. SHRI P. M. SAYEED: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to stale:

(a) whether Shipping and Transport
Ministry had decided to obtain the
services of shipping experts from the
United  Nations Development Pro-
gramme:

tby if so, whether development cell
has been crealed in the Minisiry to
recommend and moniloer implemen-
tation of several measures for de.elop-
ing shipping industries;

(c) the details of the action plans

prepared by the Ministry for its im-
plementation; and

(d) to what extent the Shipping In-
dustry will be able to meet the re-
quirements for the development of
shipping industries in the country?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHR!1 VEEREN-
DRA PATIL): (a) Government is en-
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deavouring to get a UNDP Expert for
about three years to study the exist-
ing yards and suggest measures for
furiher development.

(by There is a proposal to set up a
development wing for ship building
and ship-repair industries,

(¢) and (8). Action plans for de-
veiopmen! of fishing vessel and float-
ing craft industries and a 15 vear
perspective plan for ship-repair facili-
ties are under preparalion. An ex-
pansion and modernisation scheme
for Hindustan Shivard Ltd., Visakha-
patnam has been approved by Govern-
ment. The implementation of these
plans is expected to result in sub-
stantially meeting the requirements
of the user industries i1n the country.

Hospitals and Dispensaries in Back-
ward Rural and Tribal Areas

9149. SHRI ANANTHA RAMULU
MALLU: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a} the details regarding the num-
ber of hospitals and dispensaries
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opened in the backward, rural and
tribal areas in the country, State-
wise;

(b) the number of hospitals and
dispensaries proposcd to be opened
in the country during the Sixth Five
Year Plan; and

(¢) the number of hospitals and
dispencaries proposed to be opened
in the rural areas of the Andhra
Pradesh”

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMAR] KU-
MUDBEN M. JOSHI): (a) A state-
ment showing the number of hospi-
tals and dispensaries functioning in
rural areas of the country as o©on
1-1-1981, State-wise, is attached.

(b) and (c¢). Opening of haspitals
and dispensaries is purely 5 State
Sector activity and the Government
of Tndia neither fix any target nor
does it provide any financial assis-
tance in this regard.

Statement

SNo. Name of the States/Union Territories

Hrpitale Dispensa-

ries

! 2 1 4

1 Andhra Pradesh 169 .

2 Assam 5 42
3 Bihar 19

4 Gujarat 30 380
5 Harvana 6 152
6 Himachal Pradesh . [ 178
7 J& K (1-1-78) 2 Gar
8 Karnataka &7 1igy
o Kerals (1-1-30) . . . . 595 7t0
10 Madhya Pradesh G4 529
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1 2 3 4
11 Maharashtra (1-1-80) 98 1143
12 Manipur 13 56
13 Meghulave 1 37
14 Nagaland 29 74
15 Ouiss, {1-1-00) 144 225
16 Punjab . 104 1091
17 Rajasthzn 23 774
18 Sikkim . 4 6
19 Tamil Nadu . a5 Jo4
20 Tripura 5 113
21 Uttar Prad—h 83 1110
22 West Brneal 98 275
23 A & N Dlands 10 59
24 Arunachal Pradesh (1-1-500 16 24
25 Chandigarh Nil
26 Dadra & Nagar Haveli 1 6
27 Delhi 2 75
28 Goa, Daman & Diu (1-1-80) 22 32
20 Lakhadweep 2 2
o Mizoram 6 20
31 Pondichenry 1 23
Tetal 1743 11141

South Zonal Mecting of A-1 Loco

Running Staflf Association

9150. SHRI A, NEELALOHITHA-
DASAN NADAR: Will the Minister
of RAILWAYS be pleased to state
whether Government are aware of
the fact that the South zonal Meet-
ing of the All India Loco Running
Staff Association has decided to con-
duct a 48 hourgs hunger Salvagraha
in front of the office of the General
Manager, Southern Railway, Madras.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): 5 Members of
the unrecognised All India Loco
Running Staff Association, Southern
zone resorted to 48 hours hunger
strike at 1045 hours on 24-3-1980
to focus their demands such as vaca-
tion of wvictimisation, implementa-
tion of 10 hour duty rule, repeal
of Essential Services Maintenance
Act, etc. All these demands have
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been considered within the frame-
work of the existing rules and finan-
cial constraints and such action as
considered necessary  has been
taken,

Moral Edocation Confercnce

9151, SHRI A. NEELALOHRITHA-
DASAN NADAR: Will the Minister
of EDUCATION be pleased to
state:

(a) whether the First National
Moral Education Conference held st
Lucknow from 11th to 13th July
198! has submitted any report to
the Central Government: and

(b} if so, the details of the Report
and the reaction of the Government
thereto?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMAT! SHEILA KAUL):
(a) and (b). The City Montessori
school of Lucknow organised a
‘National Moral Education Confe-
rence’ at Lucknow from 11th to
13th July, 1981, A copy of the
resolutiong adopted in the saig con-
ference was received from the Orga-
nisers, The conference  stressed
the need of imparting of moral edu-
cation in the educational institutions.
It was also suggested that while
moral education should not include
the teachings of religious dogmas
and specific religious beliels, common
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ethical teachings of all great religi-
ons should be included.

The Government has always been
of the view that the building up of
character of students and teaching
of values should be one of the major
aims of education.

Lat Running of 101:182 and 151/
152 Rajdhani Express
9152. SHRI A K. ROY: Will the
Minister of RAILWAYS be pleased
to lay a statement showing:

(a)} dates between 1 February,
1982 and 18 March, 1982 when How-
rah-New Delhi and New Delhi-How-
rah and New Delhi-Bombay and
Bombay-New Delhi  Rajdhani  Ex-
press reached destination in time;

{b) dates when it reached late
and details thereof; and

(¢) the steps taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (¢). A state-
ment is attached.

Statement

{a) and {(b). The dates on which
101/102 Howrah-New Delhi Raj}-
dhani Expresses and 151/15%2 Bom-
bay Central-New Delhi Ra)dhani
Expresses arrived destination Right
Time or late alongwilh reasons for
their late running during the period
1st February to I8th March, 1982 are
as under: —

Train No. & L)alr-‘!:n whlch arrived destination Reasons for late running
Description Right Tlmc T T Lare T
v o3 ) 3 4
(1) 101 Howrah- oth Feb. 82 2nd, gth, 19th, 16th, Bad weather, parting of

New Delhi Rajdhani 2nth, 29rd, a7th, gonds lr.um homb
E.lpl'(" Feb., and, 6th, gth, thnm:ng
13th & 16th March  tnictions, OHngaduw,
Ba, signal  failuee,  traing
of scctions ahead.

(2) 102 New Delhi- 7th, 11th, 14th, 2131, 4th, 8th, 251h. 26th  Alarm  Chain Pulling,

Howrah Rajdhani Feb., 4th, 11th, Fcb., and” 7th disconnection  of hose-
Express. 14th and 18th erch 82a. piprs, over hrld!‘qmp-
March, 82. mml breakage, tnlru

seclion

Sorpd,, S
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‘g) 151 Bombay Central
New Dethi Rajdhani

11th March, Ba.
Express.

{4) 152 New Delhi-
Bombay Central

1g9th, 23rd, 26th
Rajdhani Express.

4th, 22nd Feb,, and

2nd, sth, gth, 12th,

Feh., 2nd sth. gth,
and t6th Mareh, 82

1st, Bth, 11th, t5th, Repercussion of agitation
18th, 25th, Feb., at Nizamuddin, A.C.

13t, 4th, 8th, 15th Pulling signal defects,

and 18th March, loco defects. operating

82, factors and Engg. res-
trictions.

16th Feb. and 12th

Repercussion of accide-
March, 8a.

dent, panel failure, A.C-
prling.

(c) Punctuality performance of
these 4rains is closely being watched
at Zonal Railway's Headquarters
level and in the Railway Board and
cases of avoidable detentions are
taken up to ensure their punctual
running.

Cost Based Pricing

9153. SHRI ATAL BIHAR[ VAIJ-
PAYEE: Will the Minister for
RAILWAYS be pleased to state:

(a) comparative figuresof (i) pas-
sengers carried and (ii) distance and
hours of Aravelling, per day, by an
average coach of Mail/Express train
and of an electric metropolitan local
train and also of, per day, earnings
per coach;

(b) what are the comparative ex-
penditure figures on staff-wages,
etc., in both cases; and

{¢) if cost-based pricing is adop-
ted, what should be the ratic bet-
when the fares per km to be charg-
cd from a passenger in both cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-

LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) As no figures
separately for Mail and Express

trains are compiled, comparative
figures for the latest year ie 1980-81
in respect of non-suburban traffie
including suburban traffic other than
those hauled by Electric Multiple
Units and Electric Multiple unity are
given below to the extent available.

——

Non-suburban trafTic Electnic Multiple

Pasenger carried  BG

prr coach MG

Distance (Kms.) per BG . . . .
coach per day. MG . . . .

Earning (in Re.) BG . .
per coach perday . MG . .

including suburban Units
trafTic other than those
hauled by EMUs
ri 133
59 113
. 133 313
975 084
454 709
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{(b) No figureg of expenditure on
staff-wages and other constituents of
cost of operation separately for
Mail and Express and Electric Mul-
tiple Units are compiled.

(c) Cost-based pricing is not
adopted for fixing up fares. In fact,
while the cost of operation  varies
from gauge to gauge and even sec-
tion to section, the fare charged is
uniform,

Scholarships for M B B.S. Doctors

9154. SHRI BAL KRISHNA WAS-
NIK: Will th. Minister of EDUCA-
TION be pleazad to stale:

(a) whether scholarships are
avajlable for M.B.BS doctars to #0
to Commonwealth cauntr:es for
higher studies:

(b)Y if so, the details thereof:

(c) number of MBBS. doctors
going to Commonwealth countries for
higher studies under this scholar-
ships scheme during the last three
years; and

(d) the terms on which the scho-
larships were granted to them.

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P, K. THUNGON}: (a) No,

Sir,

ib) to (d). Do not arise.

Pak-US Secret Deal for Development
-of US Naval and Airforce at Baluch

Coast

9155. SHRI R. R. BHOLE: Will
the Minister of EXTERNAL AFFA.
IRS be pleased to state:

fa) whelher it js a fact that Pakis-
4an has entered jnto a secret deal
with the United States on granting
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a part of the Baluch coast for dep-
loyment of US. Naval and Air
Force; and

(b) if so, the reaction of Govern-
ment and its impact on the security
of the country?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILI-
ZERS (SHRI P. SHIV SHANKAR):
{a) Government have seen  press
reports to this effect, Government of
Pakistan hav, denied the reports,

b} Government are opposed to
the setting u> of foreign bases/faci-
Ities in any countrv. Government
keep under continuous review all
developments which hava a bearing
on the country's security.
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News Items ‘9 per cent Children
Suffer from Hearing Defects

8160, SHRI HARINATH MISRA:
SHRI K. PRADHANI:

Will the Minister of HEALTH
AND FAMILY WELFARE be pleas-
ed to state:

(a) whether Government's atten-
tion has been drawnp te the news-
item under the caption: "9 per cent
children suffer from bearing defects™
published in Times of Indja dated
30 March, 1982;

{b} whether the WHO Director
for South East Asia, Dr. UKo Ko
underscored the need for evelving
community priented strategies  for
the prevention, early detection and
management of deafness among
children;

(¢) whether WHO Regional Direc-
tor said that the magnitude of the
problem was revealed by the fact
that 9 per cent of children in rural
areas suffer from auditory impair-
ment, and

{d} the steps Government have
taken, or proposa 1o take with a
view to meeting this situation both
from preventive and curative point
of view?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMAR: KU-
MUDBEN M. JOSHI): (a) Yes, Sir.

{b) Yes, Sir,

(¢) Yes, Sir.

(d) The manuals for the Health
Worker (male and female) and also
the manual for the Health Guide
containp instructions on earache, The
Health workers are given necessary
basic and inservice training and
education on (i) educating people
about prevention of car infection or
injury, (i) treatment of minor ail-
ments affecting the ear; (iii) need
for early referred of such cases 10
the doctor at the primary  health
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cermtre: These workerg are also
given some simple drugs for treating
minor ailments affecting the ear, At
the community level the Health
Guides are given training in simplg
treatment of earache and alsg told
about the need for early referal of
cases fto the sub-centre/primary
health centre.

Disappearance of Chemicals

yl6l, DR. VASANT KUMAR
PANDIT .

SHRI N. E. HORO;
SHRI LAKSHMAN MALLICK:

SHRIMATI SANYOGITA
RANE:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
slate:

{a) whelher it i1s 8 fact that & con-
tainer with two tonnes of chemical
valued at Rs. 20 lakhs used in making
antibiotlics shipped in [taly and re-
ceived at Bombay Port on 2nd Febru-
ary. 1982 bas been found totally
empty,

(by if so, details of the shipment
transit, names of the parties and cir-
cumslances when it was found emnpty.

{cy whether investigations have
been conducted on the Vanishing of
Chemicais; and

{d)} the resull of the investigations
and the action taken thereon?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) A contalner bear-
ing No, CTIU 305589-8, which was said
to contain 2,000 kilograms of amoxy-
cillin Trihydrate worth Rs 33.3%
lakhs (including custorms duty) was
discharged In the Bombay Docks on
2,3.1982. When this container was
subsequently opened by the Clearing
Agents, it was found emply
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(b) The sald contalner was shipped
at Port Leghorn in Italy abroad the
vesse]l ‘Hellenic Adventure' and was
subsequently transferred to the vessel
‘REGULUS' at Sharjah. The con-
gignees of this container were M/s,
Bharat Oyvgen and Acetylyne Com-
pany, Bombay and their Clearing
Agents were M/s Thavardas Wadu-
mal,

The Bombay Customs had zffixed
their seal on the container and there-
after it was transferred to the manga-
nese Ore Depot of Bombay Port on
6.3.1882, When the representative of
the Clearing Agents had the contain-
er. opened lor Custom’'s examinaltion,
the conlainer was found to be mpty
though the seals were intact,

(c) and (d). The matlier was inime-
diately reported (o thgy Police by the
Bombay Pon Trust and investiga-
tions commenced ot the same day.
The Police  investigations made so
far, indicate that there is no thance
of any kind of pilferage having taken
place in Bombay Docks, as the origi-
nal seal of Customs was intact, The
final result of investigations is await-
ed,

Inaugural run of Palace on  Wherls

9162, DR. VASANT KUMAR PAN-
DIT: Will the Minister of RAIL-
WAYS be pleased 1o state:

(a) how many trips covering what
stations has the prestigious “Palace
on Wheels’ train made so far;

(b} details of its first journey com-
mencing from Dethi and return from
26 January, 1982 onwards, tickets
sold, and other eamings;

, (©) how many Government -fficials,
press Guests, invitecs travelled free
of charge and what was the response
from foreign tourists; and

(d) whether any Union or State
Minister, Deputy Minister, M.P. ot
“MLAs were invited as guests on the
first or any of the subsequenf trips?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS {(SHRI MALLI-
KARJUN): (a) Five promotional trips
between 261th January to 31st March,
1982 were organised by the Palace on
Wheels, The stations covered in the
trips were Agra, Jaipur, Bharatpur,
Udaipur, Jodhpur and Jaisalmer,

(b) and (c). The inaugural run of
the f{rain on 26th January, 1982 co-
vered Jaipur, Agra and Jaisalmer.
Foriy eight representatives of inter-.
nafional and national media, TV teams
including eight tourism officials tra-
velled on the inaugural run, The
earning from the sale of tickets to
fare paying passengers on the Inaugu-.
ral run was Rs. 10,000/-

{d) No,

Laparoscopic Method for Tuabectomy

Operation

9163 DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
1o state:

{a) whether the Govermment have
decided ip provide Laparoscopic me-
thod for Tubectomy operations in
the country;

{b) whether Laparoscopie applian-
ces are provided in first stage to
every District Hospital;

(¢y when would this method be ex-
tended 1o all Primary Health Centres:
and

(d) whetlher the District Hospitals
in Madhya Pradesh of Rajgarh, Guna,

Vidisha, Ujjain, Shahjhanpur and
Gwalior have been provided  with
Laparcscopie  appliance, if not, the

reasons therefor?

THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMUD-

BEN M. JOSHI): (a) Laparascopic
Sterilisatlon  facilities are already
being provided in different parts ot
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the country, However, the Gavemn-
ment considers laparoscopic sterilisa-
tion as one of the methods of female
sterilisation in the country. Moreover
the Governmeni do not promote any
particular technique of sterilisation in
preference to others.

(b) Laparoscopic Sterilisation faci-
lities are being extendedq to different
places depending upon the require-
ments and availability of trained per-
spnnel, )

(c) Laparoscopic Sterilisation is a
surgical procedure that requires ex-
perience, training and skill on the
‘part of the surgeon, Noreover, the
equipment is sophisticated and costly
and repair capabilities are also limit-
ed in the country. So it ic not  in-
tended to extend this procedure to the
PHC. level. though camps can be
and are held in PH.Cs in some parts
of the country for this purpose,

{dy The Central Government has
not vet provided laparoscopic equip-
ment to any district hospital in the
country., [l is however, quile possibie
that State Governments might have
sunplied Laparoscopes to som>» dis-
trict hospitals in the country.

Steps taken to revitallse Shipping

Indastry
9164, SHRI GHULAM RASOOQOL
KOCHACK : Will the Minister ot

SHIPPING AND TRANSPORT be
pPleased to state:

fa) whether Government are keep~
ing a constant watch on the shipping
industry, and have decided to render
any assistance needed to maintain its
‘health;

fb) if so, whether the Union Minis
irv had heen anxious about the uncer-
tain state of shipping industry during
1981 because of the depression that
had set in from the last quarter of
1981; and

fo) if so, what are the steps taken
by Gowrrnment to revitalise shipping
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industry and to” what extent the steps
initiated have improved the perform-
ance of shipping industry?

THE AMINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) to (c¢). Government
are aware pf the current recession in
the Shipping freight market. Shipping
Development Fund Committee and
Director General of Shipping will
study the represeptation frum Indian
Shipowner's Association and submit
their recommendations o the Govemn-
ment.  Suitable action on merits will
e taken by the Gavernment,

Naturalised Citizene working iu the
Faculty of Central Universities

gis3 SHRI RKRASHEED MASDOD:
Wiil the Minister of EDUCATION be
pleased to stale:

tay how many naluralised citizens
are were working in the faculty of
Central Universities;

< sy when did thev  become Indian

citizens;

{c) the particulars of these avatemie
personnel, the post they occup.  and
‘he date of their appointment,

relatives
institu-

{d) whether any of their
are employed in the snme
tion; and

{eyr it so, the details there !  the
pcst they occupy and the date of their
appaintment?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) to (e). Some of the Cemtra) Uni-
versities have been  functioning for
the past several decades, The infor-
mation in the required form is not,
therefore, available at present, How-
ecver, if this Information is  rought
through a separate question in res
pect of n particular University, and/
or for a specified period. eTorts will
oe mafe to furnish the Information,
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SC/ST Employees in NCERT

9167. PROF. AJIT KUMAR MEHTA
Wil the Minister of EDUCATION be
pleased ty stale;

(a} what is the percenlage of Sche-
duled caste and Scheduled Tribe em-
plovees (calegory-wise) in the NCERT;
and

(b} what steps have been taken to
ensure their proper representation
and to fill up the vacant reserved
pusts if any?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a)} The percentage of  S:iheduled
Caste and Scheduled Tribe employees
in NCERT as on 1-1-1981 is as
under: —

S.C. S.T.
14 n-18
2'5 G-45
Imn:9 n-g
23-2 33

1000 NIL
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(b) NCERT is following the instruc-
tiong issued by the Government of
Indig regarding reservation of posts
for Scheduled Caste and Scheduled
Tribe candidates, A Cell has been

establisheq in NCERT to ensure due
compliance of reservation orders.

Copying by Students at Examination
Centers

9168, SHRI M. RAM GOPAL
REDDY:

SHRI H. N. NANJE GOWDA:

Will the Minister of EDUCATION
be pleased to state:

(ay whether it is a fact that mass
copying by students at some of the
Examination Centres of the Delhi
Board of Secondary Education Cen-
tres was detected on the 19th March,
1982; and

(b} if so, what action has been

taken in the matter”

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
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FARE' (SHRIMATI SHEILA KAUL):
(a) No, Sir,

(b) Does not arise,
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Central assistance to Government of

Orissa for maintenance of Lord
Jagannath Temple, Puri

9172, SHRI K. PRADHANI; will the
Minister of EDUCATION be pleased
to state:

(a) the total amount of Central assis-
tance provided to the Government of
Orissa for the Maintenance and repalr
of Lord Jagannath Temple, Puri in
1980-81 and 1981-82.

(b) the total amount proposed to
be allocated for that purpose in
1982;

(c) whether allocation on the pre-
servation of Lord Jagannath Temple is
proposed to he enhanced in the current
financial vear; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAIL. WELFARE
(SHRI P. K. THUNGON): (a) to (d).
The repairs to Lord Jagannath temple
at Purl which is a cenirally protected
monument is being carried out by the
Archaeological Survey of India_ For
Its mamtenance and preservation, the
amountyg of Rs. 1,86,176 and Rs. 1,899,982
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were provided in 1980-81 and 1981-82
respectively, For the current financial
vear an amount of Rs. 1,53,420 has
been provided for repairs to the temple,
It required, the amount will be en-
hanced,

Leprosy in Orissa

6173. SHRI K. PRADHANI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Siate of Orissa has
approached the Union Government
about the spread of leprosy in Orissa;

(b} if so, the detalls regarding the
cooperation of Central Government ex-
tended in favour of that State to check
the disease;

- —

(c) whethey Central Government
have any proposal for the intraduction
of a Central Scheme under which pro-
per treatment can be extended to the
leprosy patients in that State; and

(d) whether Government have gi-
ven any seriouz thought to provide
proper rehabilitation to persons afTec-
ted bv lkprosy in the State of Orissa.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) No. However the
Union Government iy aware about the
leprosy problem in the State and
number of Leprosy units are establi-
shed jn the State to eradicate the dis-
ease,

{bY The financial assistance and the
targets allocated during 1980-81, 1981-
82 and 1982-83 are shown in the atta-
ched statement.

(¢) The National Leprosy Control
Programme is already in operation in
the State under which early detection
and regular treatment |s envimaged.
This is a 100 per cent Centrally finan-
ced Scheme.

(d) Medical/Surgical rehabilitation
of Leprosy patients {s covered under
the Programme which includes inter-
alia establishment of Leprosy Rehabili-
tation Promotion Units during Sixth
Five Year Plan period. Social and
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Econon:ic Rehabilitation of Leprosy capped” under which financial assis-
Patients is looked after by the Depart- tance i being extended 1o voluntay
ment of Soclal Welfare who are ope- organisations to enable them to pro-
raling a “Scheme of Assistance to mote education training and rehabili--
voluntlary organisations for the handi- tation services.

Statemcat

Statement sho-ving aflocation of Physical Targets and financial essisiance under National Leprosy Control
Programme for the State of Orissa
Plynical Targets

S. 1980-81 1981-82  1982-83
No. __ L _ _
1 Urban Leprosv Centre . . . . . . 1 5 1
2  Temporary Hospitalization Ward . . . . 2 2 1
3  Mautenance of Voluntary Leprosy Beds . . . 200 400
4 7Zonal Leprosy Units . . . . . . . 2
5 Non Medical Supervisor 2 5 6
6 Rrplacement of vehicles . . . . . 1 ! .
Replacement of Microscopes . . . . . I 2 2
8 Con:'ruction of Leprosy Control Unit . . . 2 2 1
g Con'ruction of trmporary Hospitalization Ward . 1 1
10 Survey Fducation and Treaiment Centre . . .- 5
11 Upgradation of Urhan Leprosy Centre . . . - { H
12  Up-gradation of Leproty Training Centre . . . .. t .
13  Sintistcal Assistant . . . . . . . .. 1 .
14 District Leprsov Officer . . . . . . .. b .
15 Rec: nstructive Surgery Unit . . . . . . H .
16 Epsdionjological Surveillance Treatment . . . . . X
17 Leprosy Control Unit . . . . . : .- e 1
18  Budget Allocation . . . . . . . .. . 1
1g Up-rradation of District Leprosy Unit . . . . 1 .
Budget Allocation
Sl Year Cash Kind Total
No. . _ _
1 198081 . . . . 4.38 7.20 11.55 (0% Central Share)
a 19182 . . . . 27.00 9.00 26.00 (100% Central Share)

3 1gflafy . . . 20.00 10.00 q0.00 (100°, Central Share)
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Number af Advocates/penal lawyear

9174. SHR} MOHAMMAD ASRAR
AHMAD: Will the Minister of RAIL-
WAYS be pleased to state:

(a) number of advocates/penal law-
yers appointed by Government in rail-
ways for conducting court cases and
for rendering legal advice from time
to time location of their offices {Zone-
wise and Division-wise);

(b) number of cases dealt with by
them during 1979-80, 1980-81 and
1981-82 and also number of cases n
which advice was given by them in
each afaresaid yvears,

(¢) expenditure incurred during the
above period zone-wise and division
wise;

{d) rate of payment f{for rendering
above services by them: and

{e) whether Government have foi-
mulated a scheme for automatic in-
crease in the number of such advocates
during the next five years, if so, the
details thereot?

THE DEPUTY MINISTER IN THE
MINISTRY QF RAILWAYS AND IN
THE DEPARTMENT OF RARLIA-
MENTARY AFFAIRS (SHR: MAILLI-
KARJUN): (a) to (¢). The statistical
information has been called from the
Zonal Railways, and will be placed on
the Table of the House after it has
been received,

{d) Ordinary terms of appointment
of counsel zre given in the statement
laid on the Table of the House. [Plac-
ed in Library, See No. LT—4020/82].

(e) Government have not formulat-
ed any gcheme for autamatic increase
in the number of railway advocates
during the next five years.
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Names/areas of circles of Archaeologi-
cal Survey of India

9175. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of EDU-
CATION pe pleased i siate:

(a) the names and areas of circles
of Archaeological Survey of India in
the country;

{b) the total number of Archaeolo-
gical monuments undey various cir-
cles of the Archaeological Survey of
India.

(c) the total amount of money gpetil
on these monuments during 1979-80,
1930-81 1981-82 teircle-wise)

(d) the nuber of monuments pdded
during the above period

(e) the criteria evolved formulated
foy including monuments in the exist-
ing list {mention category of the manu-
ment); and

(I) whether 3 copy of the criteria
evolved will be laid gn he Table of
the House?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K THUNGON): (a) to (c).
A statemant giving the names and
areag af circles of Archaeological Sur-
vey of India, total number of protecteg
monumentg and Sileg as per entries in
the notification and expenditure in-
curred circle-wise during 1979-80,
198081 snd 1981-82 is enclosed,

{d) Six monuments andsites have
been added (o the list of Centrally pro-
tected monuments and siles.

(e) and (I). Ancient monuments
which are more than hundred years
old and considered ;% of national im-
portance by virtue of their autstanding
archaaeological, historical and architec.
tural valye are protected under the
Anclent Monumentg and Archaeolo‘ical
Sites and Remaing Act, 1958,
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Rallway Imstitutions

9178. SHR] MOHAMMAD ASRAR
AHMAD: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the names of schools, colleges
and other institutiong run by railway
administration (Railway-wise and
State-wise) as on lst March, 1981 and
as on Ist March, 1982;

(b) whether there has been any in-
crease in the number of such jnsiitu-
tions during the last five years, it so,
detailg thereaf;

(¢) the number of teaching gnd non-
teaching staff working in thtse institu-
tions ag on 1st March, 1981 and 1st
March, 1882;

(d) the number of students study-
ing in these institutions as on 1st
March, 1981 and 1st March, 1982 (cate-
gory-wise): and

(e) the total! expenditure incurred
during the last four years and the
amount proposed for the current
year?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALILI-
KARJUN): (a) to (e). The informa-
tion is being collected ang will be
laijd on the Table of the Sabha.

Vending of eatables at Stations

9177. SHR] MOHAMMAD ASRAR
AHMAD: Will the Minister of RAIL-
WAYS be pleased tg gtate:

(a) whether any guidelines, circu-
lars, orders or any other communica-
tion had been issued by the Railway
Ministry, Railway Board, Zonal and
Divisiona]l Managers or olher officers in
respect of renewal/grant of licence etc.
for contrac{ or vending for catering
and vending of eatables gsnd other
article gt the Railway Stations during
the period 1975-1982, if 9o, details
thereof; gnd

(b) whether 3 copy of these docu-
ments will be laid on the Table of the
House?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). Policy ins-
tructiong containing guiderlines and
directiveg on the subject of catering/
vending are issued from time to time
by the Ministry of Railways to the
Zonal Railway Administrations and
these are in turn transmitted by the
Zonal Railway Headquanters to their
Divisional Officers, These instructions,
being purely of an administrative
nature, are not required to be laid on
the Table of the House,

Suburban train between
and Vadodara

Ahmadabad

9178. BHRI R, P. GAEKWARD:
Will the Ministar of RAILWAYS be
pleased to state:

{(a) whether Government are aware
that all trains running between Ahma-
dabad-Baroda on the Ahmadabad-Bom-
bay Sector of the Western Railway are
running with full capacity;

{(b) whether there is a long waiting
list for reservation in the trains runn-
ing between Ahmadabad-Bombay on
the Western Railway and people have
to wait for a long time;

(¢) whether electrification on the
Sector from Bombay Central to Sabar-
mali has since been completed and
electric traction locomotives are
carryving the load;

(d) if so, whether Government pro-
pose tg start suburban electrict trains
between Ahmadabad and Vadodara in
the first phase for commuters; and

(e) if not. the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (c). Yes.

(d) and (e). An engineering-cum-
traffic gurvey for development of line
capacity as well as terminal facilities
and introduction of EMU type rolling
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stock on Virar-Surat-Vadodara-
Ahmadabad section is in progress and
is expected to be finalised and comp-
leted by the end of 1982, Further
action would be atken after the re-
port is received and examined,

Conversion of Nadiad-Modasa Line

8179. SHRI R. P. GAEKWORD:
Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government have 1a-
ken a decision in principlg t0 convert
Nadiad-Modasg Metre Gauge into
Broad Gauge line;

(b) If so, why the proposed conver-
sion project is being delayed; and

(¢) the amount provided in 1982-83
for the project and when the Broad
‘Gauge line ig likely to be completed
and thrown open for traffic?

THE DEPUTY MINISTER IN THc
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALILI-
KARJUN): (a) Yes,

(b) Due to severe c¢onstraint of re-
sourceg which are not adequate even to
progress the an-going priority projects,
it has not been possible to make suffi-
cient headway on this project, so far.

(¢) Provision of Rs. 10 lakhs has
been made during 1982-83 for this pro-
ject. The work is being progressed
according to availability of funds It
is, therefore, not possible to say at
this stage as to when this project will
be completed and opened to traffic.

C.LW. to manufactars electric locos
duaring 6th Plan

9180. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL-
WAYS be pleased to state:

{a) whether the Chittaranjan Loco-
motive Werks was asked to manufac-
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ture 349 electric locos during the
Sixth Five Year Plan;

{(b) if so, how much ol lunds for
the rolling stock was allocated by the
Planning Commission; and

(¢} whether the shortuge of furds
is coming in the way of the CL.W. to
meet the target fixed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEFPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MALLIK-
ARJUN): (a) No. :

(b) A sum of Rs. 2100 crores was
allocated by the Planning Commission
for procurement of Roluing Slock
which includes locomotives, as well as
wagons, coaches, EMUs and other
vehicles,

{c) Programme lor manufacture ol
locomotives at the Chittaranjan Loco-
motive Works has been fixed so as to
accord with availability of funds as
well as traffic requirements.

Stations to be covered by Delhi King
rallway

9181, SHRI TRILOK CHANDRA:
Will the Minister of RAILLWAYS be
pleased to state;

(a) whether Government propose
to electrily the ring rallwuy to pro-
vide transport facilities during Asiad
82 and if so, the time by which it is
likely to be compleied and the names
of the stations proposed to be covered;

(b) whether there i3 a proposal to
set up a halt station between Kishan-
ganj and Dayabasti stalions;

(¢) whether it is a fact that thou-
sands of railway employees have made
a request that a hslt station be set
up near Sarai Hohilla Station and
between Dayabasti x Kishangan)
Stations:
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(d) if so, the time by which this
halt station is likely to be set up;

(e) the names of the additional halts
being made on this Ring Railway be—
fore this electrification;

(I} whether some low level pedes-
terian over bridges on (he Ring Rail-
way will also be raised for running it
and if 50, the locations thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) Yes This is likely to
be completed hy 30-6-1982. and will
connect the foliowing stations: Nizam-
Sewa  Nagar,
Lodhi Colony, Sarcjini Nagar, Safdar-
jung, Chanakyap'iri, S.P. Marg, Brar
Square, Narain Vihar, Kirti Nagar.
Patel Nagar, Dayabasti, Delhi Kishan-
ganj, Sadar Bazar, New Da2lhi, Minto
Bridge, Tilak Brilge. Pragati Maidan,
Delhi Main, Shuakurbas!i, Okhla and
Tughlakabad. o

(b) to (d) The proposal for opening
of a halt station near Footbal. Ground
between Delhi Kishanganj and Dayas-
basti stations has been received and
the same is ynder ¢xamination by the
Northern Railway in consultation and
co-ordination with the Metropolitan
Transport Project.

(e) Prugati Maidan.

(f) No.

Nationa)l Institute of Homoeopathy

9182, SHRI SUDHIR GIRl- Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of students who lell
the National Institute of Homopathy
after obtaining their degrees since ijts

inception;

(b) the number of students study-
ing in the institution at present;
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{(¢) whether it is a fact that a hig
plot of land was allotled at Salt Lake
by the Government of West Bengal
for the intensive and extensive works
of this institute; and

{d) the reasons for not taking suil-
able measures to further the expan-
sion of the Institute by shifting it to
the Salt Lake?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI+«
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) The National
Inatitute of Homoeopathy does not
admit students for degree courses. The
Institute, however, admits 16 studenis
every vear for Din NIH ccurse. This
course is of two years Juration. The
first batch completed their cuurse 1n
October, 1979,

{h) 32.

ic) and (dy The Government of
Wes{ Bengal had allotied a plot of 20
acres of land in Salt l.ake arvea in
March, 198t. Thev were requesled to
al.ot additional land for fuller deve-
lopment of the Institute. The West
Bengal Government his agreed to
allot additional land measuring 16
acres. After the additional land is
formally handed over 1o the Insfitute,
the construction of the buldings for
the Institute wouid be laken up.

New trains between Pathankoi-Deidhi,
Bombayv-Kalka and Hoshiarpur-New
Delhi

9183. PROF. NARAIN CHAND
PARASHAR: Will the Minister of

" RAILWAYS be pleased t2 state;

(a) whether a demand has been

y received for the introduction of new

trains in the Northern Railway het-
ween Pathankot and Delhi/New Delhi,
Bombay and Kalka and Hoshiarpur
and Delhi ‘New Delhi;

(b) if sg, the aclion taken by the
Northern Raiiway Administration on
this demand;
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(c) if not, the likely dat= for the
introduction of the new trains: and

(d) the reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PAHLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUNY: (a) Yes.

{b) to (d). Introduction of trains on
these routes is not operationally feasi-
ble due to line capacity and terminal
constraints and shortage of coaching
stock.

Allocation to States for prevention of
Blindness, Malaria and Leprosy

9184, PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of HEAITH
AND FAMILY WELFARE be pleased
10 state:

(a) whether the prevention of Blind-
ness and eradication of Malaria and
Leprosy have been acrepted ag the
National Programmes and are Ananc-
ed by the Central Governmen:; and

(b) if so, the financial allocations
made to each one of the States-Unmion
Territories during the Sixth Five
Year Pian alongwith the amounts
spent so far in the first 2 years of the
Sixth Five Year Plan and the alloca-
tions for the 3rd year for each one
of these programmme  scpuarately for
each one of the States/Union Terri-
tories?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMAR] KUAMUD-
BEN M. JOSHI): (a) The National
Programme of Control of Blindness
and the National Programme for Era-
dication of Malaria and tkc Natiensl
Leprosy Control Programme are al-
ready being imp.emented; of these the
National Programme for Control of
Blindness and the Nationai Leprosy
Control Programme are 100 per cent
Central'y financed ones. The expendi-
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ture on National Malaria Eradication
Programme js shared 50:50 between
the Centre and the States.

(b) The required information I8
laid on the Table of the House.
[Placed in Library. See No. LT-4021/

82].

Nationa] Highways im Himachal Pra-
desh, Punjab, Haryana and Jammu &
Kashmir

9185. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
SHIPPING AND TRANSPORT br

pleased to state:

(a) wha{ are the continuing and new
projects for the construction extension
of National Highways in the Stales of
tlimachal Pradesh, Punjab, Haryana
and Jammu & Kashmir in the Sixth

Pive Year Plan;

(b) eslimated cost for the completion
of each one of thes. projects alongw:th
the allocations provided during each
one of the first three years of the Plan,
separately: and

date by which the
be completed in

{¢) the likely
conslruction would
each case?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM
KESARI): (a) to {¢)7 National Iigh-
way Nos, 1. 1A 1B, 2 8 10, 13 21 and
22 pass through the Stateg of Himachal
Pradesh, Punjab, Haryana and Jammu
& Kashmir. The Sixth Five Year
Plan includes a provision of Rs. 660.00
crores for all National Highway
workg in the country  out of which
Rs. 250.00 crores are meant for carry-
over workg and the balance for new
works. Year-wise allocation ig depen-
dent on resourceg rpomition from je.r
to year. However, gvailable informa-
tion for continuing works/new woarks
in the States gsked for by the Hon’able
is given in the gtatement attached,
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Statement
Suate NH No. Likcly Estimated Expenditure/Allocations Likely date of comp-
coat of  comt of during letion
comple- projecls
tion of sanc- 8081  8:-Bz Bz-By
mojects tioned )
continu- from
ingas  1-4-1980
on (Rs. in
1-4-1980 lakhs)
{Rs.1in
lakhs)
Harvana 1 712 3 Most of the works
of continuing
2 100 39 schemes on  1-4-80
8 Ga 613 are already compel-
ted and the remain-
o 461 263 ing are likely 1o
be completed by
- -— - - - - - —_ Ma:rch, 83.
Toal 1335 368 387 415 425
Himachal Pradesh 1A 64
21 1009 303
22 345 141
lotal 1438 44 215 261 300
Jammu & Kadmur 1A 1300 112 All new  schemes
already sanctioned in
_— In 33 247 Sixth Plan arc likely
to be completed by
end of 1985,
Total 1713 459 225 260 J00 .
Punjab 1 T4t 75
rA 153 91
10 278 38
15 921 615
21 72 a9
22 18
. e
Total 9% 1503 350 465 4o
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. India's association for setting up U.N.
Universities

9186. PROF. - NARAIN CHAND
PARASHAR: Will the Minister of EDU-

CATION bpe pleased to state:

(a) whether India is associated with
the setting up and functioning ol U‘\l
University at Tokyo and the UN. Uni-
versity for Peace in Cost Rica; and

(b) if so, the nature of association
in the two cases?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b) The U.N. University at Tokyo and
the U.N. University for Peace in Costa
Rica have been established by separate
Charters adopted by the General
Assembly of the United Nations. Each
University is an international communi-
ty of scholars concerned with research.
advanced training and dissemination of
knowledge in institutions throughout
the world, in furtherance of the pur-
poses and the principles g1 the Charter
of the United Nations. India, being 2
member of the United Nations and one
of the Signatories to the Internsaticnal
Agreements for establishment of these
Universities, will be asmuch associjaled
with the programmes and functioning
of these Universities within the
frame-work of their Charters as anyv
other Member-State. India has contri-
buted U.S. doliarg 7.50,000/- 10 the
Endowment Fund of the U.N, Univer-
sity, Tokyo,

Establishment of a shipyard on
Western Coast

§187. SHRI MOHAN LAL PATEL:
SHRI NAVIN RAVANIL

Will the Minister of SHIPPING AND
TRANSPORT be pleased {o state:

{a) whether there is a proposal to
establish any shipyard on the Western
. Coast.

(b) if so, the site selected: and

{c) when the work is likely to be
started and completed?

APRIL 22, 1982
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THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) to (b). There isa pro-
posal for the getting up of a shipbuild-
Ing yard at Hazira in Gujarat State.
However, keeping in view the avail-
ability of resources and the need for
modernisation and expansion of the
existing shipyards to zchieve increased
production in a shorter period with
lesser investment, it has been decided
to review the question of establich-
mant of aiditional cshipoyards 1n
lh¢ country at  the time of
the mii-term  review nof the
Sixth Five Year Plan. A finel decision
will depend gn the availability of re-
sources and relative priorities,

Opening of medical colieges in Gujarat

9183. SHR!I MOHAN LAL PATEL:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased (o
state:

{(a) the number of medical colleges
in Gujarat State and the number of
studenty in each college:

(b} whether there is a great de-
mand to open more Medical Colleges
in Gujarat: and

{c) it g0, the details thereof and the
Government's reaction thereto?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF HEALTH AND FA\MI-
LY WELFARE (KUMARI KUM!D-
BEN M. JOSHI): (a) There are five
medical colleges in Guiaral. The num-
ber of students admitted, during 1980-
81, to each of the medical colllege is
s under:

() B. J. Merdical Caollege,
Ahmedabad .. aro

{(ii) Municipal Medical College

Ahmrdzbad
(iit} Medical Gollege, Buroda . 135
(v) M.P. Shah Mrdical Collegr

Jamuagar - 125
(v) Govt. Medical College, Sumt . B9

(b) and (c) Information 1Is being
collected and will be laid on the table
of the Sabha,
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Starting of separate rail gervice bet-
ween Saurashtra and Kutch

9189. SHR] MOHAN LAL PATEL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have re-
ceived any requesli to start separate
rail service botween Saurashtra and
Kutch in Western Railway; and

(b) if so, the gction taken by the

Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No,

(h) Does not arise.

AT Tag ® &=t 9 fear ma
frarer wwww

9190 = FHRTAR : #T TH
T g W F g &S B o

(%) gareay Tag § Pafwe =wei
v ofrot w faemaey st 799 amw
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() viz &, & I awr ofoems
Pro=y ?
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Bridge in Happa Station.

9191. SHRI DAULATSINHJI JADE-
JA. Wil] the Minister of RAILWAYS
be pleased to state:

(a) whether there is a great demand
to construct way bridge in Happa Rail-
way Station (Western Railway) for the
benefit of passengers: and

{b) if so, the decision taken by Gov-
ernment thereon!

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): {(a) and {(b) The informa-
tion is being collected and will be laid
on the Table of the Sabha,

Mobile Health Centres

5192. SHRI DAULATSINHJI JADE-
JA:
SHRI NAVIN RAVANI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government gre aware
that there js a great demand of mobile
medical centres in the country;

{(b) if so, the number of mobhile
medical centres functioning in the coun-
try as on 31 December 1981, State-
wise;

(¢} whether Government will consi-
der to provide more mobile medical
cenireg during the Sixth Plan period
in Industrial areg znd in rural grea:
and

{d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) to (d) While the
Government ig aware of some demand
for mobile medical centres there is no
such proposal under the considerafion
of the Government of India. However,
under the Re-orientation

—

of Medlcal

.,

g

Education Scheme three mobile clirics °

v

i
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have been provided to each medical
college in the country, These thre2

mobile clinics are mean{ to be utilised
for bringing about community orienta-
tion of medical education and. In the
process jncreasing and improving the
quality of medical gnd health services
in the areas covered by the three
PHCs attached to each medical col-
lege in the district in which the medi-
cal college iz situated.

Encroachment by Fishing Vessels

9193. SHRI DAULATSINHJI JA-
DEJA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether it is a fact that the
Government of Pakistan have issued
permits to foreign as well as Pakis-
tani companies to fish in the Ex-
clusive Economic Zone at Pakistan:

(b} it so, whether the Government
of Pakistan have been cautioned
not to permit the companies autho-
rised by them to fish jn our econo-
Mic zone;

guards
catch

{c) whether the coast
have also been instructed to
encroaching fishing vessels;

(d) the number of fishing vessels
seizedq by coastal guard during the
last Awo years;

{(e) whether it is a fact that the

maritime boundary of India and
Pakistan js yet to be demarcated;
and

(f) if so, whether any negotia.

tion with Pakistan in the demarca-
tion of maritime boundary is going
on, it so, the details thereof?

THE MINISTER OF PETROLE-
UM, CHEMICALS AND FERTILI~
ZERS (SHRI P, SHIV SHANKAR):
(a) We have seen reportg that the
Government of Pakistan has started
a scheme under which foreign fish-
ing concerns are invited for deep

E.sea fishing beyond 35 miles of Pakis-
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tan’s coast-line in collaboration with
Pakistani fishermen.

{b) and {(c¢). Undzr the Maritime
Zone of India Act 1881, Government
take all appropriate steps to safe-
guard India's marilime interest.,

(d) Indian Coastal Guard have
seized 22 fishing vessels during the
last 2 years.

(e) and (f). We have repeatedly
requested the Government of Pakis-
tan to undertake joint surveys for
delimitation of the maritime bound-
ary between the two countries, Dur-
ing Pakistan Foreign Minister Agha
Shahi's recent visit tg New Delhi
from 28th January to st February
1982 we reminded them of this mat-
ter again.

However, Pakistanig inform us
that delimilation talks would ba
taken up only after they have them-
selveg finished surveying their coasls
and that this ig likely to take some
more time

Additional Works Undertaken in
Workshons

9194. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of RAIL-
WAYS be pleaseq to state:

(a) what are the additional works
proposed to be undertaken jn vari-
ous railway workshops; end

(b) the details about thg expan-
sion work undertaken at Manches-
war Raiiway workshop of Orissa.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) A number of
works; are proposed to be underta-
ken in various railway workshops
for building up capa:zity for periodi-

.cal overhaul for Diesel and Eleotric

Locomotives, conventional and  air-
conditionkd coaches, Electrical Mul-
tiple Units, wagong etc. Works to
modernise some workshops are also
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in progress. Total value of works
in progress, including those relat-
ing to development of production
capacity for Rolling Stock/compo-
nents, is approximately Rs, 500
crores,

(b) A new Railway Workshop is
_ being constructed at Mancheswar
for repair of coaches, It was ap-
proved ‘n the Budget for 1977-78
1o give an out-turp of periodical
overhaul of 200 coaching units per
month. Till the end of 1981-82 ap-
proximately Rs 4.1 crores had al-
ready been spent. The Project IR
expected to cost Rs. 14-15 Ccrores.
The Project when complete will give
employment to approximately 3000
m 1 in the Ist Phase. The Work-

—shop has scope of future expansion

10 double jts out-turn when the emp-
lovment potential will be approxi-
mately 5000 men.

Intensive School Health Projects

9195. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of HEALTH
AND FAMILY WELFARE bg pleas-
ed tg state:

(a) whether the Centrally spon-
sored intensive S:-hool Health Pro-
ject has been introduced in some
States on experimenta) basis;

(b) if so, the names of the Statcs
where such scheme hag been imple-
mented;

(c) the number of Primary
Schools covered under such prog-
ramme; and

(d) the details about the objec-
tives of the introduction of such
programme?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KU-
MUDBEN M. JOSHI): (a) to (d),
An Intensive Pilot Project for pro-
viding school  health services is
being launched in selectad PHCs in
& number of States in the country
with a view fo iesting out feasibility

of entrusting primary school teachers
and primary health care infrastruc-
ture in carrying out schoal health
check-ups for primary schooel child-
ren. The Pilot Project ig expected
to indicate the extent and type of
prevailing morbidity including nut-
ritional stalug of primary school
children, the annual volume and
type of acute and chronic morbid
condition which would require refe-
ral to medical care facilities, the
likely load on such referal facilitics
and exlent to whi-h they would re-
quire strengthening, The Project
is also expe:ted to identify the op-
portunities for strengthening health
education in the school programme
with the aim of the earliest possible
identification of diseases, promotion
of better health care and protection
of child population,

For the above Project. a numbear
of organisational models are Leing
considered including linkage with
Intygrated Chilg Development
School districts, Family Welfare
Area Project districts, Integrated
Tribal Development Project distriots
and Leprosy hyvper-endemic districts.

As an initial step, a number of
ICDS consulanty from gelected dist-
ricts and some representatives of
State Government; concerned have
undergone an orientation Seminar
at the National Instituty of Health
and Family Welfare,

The selection of PHCs is still in
process and the exacl number can-
not be indicated at this stage. It ig
expected that about 100 schools
would be coverey in each PHC and

they in turn may cover upto 10000
primary school children,
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Re-Employment of Superannuated
Teaching Staff

9197. SHRI VIRDHI CHANDER
JAIN. Will the Mmlster of EDUCA-

TION be pleased 1o state:

(a) whether the University of Delhi
gives exlension of service or re-employ -
ment to superannuated teching stail,

(k) if so, the number of such stail
now under extension re-employment
category-wise, professors readers, lec-
turers and other staff; -

(c) what gre the criteria laid down
for such extensions and whether they
are given from year to year;

(d) the reasong for pgiving such ex-
tension especially when the age of re-
tirement for teaching stafl is lready
60, which is above that of those em-
ployed in Government establishments;

and

(e) whether the Minister is aware
that extensionsg of service of superan-
nuated persons will deprive gualified
younger persons of chanceg (o new
appointments to t{eaching posts or to
promolions of higher categories?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL); (a)
There is no provision in the University
Ruleg for extesnsion In service heyond
the age of 60. However, the Univer-
sity can re-employ retired teachers,
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(b) According to the information
furnished by Delhi University, the
number of University appointed tea-
chers, at present, re-employed is 12

Professors 11 Readers and 3 cecturers.

{c) and (d) Reemployment is gene-
rally given only in case of distinguished
teachers, gnd if the Universily consi-
ders that it will be in the inlerest of
teaching or research tp retain their
services, Retired teachers are re- em-
ployed for periods not exceeding three
years at a time  but not beyond the
age of 65,

(e) Re-employment is made only in
exceptional cases, and when retention
of services ol distinguished teachers
are considered desirable,

Railway Crossing Accident 3t Lodhra
village on 29 March 1982

$188. SHRI B, V. DESAL: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether il is a fact that 9 passen-
gers were killed and 11 othery injured
when a passenger train rammed into
the bug at an unmanned railway cross-
ing at Lodhra village, 15 kms. from
Mehsang on 28 March, 1982,

{(b) whether the train was proceed-
ing from Ahmedabad to Vijayapur:

(c) whether Unjon Minister recently
assured the House that gl' crossings
will be manned; and

(d) if so, what steps Government
bave taken to stop such accidenis”

THE DEPUTY MINISTER [N THF
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1 MAIL -
KARJUN): (a) In this accident 8 per-
sons were killed and 15 injured.

(b) Yes,
{¢) No,

(d) Some pf the meesurues taken to
prevent level crossing accidents are

liven below:
(1) Construction of road over/
¢ under bridges in replacement



[

249

of existing busy level cross-
ings.

(i) Manning gsome very hazardous
level crossings at the Rail-
ways’ own cost, and others
where found necessary on the
basis of quinquennial traffic
censug jn consultation with
State Governments and char-
geable to Railway Safety
Works Fund,

(iil) Provision of
level crossing.

telephones at

‘iv) Interlocking of
signals.

gates with

(v) Provision of lifting barriers.

(vi) Provision of whistle boards
short of level crossings. and

caution/danger hoards oh road
approaches,

(vii) Provision of road speed brea-
kers short of unmanned level
crossings,

- (vili) Provision of rumble strips
short of manned leve] cross-
ings.

(ix) Flucat.ve campaign amongst
the .road users through varioug
audio~-visual media,

(x) Sp_ot checks in  co-ordination
with Civil and Police authori-

lies to enforce Motor Vehicle
Rules.

indian Shippers Demand for Govern-
ment Assistance

9199. SHRI B. V. DESAI:

SHRI M. V. CHANDRASEXA-
RA MURTHY.

smaéx LAKSHMAN MALLI-

Will the Minister of SHIPPIN
G AND
TRANSPORT be pleased to gtate:

(a) whether Indian shippers have
demanded Government’s assistance to
meet the problem arising out of the
slump in the world freight market:
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(b) it go, whether they have’expres-
sed the view thai the Indian shipping
industry is capable of weathering cur-
rent recession better than most other
countiries owing to its favourable cost
structure;

(c) if so, whether the world slump
in the freight market, jts subsequent
impact on Indian shipping industry
were discussed at the meeting of the
Indian Shippers Association and with
Shipping Minister of 25 March, 1882;

(d) if so, what were the gubjects dis-
cussed;

(e) whether Government have agreed
to help the shipping industry to over-
come this difficully: and

(1) if so, by what time Government
of India is iikely 10 help them?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHR1I VEERENDRA
PATIL): (a) to () Representatives of
Indian National Shipowners Associa-
tion have represented to the Ministry
in person that the Shipping Industry in
genera] has been hit by the current
recession in freight market and that
the yndustry would require assistance
from Government to tide aver the cri-
8is. Government would be taking ap-
propriate action on merits to render
assistance lo the Shipping Industry.
The recommendations of the S.D.F.C.
and D.5. (Shipping) on the suggestlons
from INSA are awaited.

Proposal to Introduce Single Pay
Scale to Primary TeacChers in the
Country

9200. SHR] SATYAGOPAL MISRA:
Will the Minister of EDUCATION be
pleased to slate:

(a) whether there is any proposal
under the consideration of the Gow-
ernment of Indig to introduce single
pay scale and similar facilities to all
the primary teachers in all States of
our country;

(b) it so, the detailg thereof; and

(¢) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) No,
Sir.

{(t) Does not arise,

(c) Education particularly school
education ig still primarily the respon-
sibility of Sltate Governments. The
pay scales of teachers are determined
inter-glia on the consideration of the
wage 9tructure obtaining in the State,
as also the financial capacily of indi-
vidual State Governments,

Sutakatz Station

2201, SHR] SATYAGOPAL MISRA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Governmeni have taken
any decision for opening ol the Suta-
hata station in the Panskura-Haldia
Section of the South Eastern Railways:

{t) jf so, the details thereof; and

{¢) if not the reasons for delay
lherefor?

THE DEPUTY MINISTER [N THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR| MALLI-
KARJUN): (a) 1o (). On the opening
of the Panskura-Haldia Branch line,
out of nine stations envisaged, six sta-
tions were opened, The remaining
three stations' namely Sutahata, Kilo-
mal and Keshabpur were not opened
for financial reasons. Subsequently
alro on a review, the proposals were
found unremenerative with heavy re-
curring financial losses to the Rail-
way.

However, the proposal {or openirg of
Sutahata gstation for traffic ig zgain
uncer examination by the South East-
er; Hallway and the final declsion in
this .egard is likely to be taken shortly.
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More Financial and Administrative
Powers to Depaty Chairman, Haldia
Port

9202. SHR1 SATYAGOPAL MISRA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased t{o state:

(a) whether it is a fact that the Gev-
ernment have recently given more fin-
ancial and administrative powers to
the Deputy Chairman, Haldia Port and
have started the backdoor process of
delinking Haldia Port from Calcutta.
and

(b) if s0, what are the details and
what are the reasons?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHR] VEERENDRA
PATIL. (a) No, Sir.

(b) Does not arise,

Introduction of aa Expresa Tralm Nom
Puruliag to Howrah

9203, SHRI BASUDIB ACHARYA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have re-
ceived a proposal from Government
of West Bengal in connection with
introduction of an express train
from Purulia to Howrah in South
Eastern Railway. and

(b) il s0. what steps have been lak-
en in this regard?

THE DEPUTY MINISTER N THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR; MALLI-
KARJUN): (a) Yes.

(b) Introduclion of an express traln
between Purulia and Howrah g not
possible at present due 10 acute
shortage of coaching stock and for
want of adequate terminal facllities
at Purulia and Howrah.
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C.L.W, production targets for 5th and
6th Plans

9204. SHR] BASUDEB ACHARYA:
SHRI R, P. DAS:

Will the Minister of RAILWAYS be
pleased to gtate;

(a) the production larget of tihe
Chit{aranjan Locomotive works dur-
Ing the 5th Year Plan and achieve-
men! made;

{b) the production target for the 6th
Five Year Plan and the allocation of
funds made for this purpose;

(r) whether there iz any reduction
in the allocation; and

(d) if 30, the reasons for {he game?

THE DEPUTY MINISTER [N THE
MINISTRY OF RAILWAYS AND IN
THL DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MALLI-
KARJUN): {a) During the Fifth Five
Year Plan period Chittaranjan Loco-
motive Works produced 410 locomo-

lives against a target of 412 locomo-
tives.

(b) The Sixth Five Year Plan en-
visages acquisition of 780 locomotives
for the Railways Ex-CLW & DLW.
Present Programme for production at
CLW ir 253 Electronic Locos and
aboutl 149 Diesel Locos for Railways
and varlous Public Sector Undertak-
Ing: during 8th Plan period.

{(c) No.
(d) Does not arise,
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Doubling of Ernakulam-Trivandrum
Line

9206. PROF. P. J. KURIEN: will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government have re-
ceived representation for doubling of
Emakulam-Trivandrum line. and

(b) it so. Government's
thercto?

reaction

THE DEPUTY MINISTER [N THE
MINISTRY OF RAILWAYS AND 1N
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1 MALLI-
KARJUN): (a) Yes,

(b) There is no proposal to double
the line gt present.
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Misuse of Words “Immigration Clear-
ance Reguired” being Affixed on

Passports

9207. SHRI G. NARSIMHA RED-
DY: Will the Minister of EXTERNAL

AFFAIRS be pleased to slate:

(a) whether it is a fact that of lale
the passport offices are affixing t!-ae
words ‘‘immigration clearance requir-
ed” on the passports;

(b) if so, the reasons therefor; and

(c) whether Government are aware
that this provision has become handy
for unserupulous travel agents who are
taking their clients to Nepal for onward
journey 1o Middle Eus! and in 2ood
many cases they are duped?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI P. SHIV SHANKAR): (a) and
{(b) A new system ol emigration checks
was introduced with effect from 1st
November 198, to facilitate emigration
clearance gs well g5 to ensure that the
requirements of the Indian Emigration
Act were not circumvented, Under
this new gystem. passports of those
Indian nationals who ordinarily fall
within the purview of the Indian Emi-
gration Act bear an endorsement “Fmi.
gration check required® znd such puss-
port holders yre required to obtain
clearance before proceeding abroad.

(¢} Indjan citizens are exempted
Irom the requirement of passports gnd
other travel decuments to visit Nepal.
However, on reports of circumvention
of Indian emigration formalities for
travelling abroad via Nepal the mat-
ter hag been taken up with the Nepai-
ese GGovernment with a view to curh-
ing such activities,

Eradication of Leprosy

9208. SHRI G. Y. KRISHNAN: will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased {o state:

(a) what are the details regarding
the active steps or schemes of Union
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Government to eradicate leprosy in
the country;

(b) whether '‘Government has con-
ducted any survey regarding the lep-
rosy patients in the country, State-
wise till January, 1982;

{¢) what gpecial measures have been
takn for their treatment; and

{d) whether this disease can be era-
dicated tolally?

THE DEPUTY MINISTER [N THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI). (a) The Sixth Plan
envisages early detection and regular
treatment of Leprosy cases supplemen-
ted by Health Education, Training &
Referral Service. In addition several
steps have been taken for qualitative
improvement in the services to the
patients and achieving control of the
diseases: g5 detailed below:—

(i)Upgradation of Leprosy Control
Units/S.E.T. Centres and Ur-
ban Leprosy Centres with
additional technical Ssupervi-
sory staff.

{ii} Establishment of Regional
Leprosy Training-cum-Reler-
ral and Research Institutes
for improvement of training
through addition of teachers,

(iii} Establishment of Leprosy Re-
habilitation Promotion Units
to make leprosy patients phy-
sically more fit through phy-
siotherapy Surgical correction
of physical deformilies and
fittings of special tools and
prosthetics,

(iv) Introduction of newer and
more effective drugs for treat-
ment of bacteriologically posi-
tive caseg free of cos{ for their
carly cure  without  deformity
and without transmitting the
disease to others

{v) Surveys ynd Assessmeni are
done for improvement of the
work,
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(vi) Participation by voluntary or-
ganisationg in support of the
National Leprosy Control Pro-
gramme is being actlively en-
courage under the SE.T.
gant-in-aid scheme by the
Cenfral Government,

(b) Surveys in the endemic and
hyperendemic areas ol the country are
regularly done as part of the case
detection under National Leprosy Con-
trol Programme, through Leprosy Con-
trol Units and Survey Education &
Treatment cenires. The results of
these surveys for the hasis of control
activities,

(¢) Leprosy patients are provided
with free supply of drugs through 385
Leprosy Control Units, 6795 SET Cen-
trs, 549 Urban Leprosy Centres and
466 Leprosy Hosupitals and Wards.
In addition g multidrug therapy has
been introduced in the country for
treatment of infectioug cases to convert
them into non-infectious within a short
time,

{d) A Working Group, set up tg for-
mulaie an appropriate strategy for era-
dication of Leprosy, in the next 20
years, taking advantages of recent
advances in the chemotherapy of lep-
rosy and extended reach of Mass-
Mediy has submitted its final recom-
mendations to the Government which
are under consideration.
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Mobile Library-cum-Book Stall

g210. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of RAILWAYS
be pleased stale:

(a) whether it js a [act that only one
2nd Clasg card pass is issued to Mob.le
Library-cum-bookstall contracters for
the use of their representatives in
train;

(b) whether it is a {act that the Rail-
way has issyed extra card pass 1o
the contractors to supervise the work
of mobile-cum-Library bookstall;

(c) whether it is zl50 a fact that
Ministry of Railways have received!
any suggestion from the Menfhers of
Parliament for the withdrawal of order
of fixing photograph on »nd class card
passes in  mobile Librarv-cum-book-
stall; and

{dy if so, what getion Governmenl
propuse tg take in this regard?

THE DEPUTY MINISTER (N THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SIIR1 MALLI-
KARJUN): Gy amid (b Instructinons
t0o the zonul ru.dways ylready exist for
issue of absolute minimum number of
secony] class  passes required for
management of maobile library-cum-
Lookslalls avalable over the section
on which the mobile ynils 4nd for use
by the person/persons (contractor and/
or his employees) who yetually manuge
thy mabile library-cum-bookstall on 4
particular train.

(c) and (d). A reference was received
from one Member of Parliament sug-
gesting the wilhdrawal of qrders for
affixing photographs on the card passeg
issued to mobile Lbrary-cum-booksiail
contractors. It has however, heoen
decided not to make any relaxation. in
thiz regard on consideration that when
all card passes are issued with the pho-
fographs of the persons whn would
utilisg the same, it would jvoid misuse
of such passes by unauthorised per-
50NS,
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Allotment of Bookslalls to uzemployed
Graduates

2211, SHRI RAMAVATAR SHAS-
TRI: Wil the Minister of RAILWAYS
be pleasod to state;

ta) whether it is a fact that his
Ministry issueq orderg of preference
to the Zonal Railways [or allotmenl of

Lbookstalls to the group of unemploy-
ed graduates;

(b) whether it is n fact that the
order of preference for allotment ot
hookstalls al Ambala Cantt, Station is
not followed;

(¢} whether it ig a fact that So many
unemployed grmaduatey have applied
and depasited ampsum  earnest mo-
ney anJd the case has not ye! Leen
linalised; and

() what are the
thereog

detailed reascns

THF, DEPUTY MINISTER IN THE
MINISTRY OF RAHLWAYS AND IN
THE. TFFARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARIJUNY: (ar to d). The order of
preference for the award of bookstall
contracts at Stations on Indian  Rail-
wayg is indicateq below .

(N Cu-pperative Socielicg of actu-
al workers/vendors and Cno-operative
Sgcictivs of unemployed graduales;

(i) Partnershipg and Associalions
of unemployed graduates;

(iiiy Lpdividual unemployeq gradu-
ates, who are sons/wardg of rail-
waymen (serving ‘retired); amd

(iv) Individual unemployed gra-
duates other than those at (iii) above.

In {he case of bookstall contract at
Ambala Cantl. Stalion five wupplica-
tions (one from a Partnership ¢f un-
employed graduates and the -emain-
ing from four individual unempioyed
graduaies) were received. The part-
nership firm faling under order of
preference No, (ii) above was not
considered suitable as the represen-
tative of the Partnership firm who
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appeared before ihe Screening Com-
miltee, failed to produce the gradua-
tion certificates of other partners.
The bookslall contract bas, therefore,
been offered by the Railway Admi-
nistration to an  individual unem-
ploycd gruduate falling  under the
order of preference No. (iii) above.
There has, therefore, Lecen no devia-
tion from the procedure folivwed by
the Zonal Railway.

Medical facilities o Press Caorrespon-
denty & Journalists

n213. SHRI RAM VILAS TPAS-
WAN: Will the Minisler of IIEALTH
AND FAMILY WEI.FARLE be pleased
lo state:

ta) whether there is any oropasal
under consideration  of the Govern-
ment to pro.ide medical faciities 1n
the Camtal and all "A’ (lass cities in
the counlry to the Press Corresponh-
dents and  Jowrnalists as per rules

admussible to the Central Govern-
ment Employees;
(h) il so, what are the details

thereof: and

(c) f not, the reasons thereof?

TiFE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WEI FARE (KUMAR] KUMUD-
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Class cities in the country to the
Press Correspondents and Journalists
as per rules admissible to the’ Cen-
tral Government Employees,

(b} and (c}, Do not arise,

maﬂraﬁqmﬁwﬁmr
g'ra"d“n‘l’

9213 . it T fawre qrgan o
wrew it sfware w=er :ﬂﬁag

mmwm‘rr;?a'
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BEN M .IOS:II) : ln_)l Thl(.'ro :q 1'::1 T T T e et L W R AL _ﬁ,}.:
propasar unader conswleration o . . . ) -
jovernment Lo provide  mediecal t‘l‘ﬂ w1 wem wew faaor w gt aw
facilities in the Capital and all A’ £ |
faazor
fre a8 wiisdl FY &8I, F0C5 TR K ATH AV TA ATCAAAT F
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1 2 3 4 5 6
1975 39(5) 34( 4) 18 20(1) 111(19)
1976 44(3) 58(4) 47(1) — 149(8)
1977 49(s) 54(2) 49(4) — 162{11)
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1 2 3
1978 . . 48(9) 66
1979 . . 43(2) 74(1)
1980 . : 40 62(1)
1981 . . 33(3) 97( 1)
1982 ) 9(1) 39

(17-4-82 % )

4 5 6

11(s) 12 167(15)
30 6 153(3)
3s(1)  1o(1) 147(3)
3s(1)  4s(1) z10(6)
14 7 69(1)

R —— — r—— . - — e

305(28) 484&13) 269(13)  80{2) 1158(57)

in:? S, § 34 a1 o5&

qq g
Honourable Mention Award

9214. SHRI G. M. BANATWALLA:
Wil lhe Minister of RAILWAYS be
pleased to state:

{a) whether the Honourable Men-
tion awarded hy the Institute ol
Mechanical Engineers (London; in
recognition of indisputable academic
performance in its examinalion, on a
global basis, had been given almost
every vyear to Special Class dailwny
Apprentices of Jamalpur while this
examination was obiigatory for them
till about 1970;

(b) whether after 1970 when the
Special Class Railway Apprentices
had to qualify for the AMIE (India)
Examination, they won about thirly
gold and silver medals and other
awards from this National Engineer-
ing Institute;

(c) whether this reflects the high
academic calibre of Mechanical Engi-
neering officers recruited through the
Special Class Railway Apprentice
scheme; and

o owE 2 e sTrw & @

{(d) whether despite this high per-
formance and utility, Government are
considering closure of the scheme;
and if so. whether any such proposal
will be dropved and scheme conti-
nued?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes,

{b) Special Class Apprentices have
been awarded 14 Gold Medals in Sec-
lion *A' and 28 Gold Medals in Sec-
tion' "B’ since they staried appearing
for AMIE (India} Examination,

(c) Yes,

(d) The continuance or otherwise
of the scheme of recruitment through
Special Ciass Railway Apprentice
Examination conducted by the Union
Public Service Commission was gone
inlo delail in the past and also
recently by the Government, and it
has been decided 1o conlinue the
existing pattern of recruitment te
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the Indian Railway Service of Me-
chanical Engineers which includes
the Special Class Railway Apprentices
Scheme.

Semionity of Mechanical Engineers

9215. SHRI G. M. BANATWALLA:
Wil the Minister of RAILWAYS be
pleased {o state:

(a) whether an order was issued
by the Raiiway Board on or about
4th January, 1982 changing the seni-
ority of certain categories of Mecha-
nical Engineers, when that seniority
has been in force for the last twenty
years; and

(b) what action is proposed to be
taken to repeal the said order and
redress the injustice done?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes,

(b) The matter being subjudice,
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be taken in the matter in the light
of the judgment of the Court at the
relevant time,

West Zone Permits

9216. SHRI BHEEKHABE—IAI: will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Wesl
have been allotted;

Zone Permits

(b) if so, the number of such uer-
mits allotted State-wise; and

(¢) how many West Zone Permits
were reserved for SC/ST of Rajas-
than during the last three years?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM
KESARI): (a) and (b), Under the
West Zone Permit Agreement the al-
lotment of Zonal permits by the con-
cerned States/UTs, as provided for
issue and actually issued so far are

appropriate action, if necessary, can as under;—
Name of States No. of No. of
West Zone West Zone
Permits  Permits
allutted  actually
i - issued
1. MNaharashtra . 450
2. Gujarat 450 241
4.  Madkya Pradesh . . .« 450 240
4. Rajasthan 450 150
Uttar Pradesh . 450 200
6. Himachal Pradeth . 450 450
Haryans . 450 283
8. Punab . . . . . . . 450 300
9. Delhi . . ] . . . . . 450 179
10, Chandigarh . 180 118
11. Jammu & Kashmir 450 431
4680 a773

=cinasarathy
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(f) The Vir.lforr_n‘ation is being col-
lected and will be laid on the Table
of the Sabha.

i;:ii:icé ' -On Wheeléi

92'17 SHRI. BHEEKHABHAIL Wil
the: Minister of RAILWAYS be pleas-
ed to state:

‘(a) ~whether it is a fact that for
the “convenience ‘and - comforts of
foreign tourists a train named “Pal-
aceg. on Wheels” is %roposed to run
from Delhi to Agra Jaipur, Udaipur,
Jodhpur and Jalsalmer

“(b) 1f S0, what is the date of intro-
ductionh of. this- frain;

(c) the details of speciality of
coaches of the said train;

‘(_d')»._whether Ithis“train is being run
on ‘no profit no loss’ basis; and

¢e) if not, whether any profit is
expected fo be earned - by introduc-
tion of "this train? ‘

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes,

(b) The commercial operation of
the train wiil commence from Ist
October, 1982.

- (c) The train consists of saloons
belonging to the erstwhile Maha-
rajas. The .special feature of these
saloons are their special decor, com-
fortable sleeping ~ cabins, sitting
lounge, attached kitchenette ztc,

(d) and (e). The train will not be
run on no profit no loss basis. The
fares for travel on the train have
been fixed at full tarift rates. The
fares also include the element of ex-
penditure on catering and sight-see-
ing services provided by Rajasthan
Tourism Development Corporation.
A precise assessment of its profitabi-
lity would “be available only after
commencement of its operation,
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News _Dailies and Periodicals used for
Adjvertisement hy C.1.W.H.C.

9218. SHRI RASA BEHARI BEHE-

RA: Will the Minister of SHIPPING |

AND
state:

TRANSPORT be pleased to

(a) the names of the news dailies
and periodicals used for advertise-
ment by the Central Inland Water

Transport Corporation  during the
years 1979-80, 1980-81 and - 1981-32,
year- -wise; ’

(b) the details of pub11c1ty exnen-
diture. during the said perlod yeat-
wise; and

(c) the details of the  publicity
officials  with the number of staff in
this organisation?

THE -MINISTER OF STATE IN

THE MINISTRY OF SHIPPING AND
TRANSPORT  (SHRI SITARAM
KESARI): (a) The following are the
names of news dailies and periodi-
cals used by the Corporation for ad-

vertisement during 1979-80, 1980-81
and 1981-82:—
(i) The Statesman, Calcutta/
Dethi; i o
(ii) Amrita Bazar Patrika, Cal-
cutta;
(iii) Ananda Bazar Patrika, Cal-
cutta;

Calcutta,

Calcutta;

(vi) Sanmarg, Calcutta;

(vii) Rooplekha, Calcutta;

(viii) Assam Tribune, Géuhati;

(ix) The National Herald, Delhi;

(x) The Hindustan Times, Detlhi;

(xi) The Times of India, Bom-
bay; and

(xii) The Marine
bay.

(iv) Jugantar,

(v) Viswamitra,

Times; Bom-

(b) Expenses incurred on publicity
including complimentary items but
excluding advertising expenses for

tenders, recruitments etc., are a8s -
under:—
1979-80 Rs. 12518.00
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1980-81 .. Rs. 6448.00
1981-B2 Rs. 3400 00
(Provisional)

(c) Publicity Department consists  of
a Public Relalions Officer and a Low-
er Division Clerk.

News Dallies and Periodicals used by
Dredging Corporation of India Ltd.

9219. SHR]! RASA BEHARI BEHNE-
RA: Will the Minister of SIHIPPING
AND TRANSPORT be pleased to
state;

(a) details of publicity units of
Dredging Corporation of India Limil-
ed;

(1} Hindu

(2) Indian Fxpress

(3} Times of Tndia

(4} Staresman .

(%) Martne Tine

(6} Indt n Trade Jorurnal
(7) EENA\DU .

and
) 1Tlindusian ]

(8) Navahharat Tinrs 'L

(c) Press  releases  are Jone at New
Delhi after audited accounts of the
undertaking are adowtied at ils Annual

Written Answers  27c

{(b) the names of ncews dailies and
periodicals used for advertisement;
and

{cy the names of the correspond-
etits on the maiing lists of the press
releagse by these unils, newspapers-
wise and language-wise?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) The undertaking
does nol have any publicity unit,

(by Recruitment and a tcnder ad-
sertisementg are  normally  released,
based on the regions {o be coverad,
v the following newspapers /periodi-
cals;

Hy<derabad/Madras editions

all sevchern editions
Bambay Ahimedabad Dethi editions,
Calcuna edition
Bombay
Delhi - for tender notices)
V'sakh ipatnam edition
Hindi version of the recruitinent

alveciivenmients.,

special occasions, if anv, are released
to the following local press Corres-
pondents:

General Meeling, News  ifems  on
Name of newspaper Name of Correspendent Language

' Windu . .. * Shri Ch. Rama Rao English

2. Indian Express Fnglish/
iAndina Prabha Shri T. Madhusudana Rao Telugu

3. EENADU Shri R. Jagadeswara Rao Tclugu

4. Andhra Patrika Shri (i, 5. X. Murty Telugu

5. Andhra Jyoti Shri V. Basava Punnaiah Telugu

6. Economic Times . Shi .8, Bhagavanulu English

7. Visalanclhra Shri T. Hanumantha Rao Telugu

8. Deccan Chronicle Shn P.V.Salvanaravana Fangllsh

0. All India Rado
to. Tl . .
11, UNI1

Shri A. Rama Krislhna Rao
Shri M. Krishna

Shri J. Parthasarathy
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News Dailies and periodicals used for Ad-
vertisement by Hindustan Shipyard
Ltd.;

9220. SHRI RASA BEHARI BEHE-
RA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) the details of the publicity offi-
clals and number of staff in the Hin-
dustan Shipyard Ltd.;

(b) the names of the news dailies
and periodicals used for adverlise
ment by this unit during the last
three years, years-wise language-wise; and

(c) the names of the Central Gov-

APRIL 22, 1983
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through the P.I.B. officials in Delhi
of the concerned Minisiry?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHR! VEEREN-
DRA PATIL): (a) There is one Seni-
or Public Relations Officer for publi-
city as well ag public relations work.
He is assisted by one Section Officer
and two Assistants,

(by A Stlatement is attached.

(¢c) There are no Central Govern-
ment accrediled correspondents on
the mailing list of Hindustan Ship-
vard, However, when the Annual
General Meetings of the Board are
held at De:hi, the Information OMcer
from P.I.B. attached to the Ministry
of Shipping & Transport is fully made
use of. The P.I.B. Regicnal Qffice is

ernment

accredited

correspondents

who are in the mailing list of
malerials, releases

Year 1979-Ho

I. ENGLISH (Dailirs)

. Deccan Chironical

Armriin Bazar Patrika

press
and publications

Statement

leases 1ssued by
time,

regularly supplied with the press re-
HSI. from lime to

- - 4 e e e E—————— . -

1580-81

. Deccan Chronical

Drcecan Chronical

2. 2. Free Press Journal 2. Hindu

3. Asam Trnbune 3. Financial Expresws 3. Free Press Journal
4. Hiatawada 4. Hindu 4. Times of India

5. Chronicle 5. Indian Express 5. Mail

6. Excelsior 6. Asam Nation 6. Financial Expreas
7. Hindu 7. Indian Nation 7. Indian Expres

8. Indian Express B. Hitavada 8. Patriot

9. Free Prevs Journal 9. National Heralda g. Hindustan Times
10. Searchlight 10. Hindustan Times 1n. National Herald
11. Mail t1. Deccan Herald 11, Amrita Bazar Palrika
12. Hindustan Times 12. Patriot 12. The Stateaman
13, Deccan Herald 13. Amrita Bazar Patrika 13. Marine Times

14. Finnrcial Express

-

(Fortnightly}

. Economic Times
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15. Indian Nation

16. Pioncer
17. Tribune

18. The Stateaman

IO. HINDI (Dailies)

1. Hindustan 1. Milap
2. Vyaparbharti

3. Nav Bharat Times

15. Employment News
(Weekly)

1. Hindustan

2. Nav Bharat Times

3. Milap

4 Milap

— I TELUGU {Dailies)
i. Andhra Parbha 1. Andhra Patrika . Eenadu”
2. Eenadu 2. Andhra Prabha 2. Andhra Prabha
3. Andhra jyoihi 3. Andhra Bhoomi 3. Andhra Patrika
4. Andhra Patrika 4. Andhra [yorhi 4. \'ijavabhanu
5. Vijayabhanu 5. Eenadu

-

IV. MARATHI (Dailics)

t. Sakal

V., MALAYALAM (Dailics)

VL BENGALI (Dailics)

— t. Anand Bazar Patrika

. Malayalam Manorama

1. Anand BazarPatrika

Shipping Corporation of Indla's
Correspondents In Delhi

8221, SHRI RASA BEHARI BEHE-
RA: Will the Minister of SHIPPING
AND TRANSPORT be pieased !0
stale the names of Ceniral Govern-
ment accredited correspondents on
the mailing list of press releases of
Shipping Corporation of India, thro-

ugh P.I.B. officials in Delhi Newspa
perwise?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): The Shipping Corpora-
tion of India does not deal with any

correspondents. Press releases of the
Shipping Corporation of India are
distributed to the Ifollowing News-
papers in Delhi and also P.I.B. in
Delhi through their Delhi Office;—

1. News Editor Doordarshan.

2. News Service Departmental All
India Radio.

3. Times of India.

. Economie Times.

4

5. Hindustan Times,
6. Hindustan Hindi.
7

. Indian Express.
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8. Financial Exnress.
y. Statesman.

10. National lerald.
11. Patriot,

Rchabilitation of Stateless Persons
from Sri Lanka

9222 SHRI CIIIRANJI 1.ALL SHAR-
MA. Will the Minister of EXTERNAL
AFFAIRS be pleased to stale:

(a) steps taken or proposed to Ue
taken faor permanent  settlement  of
stateless Indians jn Sri Tanka; and

(b) whethey Sri Lanka Government
has agreesd io sel a panel for them?”

TIIE MINISTER OF PETROLEUM.
CHEMICAI.S AND FERTILIZERS
(SHRI P. SIIIV SITANKAR): (1)
Undey the Apreements of 1964 and
1973 between Indip and Sri Lanka,
stateless persong of Indian origin n
Sri Lanka are to be granted Indian or
Sr: Lankan catizenship. The Gov-
ernmentg of India znd Sri lank, are
continuing 1o graat ctizensip ol heir
respeclive countries to those who had
applied belore Lthe expiry of the stipu-
Jlated time frame f the agreements.
In respect of the residual number of
slatelesg persons, who had not applicd
for citizenship before 30-10-1081  the
Government of Indin are in touch
with the Government of Sri lL.anka
and we are confident that 3 comproe-
hensive resolution of the question will
be achieved, bearing in mind the di-
sires of the petsong concerned.

{b) Government are not sware oi

any “panel” to be set up by the Sri
Lanka Government in this regard.

Changing the Dcparture time of Sarvodaya
Exoress from Ahmmedahad

9223. SHR] NAVIN RAVANI: wijll
the Minister of RAILWAYS he pleus-
ed to state:

(a) whnther any request has been
received regarding  changing  the (e
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parture (ime of Sarvedaya Express
Irom Ahmedabad for the benefit of
passengers of 48 train; aund

(b) if so, the action, taken by the
Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MFNTARY AFFAIRS (SHRI MALLIK-
ARJUN): (ay Yes.

{b)y Consequent to increase in num-
bher of coachcs hauled by 1014182
Ahmedabad-New  Delhi Sarvodaya Ex-
press. jls deparlure ex, Ahmedabad
had 1g be preponed  to gbsorb extra
running L.me. As such, it is not
possible to provide connection belwe-
en 48 Up Viramgam—Vadodara pas-
senger and 18 Dn Express at Ahmeda-
bad

Neww item raptlozed “Adulterctioz
High Pricey and Shortages”

0224, SHRI HARISH KUMAR GAN-
GWAR: Will the Minister of HEALTHI
AND FAMILY WHLFARE be plecased
o refer lo the reply given to Unstar-
red Queslion No, 668 daled 20 August,
1981 recatdeme Adulteration,  thgh Pri-
ves agnd Shorluges and statht

ta) whether the suggestion “should
Prevention of Food Adulteration  Act
be not amended (o ensure that as  far
iy possible samples be lifted from the
manmifacturers /wholesalers  except when
doubt exists about a retailed® contained in
part (f) thereof has been cxamined;  und

(h) if so_ details thereof ynd if not.
reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTIT AND FAMI-
LY WELLFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) and (b). Ad-
ulteralion of foods can take place at
any stage from the produclion level 1o
the consumer stage snd hence amend-
ment of Act in this respect is not
considereq desirable.
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However, the Slate Governments
have been advised to lay greater em-
phasis an checking 1lhe adulferation
ai{ the manufacturers, wholesalers ar
distributor level.

Learners’ Licenre

9223, SHRI HARISI1 KUMAR
GANGWAR: Will the Minister of
SHIPPING AND TRANSIPORT be
pleased lo state:

(a} what is the procedure for issu-
ing learners' licence and on which type
of paper il is issued;

{b) whether it contuains important
road signals, basic driving rules  and

. Space for subseauent entries lo Le

made Ltherein;

(c) what steps have been taken to
issue non-professional driving licences
lor life;

td) whether Eye Test has  been
presenibed [or professional drivers to
be held at Government [lospitals only:

te) what steos have been laken Lo
issue Repistration Books 1n booklel
form wilh sufficient space for subsc-
quent entries, durable folders for both
the Registration book and the Loving
llicence hike the Passportl; and

({) whether Government propose 1o
Rive publicity so that thase whao are
dmirous of getting their licences or
registration bookg changed can Jdo so?

THF MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM
KESARI): (a) and tb) Learners’
Licences are issued Ly the prescribed
authorities in accordance with the M.V,
Rules promulgated by the respective
Stale Governments. It is generaily a
paper licence. Some Slate Govern-
Mmenis do supply the road signals and
other materials to the learners at the
time of issue of licences,

(c) This is not under contemnplalica.
However, therc is a propesal to in-

Crease present validily, of 5 years to
ten years

{d) Present provisions provided for
& medical report including an eye-test
by any registered medical practitioner
in a nrescribed [orm,

(e) Registration Cerlificates and
driving licences are given by some
State Governmenis/UT  Administra-
tions, in durable Folders.

s——

() By and large, all the vehicle-
owners and licencees arc aware of the
procedure.

Heport of fact finding comunittee on
National Adult Education Programme

9226, SHR1 RAJESH KUMAR
SINGIH:

SHRI RAM VILAS PASWAN:

Will the Minister of EDUCATION
e pleased fo state;

(a) whether the facl finding com-
millee on Natlional Adult  Education
Programme has submilled ijlg report
o Government:

(h) if =0. whut arce the main recom-
memdations of the Commiltee; and

(7 whether  the recommendations
have since been considered by Gov-
crioment and if so, the details thereof?

THE MINISTER OF STATE OF TIIE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SIIRIMATI  SHEHLA  KAUL): a)
Yes, Sir. The NAEDP Review Commiltee
has submitted its report to the Gov-
ernment.

{(hy and (c) The recommendalions
of the NAEP Review Commiifee have
been considered by an  Empowered
Commiltee A stalement of the main
recommendaliong of {he Review Com-
mitiee i3 enclosed.

Statement

S D
Major recommendations of the Re-
view Commiltee on the National Adult
Education Programme; :

(1) Adull Education should be an
integral part of the basic Minimum
Needs Programme, S
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(2) Al illiterate persons of the
age group 15—35 should be covered
in the shortest time possibie by a
Programme of Adult Education,

(3) The content of the Programme
should be deepened and widened,

{4 Sustained efforts should be
made to link literacy with develop-
ment,

(5)The Programme should be
flexible and closely related to the
needs of the learners and the local
environment,

{6) Emphasis should be laid on
the participation of women in the
Programme.

(7) The Programme for the Sche-
duled Castes should pay attention to
their special problems,

(8) The Adult Education Pro-
gramme for the Scheduled Tribes
should use tribal languages where
necessary and pay special attention
to their special cultural heritage
and crafts,

{9) The involvement of Scheduled
Castes and Scheduled Tribes should
be emphasised. They should be
made aware of the Government
schemes for their amelioration and
be enabled to utilise them.

(10) Special attention should be
paid to the organisation of Adult
Education Programmes for the
physically handicapped.

(11) The National Board of Adull
Education should be autonomous
with the Union Education Minister
as Chairman.

(12) If a wisely discriminating
policy can be followed and steps
taken to help Voluntary Agencies
to improve their performance, these
have the potentiality of making a
significant contribution to the Adult
Education Programme,

(13) The potential of the electro-
nic media and film should be ex-
ploited for the Programme, involv-
ing INSAT, Films, Doordarshan and
AlR,
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(14) Steps should be taken to
produce literature needed for post
literacy and continuing education.

(15) The efficiency and quality of
the programme should be a continu-
ing concern.

{16) The community should be
involved and the idealism, dedica-
tion and commitment of the people,
especiaily the youth should be har-
nessed.

Drop out at primary/middle stage

§227. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister of
EDUCATION be pleased to state:

(a) whether the main reason for
huge drop out rate in class I to VIII
is the knowledge orienled bockish cus-
riculum for elementary education pre-
pared at the State Headquarlers by
Academicians;

(b) il so, whether at present 5 pro-
Jects in primary education have been
taken up in experimenial phases, and

{c) if so, to what extent these pro-
jects have been compleled?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATON
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMAT SHEILA KAUL;.
(a) to (c) The reasons for the pro
blem of drop-out are mainly socio-
economic. Various measures have
been taken to reduce drop-ouls, One
of them is an attempt to relate educas-
tion te the local situation and life-
needs.

The five projects in reference are
Unicef-assisted, innovative projecls in-
tended to demonstrate the efica~y of
new ideaz,;techniques. There ix no
fixed time-limit 10 be adhered to or
specified targets 1o be achieved. Baseu
on the vxparience of implementing the
experimenial projects, Stoles/UTs are
expected lo pick up the new ideas/
techniques for wider adoption in the
cxlsting system,
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Whees and axle plant at Bangalore
and the component workshops in
Patiala

4228. SIIRI TARIQ ANWAR: Will
the Minisier of RAILWAYS be pleas-
ed to state:

(a) whether the funds paucily has
hit the wheels and axle plant at
Bangalore und the component work-
shop in Patiala;

(by whether 1t is also a fact that
the commuissicning of these proje:ls is
now very much delayed insteal of
their earlier expecled producticn In
Oclober 1982; and

(c) whether Government are con-

——sidering fo allot some funds to com-

plete these projeclg earlier {o reduce
imports and save forcign exchange
which is to the tune of about Rs 40
to 50 crores?

THE DEPLI1Y MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK.-
ARJUN): (&) and (b}. No,

tcy Fund aliocation has beca maude
on the basis of requiremenis «f ul' the
different projects  within ‘he  total
availabilitly of funds.

—— Shortage of accommodation in the

-

Capital for players visiting Asiad,
1982

9229. SHRI SATYAGOPAL MISRA:

Will the Minister of EDUCATION be
pleased to siate:

(a) whether there is any possibility
of the shortage of accommodation in
the capilal for the plavers, officials and
visilors during the Asiad 1982; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE

éSHRIMATI SHEILLA KAUL): (a) No.
ir.

(b) Dues not arise,

Selling of properties of Indians by
Bangladesh

9230. SHRI SONTOSH MOHAN
DEV: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether il is a fact that Bangla
desh Government is selling property
of Indian citizens without seitlement
of their claims under the Enemy Pro-
perty Law; and

(b) the steps Government of India
propose {o iake in the matter?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI P, SHIV SHANKAR): (a) Gov-
ernment have not received any re-
ports in this regard.

(b) Does not arise,

Nationalisation of Salkia and Port
Unit of Hooghly Docking and
Engineering Company

9231. SHRI KRISHNA CHANDRA
HALDER:

SHRI1 AJIT BAG:

Will the Minister of SHIPPING aAND
TRANSPORT be pleased to state:

{a) whether the atlention of the
Government has been drawn to ib=
question of nationalisation of the
Salkia and Porl Unit of the Hoogh!v
Docking and Engineering Co.:

{b) if so, the details in this regard.

(¢) steps taken by the Government
thereon; and

(d) if not, the reasons therefor?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PAIL): (a) and (b). Represen-
tations have been received reguesting
nationalisation of Salkia Unit and
Port Engineering Works of Hooghly

Docking and Engincering Company
Limited.
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. {¢) and (d). Various alternatives re-
garding fhe fulure of the company are
being examined,

12.20 hrs,
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I witl allow a discussion an the ioor
of the House belore this Session
adjourns,

=t vw Faeme qEETE
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oy TG . UF AT @r% g 477,
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(=t
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gy wEIAT : AEY, WA AWET
uE sTETE frar @
SHRI CHANDRAIIT YADAV: When

the report is not there, on what will you
allow the discussion?
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MR, SPRAKER: I am honour-
boung to carry out my assuranct to the
House,

SHRI CHANDRAIJIT YADAV: When
the report is not there, on what will you
allow the discussion? My information
is that the Cabinet has postponed.

MR. SPEAKFR: Whatever they have
done, 1 do not know, Bur, 1 will allow
you 1 discussion il jhey do not pat it

W1 P awar ;- gPoEs A
10 o oifaemre s s o

¥igy wAUY a1 fremww w

Fesad favr i 2

51w Peenw qars - frorms PaEw
¥ o1 ? 5 Aifaw tem g f= mrare
T} FET AT BT Q@I ! X9 qIEaT &F
T I8 ST
(Tmxury)
Fus wwTey - Fw faer 1 Tw
IMETIRTE

I do not agree.

5} [Ty OTRE . @] FTHASET
fmrznmlz« z ! a@gﬂ;m
¥In oHimy Frer & e ow o @m o

DR KRUPASINDHU BHOI (Sambal-
pur): 1 have given a Calling Atlention
on ‘Dropped Drugs’. [ have piven ihe
Calling Attention an the basis of n news
ttem which appeared in "The Hindustan
Times {Sunday) stating that dropped
drugs worth hundreds of crores of rupees
have been canalised 10 Inia,

(srxuma)
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12.03 hrs.

PAPFRS LAID ON THE TARLE

STATEMENT FOR
Annyval Riromi
L.

DEIAY IN LAYING THE
oF CoICHIN SHIPYARD
ror 1980-81

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI  VEERENDRA
PATIL): I beg to lay on the Table
A statement (Hindi and English versions)
showing reasons for delay in laying** 1he
Annuul Report of the Cochin Shipyard

—
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1980-R1. [Placed
See No. LT-3990/82.]

Limited for the year
in Library,

STATEMENT FOR  DELAY IN LAYING THE
ANNUAL REPORT aND AuniT REPORT OF
CrniraL InstiTure o HigHrrR TIBETAN
STunirs Varanasi ForR 1980-81, REVIEW
ON AND ANNUAL RFPORT or INDIAN

Instrrurr oF MaANAGEMENT Carcurta
IFoR 1980-8B1 AND STATEMINT FOR DELAY
AND ANNUAL ACCOUNTS OF REGIONAL

Exncint LRING CoLLEGF,
1980-81

KURUKSETRA FOR

THT MINISTFR OF STATE OF THE
MINISTRITS OF EDUCATION AND
CULTURF AND SOCIAL WELFARE
(SHRINMAT] SHFEN.A KAUL}: 1 beg
to tay on the Table—

(1) A salemem (Hindi and English
versiom) showing reasons for delay in
layingg the Aonnoal Repory and Audit-
cd Accounts of the Central/Institute of

Higher Tibetan Siudies, Varanasi, lor
the veur 1980-81. [Placed in Library.
See No. LT-3991 /82 ]

t2) (1) A copy of the Annual Re-
part (Hindi and FEnglish versions) of
the Indian Institute of Management,
Calewta, for the year 1980-81.

(i) A copy of ths Review (Hindi
and Fnglish versions} by the Govern-
ment on the working of the Indian
institute of Management, Cualcutia, for
the year 1980-81,

(3) A siatement (Hindi and English

versions) explaining reasens  for not
laying 1the Annual Accounts of the
Indian Institute  of Mangement,

Calcutta, for the year 1980-8f within
the siipulated period of pnine months
after the close of thy Accounting year.

(PMlaced in Librarv. See No, LT-3992/
82.]

**Annual Report of 1 he Cochin
was laid on the Table on 15th Agpril.

@.Annunl Report and Audited Accounts
Studies, Varannsi, were laid on the Table
~

Shipyard Limiled for the year 1980-81

1982

of the Central Institute of Higher Tibetan

on 25th February, 1982.
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(4) A copy of the Annual Accounts
(Hindi and English versions) of the
Regional  Engineering  College, Kuru-
kshetra, for the year 1980-81 together
with Rudit Report thereon, [Placed in
Library, See No, LT-3993/82]

Dert Motor VEHIKICLES (FIRST AMEND-
MENT) RuULES, 1982 AND STATEMENT
FOR DELAY

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL); 1 beg 10 lay on the Table—

{(1) A copy of the Delhi Motor
Vehicles (First Amendment) Rules,
1982 (Hindi and English versions) pub-
lished in Notification No. SECE 3,30}
Tpt, /81 in Delhi Gazette dated the
Ist March, 71982 under sub-section (3)
of section 133 of the Motor Vehicles
Act, 1939,

(2) A gtatement (Hindi and English
versions) showing reasons for delay in
laying the above Notification. [Placed
in Library. See No. LT-3994/81)

Annual Report of National Academyv of
Medical Sciences (India). New Delhi for
1980.Annnal Accounts of National Aca-
demy of Medical Sciences (India), New
Delhi for 1979-80 and Statement for
delay.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI): 1 beg to lay on the Table

(1) A copy of the Annpal Report
" (Hindi and English versions) of the Na-
tional Academy of Medical Sciences
(India), New Delhi. for the year 1979-

{2) A copy of the Annual Accounts
(Hindi and English versions) of the Na-
tional Academy of Medical Sciences

(India), New Delhi, for the year 1980.
80 together with Audit Report thereon.

(3) A statement (Hndi and English
versions) showing reasons for delay in
laying the papers mentioned at (1) and

(2) above. (Placed 1in Library. See
No, LT—3995/82),

B e e
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we wanl to discuss the recommendations.
1t is not only that the Report should be
placed.

MR. SPEAKFR: The Home Minister's
assurance is there.
with me

I ‘nave that assurance
It s on record.

SHRI CHANDRAIJIT YADAV: Wil
you find out from the Home Minlster”

MR, SPEAKER: Yes I will.

SHRI CHANDRAIJIT YADAV: The
Cabinet has taken a decision not 10 place
it. (Interruptions) The Cabinel has post-
poned the discussion oo the Repori.

DR. SUBRAMANIAM SWAMY (Bom-
bay North East): On a point of order. 1
would like to bring to the notice of the
House that, on the Prime Minister's visit
10 Saudi Arabia, the House has not been
taken inlo confidence. The papers are
speculating that there is a change in for-
cign policy. ..

MR. SPEAKER: No speculation s
allowed here,

DR. SUBRAMANIAM SWAMY:
Should not the House be 1aken into confi-
dence.

(Interruptions)

MR, SPFAKER: No. Not allowed.

{Interruptions)
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MR. SPEAKER: No question, Mr.
Bhogendra Jha.

DR. SUBRAMANIAM SWAMY: It
has alwuays been the practice that every
time the Prime Minister had gone abroad
and come back, the House has been taken
into confidence. Why are you blocking
Parliamentary conventions? Parliamentary
conventions cannot be flouted in this way.
She should make a statement,

MR. SPEAKER: Whenever there is
anything, they do come forward.

DR. SUBRAMANIAM SWAMY:. Par-
liament is faken for a nide...

MR SPEAKER: It is never laken for a
ride.

DR, SUBRAMANIAM SWAMY:
When Parliament is in session, the Prime
Minister. when she had gone abroad and
come back. should inform the House.
Why should not the Minister of Parlia-
memntary Affairs give an assurance that
such a statement  will be forthcoming?
Every time Mr. Morarji Desai went ab
road, he made a statement afier coming
back.

MR. SPEAKER: Call-Attention, Mr.
Bhogendra Jha.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

RePORTED DISCOVERY oF Am  FORCE
ROCKETS IN LIME STONE WAGONS FOR
BOKARO, IN COAL WAGONS AT NAGALIA
Sapat AND IN GAYA AND SEIZURE OF
EXPLOSIVES AT DHANBAD

SHRI BHOGENDRA JHA (Madhu-
bani): Sir, I call the attention of the hon.
Minister of Defence 10 the following mal-
ler or urgent public importance and re-

of Air Force 200
wagons eic, (CA)

quest that he may make a statemeat there-
on:—

"~ “Reporied discovery of Air Force
rockets in lime stone wagons for Bokaro
Steel Plant, in coal wagons at Nagalia
Sadat Railway Station belween Bareilly
and Moradabad and in Gaya and sei-
zure of explosives in a hotel at Dhan-
bad, Bihar.”

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): Mr,
Speaker, Sir, On 27-3-1982, a consignment
of life expired rockets and rockel pods
packed in boxes was booked by an Air
Porce unit from Alipur-Duar Railway
Station 10 Amia Junction. These rockets
together with pods were consigned 10 the
Amla Depot of the Air Force for re-
conditioning of the life expired rockets.
Three airmen were detailed as escorts for
this wagon.

The wagon conlaining lhe above con-
signment reached Gaya Station at 2000
Hrs. on 11-4-82 and left Gaya at 2040
Hrs. with train No EC 37 UP and reached
Mughal Sarai on the morning of
12-4-82. At Mughal Sarai, one of the
doors of the wagon was found opened.
The wagon was accordingly detained at
Mughal Sarai for check of the contents.
A rteam of Air Force officers who proceed-
ed to Mughal Sarai found five boxes
conlaining 56 rockets and 2 rocket pods
missing from fae consignment.

Separately, following reports were
received in regard (o discovery of Air
Force rockets at different places:—

(i On the night of 11/12-3-82, a
train with wagons containing lime stone
booked to Bokaro Steel Plunt had pass-
ed Gaya. On its arrival at Bokaro Steel
Plant while unloading in the morning
of 13th April, 1982, it was found that
9 of ils wagons contained one rocket
each. On receipt of this information,
a team of armament experts from the
Air Force went to Bokaro and identifi-
ed these rtockets. The rockets were
defused as a safety measure and
brought to an Air Force Station for
safe custody. These rocksty were from
amongst those founy missing from the
wagon at Mughal Sarai,
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(i1) Another train had  reached
Gaya Junction after the departure of
the train which carried the Air Force
rockets consignment. Thils train was
escorted by the Railway Protection
Security Force (RPSF). According to
information received from the Railway

authorities, this train was attacked by
some criminals and in the process, RPSF
had fired two rounds in gelf defence.
On search of the area, some iron rods
were found and on further search, 24
rockets and one emply rocket pod
were also found from different places
ar Gaya, Subsequently, 4 more
rockets are also reported to have been
recovered by civil police at Gaya. An
Air Force Officer has been detailed
to identify these rockets and take
charge of them. His report is awaited.

(iii) On 15-4-82, 13 rockets were
recovered from a coal wagon of a
goods train at Nagaria Sadat Railway
Station between Bareilly and Morada-
bad, The wagon had left Mughal
Sarai in the afternoon of 13-4-82
attached with train No, EC 25 UP
(Bhatinda Special). An officer of the
Air Force has identified these rockets
and they have been brought to an Air
Force Station for safe custody.

While formal confirmation from the
Air Force authorities about the identity
of the rockets found at Gaya is still
awaited, it appearg that these rockets also
formed part of the consignment in which
shortages were discovered at Mughal
Sarai. Of the 56 rocket and 2 rocket
pods found missing, 50 rockets and 1
rocket pod would jhen be accounted for,
The remaining 6 rockets and 1 empty
rocket pod are being traced by the Rail-
way authorities. Cases have been re-
ginered by the civillrailway police and
investigations are underway at afl the
places where these incidents took place,
One individual has been arrested by the
Government Railway Police (GRP).

A Court of Inquiry has been ordered

by Air Hqrs. to investigate intg the
incident _

Force rockets in lime 202
stone wagons etc. (CA)

As regards the reported discovery of
detonatorg and safety fuseq at a hotel im:
Dhanbad, it has been verified that these
stores do not belong to the Defence
Services. Information has been received
from the Government of Bihar that on
a raid conducted at Raj Hotel, Dhanbad,.
on 15-4-1982, 24 boxes of detonators and.
2 boxes of safety fuses were recovered
from the hotel and one individual has
been arrested.

SHRI CHANDRAJIT YADAV (Azam-
garh): I want to raise a point of order.
Many of us have given notice of this.
Unfortunately, according to the rules, only
five members can ask the  questions.
This is a serious matler to be dealt with
in Catling Attention, 1 would request
you that vyou should allow a forma!
discussion in  this House. National
security is involved. You see rockets
going in different directions and in diffe-
rent trains, in coal, in iron ore and iQ
different places. This is a very serious
matter.” For the first time in independent
India this kind of lapse has been found.
Therefore, T would request you to allow
a special discussion.

MR. SPEAKER:
thing remains.

Let us see if any-

MR_ SPEAKER: Let us see.

SHRI CHANDRAIJIT YADAYV:
Rockets were found in hotels and in
different rooms,

MR. SPEAKER: Let us see  what
happens,

SHRI BHOGENDRA JHA: The
Minister hag very innocently narrated
a few incidents connected with the
missing of the rocket; which ag he said,
were odJdtdated. Tn two ways we are all
concerned with . One is that these



293 Rep. discovery
recketg in line

rockets were from the Air Force and
are required for the defence of our
country, Another question is whether
the rockets were outdated or as reported
in some of the papers, only the igniters
were Jutdated and not the rockets. And
if the igniters were outdated they
can be again reconditioned for use, In
such a situation, Sir, when fiftysix
rockets and two rocket pods were missing
at Mughal Sarai, naturally, the whole
country would like (0 know what steps
were immediately taken to trace out thosc
56 rockets and two rocket pods just after
they were found missing at Mughal Sarai.

12,15 hrs.

[Mr. DEPUTY-SPEAKER in rthe Chair)

The Minister's reply is gilent on that
point and, yet, the country does not know
from newspapers and other sources what
specific steps were taken immediately
after they were found missing in Mughal
Saral. In quick succession within one
week, al these places. nine rockets, one
each in a bogie of limestones, were
found. How, at one place, 9 rockets
could find their way o Bokaro in lime-
stone wagons and what for they placed—
one Tn each box of the limestones and
not all together?

They again, 24 rockets were discover-

~—ed at Gaya and they were with stones

with a gang of criminals. When .he
criminals were pursued, in that hot pur-
suit, the Raillway Protection Force came
into possession 24 rockets and four more
rockets later, So, 28 rockets were dis-
covered at Gaya,

Again, Sir, on 15th April, 13 such
rockets were [ocated at Nageria Sadat
in coal wagons, With regard to the
Holel at Dhanbad, again, the matter is
not to be brushed aside. It may not
concern the Defence  Ministry. Huge
explosives were found in that Hotel
which are sufficient (0 sxplode the whole
of Dhanbad City. We would like to
know how they were found there, how
they were discovered and what was the
motive behind that. It waq first reported
that 235 dynamites were recovered at
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of Air Force 204
stone wagons etc. (CA)

Gaya. Again, Sir, in a colliery at Gopi-
nathpur in Bihar, a huge quantity of
explosives wure discovered. All these
were discovered in Gopinathpur—Bibhar,

The law and order situation in Bihar
need n0 . A by me here. Nor is this
the point under discussion to-day. In
Bihar, we have got a very incapable and
very inefficient administration who are
totally unconcerned with these things
whichToncern the country and our people.
Only in one respect it is efficient, fhat is,
in shooling down the people, the poor
people. In my own district—Madhubani
—six agricultural labourers were shot dead
receatly on 3rd of April but pot a single
Police Officer had been arrested or even
suspended. All these things were located
in Bihar. all these concern the defence
of our country. I would certainly like
to know from the Defence Minister this.
His gtatement clearly states that 56 rockets
and 2 rocket pods were spotted by the
Air Force men which were lost in transit
at Mughal Sarai, What about those who
were escorting  these  rockeis? What
happened to them? Were they gpotted
out? If so, what action wag taken there-
after? Why only nine out of 56 rockets
were taken to Bokaro? What was the
motivation behind it? What was the
motive to put one rocket in each of the
vation behind the I3 rockets found at
Bokaro Steel Plant? What wag the moti-
vation behind the 13 rockets found at
Nagaria in the coal wagons and 28
rockets found at Gaya? According to
the statement, some criminals attacked
the irpin at Gaya and in that process,
the rocketg were found from different
placeg at Gaya. What would have
happened if the criminals would not have
attacked? Further, of the 56 rockeis,
only 50 rockets have been recovered.
Certainly, the country would like to
know, what happened to those six rockets.
Are they still untraced? Or is it that the
Defence Minister is again  waiting for
some criminals to become active, or for
some theft to take place, when these
rockets may be located? The Air Force
with the help of the Home Ministry
should have made an all-out effort to
locate them.
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The whole country is very much comn-
cerned that such sophisticated weapons
required for our defence are found here
and there, at several places, mostly in
Bihar, and at one place in UP. in a
railway wagon. Is it all about such

losses, of more such weapons from our’

Air Force and other gectiong of our
Defence Forces are getting  lost?
Centainly, the country would like to know
whether they have found their way in
the hands of our country’s
We would certainly like to know, whether
the Government of India, particularly
the Defence Ministry. are capable of
safeguarding the inierests of the country
in the context of the situation in which
we are placed, and whether they are
capable of ensuring proper custody of
our armament, weapons etc, required by
our Services.

Uptil now, not a single rocker has been
Jocated by the Defence Services or the
Government of India by their own cflorts;
it was just by chance that these were
Yocated, Some labourers {Jiscovered them
at Bokaro, some others located ai Gaya,
and Nagaria. This it how these were
discovered. In such circumstances, the
failure of the Government in safeguard-
ing the intereats of the country, is nakedly
clear before the country.

As far as national scurity is concerned,
we are surrounded by hostile forces on
our frontiers in the west, partly in the

east, and mostiy in the south in the
Indian Ocean. We are in such a situa-
tion. 1t seems as if the Government

sitting over there is finding itself totally
incapable of safeguarding our interests
and taking the country into confidence
with regard to its safety.

I would like to know, what the Gov-
ernment, particularly the Defence Minis-
try has been doing., Why could they
not locate even a single rocket them-
selves? What about the six rockets still
untraced? What efforts have been made,
and what action taken against those
found responsible for the loss of rockets?
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SHRI R. VENKATARAMAN: Mr.
Deputy-Speaker, Sir, I share the concern
of the House in respect of the unfortunate
incident that has occurred. In fact, a
wagon Joad of outdated and time-barred
rockets—but ~gtill they are defence equip-
ment, and have got the highest priority—
was gent for reconditioning to another
Air Force station for the purpose of
making them usable. On the way, at
Gaya, it appears (0 have been tampered
with, and rthat js how ihe rockets got
into the Bokaro wagons etc. otherwise,
it canonot happen. Somebody must have
tampered with the wagon and toaken
them out at Gaya.

DR. KARAN SINGH (Udhampur):
It was obviously done by somecbody who
know ag to what was happening? —

SHR1 R. VENKATARAMAN: 1 am
not sure; 1 cannot venture a hypothess. It
appears to me that probably some person
thought that it contained valuables, but
when he found that it has nothing, he
had somehow to dispose them of and he
put the rockeis at various places. That
can be one explanation, but 1 am not
sure about it. But the way in which
it hay occurred shows that somebody,
who wanted to loot a4 train and get some
valuables for himself, struck on this
wagon and had taken out the boxes;
and when opened and found that they
contained rockets and parts. apparently -
he had to dispose of in some form or
the other.

The question wag asked what steps had
the Government (aken immediately.
Immediately the Air Force despatched
its officers 10 go and examine the position.
The entire force of the Governmeni—
the Railways, the local police, everybody
—was on the track, The Hon, Member
seems to think that Governmeat means
only the Defence Ministry. The Rail-
ways also are part of the Government;
the police are part of the Government;
the Bihar Police also are part of the
Government. All these were set in
motion—Air Force, the Bihar Police, the
Railway Police, the Railway Protection
Force everybody.
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(Bombay North East): Only the thieves
should not be part of the Government.

SHRI R, VENKATARAMAN: It
used 10 be with you, Sir, I am sorry
you seem lo remember your things very
well,

DR. SUBRAMANIAM SWAMY: 1

didn't do 1it.

SHRI A. K. ROY (Dhanbad): Are
you personally aware before it was dis-
covered in Bokaro?

MR, DEPUTY-SPEAKER: Let the
Minister reply,

SHR! R. VENKATARAMAN:  Per-
sonally, me? Of course, not,

That means it

£

SHR! A K. ROY:
would not have come to light.

SHRI R, VENKATARAMAN: No
arguments please, Everybody knows that
the Minister has a constitutional responsi-
bility. If amnything goes wrong, I will
resign. 1 have the constitutional respon-
sibility, Whether | kpow it or not, but
this ig a question without any meaning.

SHRI INDRAIJIT GUPTA (Bashirhat):

He i+ asking whether you came to know
of the incident only from the newspapers.

SHRI R, VENKATARAMAN: No,
That is not what he said.

SHRI A. K. ROY: That is the point.
1t was not a small incident, The Minister
should have kpown it

MR, QEPUTY.-SPEAKER:

down.

Please it

SHRI R. VENKATARAMAN: The
moment the Air Force noticed thai some-
thing was missing, the Air Force sent
its Officers there immediately, because
they wanted to know how much was
missing, For instance, the wagon was
loaded with 35 jarge cases each con-
taining a pod of 19 rockets and then
87 small boxes containing six rockets
each, Out of that some have been
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missing. Therefore, it has to be identifi-
ed, The first thing we did before any-
thing appeared in the wnewspapers or
anywhere, was that the Air Force people
were sent there,

The question is whether the Govern-
ment did anything. 1 say the Railway
police were immediately on action and it
was discovered on the same pight of the
12th-13th of April.

What happened was the ammunition
train passed Gaya. Then four hours
later another train passed Gaya. Some
people attacked the pext train. The Rail-
way Pro.ection Force opened fire and
when they opened fire, they ran, Im-
mediately they wenl and searched the
place. They found some iron rods and
they also found these things strewn.
Therefore. it was found immediately,
Perhaps the other people got to know
about it later. Now the action that was
taken was....

(Interruptions)

MR. DEPUTY-SPEAKER: Please
listen to him, then you can put your
questions further, You have raised some
points, Has he not to reply?

SHRI A K. ROY: He has no reply,
Sir,

SHRI R. VENKATARAMAN: 1t is
difficull to understand these things. The
next point which he raised was why were
nine rockets placed in Bokaro? How do
I know? You must ask the persons who
have placed the rockets.

MR_ DEPUTY-SPEAKER: Nine is
an auspicious number,

SHRI R, VENKATARAMAN: That
one can sce that the anxiety to dispose
of was there on the part of the person.
There were some lime-stone wagons
staying there and they immediately
transferred them 1o the lime-stone
wagons.. ... (Interruptions). 1f the man
really wanted to cause any damage or
sabotage, he bad just placed it on the
top of the limestone, He had no time
even io insert inside it, I have photo-
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graphs of the way in which it was
placed. He had just thrown it on the top
of the limestone,

The next question he asked was: how
did the 13 go to Nagaria. The court of
enquiry will find the exact situation; but
it would appear that (ome boxes out of
these, were stolen at Moghal Sarai, and
when this gang found that it was not of
any use to them, they throw it into other
wagons. Otherwise, it ig not possible 1o
explain it. I have got the railway map.
Everybody knows, One thing happened
at Gaya, and the other thing happened
at Mughal Sarai station. The coal wagon
was not at Gaya, Therefore, therz must
have been two places at which the robbing
or dacoity should have taken place, That
ig the inference; but people are investi-
gating,

Then they asked the question whether
the train was escorted. Yes; the Air
Force people were escorting; and the
rules with regard to escort are that every
time the train gtops, they will have to go,
march and come back; ang apparently,
this must have been done—wheher it was
properly done or not, will be fully investi-
gated, I can assure the House that if
there is sny lapse on the part of the
escort, they will be dealt with appro-
priately.

DR. SUBRAMANIAM SWAMY: What
kind of rockets?

MR. DEPUTY SPEAKER: Dr.
Swamy, let the Minister reply to Mr.
Jha

SHRI R. VENKATARAMAN: Air
Force rockets.

The next question was: what would
have happened, had it not been discover-
ed. It is a very serious matter. Certainly
it could have been discovered, because
when the tipler goes into the receptacle,
1 am told there is a sort of a net, and
it would have been caught there. 1If it

had not been caught, and if it had been

carried. . ..

SHRI A. K. ROY: rose
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MR. DEPOTY SPEAKER: Mr. Roy,
the Minister is replying to Mr, Jha,

SHRI R. VENKATARAMAN: The
next question is;: What if it passes. Then
there are conveyor belts; and on the
conveyor belts people are standing, (o
see  whetber there is any extraneous
material getting in, or not. That is only
for picking oul boulders etc. Then there
is another protection, viz., 1 mignet 10
take away the iron particles or iron
pieces that might get in. So, one of thess
things would have really retected it,
But, in spite of fall these if it had gone
in, certainly it would have exploded;
bur the chances are that it might not have
happened.

The next gquestion was asked about
the detonators, I am ¢orry I have po
information.  As I said detonators do
not belong to Defence; and they are
used, firstly, for the purpose of mining
of coal and other things, We have no
information on this. A separate question
may be put to the Department concerned,

SHRI BHOGENDRA JHA: He has
pot replied correctly. On 11-12th April
night, they were not in Mughal Sani,
Probably it was opn the 14-15th April.
For four gays. the whole Government
machinery could not find anything. The
labourers located it at Bokaro.

SHRI R, VENKATARAMAN: Sir.
this iy incorrect, because on the night
when they found, when the information
came, the Air Force people went im-
mediately and checked what has been |ost.
How doeg he say that till 14-15th April
we did not know it?

MR, DEPUTY SPEAKER: Mr.
Balasaheb Vikhe Patil is not there. Now
Mr. Nawal Kishore Sharma,

SHRI NAWAL KISHORE SHARMA
(Dausa): Mr. Deputy Speaker, the sub-
ject of the calling attention for the day
is a very serious one, In fact, it is not
one wsolitary instance wherein theft of
the defence material has been found or
has been there, There arc numerous
casey where the defence material has
been stoleg either in transit or from the
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ordnance factory, Y have a series of
newspaper reports indicating during  the
lost one year or lesg than that where
the defence material bas been found at
wvarious places. This generally happens
during transit. Thig lead us to con-
<lude that the defence arangement for
the transit of the defence material and
ammunition iy really not satisfactory,

If you permit, I can quote instances
after instances; and in brief, I may like
to refer to certain news items which bave
appeared in the various papers. There
is a news item in the Hindustan Times,
dated 4th Scptember, 1981, wherein
grenade was stolen from a wagon at
Jabalpur: there is second news items in
the [Indian Express, datsd 5th January,
1982, wherein ammunition was missing
from army Jdump—a large gquantity of
sensitive material was  siolen; there Js
third news ilem in the Hindiustan Times,
dated 13th May, 1981.

SHR! R, VENKATARAMAN: What
is that?

SHRI NAWAL KISHORE SHARMA:
Thig is regarding the sale of tanks
There is the fourth news item in the
Times of India, dated 2nd February,
1981, wherein 34 police rifles and 1.300
cartridge missileg were missing. there is
the 6th news item in  the Hindustan
Times, dated 30th July, 1981, whertip
two boxes containing over 1000 bullets
were missing from a stable wagon in one
Yard of the Eastern Railway; there is
the 6th news item in the Hindustan
dated 7th  August, 1981, wherein
ammunition boxes were found on a
track which were found to bhe belonging
to the army: there is the 7ith pews item
in the Statesman. Jdaled 13th  August,
1981, wherein 83 grenades were stolen
which were belonging to the Indian
ATmy, not one,

There are many instances as reporied
in the Press; and so far as my informa-
tion goes, these reports have not been
contradicted. Therefaore, this is not a
simple question of a solitary instance;
and I arn gorry to say this; I have all
the regards for Mr. Venkataraman, but
the way he has taken this iocident $o
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lightly, I am sorry to comment like that,
He has said, it might be a case of some-
body stealing, taking it to be a precious
material and then in a hurry placing one
rocket each at one wagon. This pever
happens. VWhznzaver a man steals any-
thing taking it to be a precious material—
1 can think that can happen—but then
he would not place it like one rocket at
one wagon; he would dump it at one
place; he would leave it there. Why
would he fry ™ place it? There is no
logic in placing one rocket at one wagon
and then in different trains. (Interup-
tions} 1 am not conceined with regard
to hotels. But I take very serious note
and I would like the Minister to take
a serious notice of the fact that these
wagons, whether of limestone or coal,
were bound for Bokaro, a prestigious
stee]l plant of India and this cannotes, or
denotes, that there is a suspicion....
(Interruptions),

SHRI CHANDRAIJIT YADAV: The
Bokaro authorities themselves gaid that

it was bound (o explode the steel mill,

SHRI NAWAL KISHORE SHARMA:
It is a very serious matter and I want the
Minister also to take it seriously because
Bokaro being a prestigious steel factory,
the biggest steel faclory in India, there
may be attempts by some unscrupulous
elements or some persons who are in-
terested in creating a climate of instabi-
lity; and (those persons or unsocial
elements who are interested in crealing
disorder in this country, might be interest-
ed increating an impression in the country
by creating disorder at the biggest steel
mill of this country. So, with all
respect (0 Mr. Venkataraman ] would
say that the matter jis not so simple.
Theftg of ammunition have been going
on, and no effective steps have bheen
taken by the Ministry. No effective steps
are there. Why is it that in spite of so
many repeated theft cases strong action or
sufficient precautions have not heen
taken when Defence matecial is sent by
the Railways?  And, if it has not been
done, what is the Ministry’s thioking
now? Whenever Defence  material s
transmitled by the Railways, will adequate
precautions be taken to ensure that no
theft occurs?
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The second point is the location of the
rockets in the coal and limestone wagons.
This question requires a thorough probe.
The Army or the civil Police would not
be in a position to coordinate the whole
affuir. There may be different versions
as it usually happens, and every Depart-
ment tries 10 save its own skin. There-
fore, they may try to pass on the buck
to the other one. Therefore, in these
circumstances, when the matter is so
serious, I would like to know from the
Minister whether he is prepared to hoid
a C.B.. inquiry into the whole incident,

DR. SUBRAMANIAM SWAMY:
Military !

SHRI NAWAL KISHORE SHARMA:
Even if it is military, I agree.

DR. SUBRAMANIAM SWAMY: They
have military intelligence, separately,

SHRI NAWAL KISHORE SHARMA:
I would like the report of the inquiry
10 be published or at lcast to be placed on
the Table of the House so that the
country knows the true facts of the case.

SHRI R. VENKATARAMAN: Sir,
apparently, the hon. Member has not read
my answer, | stated in the answer that
inquiries are already afoot, that the
Police, the Railway authorities, the Army,
the Defence Department, all of them
are now very seriously engaged in
uncarthing this,

SHRI NAWAL KISHORE SHARMA:
1 have not denied it. I have only asked

for a C.B.I. inquiry.

SHRI R. VENKATARAMAN: Defence
includes Defence intelligence, And we
are investigating through the Defence
Intelligence officers also, He read out
a long list of losses and thefis. There
have been some thefts, grenades or some
amnunition have been  stolen. There
have been certain instances of stealing
somewhere. This is a case in which a
Railway wagon hags been broken open in
transit ang therefore it has caused us &
great deal of concern. Even before this
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incident, the Department has constituted
a Committee t0 go into the question of
safety of the ammunition in transit. QOne
of the suggestion under consideration is
whether we should not use containerised
wagons for the transport of deience
equipment. The containerisation is so
effective that it cannot be opened. It
will be put in one place and opened at
the other place, Instead of using ordinary
wagons, we can use that one. That is
one of the guggestions that is very
seriously being conmsidered .

Then he usked the attitude of the Gov-
ernment (0 these losses. Certainly, our
attitude is that we deeply regret that such
incidents occur, We try to avoid this as
much ag possibie, We alw take preven-.r
tive action. And the preventive action
is what we have Juggested now to see
that there is no further incidem of
breaking open the wagons in the way,

All that I have said is that the whole
report of the Court of Inquiry by the
Defence as well as o™:r investigations
by the Railways, by the Police and all
that will throw up the correct picture,
We are not saying that this is a very
small incident or a negligible incident
and no action need be taken. [ have mever
said that. But people presumed that | have
said this thing and began to criticise the
Government. | only point out that a
very serious notc has been taken and
everything possible is being done. There
is no cause 10 worry that the defence is.
in any way, jeopardised.

MR. DEPUTY-SPEAKER: Shri Pius
Tirkey—He is not there, Shri Chinta-
mani Jena—He is also pot there.

SHRI CHANDRAIJIT YADAV: 1
again demand that there hould be a
full discussion on this.

MR. DEPUTY-SPEAKER: We will
go to the next item. I conduct the
House according to the rules.

SHRI CHANDRAIJIT YADAV: You
can coonduct the House according to the
Rules but you have to listen to the sugges-
tions also. What do you mean by
saying, conducting the House according
to the rules?
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MR. DEPUTY-SPEAKER: You can
give notice,

SHRI CHANRAIJIT YADAV: 1 am
saying that three members are absent
and that you must allow a proper discus-
sion.

MR. DEPUTY-SPEAKER: You

please give notice. You are also a
Chairman.

SHRI CHANDRAIJIT YADAV: 1 wili
give notice but I request you to have a
full discussion on this isscue,

MR. DEPUTY-SPEAKER: I am
sorry. You can give notice, Do oot
create a wrong precedent in the House,
You give notice and it will be considered

by the Speaker.

SHRI RATANSINH RAIDA (Bombay

South). This is a very serious maller;
you picase consider it,

BUSINESS ADVISORY COMMITTEE
TWENTY NINTH REPORT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEFPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH)Y. | beg (o move:

“That this House do agrec with the
Twenty-ninth Report of the Business
Advisory Commitice presenled to the
House on the 2ist April, 1982."

DR. SUBRAMANIAM SWAMY (Bom-
bay North Bast): 1 beg to move:

That for the
nthstituie.

original motion,

*That this House do agree with
the Twenty-ninth Report of Business
Advisory Committee presented to the
House on 2ist April, 1982 subject to
the modification that 4 hours be allowed
to the Customs Tariff (Amendment)
Bill, 1982."

B A C—Rep. 306

The customs tariff is & very important
part of our policy instrument and only
ore hour has been allotted for it. I
would like lo say that today the customs
tariff has become, say shall I say, fountain
'nead of corruption in the country in view
of the fact that our import export trade
is about Rs. 15000 crores. A number of
reports have appeared in press and else-
where indicating that. So, the extent to
which it has pone is highlighed in the
Sunday” April 4 issue, which says the
following:

“The latest scandal in Bombay is the
way the Bombay customs have held up
consiznments of imported poiyesier fila-
menl yarn meant for cotlon textile mills,
despite directlives o the contrary from
the Union Government.”

The Union Government gave the direc-
tives but the Bombay Customs is doing
something else.

“The customs collector, - is
a rclative of the Reliance representative
in Delhi, ** '—no relation of
mine.

“Customs collector **  relatives
are employed by Reliance and last
November there was a big party
thrown by °** at Lomavala 1o
celchrate  **  bLirthday at which a
large number of celebrities from
Bombay were present.”

What 1 am trying to tell you is
that the Government sends an
order and Bombay Colleclor. ** disabeys
il. He employs the relatives in Relfance
Textiles and becomes a beneficiary. These
are the reasons why I am saying that four
hours are required. I have nothing
against Shri Venkatasubbaiah or **

I want to know whether this is true. If
it is true, it is stinking. The amount in-
volved is Rs. 15,000 crores. This is how
the customs fanff is being manipulated.

So, 1 want four hours for the discussion
of the Bill.

o

**Not recorded,

-——— —
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'SHRI P. VENKATASUBBAIAH: 1f
‘Dr. Subramaniam Swamy wants to take
this occasion to mention about **
and the party and all that, T bhave no
objection to that. But this is only an
amendment to the Customs Tariff Act.
“The time has been discussed and allotted
by the BAC. Since tne Finance Bill is
.coming up, I woukl appeal to Dr. Subra-
maniam Swamy to make his coatribution
at that stage. He can mention whatever he
wants at lhat siage.

DR. SUBRAMANIAM SWAMY: Wil
he give an assurance?

MR. DEPUTY-SPEAKER: 1 will go
through the proceedings and see the pames
of the officials, who were mentioned. 1
will go through the proceedings.

DR. SUBRAMANIAM SWAMY: No,
Sir. 1 am sorry. 1If you want me to
mention. . .,

MR. DEPUTY-SPEAKER. The name
of any person, who is not a member of
the House, shall not be mentioned.

DR. SUBRAMANIAM SWAMY: Can
1 mention Mahatma Gandhi’s name?

MR. DEPUTY-SPEAKER: He is the
father of the gation. His name has been
mentioned umpteen timcs,

DR. SUBRAMANIAM SWAMY: You
cannot strike out these names just like
that. T1f you want the opposition lto be
~helpful, in these matiers you should not
function in this way.

MR. DEPUTY-SPEAKER:
tion is:

The ques-

“That for
_substiture.

the original motion,

‘That this House do agree with the
Twenty-ninth Report of Business
Advisory Committee presented to the
House on 21st April 1982 subject to the
maodification that 4 hours be allotted to
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the Customs Tariff (Amendment) Bill,

1982, *”

The motion was negatived,

DR. SUBRAMANIAM SWAMY: You
gannot strike out whenever any names
are mentioned. I have quoted from a
report. They can say whether it is fae-
tually correct or not.

MR. DEPUTY-SPEAKER: I have not
said I will strike off everything. 1 am
conducting the deliberations of the House,
according to the rules which, T am sure,
the Professor would respect.

Now the question is:

“That this House do agrec with the
Twenty-ninth  Report of the
Advisory Commitice presented to the
House on the 2Ist April, 1982."

The motion was adopted.

2045

MATTERS UNDER RULE 377

(1) OPENING OF A CONSTRUCTION OFFICB
TO EXPEDITE RalLway PROJECTS IN
ORISSA.

SHRIMATI JAYANTI PATNAIK
{Cutizek): Sir, 1 would like to raise the

following issue nuder rule 377. The con- —

struction of various railway projects have
suffercd a great set back in Orissa in the
absence of a construction office of the
Ministry of Railways fn that State. Fin-
ancial allocation has been made in
1980-81 for the construction of one of
the important railway lines of the State
i.c. the second phase work of Jakhpura-
Banspani rail link between Baitan to
Keonghar garh. But it is most unfortu-
pate that the consiruction work has not
yet been started though the 1981-82 fin-
arcial year has completed.

The Ministry of Railway has under-

taken the construction of a number of pro-
jects in Orissa. The 174 km Raygada-

*¥*Not recorded.

Business
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Koraput railway line is one of them. The
construction of this rail link within the
time-bound programme is very necessary
as the cntire materials required for the
<onstruction of the world's biggest alumi-
nium plant at Damanjodi in Koraput
district  of Orissa are proposed to be
trannsported through this railway route.
Another important project, Rs. 20 crore
Mancheswar railway workshop, located at
Orissa, is under construction. The offices
of the Senior Engineers and other admi-
nistrative offices for the Cultack-Paradeep
line and the Mancheswar railway work-
shop are located at Calcutta. The ioca-
tion of important offices outside the State
causes great discontentment amongst local
people, as the people comnecied with the
copstruction activities have to travel to
Calcutta for pursuing various matters. In
the process, the construction work of the
on-going projecls are being delayed and
canpot be completed before the tarpet
period.

The meaning of a Construction Office
in Orissa will enable the details to expe-
dite the completion of the project work. It
will provide a great reiief to th= people
connected with the various construclion
activities. Therefore, the opening of a
Construction Office in Orissa desesves the

special attention of the Government of
India.

In view of this, ] demand that a Con-
struciion Office of the Ministry of Rail-
way should be opened in Orissa forth-
with.

(ii) DELAY IN REPARR OF THME STEPS OF
QUTAR MINaR,
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TRET: 22 I FIC  HrEa fag
TT 1 gg A I Puelt §° T are
T 7T & fag siawar $ IR 9%
e Ivaey FXEr g fa a9 a%
WOHRG & &4 geer agt Paar
g | T ¥R g P& oF dHw 19
ST & fau §@ Sw& fagoowr o
givgbaant g1 amfuse  =faw
I R A FAR AT |

T Faum a1 31 /W &1 1A
®TE I | § #AT W@eT § g A
IOy e f&5 & T & TOW

(ill) STEPS TO ARRANGE MORE POWER FOR
RAJASTHAN FROM ADJOINING STATES.

% 798 IF Pa¥y d%<T &1 FTHAT FAT
TR E | T 1980 ¥ Ty HA A
o &t fev 7§ ¢ € e,
7y 1981 # "€z faadft & &
1982 " 4 w2 faa=r Pae=ft off &<
Iq quT Y 7% v taatet ot
% 1980 ¥ ¥ Iwal § 33 wfawy
FTAY, @7 1981 U 44 Yhawma s
st wx 1982 ¥ 50 Shaww & ot
afww Fidt F g 1 T F PRt A
A= § I AW T& AR 100-100
yPaera st * T | T I A

Wy &7 @ O B AW A 25 § 30
sPaere & faa gx A< Pawml
P wOE] IR # g g8 Taws



311 Matters Under

[t gigwa=s oAl

FIOT IG WO TCET FHT & &
YTUAT FGT 9 @I !

faaa s &1 &l &1 a8
el 7v Paadl oX &1 &t gwTRat &

E

I IR ¥ AT AT T A HPH-
T AT X I @I E A W
vy Y T TR A< g W Ew

TIHT & ATIE | TR TAEH

(iv) CENTRAL ASSISTANCE FOR CONSTRUC-
TION OF PALANA THERMAL PoOWER
ProJECT IN RAJASTHAN.

ot FWiE agwiy (JTU9T):  Funae

TR, AT & TF ¥ yAafay -
ol & 9T @ faaet o7 @ Pawfo
1 Fd IR TZT A F T TWW T
Paar oy @ wWifE G =¥ &
Pew, IO T AW IOASAT  wYTd
®7 § wuay fagg waw § qfea @
T g | TIeT R faa 9T &t
qal g T R A= g A €
w@ q g Tg W Ay §FT A9
@A F AAEAT T

APRIL 22, 1982

Rule 377 31z



313 Matters Under

o T F FY 7 IEI A Q)
sfer g7 Tt & Pa 99 afasm s
qafdft 7wt § fawn PR ®© @ R
e TET FH1 AT IA AR FE AT a®
iy 3 3o Ive @ I@WT | FE
I A I fogw vy | q-
T ® IET, %9 IAW AR @
FTT 7 o7 qT #ff Jww  Posgar
T far &7 Zara g faufe &
I H FE A T AT wqits Fiy
TN 7 FOPTE IERT T &
AN 7 TH ML IWEHAT I«

€v) SetTiNG UP OF A T.V, CENTRE AT
KODAIKANAL IN TaMIL NabDu,

SHRI CUMBUM N. NATARAJAN
(Periyakulam): Under rule 377, | am
muahing the foliowing statement.

Kodaikanal in Tamilnadu, an acknow-
ledged Hill Resort, has been chosen for
Television towe: and siation i the Sixth
Five Year Plan. The other places in-
«lnded in the Six*h Five Year Plan are
Auansol, Cuttack, Panaji, Kasauli, Mur
shidabad Vijayavada aod Varanasi. When
this Television Tower and Siation be-
came a realily, the people living in
Madurai, Coimbalore and Ramanatha-
puram districts and those in Tirunclveli,
Tiruchirapalli. Salem and Nilgiris districts
will get the beoefit. Unfortunately, so far
necessary sieps have not been taken o
start the work. Even the land acquisition
proceedings have heen not taken up so far.

Meanwhile, there has been a spurt in
the sale of TV sets during the past 3
months in Tirunelveli and other Southern
districts of Tamilnadu., The reason for
this is thai they are able to gei the trans-
mission of TV Broadcasts from Sn
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Lanka. Many Tamil Films and interesting
cartoons are being shown by Sri Lanka
T.V. which has been pamed Roopava-
hini. This has been established with the
help of Japan and the U.S.A. These
two countries have given very powerful
machinery which can transmit T.V. films
across the seas.

Though the Expenditure Firance Com-
mittee has sanctioned Kodaikanal T.V.
Tower and Station and though indents for
supply and erection of tower have been
placed on 16-11-1980 on the Director-
General of Disposal and Supplies, yet
this project has not come about. The in-
cordinale delay is leading to undue in-
fluence among the people from Sri Lanka
T.V. This can be stopped only when
Kodaikanal T.V. Tower and Station
comes about. Necessary steps are to be
taken immediately in this matter.

(vi) NEED TO CONTINUE PumpLiC HEeALTH
CARE SCHEME IN BIHAR.

o. Ftem wwR WgAT (AREN) -
JuTeTyy WEied, 3 FFREL, 1977 ®
Ty WX T A7 @Y IR TaAl &
w9 AT Py T 4T | T A ART 0
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(vii) LOCATION OF A GAS BASED FERTILIZER
FACTORY AT SHAMGARH OR NAGDA IN
MADHYA PRADESH,

& AT &1 P 1 fEe fawms

FINANCE BILL, 1982

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE); Sir, with your
permission, 1 beg to mo%e*:

“That the Bill to give effect to ths

financal proposals of the Central Govs
ermnment for the financial yecar 1982-8%
be taken into consideration.”

APRIL 22, 1882
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The salient features of We main pro-
posals contained in the Finance Bill were
explatned in my Budget Speech. The do-
tails of these proposals have been spelt
out n the Explanatory Memorgndum
circitiated among hon. Members along
with the Budget papers. I will not take
the time of the House and traverse the
same ground onace again.

The Finance Bill has been before the
Hon. Members for about seven weeks.
During the general discussion on  the
Budget and  thereafter, hon. Members
made several suggestions in regard 1o
the provision in the Bill. A large num-
ber of suggestions and representations
have also been made by trade and indus-
try, the Press and others concerned. T am
deeply grateful to the hon. Members and
to all others who have given me their
considered views and have offered cons-
tructive suggestions. [ have given careful
consideration to all these suggestions and
have decided to modify some of my ori-
ginal proposals. I shall now briefly ex-
plain the principal changes that are pro-
posed to be made in the provisions of the
Bill.

The Bill contains a provision for the
exemption of the encashment benefit in
lieu of unavailed earned leave given 1o
employees when they retire. As the en-
cashment benefit given in such cases 10
Government employees is regulated by
rules framed by the Government, the Fin-
ance Bill does not contain any monelary
ceiling in respect of the amount of ex-
emption to be allowed in the case of
Government employees. However, in rela-
tion to other employees, the amount qua-
lifying for exemption is subject to "a
ceiling of Rs 25,500. This ceiling was
proposed having regard to the maximum
amount which was then payable as en-
cashmen; benefit in licu of unavailed ear-
ned leave to retiring Central Government
employees. This maximum will now be
Rs 30,000/-, after the recent increase fn
the dearncss allowance payable to Central
Governmmemt  employees. | propose ac-
cordingly to raise the monetary ceiling of
Rs. 25.500 in the Bill to Ra. 30,000.

Moved

with (he recommendation of the President.
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Under the Bill, the new provision for
exemption of the encashment benefit in
lieu of unavailed earned leave would
com ipto force from 1st April, 1982, As
such it would apply only in relation to
payments made during the financial year
1981-82 and later years. As the hon.
Members are aware, the scheme for pay-
ment of cash equivalent of unutilized
earncd lcave to retiring employecs  was

introduced by the Central Govern-
ment  in October, 1977. Central
Government employees  who receiv-
ed such payments during the financial

years 1977-78 to 1980-81 were therefore
liable to pay income-tax in respect of the
leave encashment  benefit received by
them With a view to avoiding hardship
to all retired employces, 1 propose 10

___give retrospective cffect to the new pro-

vision from the assessment ycar 1978.79,
However, since the recent increase in dear-
ness allowance Payable 1o Central Go
vernment employees has become cffcctive
only from January, 1982, I propose tc
provide that in relation to employees who
retired hefore 1st January, 1982, the
maximum amount qualifying for ex-
emption will continue to be Rs. 25,000
a; proposed under the Bill.

Indian companies and resident non-cor-
poratc  taxpayers are cntitled under the
Bill 10 an exemption of 25 per cent of
the profits derived by them from the exe-
cution of foreign coniracts underiuken
by them. Some doubts have been raised
that income derived from such foreign
projects may also be eligible for exemp-
tion under Section 80 of (he Income-
tax Act. I propose to make a provision to
clarify that no part of the consideration
received by a person for the execution of
the foreign project or the income comp-
riseg in such consideration shall qualify
for deduction under any other provisioh
of the Income-tax Act. It is further pro-
posed to clarify that this tax concession
will be available only in cases wherc the
consideration for the Project is payable
in convertible foreign exchange and the
remittance into  India upto 25 per cent
of the profits from the project & also
made I convertible foreign exchange.

Under the provisions in the Bill, 1he tax
concession in relation to profits from the

execution of foreign projects is admissible.
only if the specified conditiong are ful-:
filled by the taxpayer. One of these
conditions is that an amount cqual
to 25 percent of the profits and gains de-
rived by the taxpayer from the foreign
project should be brought by him in foreign
exchange into India within six months
from the end of the relevant accounting
year. It has been represenied that a tax-
payer may be able ftc comply with this
requirement within the gpecified period
of six months for reasong beyond his con-
trol. With a view to avoiding hardship in.
such cases, 1 propose to empower the
Commissioner of Income-tax to extend
the ime for remittaice of funds into
India in suitable cases,

In view of a variety of savings channels
which yield a higher return than fixed
deposits in commercial banks and Govern-
ment securities, it has become necessary
to provide further tax incentives to those
who invest in such deposits and securities.
i, therefore, propose to exempt ircome
uplo Rs. 2000 on such securities and
on deposits in banks of a maturity of one
year or motre. This concession will be
available in addition to those already en-
nounced in the Budget. The revenue loss
would be about Rs. 1125 crores in
1982-83,

The Bill also seeks to exempt from in-
come 1lax the inlerest rececived by mnon-
resident Indians or persons of Iadian or-
gin on notified savings certificates. The
exemnption would be available only where
the taxpayer subscribes 10 such certificates
in foreign currency or other foriegn ex-
change. The subscribers would also be
entitled to exemption from wealth tax
in respect of the value of such certificaies.

Gifts of such certificates made by the
subscribers  to their relatives in India
would also be exempt from gifi-tax,

Gifts in foreign currency or foreign eX-
change made by such persons to theit re-
latives in India would also be exempt
from gift-tax, I propose to modify the
provisions in the Bill relating 0 these
matters with a view to gecuring that
these tax concessions would be available
only where the investment or the remit-
tance by way of gift is made in conver-
tible foreign exchange,
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As the hon. Members are aware, Capital
Investment bonds are proposed to be
-exempted from wealth-tax. 1 propose to
make a provision to the effect that ihe
rexemption will be available for an assess-
ment year if the Bonds are owned by the
taxpayer from the date on which he snubs-
cribed to the Bonds or for & period of at
least six months ending with the relevant
-valuation date, whichever is shorter.

As an incentive for house building to
taxpayers who do not own a residential
house, the Finance Bill seeks o exempt
long-term capital gains arising from the
tranfer of other assets where the net consi-
deration is invested by the taxpayer in a
residential house, However, under the
provision as drafted. capital gains arising
from the transfer of a commercial pro-
perty let out on rent by the owner would
not be eligible for the proposed exemp-
tion. 1 therefore, propose to modify the
revant provision in the Bill to clarify
that long-term capital gains arising from
the transfer of any capital asset, other
than a residential house, would be eligi-
ble for the purposes of the exemption.

The other amendments relating to
direct taxes are relatively minor, such as
those of a drafting or consequential na-
ture. 1 would not take the time of the
House going over them.

In the area of indirect taxes, certan
practical difficulties and problems which
may arise out of some proposals contained
in the Budget have been brought .o my
notice. Taking these into account, 1 pro-
pose 10 modify some of the original
budget proposals, These modifications are
mainly designed to benefit small manu-
facturers of specified goods. As a part of
my original proposals Bill a provision had
been mude in the Finance Bill that the
benefit of the lowest rate of duty on
matches, namely Rs, 1.60 per gross boxes,
would be available to eligible match units
in the non-mechanised sector, subject 1o
the condition infer alia that their monthly
productipn did not exceed 15 million mat-
ches in ary financial year. 1t has been re-
presented that the enforcement of this
condition in respect of the period from
the 19th June, 1980, to the 3Ist Decem-
ber, 1981 would adversely affect a number
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of small units in the non-mechanised Sector
Accordingly, 1 propose to provide that the
condition will not apply during the afore-
said period. It would, however, continue
to apply with effect from the Is* January,
1982. 1 am sure that this change will mect
the needs of genuine amendment to the
Finance iBll at the appropriate time,

As a result of the changes proposed in the
Budget, non-specified articles of plastics,
which were earlier exempt from excise
duty became liable 10 basic duty at 8 per
cent and valoren. It has been urged ihat
this levy would adversely uffect a number
of manufacturers. I therefore propose 1o
fuilly exempt , non-spicified articles of
plastics which till the budget were en-
joying exemption from duty.

With a view to affording some relief
to small manufacturers of printed baxes,
who seem to have becn affected by the
Budgel measures, I propose fully cxempt
from excise duty printed boxes made of
kraft paper, mill board or straw bourd or
a combination of these. Asphalted roofing
sheets which were usey in the consiruction
or relatively cheap dwelling huts and
structures are also fully exempted from
excise duty.

In response 10 representations received
from small manulacturers against the
changes brought about in the budger, 1
propose 1o fully exempt from excise duty
smal Imanufacturers of synthetic organk
dyestuffs  whose turnover is within Rs.
2 1:2 lakhs per annum. instead of Rs, 1
lakh as proposed in the budget. | also
propose to extend the general excise duly
concession scheme applicable 1o manufac-
rurers of 70 specified commaodity groups
to smal lassmblers of cassette taps. Parls of
pens and ballpoint pens as also spectlacle
lenses falling under Item 68 of the ecxcise
tariff are being fully cxempted from ex-
cise. duty.

One of the concessions 1 had announ-
ced was apn increase in the value limnt
of footwear from Rs. 15} to Rs. 30|- per
pair for purposes nf exemption from excise
duty 1In line with the 1ibove concession,
1 also propose to rase the value limit
for exemption of parts used in the manu-
facture of foolwear from Rs. 30 per pair
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duty concession applicable to small bot-
tleys of uerated waters. In accordance with
thé revised scheme, broadly speaking,
small bottlers of aerated walers who sell
their products under their own brand or
trade names would continue to enjoy the
benefits available under the general
schems. Howcever, tnose who produce and
bottle aeraled walers umder brand or trade
names in pursuance of agreements with
the owners of such brand or trade names
would not b, eligible for the concession,
While this change was designed purely as
an an i-avoirdance measure, it has been ur-
ged that there are some small bottlers of
acruted waters in different parts of the
couniry, who produce and bottle aerated
waters bearing popular brand nszmes and
that the revised scheme would affect them
adversely. While retaining the basic stroc-
" ture of the revised scheme. 1 propose to
reduce the basic excise duly in respect of
such small bottlers from the general level
of 40 per cent ad valorem 10 20 per centl
ad valorem,.

Haon. Members may recall that 1 had
nroposcd 1o align sub-item (1) of Item 15A
of the Centrul Excise  Tariff relating to
svathetic resing and plastics with the Cus-
tams Traic Nomenclature,  This was in
the nature of rationalisation exercise. It
has been represented that the levy of 40
per cent basiv July on some goods which
would not ger classified undec Item 15A
would adversely affect certain segments of
Tindusiry. Accordingly. 1 propose to fix a
lower-concessional rate of 10 per cent ad
valo rem on chlorinated rubber, ester-gum
and dextran. Further when chlornnated
rubber, ester-gum and Nitro-Cellulose are
used in the mranufacture of paints. elc.,
falling under item 14 of the Central Excise
Traiff, the credit of the doty paid on them
m being allowed. Also, linoxyn and ester-
gum produced and usad captively in the
manufacturc of linoleum and paints, var-
nishes. elc.. are being exempled from duty,

It has been urpged that the increase in
auxiliary Jduty by five per cent ad voniorem
» on imported viscose filament yarn would
push up the cost of cheaper artsilk fab-
rica. I, therefore, proposc to withdraw this
ycrease in auxiliary duty on such yarn.

I am gratified tnat the incentive scheme
applicable to certzin specified excisable
commodities which I hud announced. in
the context of the current year  Dbeing
designated s the ‘Productivity Year’, has
been widely welcomed. However, it has
been urged thal some more commodities
should be included within the purview of
the scheme and that some  modifications
are called for in the scheme. While these
suggasiions would be kept in view when
nolifying rules in this behalf nfter the
cnactment of the Finance Bill, T would
like to inform hon. Members thal it 'Yas
been decided to include within the pur-
view of the schcme steel ingots and iron
and stee! products manufactured by mini-
sicel plants. industrial varieties of paper,
synthetic rubber,  painis,  varnishes. etc.,
and clectric bulbs

The concessions and reliefs T have just
announced in respect of indirect taxes
would result in a revenuc sacrifice of Rs.
368 crores in a full year on the Ceniral
Fxcise side and Rs. 8) lakhs on the Cus-
toms side. Notifications giving effect to
facse concessions are beinp issued today.
Copics will be laid on the Table of the.
House in due course.

Y request the hon. Members to lend
their support 1o the Finance Bill with the
modifications [ have proposed.

Sir, I move that the Finance Bill, 1982,
be 1aken into consideration,

MR, DEPUTY-SPFAKER: Muotion mav-
ed:

“That the Bill 10 give effect 10 the
financial proposals of the Central Gov-
crnment for the financial year 1982-R3,
be (aken intg consideration.”

Fifteen hours have been allotied for all
the three stages of the Fimance Bill. 1982,
If tha House agrees, we may have eleven
hours fo- General Discussion, three hours

for clause-by-clavse consideration and one
hour for the Third Reading,

MR. SOMNATH CHATTERJEE. Yaur

Party has been allotted one minute less
thas 40 minutes.
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SHRI SOMNATH CHATTERJEE
(Jadavpur): Make it a round figure.

MR DEPUTY SPEAKER: There are
Iwg Aembers to speak from your puarty.

SHRI SOMNATH CHATTERIJEE: 1f
I leave any ‘spare time,

MR. DEPUTY-SPEAKER: That isupto
you.

SHRI SOMNATH CHATTERIJEE:
Mr. Deputy-Speaker, Sir, we have reached
the final stages of this year's budget ex-
ercise and Parliament is now being asked
to sanctify, what T call, a non-event. 1T
call il a ‘non-event’ because the Budget as
was originally proposed or even with the
modifications proposed today has lost all
its relevance to the common people of

this country. the vast majority of whom
are struggling hard only to survive,
This Government came lo power with

a promise to woark, and we find that, no
doubt. they are working overtime— which
means, special  pay—in  compromising
with the economic sovereignty of  this
country. in pntting more and more bur-
dens on the common people, in giving
more and more concessions 1o the aflivent
sections and to the vesled interests, in
institutionalising corruption and in totally
scuttling the very precaricus balance of
Cetre Stale relations existing so far in
this couniry,

The Finance Bill. moved by the hon.
Finance Minister, seeks to give legislative
form and Parliament’s sanction to the so-
culled achievements as contained in their
budget proposals. What does the budget
really provide? What have they been
able 10 achieve? What we find and what
the people generally find is that it has laid
bare the economic bankruptcy of  this
Government in all its, what T call, ugly
manifestations. We have a youthful, en-
erpetic and loyal Finance. Minister. We
are happy to see him therc. But. unfortu-
nately, he has been made to hold the de-
formed child, being the progeny of the
international monectary institution and
born out of the wedlock and in the womb-
of monopoly capital and multi-nationals.

APRIL, 22, 1982
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We have been going through in vain with
the Budget speech and the Budget propo-
suls, But we do not find either any thrust
or any direction which will bring the
economy on its feet or which will bring
the people out of the morass in which they
find themseives to-day. It is marked by
drift and listlessness and this pedesirian
budget. according to us, has left the com-
mon people. the unemployed and those
below the poverty line without any moor-
ings at all. They continue to remain vic-
tims of the policies which are being ad-
opted by this Government, which, ac-
cording 1o us, are not for the hetterment
of the conditions of the common people.

On posters and during speeches in the
1980 elections it was said that on coming

bhack 1o power, this Party, if elected, would ™

tale steps to contain inflation and bring
down the prices. But now, looking at
their achievement during these 2 1|2 years,
the loss of credibility of the Government
with the people is now complete, The
ruling party which, il it functions at all,
functions not on programmes and policics
but on the jpse dirits of one individual
who is more busy in anointing the heir-
apparent than in providing jobs to the un-
emploved. They are more  busy with
cement than with food. We now find, be-
ing riven with dissensions, they are taking
recourse to gimmicks, and repressive
policies and constitutional outrages. In

the process not only we find that the eco-

nomic condition of the people in general
and the leeming millions has deteriorated
but even the democratic rights of the
people are being endangered as we find in
NSA, in FSMA and in. last but not the
least, the latest sordid attempt made (o
stall the elections in the State of West
Bengal on frivolous and false pretexts.

How is the inflalion being contained
and how are lhe people made to enjoy
the so-called benefits of the inflation that
is supposed 1o be under check? They
are fed with propagandas and statistics but
not with cheaper food, They do not get
it. When they go to the market, they do
not find the price level going down and
it seems to me nothing but a cruel joke or
a hoax to icll the people that the whole-
sale price index is going down but it is not

324
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being reflected in the comsumer price in-
dex, It se2ms that the Government has
lost all sense of proportion and fee] of
the puise of the people. That is why they
are trying to pgloat over a make-believe
sitnation based on their own siatistics and
trying to udumbrate with all their pro-
paganda machinery that, Yes, yes, this
government has achieved wonders, but the
so-called benefils are not reaching the
grassrools  level. What is the good of
saying that inflation  has reached  or
achieved a negalive trend? Even in the
Economic Survey it has been mentioned
that there is a vast difference beiween the
wholesale price index and the consumer
price index. ‘The Ministers have admitted
that they are even unable to say that there
is any co-relative reflection in the compu-
tation of the wholesale price index  and
the consumer price index. Therefore, for
whose benefit is it and who is enjoying
the benefit of it? Sir, if the claim of the
Government that there is downward trend
in the wholesale price index is correct, it
shows thul more and more profits are
made by the wholesalers and middlemen
because the benefit of the fall in the whole-
sale price is not percolating down to the
consumers.

If that is the position, then, what ia Ihe
remedy that is beiny snggested by this
Government? Does anyone find any
clear-cut policy or any effort that the
Government is going (0o adopt in these 48
to 50 pages of the budget speech which
the hon, Finance Minister was made (o
deliver the other day?

Sir, T have not been able to find that.
One would look in vain Except some bread
generalisations or some pious platitudes.
Our charge is that this this Government
has neither the courage nor the political
and administrative wiil to take necessary
steps to bring down the prices for the
consumers. By allowing private trading in
foodgrains and in essential articles and
conceeding unlimited and unjustified profits
to the  middlemen and the wholesalers.
Government can only pamper the rich
but it cannot save the poor. That is why
when the economic poticies so far follow-
e¢d have not brought any relief to the
common peoole in this couniry a large
percentage of whom are still below the

poverity line.—it is alrcady admitted—and
one would have expected from Govern-
ment some serious concern, some effective
steps being taken.

One would have expected the Govern-
ment to take the responsibility of provid-
ing food and essential necessities to the
people. Sir, we have been demanding—
the Leftist parties the leftist Governments
in West Bengal and Tripura have been
demanding—for a long time that the Cen-
tral Government who have got the where-
withal—the State Governments have not
got—should 1ake the responsibility of
supplying foodgrains and essential articles
at reasonable prices even by providing
subsidiesg for this purpose—not for export—
to the vulnerable sections of the commu-
nty through ration shops. We have been
demanding that throughout the country.
the people should be given foodgrains and
essential articles at the same rate. Let
them consider thig at least for these sec-
tions of the people. In the set up we have,
where private trade is there in foodgrains
and where the big business are making
more and more profits and where there is
greater and greater strain on the common
nreople. we do Aot find uny other method
which can be adopted by this Govern-
ment. Tn the capitalist system, in the sys-
tem. they have set up for themselves, there
Is no immediate relief to these people.
There is no response from them. We are
10ld on o<casions  that some fair price
shops are to be opened. But, there is no
effort made either to cover the entire peo-
ple or to assure the supply or to keep the
price level at a point where it is within
the reach of the common people. The
people are fed up with the statistics. Let
us not have statistice. Tet us see What 18
the effect on the people of this coun'ry.
We find that there is no chance. This
Government is being tied 1o the apron
strines of the big business and their friends
and benefactors have shown a total apathy
to the persistent demand of this proposal
which is being made. The result js that
the prices enar: the ordinary people strave
and a section of the people make e¢nor-
mous gains and profits. How long will
this svstem ro on. T do not know. There
is a limit {p the patience of the people. I
they are unable (o sez the writine on the
wall, well, it is up to them. But. it is our
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duty to point out that the people will not
accept this situation for ever or what-
ever they are trying to satisfy themselves
with.

Therefore, our demand is that the Gov-
ernment should immediately introduce a
proper and effective public distribution
system. Sir, they have jettisoned their
slogan of garibi hatag and, at the same
time, they have thrown the garibs to the
wolves. This is not the proper attitude
that saould be 1aken. Look al  the class
character of this Government. look at the
attitude which this Government has been
adopting towards the poor pecople. Take
the food for work programme. The attl-
tude of the Government is such that the
whole programme is on the verge of being
totally scuttled. They talk of the rurml
poor, but they do notL exiend any helping
hand to the State {(Rovernments to alle-
viate the sufferings of the rural masses.
According to us, and we do claim some
credit for it. the Food for Work program-
me in West Bengal, with the cooperalion
of the people had provided much oppor-
tunities for alleviating to some extent the
hardships of Lhe poor people in the rural
areas. We had provided sources of carn-
ings 10 the unemployed or under-employ-
ed people; the Food for work programme
enabled the rural unemployed or under-
employed people to have work or additio-
nal work for at least three to four months
more every year, but instead of appreciat-
ing the successful cflorts that have been
made by the State Government of West
Bengal, in implementing the programme
and coming to the help of the rural peo-
ple, we find that the Central Government
has gone to the extent of almost scuttling
this programme, which has now heen re-
designated as National Rural Employment
Programme. While renaming of the
programme, rigid ruidelines have been set
down: such procedures have been laid-
down by the Centre that during the last
two years it has become impossible to get
the work done through the Panchayata
which are the democratically elected bo-
dies. This has hindered our atirmpts to al-
Ieviale the conditions of the poor people.
The Union Government has further taken
an extraordinary decision to reduce dras-
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tically the supply of foodgrains for the
Food for Work programme, and that has
meant almost total abandoned of what
has been the most important anti-poverty
programme in the rural sector.

The other day while replying to the
debate on the Grants for Demands of the
Ministry of Food and Agricutture, Rao
Birendra Singh sacd that so far us Con-
gress (1) ruled States were concerned the
Ministry had notliced that the work of this
programme ‘nad been carricd out through
contractors and there had been lurge-scale
deviations; large scale complaints had. been
made against the contractors. But m
West Bengal it is totally different: conrrac-
tors do not implement this programme: it
is done through the Panchayats.

SHRI SONTOSH MOHAN DEV (S
char): Your own party,

SHRI SOMNATH CHATTERJEE: If
my party it in the Panchayats, how cao I
help that?

SHRI SAMAR MUKHEFRIJEF
rah): He does not want thal.

SHRI SOMNATH CHATTERJEE: The
contractors are vours, therefore. you rely
on contractors. [ rely on Panchayals;
people have voted us 1o the Panchayats. ..
tInterruptions), You rsemain with the
coniractors; you go to Jalpaigurl und speak
about the contractors during the elections

. A imterruptions).  You speak for the—
contractors and tea garden ownery during
the coming e¢lections. We are very happy
1o know that Shri Sontosh Mohun Dev,
has been assigned by his party to go amd
speak in North Beneal during the coming
eletcions. T wish him a good stay wilh
the tea garden owners at their bunglows
and good journey in their airconditioned
cars. He may nol get an audience, he
will get good food in the night . . (Infer
ruptions).

If the poor people of this country are
not to be subjected to continued poverty,
let us try to do something within our
means to help them in achieving at least
some additional work, some additional
emoluments, income and something more
to eat which they do not have for almost
six months a year. The benefits of this

(How-

1
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programme ar¢ being denied to the people
of this country particularly to the people
of West Bengal. The real objective is to
deny to the people of West Bengal the
benefits of this programme and not finding
a better alternative in the garb of National
Rural Employment Programme. 1 am
very sorry that the Central Government
has been playing politics with measures
taken to lessen the pangs of poverty and
starvation,

Now what is the modus-operandi when
1 said that (he Budget exercise has lost
its relevance. One of the things I had
in miad wav ths modus-operandi, which
was being adopted by the Central Gov-
crnment in introducing measures to raise
resonrces outside the Budget proposals.
We have seen this is a new method which
has heen adopted to give an impression
to the people, we'' there is not so much
of new impost or new levy in the Budget.
And at the <ume time if new levies by
way of excse duty are nol imposed by
your Budgetr proposals, then one can
deny a share of iha: 1o the State Gov-
ernnents.  Therefore, the procedure that
has bheen adopted now is very simple.
You try to befool the people saving no.
no. Budget impost is only for Rs 590
crores; no new indrect taxes, only a few
hundred crores for postal articles etc.
So far a¢ the other things are concerned
no new taxes are being imposed, But
what happened was that you imposed
R~ 320 crores by way of extra railway
freight and levy in December 198! and
then a further impost of Rs, 100 crores
by way of increase in postal charges
earlicr this vear  before  th:  Buodget.
Therefore, 420 crores have been accom-
modated. If that had been brought - in
the Railway Buadget or in the General
Buderer, then the people would have said
the Budget has imposed very much new
taxation, Therefore, keep (hem outside
as a sort cushioning a sort of cushion-
ing for the shock therapy that is being
adopted by the Centre,

In the process also before the Budget,
prices of commodities such as coal, steel
petroleum products and  fertilisers are
being raised by Executive Directions and
Orders, They are also kept out of the
Budget exercise, Therefore, people are
told “well these tp.i-ngs are not brought
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into the Budget™ and our Hon. Finance
with all our good wishes is getting certain
pats on his back. But he should mnot,
mistake them to be genuine praise.
There are some people who are trying to
come nearer him, because of varipus
objectives, But  this is the way the
people are being fooled. And with the
same process they are denying the share
of the resourcey to the State Govern-
ments. Under the Constitution you are
aware that the excise duties are to be
shared between the Centre and the States.
Now, the Seventh Finance Commission,
the last—the 8th one we are expecling
—fixed 40 per cent of the proceeds of
Central excise  duty to be distributed
among the State Governments, 1f that
300 crores or 200 croreg of rupees of
extra increases are brought by way of
excise Juty increases, then the State
immediately  gets proportionately 40
per cent of it. Therefore, 10 get entire
henefit of the rise in the prices for the
Centre thiy,  modus-operandi is  being
followed, 1 betieve Shri Venkatarman,
our great respected ex-Finance Minister
had cvolved this procedure ¢o that—we
have grear weakness for him. for both
the ex and the present Finance Ministers,
we have personal weakness—they try to
give an impression that they have so
much concern for the people. But this
is the real point, Therefore. the process
is very clear. Seventh  Finance Com-
mission’s  recommcendations uare scuttled,
the State Government does not get any
share, the Central Government keeps the
entire thing, the Budget is given a lop-
sideq appearance. although the real thing
is being covered by a fucade of minimal
amount of tax risc, Now, consider this
along with this, New proposals for Rs,
980 ¢rores hy wuy  of c¢xtra indirect -
taxes, Rs, 35 crores by your postal
charges increase, then Rs. 262 crores wn
nccount of new fare and freight increase
by the Railway Budget. The other
amount wag prior 10 the Budgelr, Thus
the Central Government in the name of
additional resource mobilisation has pro-
vided additional levies 10 the extent of
Rs. 1300 crores. And together with that
you have to add Rs. 1700 crores of
deficit financing. Rs, 1300 crores of new

import, then  uncovered deficit of
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Rs. 1365 crores in thig year's Budget,
plus Rs. 1700 crores of deficit financing,
which, according lo the revised estimates
for 1981-82, th. Government had under-

taken during the fiscal year 1980-81.

So, what would be the effect of this huge
quantum of uncovered deficit. and this
stiff impost and levies, on the common
people? It i3 bound to aggravate thetr
miseries, Whatever the computation
they try to make, whatever the sugar-
cout they want to put, this is the situa-
tion; and this uncovered deficit, together
with the new taxes, will not only
maintain but—we are sure, as the results
have already shown—accentuate the 1in-
fiationary tendencies, and put greater and
greater burden on the common people
by reason of price rise, coupled with
these new indirect taves.

What he hag given 1o0-day—1] do not
know what will be the effect of i1. It
seems to be very minimal. Buat if we
are concerned at all for the common
people in this country, the results have
been disastrous,

I know we have discussed on the fAoor
of this House, on more than one occasion,
what are the implications and conditionali-
tieg of the IMF loan. One may say that
we will be going over the same thing
again. But T shall be failing in my duy
if 1 don't refer to the implications of
surrendering (o the IMF once more: and
say that the fears and apprehensions that
many of us hag expressed, viz., that our
economic policies will be regnlated by the
TMF dictar and their conditionalities. have
proved fo b well justified. The budget
we find, and we have said. was an IMF—
sponsored  IMF-oriented budget. Tt has
heen now re-inforced by the recent im-
port-export policy.

You are taughing now. [f you remiuin
much Jonger as a WMinister, let us see
whether you will laugh, ultimately. Let
us see what happens (o this country
Patriotism ang wisdom are nobody's
monopoly. TLet everybody  understand
that,

The positlon is this, that on 5th April
we have seen in what way the import-
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export policy has been liberalized. We
bad said on the earlier occasion that
Government of India had promised 1o
the IMF that the import policies for
1982-83 and 1983-84 would contain
significant steps aimed at liberalizing
imports: and that has been proved by the
recenl export-import policy of Sib April.
Qur apprehension, ang we are certain
about it, ig that its effect will be disas-
trous on Indian economy. The wvolume
of Indian exports have remained stagnant
in volume terms, after 1976-77. Within
this overall stagnation, except exporls
1o the Sovier Union and the Socialist
countries, the volume of exports to the
capitalist world has actually declined in
absolute (erms between 1976-77 and the
present.

The position is this: there is recession
ung protectionism  in the pdvanced capi-
talist countries. They are not import-
ing more from us. We are not able to
export more to them: but we are giving
them concession, so that they can export
10 our country. The effect is, there will
be greater and greater imbalance in the
balance of payments position. This is
bound 10 be so. What was our apprehen-
sion? It was that ths has been done, or
was going to be done under IMF dictat
and policies. This has proved true. Let
us see what will he the position,

The full impact of the liberalization
measures adopted at the present moment
will mean an increase in  imports by
Rs. 5,000 croreq over a l.year period,
which is roughly the amount of the M}
loan itself. In other words, the foan
from [MF over a 3-year period would
go mainly 1o finance the extra imports
thrust upon the country by the IMFP—
dictated import liber.:lization  measures
over roughly the ame period,

Now, what will this country Face? It
will get into what was apprehended, ie.,
an incxorable debt trap; and this country
will bhecome the happy hunting ground
for multi-national giants who will gn
all the benefits at the expense of ow
people. Yesterday what the hon. Minis-
ter of Indusiry announced is another
example of subservience 1o the IMP
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wishes, Now there is a relaxation of the
industrial licencning policy. Big con-
cessions have been given to the big
businesses. They are going now to enter
the core sector which wag not open 10
them so far. For whose bencfit is this
going 10 happen? We am unable to 2x-
. pand our public sector. The hon. Minis-
ter. Mr. Venkataram an-—] remember his
words; if I am mistaken, he will correct
me—said that  “the public seclor will
continue 1o occupy the commanding
height of our economy”™ Are we going
10 do that. Are we proceeding towards
that? When we invite multinationals and
the big business, who ure making mure
andg mare profit with lesser and lesser
investmewt and lesser and  leser labour
force totay in (his country, they will be
having a field day. Mr Tiwari yesterday
was very happy to announce that he has
sutisfied his real mastery and nol  the
people of this country. Therefure, 1oday,
we find that this is the budpet-——as we
say that democracy is of the people, {or
the peopl® and by the people—our budgei
has becone a new type of democrucy —
we find that this is the budpet of the
IMF. bu for the people of India, un-
fortunately, this hus 10 be read by our
Finance Minister,

What ve find is that th: Finance Minis-
try or the hon. Financ~ Minister has
become a bureaucrat; the real super
Minisier is there in Washington: and he
has to, like a burcaucrat, carry out and

~=—implement the wishes of the IMF, If

you thinki it is proper, you may think
s0. bul we shall continue to expose if:
we hall continue 1o oppose it, hecause
we sincerely and seriousty feel thar thiy
is pot to the interest of the counlry.
You may sell oul the country. but we
shall not be a party to it and we <hall
continue 10 regisler our strong protest.
The position today is that concessions
and concessions have been given 1o the
big bussiness. The common people are
ut the receiving end,

Now we have heard the latest slogan
of Shranws Eva layate we are reminded
that this is the produclivity year., Now
the production is increasing. There is
more (oil, more (weat and more blood
given by the people. But the viclory is

not of the workers; the victory is of the
rich businessmen and the capitalists. I
the hon. Finance Minister is really con-
cerned (o improve the conditions of the
common people of this cowitry, if you
are not going to completely remain sub-
servient to the capitalisty and the big
monopoly capnital and the maultinationuls,
then there has to be complete orienta-
fion of the entire situation. There is
also the question of corruption in this
country it is almost instilttionaiised 1o~
day and it becomes all pervading. We
find one Chief Minister belonging to the
Ruling Party has gone on that charge.
Thers are seroius complaints and allega-
tions made even by their own party mem-
bers, by the PAC where they are in
mujority against other Chief Ministers
and against Ministers. The other day.
there was a complaint against how in
Rihar the prosecution had been with- .
drawn. etc. 1 am noi poing into details.
We have seen that a serious exposure
has come. The other dav. in an jrticle
in the fndian Express, dated 11th April,
1982—1 have not pot that much of time
lo refer to it. but 1 would request the
hon_ Finance Minister. if he thinks., that
he Jhould make his government’s posi-
tion clear or their party's poshtion clear.
b invite him to do o,

What are the (eps taken to control
blackmoney and corruption in this
country?  We know the reasons for
inaction; apparently, it is guid pro quo.
But unless strict steps are taken. this will
eat into the vitals of our country's eco-
nomy. Shall T remind once more the
hon. Minister ubout the greastitution
in this country called the ‘Sanchaita In-
vesiment™  The  hon.  Minisler  has
emphaived on saving,  He is (rying to
persuade people more and more o save;
save where, not with these shady specu-
lators not  with these shady operators
who in the name of invesiment have
cheated people of crores und crores of
rupees. Muny people have been cheated,
Ordmmary people have been cheated, on
the allurement of receiving interast at
the rale of 48 per cent, which nobodv
carrying on business lawfully or properly.
ohviously can pay  They have been per-
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suading jeople to invist with them and
not with the Postal Savings, not with the
authorisedd  savings  organisations, and
today at least more than one hundred
crores of rupces have been wasted,
diverted. Jphoned from the authorised
savings <hannel and have gone to the
shady operators. The Supreme Couit
has pass.d the gtronges! Jtrictures, The
hon. Minister knows. [ have written to
hin. [ have got his usual  polite assu-
rance of ccensideration to them., [T am
told that some meetings were held. Buw
we do not dnow whether any action was
taken. The Reserve Bunk could have in
one day taken action against  these
p:op'e. No atlempt is being made to
protect these small  depositors or for
tnving 10 ¢uch hold of the monics of
th2 rescuirces  of thase Sanchaita Tnvest-
ments.  But we do npot find any action
tuken or any move on the part of the
Government and theie is 2 total lack of
initiative on the part of the Reserve
Bank also. I would like to know Irom
th: hon. Minister whether Sanchaita In-
» -stments hive paid income-tax: whether
there have been proper assessments of
th= partners. Three  individuals  jorm-
ing a partnership with  a  capital  of
R+, 7,000 have been dealing with more
thin hundred of crores of rupess with-
out any obligation 10 anybody. and th.
income-tax authoritics are quite  happy
to allow them to go on. The Reserve
Buank has no time to lonk at these things.
And,—T would not like to nime him -
ons of your leading figures, afso in the
Sapreme Court.  he said, "I can under-
Jand wh Mo action is taken  agaanst
them by the income tay people, because,
for the obhvious reason they are deposi-
tors. But why not by the Reserve Bank
of India?" [ aid. i said. the un.wer
was very simple; they hive also deposited
money ©  Therefore, the reson is not
very difficult to find ow. T would request
the hon. Miniser, that “if vou do not
play election politics with  Sanchaita,
then (ry t» <how t(hat you are against
thi, type of activities.” There are othzr
mushroom organisations like  Sanchaita.
What stepr has the Government taken?
Whatever action the State Government
could take, it was taken, but it was found
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that the prize chit banning act, or the
chit banning act did not apply to hem
strictly !, When we took action nader
the Indian Penat Code, the High Court
has hsued an injunction order or gtay
order and no investigation could be
mude.  Some people art beyond touch
any body,

Sir, bluck money has been coafrolled
by issaing leaier boals! 1 vould Tke to
heov fiom Lhe hoa Maiste, wh..i'r he
fecor that thosr buch 0n y ir psactic
have goas Jowa Or, wil you _sig o
Hoal it wepaim?  The Jilircas: vew. 0
ho.osty wnd  Jdishuaes, has booa ob'ie-
rated now. | am not going into that now
W had discussed it. | would like 10 know,
what is the impact of these bearer bonds
on our economy, cxuept that you have
given credence. you have given revpecta-
bility, you have given a cover-up to the
business people,

Arrears of incom: tav wy this country
ay on st January 1980 were Rs. S89.65
crores, more than the amount of taxes
you have levisl by direct taxes, in this
budeet Wh * are the steps taken? It wemt
un to Ry 631 RY crores as on 31-1-194%,
Thewe are the arrewrs of income tax. when
people are made to pay more and more
tunes by renvon of raising of central ex-
cise. And. the answer o all this seems te
be & revived 20 Point Procrammet

R, DEPUYY SPFARIR: You have
evecoded 40 minuies.

CIATTIRIYG
by, We¢ had sume
hindly ev-

SHRIE SOMNATH
Some tinte had gone
discunsion in hetween, You
clude that,

Thiv 20-Puint Promramme s like a
ritualistic Manrra, (Interruptions)

He will not mind. He is gquite active
and effeziice 1o make himeelf heard at
the appropiiate time.

MR. PDI'PUTY-SPFAKLR: | am =ecing
a disappointed Satyisadhan Chakeaborly.

SHRI SATYASADHAN CHAKRA-
BORTY: No, no. I am appreciating.
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SHRI SOMNATH CHATTERIJEE: He
can make his presence felt.

AN HON. MEMBFR: A polile way of
appreciation.

AN HON. MEMBER: These are the
ways of appreciation,

SHR1I SOMNATH CHATTERJEE
There is a talk of lund ceiling laws to be
impilemented properly. | want to show
how this GGovernment practises or not what
it preaches. The West Bengal Land Re-
forms Act has been passed in 1980 or
carly 1981. But the Presidential assent has
no! heen given to it. One of the measures
of ‘he revised 20-Point Programme is
implemzniation of the land ceiling laws.
We cannot recover tands which are held
by the big people.

14.00 hr.

So far as higher production is concern-
ed. they wunt to achieve higher produc-
tion by means of repressive laws.

Since you have already given the bell
once. | will try to only indicate the points.

MR, DFPUTY-SPEAKER: Within five
minutes you can  finish.

SHRI SOMNATH CHATTERIEE: |
wou'd request the hon. Finance Minister
very carnestly that if you want India to
progress in all directions, then it is im-
possible 10 achieve real progress in India
untess you concede to the State Govern-
ments some real effective power including
cconomic power, We are today comtrolling
onc Stute or two States. AMay be, we will
be controlling more States, Bu they are in
power today in 20 States. The are shrimk-
ine and we are expamling. That is the
difference. Todny, when we advocate for
more powers for the States, we do not
advocate only for West Bengal or Tripura.
What is happening in NDC these days?

14.601 hrs. -
[Sitrs Guiswer Aumen in the Chairl

NDC has also lost ita relevance. We
find in the papers that in the NDC mee{-
ings. a competition goes on amongst the
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Congress (I) Chief Ministers who can use
more eulogy for the Prime Minister, more
laudatory words for the Prime Minisler.
Everybody can certainly do it in your
party meetings: nobody minds. But NDC
has become a sort of a rubber stamp orga-
nisation where Congress (I) Chief Minis-
ters will come as if on a pilgrimage, pay
their homage, go away and will not ralse
anything. Whatever is done is done in the
Yojna Bhavan. Here it is, accept it or get
out. This is the position. No proper dis-
cussion s there, The State Assemblies do
not formulate the State plans, Everything
will be done from here. The plumning
process has to be changed. You have 10
invo've the State Governments in it. After
all, they have to implement the State
plans., They have to formulate as well as
imp'ement. You have 1o come by their
side, stand by them. There is no India
other than the States. Yt is the federation
of the States, Therefore, unless the Stiates
progress. people in the States progress, I
do not know how can the country pro-
gress. We have been saying that there has
to be a re-thinking on the Centre-State
relations about sharing of resources. Why
are we objecting to additional excise duty
levied on exciseable goods? You are aware
that additional excise duty has to be shar-
ed umong the States according to a
Central Law of 1957 or 1958. But they are
not increasing the additioan] duties of
excise because  if they increase it, they
will have to share the whole of it amongst
the States: they cannot relain a paisa. S0,
what they are doing is that they are in-
creasing puxiliary duties of central excise.
Whi ? They do not have to share with the
Syates the auxiltary duties and special
dutties of central excise, They retain the
whole of it here. The ndditional duties will
not he increansed. As a result, what is
happening? There is ceiling on it, even on
imter-State taxes, of 4 per cent. All the¥e
are known things If ¢he hon. new Finan-
ce Minister Joes not know, T request, him
1o make a decp gtudy. We have filed a
suit in the Supreme Court. It cannot be
heard. It is taking months and months,
They took probably years in filing their
written statements  before the Supreme
Court. If these matters are properly dis-
cussed acrosg the lable and a satisfactory
solution is arrived at, who will suffer? Can
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the people of this couniry suffer
if  the  State Governments are
involved and more  1esources are
made available to them? Not only ’thcy
are not doing it, they are tryaig to put
pressure upon the State Governments to
decrease their Plan outlay, decrease their
expenditure. while the Central Govern-
ment is not called upon to reduce expendi-
ture, Since 1979-80 tili today, the budget
deficit in the Centre is to the extent of
Rs. 7,000 crores, while the cumulative
deficit over the same period of the 22 Siale
Governments is Rs. 2,500 crores. Yet. they
want the expenditure 10 be reduced by
the State Governments; but they do not
have any proposal to decrease their ex-
penditure, They want ¢he State Govern-
ments, who are responsible for implement-
ing the State Plans, to reduce the expendi-
ture. This typs of lop-sided approach,
this type of approach., will not help If
ihey think by that process they can con-
trof the S1ate Government of West Bengal,
or the Left Parties like the Marxist Com-
mtunist Party. let them have the satisfac-
tion of trying it, with or without the help
of Shri Sontosh Mohan Dev. But 1 would
tell the Central Government that by this
process, they cannot keep the people sub-
jugated, cannot make them dance to their
tunes, hecause people are becoming more
and more con cious and they will decide
for themselves.

Before concluding, T would just indica-
te that there are certain projects, which
are very very vital, not only for West
Bengal but for the entire eastern part of
the country. 1 know the heart of the
Finance Minister is in West Bengal
though, may bhe officially he is elswhere.
We are very sory that he has gone else-
where, We ¢till want him in West Ben-
gal,

MR. CHAIRMAN: Make him the
Chief Minister of West Benpal.

SHRI SOMNATH CHATTERJEE:
He may become. Hope is cternal, But
it would be a misfortune, not personully,
but because of the party he belongs to.
1 hope he will not follow hiy ilusirious
predecessor, Shri Siddhartha Shankur Ray.
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The other day a shocking news came,
that the Cevral Government is nol going
to (pare a penny for the Haldia Petro-
Chemica] Complex. Hag it happened any-
where in this country that petro-chemi-
cal complex has bheen s2t up by Siate
Government? Never. It is always in the
Central sector. When we raised here a
discussion, half-an-hour  discussion—nol
more than that—as to the Central invest-
ment in West Bengal and in the eastern
part of Endia, we were given, [ cannot say
a definite assurance but some assuranee,
of u proper consideration of the Central
patticipatioy in the joint sector, which
means Centre, the States and the financial
instilutions, to participate in the Haldia
petro-chemical complex, Bur the other day.
our new Petroleum Minister—lhey change
the Ministers too often; I do not know
whether he was aware of the assurance
given by his predecessor—he wld us that
nothng will be available. | would request
the hon. Finance Minister—even il he
gets more votes, 1 do not mind it: but let
him announce it—let him say that the
Haldia petro-chemical complex will be
brought up and the Central Government
will involve itself in i, ks il a crime that
a4 scheme, which has been approved years
back. we are try'ng to implement it for
the last five years?” We have gone to them
on numerous occasions. repeatedly old
them that it is not possible for any 5tate
Government to spend nearly  Rs. RU0
crores on setling up a petro-chemical com-
plex, please involve vyourself in it, con-
sideration be given (o the State, but
nothing has been done.

We are claiming for a ship repairing
vard for years and years. It was a ship
building yard earlier. Shri  Siddhartha
Shankar Ray once showed me the file und
said "1 wanted a ship building yard: now
they are giving a ship repairing yard. |
am in West Bengal. You are in Parlia-
ment. Please try for it.” I said I will do it.
He said * it is good you are trying for it.”
He was supposed (0 be very ncar to the
throne. But. it Seems, nothing happencd:
he could not do anything. He was more
husy setting up the Wanchoo Commis-
sion and what not. Nobody looked after
that.
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Whut about 1he electronic project?
Nothing has been done? Now the second
Hooghly bridge is almost being scuttled
for want of additional funds and the
BBJ Construction Company is being
wound up. Every time the complaint is
that funds are not available. There is not
4 single central sector invesiment in West
Bengal, The hon. Finance Minister, during
one of his usual sojourns to West Bengal
said: Why Jyou Bosu is shouting? In West
Bengal, who says we have not invested?
We have invesied In metro projects. We
make a presentation of it 1o him, let him
go and sel it up in Ahmedabad or Bom-
buy, we do not mind, We are fed up with
it. And what s the investment? Rs. 30 or
40 crores a year. As a result, it bay be-
come impossible 10 negoliate the streels
ol Calcutta and we do not know in our
life time whether we shall ever see any
train moving under this, Therefore, this
ts the only thing. He has said, “We are
giving you second Hooghly bridge’. Why
then would you say, there is no nvest-
ment in the Central sector? This is Lhe
attitude, He has o say for political rea-
sons what he can do?

Sir, with regard to sick indusiries, now
he is in the Finance Ministry.  About
Hindustan Pilkington, his Party member.
Mr. Anang Gopal Mukherjee is in trouble,
he cannot go te his comsiituency because
he has said in a spirit of euphoria when
their leader cume to power, I shall see
that Hindustan Pilkington i~ opened”, He
cannol get it done, he cannor enter his
conslituency. 1 am also pleading for him.
let him go to his constituency. We are
not siopping him. His INTUC is aiter him.
Here, people have died of starvation, they
have commitied suicide, And Hindustan
Pitkington still remains c¢losed. This com-
pany has not become sick due to any lab-
our movement or any unreasonable lab-
our demand, but of it is closed due (o the
mismanagement und misappropriation by
the Board of Directors. No step hus heen
tahen. 1 request the Finance Minister to
announce effective step so as to revive the
sick industries, and onc of them is Hin-
dustan Pilkington. We have been writing
to him abou; the Inchek Tyres, about the
Natienal Rubber and s0 on and so forth,

1 do not want to give a list today here and
now, but some proper approach hus to be
made 0 save this company.

Sir, last but not the least, what I wano-
ted lo emphusise is the role of the nation-
alised banks. It js one of our basic eco-
nomic policies as i were that nationalised
banks will huve an important role 1o play.
No¢ only we find that at least in our part
of the country there is a deliberate
aversion on the part of nationa-
fised banky 10 come 10 the aid of the
common people. and specifically when we
have tried lo reopen closed imdustries with
the efforts of the State Government and
the workers, the United Bank of India,
one of the nationalised banks—]1 muke a
distinct and dirceet charge, I have written
io the hon, Finunce Minister about it—
goes 1o the courl. The Indian Puaper Pulp
Company was opencd wila the help of the
State Government with (he qacrifice of
the workers who ure taking lesser salary
und lesser wapges, about 40 per cent wages,
arml when we got an order from the Cal-
cutta Higch Court to reopen it, then wha
happened? The United Bank of India
goes lo the cowrt, fights  against it and
says, ‘Dont’t allow rInese companies to re-
open, they should he sold as scrap so that
some big officers can make some money.
! believe our Chief Minister also spoke to
Mr. Venkalaraman when he was Finance
Miniver. and 1 wroge to him ylso.

So far a»  Fuast Bengal River Engineer-
ing Compuny lid. is  concerned. it hay
heen closed down from 1976, You will he
surprised that R, 50 lakhs were due to the
workers.  The munagentent itself has
admitted that the workers are not to be
hiamed for its (ickness. When with Rs_ 32
takhs given by the State Government of
West Benpal we purchased some of the
assets and muchinery of the company
which has been lving closed from 1976,
the United Bank of India has come io
the Supreme Court., they have filed an
application for speciat  leave, they want
that the fuctory should not he opeaed
and it should be suld ag scrap. And we
have to come on behalf of the workers to.
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fight it there. Is this the approach of the
nationalised bank? 1 wiuld like to know
from the homn. Fimance Minister: Do you
think that by this process you are helping
the people to have faith in the functioning
of the notionalised banks? I they
have any concemn” for these people,
if they feel that the nationalised bank
should be used as an instrument for de-
velopment, 1 wunt  thal  their attitude
gnould be changed. 1 request the hoa.
Finance Minister in regard to food for
work, central nvesiment in West Bengal.
1 have referred Lo, he should take positive
steps in a proper direction. 1 hope he will
not give a sterotyped reply the malter is
under consideration. | have to oppose the
Bill. Whalt he has done is the annual ri-
tual. The will not help the people 1 want
him to succeed. But he camnot succeed
with the help of LLM.F. He has to fight
I.M F. and then succeed. -

SHR! JAIDEEP SINGH (Godhra):
We are now in the penultitnate siage of
discussion on Budge:. I have been listen-
ing to many hon. speakers here and try-
ing to learn. I was amazed that my
learned friend Shri Somnath Chalterjee
chose to spenk as u novice because it
snacks of nothing but  election  propa-
ganda becawse West Bengul is poing 1o
the polls very soon.

SHRI SOMNATH CHATTERIEFE:
Let somebody from Haryana and [lima-
chal deliver a speech here.

SHRI JAIDEEP SINGH: He will

The greatest stress he Jaid was on Food
for Work., Time and again we have heard
here in this House—the Apvicelture Mia-
ister pleading that the West Bengal Govw-
erpment was 0ot submitting the accounts
hecause there was «<ome dubiows Jealing
in the food that was being sent therc, for
the obvious purpose of giving it to the
people. It was not heing done, That was
why they were not able to account tor it.
Of course, it is very important to mention

it Dbecause when Shri Semmnath, Chatlerige . .

goes back and talks at the hustings, he
will say that he pleaded the cause....

N
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SHRI SOMNATH CHATTERJEE: We
will. Let the people decide. They may °
accep! your version. They may reject our
version. Not that you go to court lo stop
un c¢lection,

SHR] JAIDEEP SINGI!i- They have
already decided and given their verdict.

SHRI SOMNATH CHATTERIEE: We
have invited them,

SHRI1 JAIDEEP SINGH: ! am surpris-
ed that such a senior Member like Shri
Somnath Chatterjee comes to this House
and mukes a speech  withosir making a
proper study of the various matters he
mentions, | have no intention of crossing
swords with him, but [ am vurprived he
said “Bengal is the only State where a
joint sector enterprise for a petro-chemical
industry wias being sought for in India™.
It is fur from the truth. 1 belong 10 a
State called Gnjarat, where such a projest
also is awaiting the approval of the Gov-
crnmend of India.

SHRI SOMNATH CHATIERIELD: 1
am sorry. He may abuse me or accuse me.
1 witid. {{nterruptions),

SHRI JAIDEEP SINGH): | am on my
legs. 1 do not yield, (Interruptions) \

SHRI SOMNATII CHATTERIFE: 1
do pot criticise,

SHRI JAIDEEP SINGH: | Ju not want
you to disturb me. (Interraptions)

MR, CHAIK AN lLer him clarify.

SHR1 SOMNATII CHATIREIGE
There is no petro-chemical complex only
in the State Sector. | have said that we
wanted in joint sector. Th:refore, I have
never suid  that, West Beogal has been
asked to set up petro-chemical sector onlv
in State seclor,

SHRI1 JAIDEEP SINGH: We_ have
asked them to set up in State sector also
in Guijarat. Is it all right?

SHRI SOMNATH CHATIRRIEE:
Keep it secret.
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SHRI JAIDEEP SINGH: There is no
need to keep it secret. Your implication
is that tLhis is being done because there is a
Communist Government in West Bengal.
It is a wrong implication. Probably, there
may be other problems of various nature
for which these things might be helil up.
I do noi lik: ¢ projec. in Gajafat wiso to
be held up. | am not insinuating that the
projct is held up because 3t is premdiced
against Gujarat. 1 am trying to prove my
point. To say that this is uot being donc
just because there is a communist govern-
ment in West Bengal, is utterly untrue.
I would not like te deal with his speech,
because, 1 think, the Mimnsier will deal
with @,

1 would agrec with him 0 an extent that
there is inflation and #t §s . serious maite:
aod it should be deult with, How the
Minister is going to deal with jt, 1 am
sure, he is going to say so. But there is
one fact which every body must take
inlo account, When steps are taken in
such a wvast country 1o 1ake certain mea-
sures which will help a lot of people all
over the country, the result would not be
yielded within a few hours or few days,
The resull would take time to come in.
The question s 1o see whether there is a
trend now w biing it back on the rail
If certain »mount of holding up of price
line tahes place, other things will naturally
follosw in th= right direction.

1 would flike 10 draw the attention of
the Minister. however, 1o a few facis. We
have called this year as Productivity Year.
Looking at the objective, 1 feel that there
are certain gaps which have to be filled in,
if we really want to achieve wha' we want,
Merely by slopan-mongering, T dJdo not
think, we are going to achieve what we
want.

In the field of industry, for example,
finance is still a big problem. There are
muany plans being drafted bur those ptans
are nol coining into being because there
are various types of <snags i ceiting
finance. T do not know how the Govarp-
ment is going to overcome these Jifficul-
ties, Bit one thing, T feel that there should
be more participation of State Govern-
ments and more participation of private

enterprises/in order to g2t mor: capacity
that we have covisaged for. Times are
changed. If something was declared as
core sector some yeurs back, there is a0
reason to continue to do so. Therefors, a
littte amount of flexibility in this purti-
cular direction, 1 think, is very necessary.
The States should also be invoived in il.
As against that, my complaint if at all
any, is this, Many of ih: projects in
which the States are prepared to partici-
pate financially or otherwise .ure lymng
unattended 10 for somc reason or the
other. This is whal | wanted 1o bring it
to the nolice of the Minister. Why are
they lying unattended to and why soiae-
thing cannot be done 1o get them buck
on the rail?

For example, in the field of industry.
the State of Gujarat has made a proposal
for Nylon 6-Filament Yarn Project which
was envisaged in the Plun and u letter of
intent was passed in 1971, For one reason
or another. it hung fire. At that time, this
project would have cost Ks. 45 crores.
But due to the delay and price escalation,
it has now gone uplo Rs. 63 crores,
It is a mational loss. Moreover, it is a
project where many small  weavers in
Gujarat who have small industries have
got 1ogether inlo a cooperative. As a Joint
seclor. these weavers' coopenatives are
also coming in  with the Stute sector to
have this factory. Yet. it has not been able
to find the final day-light with the Gov-
ernment of India. 1 would like to know
why,

Similarly, the Sponge iron project is
also wailing on the sidelines for a long
time. The Government here has been drag-
ging its feet, What | am trying 1o say is
that the procedures that are involved in
getting an industry to po through and
take a final shape are so complex and are
so complicated and go thyough so many
different Jdepartmemts thfit it takes a long
lime to go through. So. comirg back to
my first point. if we do want il to be 2
Year of Productivity, if we Jo want o see
that the production increases fast, then
these difficulties which keep arising will
have to be removed and something will
have to be thought about.

There is also a problem in the location
of industries. The location of an industry
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takes a long time to decide and many a
time the location is not decided on merits.
1 have., unfortunuately, to bring this to
your notice and to the notice of the House
that many a time an indusiry is located
because of certain preSsures, political pres-
sures, Members of Parliament demanding
an mdustry In their area or whatever it
miy be. | think the Governm.nt must take
into account the question whaie it will be
more feasible in area wherever it s most
feasible, it should be locaied without any
rancour. This is not being dJdone, There-
fore, these things are hanging fire.

1 want to bring a very particular in-
stunce to the notice of the House and that
is thix, In India, it is a well-known fact
that there is a great shortfatl in the pro-
duciion of railway coaches. The [actory
that we have today. the 1CF in Madras
and elsewhere, they only produce 1100
couches a year whereas w= reguire 2200
a year, The shortfall is soughit to be Gllad
by locating a new fuctory. 1 am glad the
Railway  Minister  has com: and my
plea will be heard better. Though [ Jdid
myation this fact, when the hon, Raitwav
Minister replied to the debate. he skilfully
chuse not te memion about it at that time.
So. | would again request him that  this
shoawl be taken into consideiation, The
Guparat Government  through its  [adus-
ttial Investment Corporetion asked for a
letter of intent to have a coava facory in
Guiarat. It had all the wherewithal, the
funds and everything was worked out. But
] do not know for what reasons it has not
bzen given to Gujarat as yet. I believe,
it is sought to he given somewhers else
for which there are no funds yet and even
when the funds are found. and a factory is
located wherever it is sought to be given,
it will only fulfil 600 coaches whereas
we require 1200 coaches, There is still a
shortfall which need not have becn there.
This is what I mean is the difficulty amd
unless these sort of difficulties are remov-
ed. 1 do not know how the shortages in
this country are going lo be overcome. It
is verv essential for us, therefore. to see
that all our factories, all ouar industrial
wwdertakings, work to their maximum
capacity, work in such a way 1hal we reach
our tareets.
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Now, you take the casz of cement.
Cement is one commodity which is requir-
ed by everybody and it is causing s0 much
trouble and scandal everywhere., There is
so mich trouble and scandal everywhere.

We have the capacity to proxluce 33
million tonnes of cement. It was targeted
for 23 million tonnes last year and we
only produced 2! million tonnes. ‘Vhy
did we not reach the larget? How do we
propose to reach the targe!?  There are
difticulties like power.

The other day I heard the Minister of
Energy saying in his reply that the Cen-
tral Government could nct do much in
this regard because the State Gowvern-
ments were respomsible for power supply
and that there were difficulties in the set
up of the State Government, [, for one,
am not prepared to accept that coatention
at all becamse, after all, this country is to
be ruled from here. If there are short-
comings, if there are irregulavcities, if
there are any difficulties, we must remove
them from here. There are ways and
means of doing so. Electricity Boards can
be told to manage their alfairs properly.
They do not stick to their schedules, But
4 promise for power is gives for a cement
factory. It is calculated at *that time how
much power would be required, It is also
calculated whether it is going (o be
available. When they are aSsured that it
is going to be available, then only lhe
permit is given, So when the permit iy
given and the power is no* made available
as per permits, surely some step has to be
takeg and those steps are pot bheing taken
as I feel,

I would also like to say that in the field
of technology. we have to develop in many
directions., For example. Gujarat is the
one State where coal has 1o be brought
from far away places. It is highly indus-
trialised State and depends heavily on the
movement of coal. Theie has been recent
discovery in certain purts of Gujarat. It i3
said that there is 60 million tomnes of coal.
Buy it is at a depth of 1,200 to 1,400 feet.
There are ways and m=ans in technology
in other parts of the world to be able to
extract what they call, carbon gas, because
in such a situation, coal cannot be mined
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in a conventional way. But we are no!
doing it. I do not know whai progress we
are making in that direction.

I would like to suggest that some
thought must be given to this sort of
technology so that they heip develop areas.
where industry is  located by producing
power or cnergy.

Lastly, T just like to particularly bring
to the oiotice of this House that we are
always worried about shortfall in  our
foreign exchange reserves.

1 do not know whether any thought has
been given to the fact thai touristn which
seems {0 have been given very litile impor-
tance. &5 a potential 10 carn foreign ex-
change. 1 do not kmow whether you are
aware that tourism is the third largest for-
eign exchange carner in our country, asthe
position cxists today. | do not know whe-
ther vou are aware thal plans are afootl to
get 3.5 million people by 1990 to come
as tourists to India. The potential 10 carn
wiill be in the vicinity of some Rs. 3,500
crores per annam. Has anybody given a
thought to this fac?! Buai, at the sume
time, I tind that ihe onority that this in-
diniry must receive, is nol being received
and 1 would suggest that tourism must
be taken up as an industry, At the monient,
it is nol tuhen up as an indusuiry and the
outlay in the Plan for this sort of earning
capacity is only Rs. 137 crores this year.
How can we expect  anything  withoul
putting in inpw? So, the input has to be
also higher i{ they are expeciing this
higher earning and, therefors, 1 would
suggest to the Mimister of Finance Lhat
higher priority be given (o tourism. We
did not even discuss it. W Jdid not even
find time 1o discuss it during these days
of Demands for Grants because it was
considered to be something of so minor
importance. But then it is something ‘hich
is earning what we want so badly. some-
thing that is gomg to make our economy
rise, something that is going to make us
one of the leading nations of the world.

Lastly, I would like to thank the Fin-
ance Minister for the small favours that

he has announced, particuiarly to dyestuff
small scale industry people. They were in
dire straits. 1500 technocrats had left their
jobs and come back from USA, England
and other countries and started factories
here and this excise duty on them was
weighing very heavy and they had to
close their factories since 27th February.
Now, I suppose they would get the re-
lief and would be ;ble to functiens.
But then [ do not know why this

thought was not given previously
and only when appeals were made
this decision was taken. I would

like to bring this to (he notice of
the Finance Minister that, once we start a
scheme like that, we must think of it from
the long term point of view and there
should not be disturbances in the way:
otherwise, it stops—the momentuin of the
work that they do .
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SHRI SONTOSH MOHAN DEV:
(Silchar): Mr. Chairman, Sir, I rise tlo
sopport the Finance Bill. Sir, the elo-
quent speaker from the Opposition, Mr.
Somnath Chalterjec. gave a very pgood
speech. It was more or less an election
speech. He also mentioned my name
many a time in his speech but he is not
present in the House at the moment. He
comes from a State where out of 365
days in a year almost for 300 days it
remains in darkness and there is no
light. Therefore, we are not surprised
when he, in his speech, could not throw
any light on anything. Instead he showed
a dark tiger in the form of IMF, He
went to tPe ext?nt of saying that part of
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the present budget was framed by the
IMF. Being 2 man from Bengal which
has produced so many cminent national
leaders it is a pity that he should consi-
der that a country like India will ever—
under the leadership of Shrimati Indira
Gandhi—allow any foreign agency (o
put pressure on us or we will yield to
them. -

Sir, while 1 welcome certain conces-
sions announced by the hon. Finance
Minister foday 1 would like to remind
bim about the one commiiment which
the ex-Finance Minister made in  this
House in 1980 in respect of formation
of a tribumal of Central Excise and
Customs, This commilment has not
yet been implemented and a few thou-
gand cascs are still pending before the
Ministry for which people are suffering.
1 mquest him 1o look into this problem,

Sir, 1 come from a State which is
having plitical turmoil for the last two
and a halfl years and T being one of the
two Members—other being a Minister—
in me [ represent iwelve MPs. Unfor-
tunatefy, the main reason for this poli-
tical wrnwil in my State is the econo-
mic backwardness, I am grateful to
the Centre that in the Sixth Plan  the
outlay has been increased 1o a greal ex-
tent and the amownt that has been allo-
cated is Rs. 1150 crores as apainst Rs.
305 crores in the Fifth Plan. The reve-
nue incothe of the Stale is so little  1hat
it becomss  Jifficult for
take any sieps for  development or to
take any project which can generate em-
ployment.

Sir, our main income is royally from
petral which is controlled by the Cen-
tral Governmenl. During British days
the royally on petrol was Rs. 10/- which
has been increased 10 Rs. 62/-. 1 would
like 10 sny that when Mr, Sarin was the
Chiel Adviser 1o the Governor of Assam
—it is not recommended by any politi-
cal leader—he made s sirong plea that
the royally on petrol should be increased
to Rs, 3i5/-. The other day 1 raised it
in the House also, The hon. Finance
Minister said that this is being revised
every four years. But in view the fact

the Stale 1o

that this is the only vital source of our
revenue, [ would urge upon the Gov-
ernment to take a lenient view and ac-
cepl our genuine demand of Rs. 315 as
the petrol royalty.

There is hardly aay industrial deve-
lopment in our State. The whole State
of Assam can be said as the industrially
backward area. In this respecl, the
banks there have got a vital role to
play. But if you take the statistic
about the guanium of money being depo-
sited by the people of Assam in the
banks, you will find that the correspond-
ing investment by the banks is not that
much; it is very little. Figures have been
quoted in this House time and again
and it really depicts a very sad picture. I
do not say that it is 1the tendency of the
Government not (0 make invesiments,
but the main reason is that the infra-
structure of the bunking organisation is
very much lacking there. In reply of one
of my Unslarred Questions, Question No.
8 on the 19th June, the hon. Minister ag-
reed that there are 550 additional branches
10 be established in the North-Eastern
region, bul he added that the State Gov-
ernment had not taken any iniliative. I
do agree that it may be a fact, but the
Central Government has also got a
part to play to cstablish  these banks.
After establishment of the banks. the
functioning of these banks should also
be organised in a better way., The area
head office of the Siate Bank of India
has been opened, but unfortunately, the
other nationalised banks like the United
Bunk of India, the United Commercial
Bank. Punjab and Sind Bank etc. have
not followed suit. Their head offices are
cither in Calculla, or even in places like
Dethi  or Bombay. As a result, hund-
reds and 1housands of applications  for
assistance from the banks etc. are lying
pending. 1 would urge upon the Gov-
emnment to look into this particular
problem. Either the Regional Offices
should be  upgraded in view of the
backwardness of the State, or the re-
gional managers in these areas should be
given more power. It is very difficult
for an enireprencurs from Assam to
come to Calcutta, Bombay or Delhi to
got his financial proposals approved and

! o | *
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sanctioned. It is very expensive and it
is also hard for him considering the
distance etc.

Further, Assam because of its tea in-
dustries and plywood  industries contri-
butes a huge amount as premia to the
Guneral Insurance  sector, but unfortu-
nately there is only one General Insur-
ance Company which has got a regional
office in Assam. In Mizoram, Tripura,
Cachar and North Cachar hills, there is
a good prospect for a regional office of
the General Insurance. This may kind-
ly be looked into. 1 am very grateful
to the hon. Minister for opening a divi-
sional oflice of LIC in my areza. Now,
the Life TInsurance Corporation is being
bifurcated soon nfo five organisalions, [
am a strong supporter of this. While
this is being done, head office of one of
the orguanisations should be sef up  at
Gauhati. This is a genuine demand of
the people. I must say with all res-
pect to :he people of Calcuita that in
Calcutta, the regional office of 1.IC  or
the State Bank have become u Jen of the
Union leaders only to create diklocatinn
and not to creat productivity. Recently
I have heen to one of the offices. herd
office of the United Bank of India. Once
vou enter there, vou will find that you
have come to an oftice where there  are
posters and posters displaved all around
and nothing else. Ten unions have put
their posters all along the walls, If there
is a rul~ for restriction of putting such
posters  in the P&T Department and
other offices, I would also request the
bon. Minister to have such a rui2, not
1o display the union posters in the banks,
This may kindly be considered.

If you have the head office of one of
such organisations, when you bifurcate
the LIC, in Gauhati, I can assure you
that you xould be able to uenszrate more
premia from the people. This is because
the life insurance scheme has got a very
good prospects there. Bot unfortunately
because the proposals are not accepted
promptly and also as disbursement of the
demand after maturity is very slow,
because the infrastructure is not there, 1
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would request the hon. Minister to con-
sider this particular aspect.

15.00 hrs.

While considering the various aspects
in that area, the Prime Minister did
form a Committee that was previously
known as Makwana Committee; now it
is known as Laskar Commitice. That
Committee from time to time has given
certain proposals to the Central Govern-
ment, including the Finance Ministry,
regarding the various development propo-
sals for that area and one of the moai-
toring body for implementation of these
particular  proposals is the NEC (North
Eastern Council). You will be shocked
and surprised to  know that after the
formation or division of Assam,—which
was under one Governor before, now
there are two Governors, one in charge
of Meghalaya and Assam, the other in
charge of the Union Territories and
States—there s no Chairman of the
North Eastern Council. As a result those
proposals which have bren monitored by
the Laskar Committee or the Makwana
Committee and which are supposed to be
granted either by the Central Govern-
ment after the technical know-how and
acceplance i given by the North Easiern
Council. nothing is moving there and it
is in a very standstill position. Keeping
that in view., 1 would request the Gov-
ernment—whatever might  be vour deci-
gion. whoever might be Chairman—the
Chairman of the North Eastern Council
should be elected or selected very <oon.

My another request is that  Banking
Service Commission which has recently
been formed is the most ineffective body
in Assam. In almost all branches in
Assam, in all the Nationalised Banks,
they are bearing huge losses because of
the shortage of staff. When you go 10 a
bank for any proposal, specially with re-
gard to the IRDP and other schemes, you
always hear from them saying we do not
have the manpower to deal with it.
Since the Banking Service Commission
has been established and a Chairman has
been appointed, T would request that all
the vacancies which are in North Eastern
region in all the banks must be filled up
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immediately and the local people given
more scope Lo get appointnent there,

Lastly. 1 would through you
the Central Government to change its
aftitude towards the State of Assam.
Now there is President’s Rule there and
everylhing is in the hands of the Presi-
dent of India. Through the President of
India, the Governor is ruling there and
the Home Minister is in power. Keep-
ing that in view we should not say that
nothing can b¢ done in Assam because
there is & movement there. The Palice
is under vou; the Government adminis-
tration is under you: money is under you
and the Banking Organisation is under
you. If vou can prove in Assam that
you are really serious about the econo-
mic develepment of Assam, 1 am sure
the apgitation which has lost ground now,
will totally lose ground and the people
of Assam, who are patriotic in  their
feelings, will certainly come forward to
cooperative with the Central  Government
and will definitely create a climate where
this secessionist movement, which 18
going on there by the small sections of
the people. will die out and they will
again be in the nationa! mainstiream and
will be able to form Government of
whatever party might pet majoritv. With
these words. T support the Finance Bill.

request

15.04 bm.

(SHm1 CHanprAJIT Yapav in the Chair)

SHRI1 KAMALUDDIN AHMED
(Warangal): Sir, T support the Bill and
also the proposals that the Finance Min-
ister has brought forth. At the same
time I would like to draw his attention
about the non-performance of the State
Government.

Sir, we are commitlted to Planned
economy. No wwe are in the Sixth Plan.
During this period, we have spent thou-
sands of crores. But in terms of results,
_if we go through our targsts and achieve-
ments, 1 must say that the State Govern-
ments have not done well. Added to
that, there is a very dangerows trend now
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prevailing in the coumtry. During the
last six months, we have been seeing
reports in the Press, we have been hearing
the Finance Minister, Planning Commis-
sion. Reserve Bunk's Governor ang every-
body talking about the overdrafts and de-
ficit financing.

We can understand it if the Central
Government goes in for dzficit financing;
but #t is just unimaginable, we cun hardly

conceive of it if States go in for over-
drafts & soch an irresponsible  manner.
I believe we have a total of Rs. 1200

crores of over-draft now pending with the
States Governments. Out of this Rs. 1200
crores, the Government of West Bengal
alone has Rs. 372 crores to clear off.
Almost all the State Governments—
Rajasthan and other State (Governments
have done this. 1 am not singling ouf
any State, but I am pointing out that there
is a very dangerous trend.

Wherever these overdrafts are there to
be cleared off, they don't find any addi-
tional resources. They are not in a
position to mobilize their resources for
clearing over-drafts. These over-drafts are
rending; md 1o our surprise, what we
find is that we have been giving them
premium for all these misdeeds. The
solution that the Central Government is
coming forward with 1o clear off this
overdraft is that they say this—the Plan
ning Commission has said in ome of its
letters that if he overdrafts are pot cleared
off by the end of March. it will adjust
these overdrafis agamst the next years
plan outlay. Who is going to suffer? It
is the people of the Sfate that are suffering
because of this indiscreet financing  and
irresponsibe way of dealing with finances.
The result, as T undersiand it, is that
generally these gverdrafts occur due to ex-
penditure on non-plan sector. These over-
drafts occur due to their indiscret expen-
diture, If we adjust these overdrafts
against the mext year’s plan outlay. I
don't think that would be an appropriate
method or measure.

I was surprised when our friend Mr.
Somnath Chatterjee  pleaded for more
econornic powers for the States. As a
matter of fact, what T fing is'lhat abouti ihe
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present system of our finamcing and the
powers of the States to carry out plans and
economic programmes, we have to give a
new thinking, ie. as to how to achieve
our plan targets and how to carry out
and compiele the economic programmes,

For progress, peace is necessary. Un-
less there is peace, we cannot have any
progress. If we go through the conditions
that have prevailed during the last 30 or
35 years after our Independence, there is
hardly a year when there were no com-
munal riots or other incidents of violence.
In spite of all our efforts, communal riots
are still taking place; so also atrocities on
Harijans and Adivasis and then violence
in the industrial sector. Now, we are all
‘aware that about 34 lakh people are
on strike in Bombay and  unfortunately
the Central Government is not m a posi-
tion to do anything. When we think of
any measure then immediately it is said at
is 2 State sector and has to be dealt with
by the State Government. The question
of law and order also is %aid to be the
responsibility of the State; and if they
fail in controlling it, we just cannot do
anything. Sometimes, when there is any
violence, we discuss it in Parliament and
try to hold Gianiji responsible for it. I
admire him. He immediately assumes any
responsibility without any  power. HB
power under the present system is that he
can just draw the attention of the Chief
Minister or the Home Secretary can write
a letter to the Chief Secretary of the
State. Beyond that, there is no power.
But Gianiji will definitely come out and
say that we are taking measures and all
that. What T am  trying to plead is
that the whole system requires a drastic
change. What should be the power of the
State and what should be the power of
the Centre? I must say that we have to
give a rethinking to the enlire matler,

I may remind the hon. members that
when the Constitution of our couniry was
being considered., some apprehensions were
expressed that the draft Constitution will
not be suitable for our country. But in
their wisdom the then members approved
the Cons'ltution. I will only quote a
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little portion from Dr. Ambedkar's speech
wherein he said,

“The democralic executive must satisfy
two conditions. We must be 2 stable
executive and he must be a responsible
executive,”

“Unfortunately, it has not been
possible so far to devise a system which
can ensure both in equal degree. You
can have a system which can give you
more stability but leds respansibility or
you cun have a system which gives you
more responsibility but less stability.”

So in that way, the American and the
Swiss system give more stability but less
responsibility. The British system, on the
other hand. gives you more responsibility
but less stability. The reason for this is
obvious and all that he hus said, with the
result that we have opted the British
Parliamentary sysiem. Under this system,
for anything that huppens, we cannot hold
anybody responsible,

Now, if the law and order fails, [
don't think we have clamped the Presi-
dent’s Rule in any State for the reason that
the Siate Government has failed to main-
tain the law and order situation nor have
we huve been ahle 1o clamp President’s
Rule and dismiss the Government for any
fiscal mal-practices. So. my humble sub-
mission through you iy that we must give
serious thought 1o this, We adopied the
system of British Parliament and unfortu-
nately we have not been so successful im
that system.

SHR1 SATYASADHAN CHAKRA-
BORTY: Who is going to dismiss the
Central Government for law and order in
Delhi? (Interruptions)

SHR1 KAMALUDDIN AHMED: You
should hear me. I will explain every-
thing. According to the area of our
country and the size of population, we
could have tried to See whatever systems
are prevailing in the two advanced count-
ries in the world. The two more advanced
pations in the world are: the USSR and
the USA. Now, if we had to adopt a
system, we should have adopted the
system of the USSR or the USA. But
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we have adopted the system of a tiny
country which perhaps was in a way
instrumental in giving that system to us.
My submission is that this is not a matter
where anybody must feel touchy about it.
What I say is that the present system,
requires a re-thinking, it requires a re-
assessment as to what we have done. My
submission would be that we must make
a system where this Central Government
becomes more responsible and more
powerful. We are in a very typical type
of predicament, that we have an adminis-
trative set up which is never responsible
for anything. If the Plan targets are not
achieved. no officer is held responsible;
if law and order is not maintained, no
officer is responasible, There is no res-
ponsibility on anybody. What I  would
supgest is that this House must take into
consideration the prevailing circumstances
and we must think of a system of Govern-
ment for ourselves, a Constitution for
ourselves, which will give protection to
the citizens amd also ensure progress of
our economy,

SHRI SATYASADHAN CHAKRA-
BORTY : Is the hun. Member advocating
Presidential system of Government? Are
you advocating the Presidential system of
Government?

SHRI KAMALUDDIN AHMED: I have
said, that the systems in the two must

advanced countries are, onc is
available in USSR. and the other is
available in the US.A. They can be

considered, they can be thought of, and
we must dreaw lessons from  history,
(Interruption)

It is the combined wisdom of this
House that has to evolve a systemm where
we should be in a position to give more
protection to our citizens and more econo-
mic prosperity to our people.

SHRI SOMNATH CHATTERJEE:
That, the people will achieve.

SHRI KAMALUDDIN AHMED: And,
through you ! will make a special request,
an eamest request to our feader, our
Prime Minister, Shrimati Indira Gandhi,
who got a massive vote. (Inferruption)

SHRI SATYASADHAN CHAKRA-
BORTY: Now you have come out.

SHRI KAMALUDDIN AHMED:
The massive vote of this country given to
her wns not merely due (o affection to-
wards her. (Interruption)

SHRI SATYASADHAN CHAKRA-
BORTY: You can make her the Presi-
dent. But she is more powerful than the
U.S. President, P

SHRI KAMALUDDIN AHMED:
It was more or less a sort of mandate to
find 2 Govemument which gives more
economic prosperity to the people and
also safety to life and property. ?

In the end, there is a small matter which
I would like to bring to the notice of this
House. Two years back we were told that
gas and oil were found in the Godavari
basin. Unfortunately., the ON.G.C. has
been poing at a snail's speed and we have
not been able to show any spectacular
results. 1 would request the Finance Min-
istry and the Ministry of Petroleum and
Chemicals 10 take up this maiter in right
earnest and go ahead with the programme
so that it may case the burden on our ex-
chequer. We may find oil and gas and
that will bring some prosperity to our
State and the country.

MR, CHAIRMAN: Shri Ashfaq Hus-
sain.

Wl FEEE gEE (IEAw)
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Knowledge without character is a power
for evil only as has been seen in so many

instances of talented thieves and geatle-
men-rascals in the world.

srqﬁmra%a‘a (T # A fafe-
W § ®gAT V@A ¥,

I IT | W IWH FAWT & FA

Where should you seek for God? Are
not the poor ,the miserable and the down
‘troden Gods? Worship them first. I do
‘not believe in God or religion who cannot
wipe oul the tears from the widow’s eyes
-and cannot bring a morsel of food to the
lorphaned mouth.
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All expansion is life. All contraction is
death. All love is expansion. Ali selfish-
ness is contraction. Love is, therefore, the
only taw of life. He who loves lives. He
who is selfish is dying, Thercfore, love
for love's sake because it is the omly law
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“I will prefer 10 be cheated by the
others than to cheat them.”
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Even a morse! of food we eat is taken
away from other's mouth.
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“Follow the truth wherever it may
lead you: Carry your ideas to the utmost
logical conclusion; Be not cowardly and
hypocritical; You shall surely succeed”.

TR PA T INE E AT | AT AT
FTIHFITRE -

“Be of good cheer and believe that
we are selected by the Lord to do great
things; we would do them:

Hold vourself in readiness, that is, be
poor and holy and love for love's sake;
Love the poor, the miserable, the down-
trodden: God will bless you”
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16.05 hrs,

[SHRI SOMNATH CHATTERJEE in the

Chair]

SHRI K. MAYATHEVAR (Dindigul):
Mr. Chairman, Sir, 1 support the Fin-
ance Bill introduced by the hon. Fin-
ance Minister on behalf of the D.M.K.
Party.

Sir, in the year 1979-80, the Janala
Government was thrown ocut by the
people of India anticipating thar Mrs.
Gandhi's Government would bring down
the price of essentizl commodities. Mrs.
Gandhi’s Government  will create more
job opportunities to the unemployed
people in this country.

1607 (Shri Somnath Challerjee—-in the
Chair)

Now, Sir, the most important duty
entrusted to the Central Government
and the State Government in this coun-
Iry lo see that the increase in the price
of all essential commodities should be
arresied and safeguard the interests  of
the common people, the middle<class,
the working class and the poor people in
this country. In the year 1977 the in-
flutionary position as  indicated in the
price index by the then Government was
about 22 per cenl. In the year 1980,
that is, immediately after the Congress
Governmenl came to pawer, it was red-
16 per cenl in 19R0-81. This
year,—1982-—uccording 10 the index
figure as given by the Government, the
inflation has further been reduced to 6
per cent. While the inflation has been
reduced considerably, it is the fundamen-
al cconomic policy and principle which
vc have sel lo ourselves to sce that the
prices also go down automatically.
Though the inflation, by facts and figures,
is contained to a great extent, the prices
are «till going up and are not coming

Jdown.
It shows that the inflation is not con-
tained. There is some reason or devil

behind the whole Indian cconomy which
is responsible for the rise in prices either
impliedly or indirectly. Who are those?
The Government of India should identify
and point them out and hunt them.

Finance Bill, 1982 VAISAKHA 2, 1904 (SAKA) Finance Bill, 1982 3g0

Another point is this. The index pro-
vided by the Government of India re-
veals that the production of all essential
commodities is on the increase o a
great exient. When production increhses
necessarily and inevitably the price level
should come down. But what we find is
that the consumer prices are also going
up. Hon. Members in the morning men-
tioned and clearly pointed out that the
consumer price index is going up  very
fast round the clock, The common man,
middle class and lower middle class peo-
ple, working class people and Govern-
ment cmployees are unable o live. They
are moving like lifeless human beings in
the sireets of this coutnry. Sir, who are
those devils responsible for the artificial
rise in prices? Are nol the black-money
holders? The people of India expecled
that this Congress Government would
take action against the black-money hold-
ers of this country as was done in 1976,
Why are yvou afraid of taking that action
now? Of course, 1 am 10tally opposed
to any action against political parties or
political leaders. That should be avoid-
ed. I propose and recommend that
aclion should be laken under national
Security Acl  against all  bhlack-money
holders so as to reduce prices,

Sir, so far as payment of Income Tax
is concerned lot of money as lax arrears
is due from many aclors and actress, Rs,
24 Jakh is Jue from Hema Malini She
is not a poor lady. She is a multi-
millionaire. Her husband is  ulso
a  mulumillionair. Why this Govern-
men! s hesilant lo attuch their properties
to realise these dues. ltakhs and lukhs of
rupees are due from so many actors and
actresses, Rupees nine takhs is due (rom
the former actor. Mr. M. G. Ramachan-
dran. Apart from actors and actresses -0
many hundreds of crores of rupees are due
from many capitalists. This Government
should introduce radical measures so  as
to reduce the duration of lime reparding
the pendency of cases before the Tncome
Tax Tribunals or the writs peading be-
fore the High Courts and Suprcme=
Court, A case filed against some aclor
in tespect of Income Tax arrears in the
vear 1972 is still pending in the Supreme
Court.
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SHRI C. T. DHANDAPANI (Pulla-

chi): Who is that actor?

SHR1I K. MAYATHEVAR: Mr. Ra-
machandran, M.G.

MR CHAIRMAN: Please don't refer

1o pending cases.

SHRI K. MAYATHEVAR: Sir, it is
a Finance Bill,

MR. CHAIRMAN: Because it is a
Fmance Bil! vou cannol refer to pending
judicial  cases. You have mads vour
point.

SHRI K. MAYATHEVAR: Sir, m-
come tax arrears should be coliected
urgently without showing any sympathy
o these defaulters  because they have
property worth crores of rupees.

Sir, it has been staled that there s
black-money to the tune of Rs. 30,000
crores in the country and the black-
money holders are  running a parallel
Government against  this democratically
elected Government. Thercfore, you are
discharging your duties to the exlent you
did in the year 1976,  The people of
Tuamil Nadu and this country expect you
1o go forward very fuast in the interest of
the nation and the poor people und bring
down the prices,

Today. in India, the rich man is every
day becoming richer, and the poor man
is becoming poorer. We arc having very
good schemes for providing employment
opportunilies o the people, and hundreds
of crores of rupees are being granted to
the State Governments for this purpose.
but the Stale Governments are not utilis-
ing those funds properly for crealing em-
ployment opportunities for thc unem-
ployed people in the rural areas. There
are a number of Central Schemes like
IRDP. National Rural Employment Pro-
grumme, Food for Work, Primary Health
Centres, Family Planning Schemes  etc.
Under this schemes, hundreds of crores
of rupees are being granted to every
State Governmeni. You have granted
many crores to Tamil Nadu Govermment.
also under these Schemes, but as correct-
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lv pointed out by Shri Dhandapani,
Leader of the DMK Party in Lok Sabha,
and Shri Era Anbarasu, Congress (I)
MP a few days ago, the money has been
calen away by the ADMK men in  the
rural areas. As promised by the Apricul-
ture Minister the other day, I am once
again urging upon lhe Government 10
make enquiries or direct the State Gov-
ernment of Tamil Nadu to appoint Taluk
Level Committees, District Level Com-
miltees and State Level Commitices 10
go imo the merits and demerits of the
various transactions so far as lhese Cen-
tral Schemes are concerned. Except these
four Cesiral Schemes, 1he State Govern-
ment of Tamil Nadu has nol propounded
any otker scheme. According 10 me, and
according 1o the majorily of the people
of India. the State Government of Tamil
Nadu is not there to safeguard the in-
terest of the people. Therefore, the Cen-
tral Governmenl must come forward and
sec thal the interest of these peeple are
safeguarded.

It Tamil Nadu, the State Government
had wrilten ofl nearly eight crores  of
rupces of loan to be repaid by the re-
rolling mill owners to the Government of
Tami} Naudu.  The Tamil Nadu Govern-
ment was very kind and accommodative
cnough 1o the multi-millionairs, these
re-rolling mill  owners  in Tamil Nadu.
But what is the Government of Tamil
Nadu dJoing as far as the poor people
are concerned? They are attaching the
propertics, even utensils and agricultural
implemeants of the farmers and peasants
of Tamil Nadu lo recover the loans and
debts payable by them. 1 would like te
know from the Finance Minister, whe-
ther the Central Government has cver
promised to the farmers of India or any
State that they would write off the loans
and debls of farmers, if they were ins
tulled to power in the elections? Further,
has the Reserve Bank of India ever
commitied to the p&dple of Tamil Nado
that the Reserve Bank will write off or
help the Tamil Nadu Government by
granting money to fhe extent of writing
off the loans and the debis of the farm-
ers of Tamil Nadu? I would like to

know this from the Finance Minster.
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However, | can suy that you never came
forward with such a proposition; you
never commitied 1o the farmers of Tamil
Nadu or any other State that you would
wrile off all the loans and debts imme-
diately ofter you came 1o power. We are
all  polilcians, we koow our financial
limitations, we know (hé constilutional
restrictions and  other difficullies, But
there was one person in Tamil Nadu,
the present Chief  Minister, who pave
an assurance to the people of Tamil
Nadu in 1980, in the Legislative As-
sembly clection in 1980 that he would
wrile off all the debis of all farmers ir-
respeclive of the fact whether they are
poor farmers, medium farmers or even
big landlords.

MR. CHAIRMAN: Mr. Mayathevar, 1
can understand it if it is concerned with
Central allocations.

SHRI k. MAYATHEVAR: 1 am de-
manding that the Central Government
should come forward m protect the far-
mers of Tamil Nadu who are in trouble
bzcaus: of the false promis: given in the
last efection.®**

MR. CHAIRMAN: Name will nnt be
recorded. You  cannot  call somebody
cheat; he is not present here,

SHRI K. MAYAUHEVAR: Tumii
Nadu Government, Tuml Nadu adminis-
wrator, vhewod  ihe peopiz on the fuise
assuranee given t1 farmers in lamil Na-
Jdao Poople  thowpat ! i pre:lal
Governmen! in Tamil Nadu would wrile
off their loans and deb™ of the firmers
if they come to power. But immediate-
ly after coming to power, they staricd
arrcesting all the farmers and s.arted tak-
ing disdainful  procedures for collection
of debix and arrears of the farmers. Now
the agitation is poing on in Tamil Nadu
against lhe disdained procedure and ar-
rest of ull farmers and the aitachment of
all the properties of the farmers in ihe
rural areas. So, 1 urge the Central Go-
vernmenl to direct the Tamil Nadu Go-
vernment lo protect the nlcrests of the
farmers. Alihough the Tamil Nadu

Government has  cheated the farmers,
now you must give directive to the Stale
Government to implement the promises
given by thé AIDMK Government in the
last election, otherwise you must say ihat
they should get out from power, be-
cause they have cheated wantonly, will-
fully, knowingly and in a pre-planmed
manacr.

Sir, | have been demanding the Gov-
ernment to take very serious action
against the black-money holders, You
must ‘apply the National Security Act
directly against (he black-money holders
and hoarders, the black-marketecrs and
all anti-social elements.  These are the
people who are responsible for the rise
in prices, artificially or impliedly or in-
directly.  Unless you take action against
them, as you did in the year 1976, there
is no possility of reducing of prices. 1o
safeguard the interests of the people of
their country.

Sir, there was an offence commited by
some actor in Tamil Nadu in  the year
1972 under the Forecign Exchange Repu-
lation Act 10 the wune of Rs. In lukhs.
Th: case wus pending from the year 1972
to 1976. The present Prime Minister's
Government  during  1972—76  did  not
want to pardon the offence of thut  actur.
But in the year 197R unforlunately that
criminal offence was purdoned and eacu-
\ed. The case was withdmawn by the hon.
the ex-Prime  Atinister of India, Alr.
Mogarji Desai. Why 1 am referring this
to you is that this has caused a great and
irreparable loss 10 the Exchequer of the
Government of India. Rs. 16 lakhs huve
been lost by pardoning crimimal offence
commited by an actor under the Foreign
Fxchange Regulation Act, Now, 1 demund
the Central Government to reopen and
take up the case and review the case again
and take action for the oflence committ-
ed for Rs. 16 Takhs by the Actor. The cri-
miml offence never dies unless the person
dieg.**

MR. CHAIRMAN: These words will
not go on record.

- - =

**Nopi recorded.
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SHRI K. MAYATHEVAR: Therefore
1 request the Goverpment 10 reopen the
case again and punish the offerder and
punish all income-tax evaders and all
smugglers and all black-marketcers and
round them up and take serious action to
reduce prices. Otherwise there is no other
alternative to reduce prices and save Lhe
people of India.

With thase words, I conclude and thank
you. And 1 support the Finance Bill
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“Minerals under Exploration: A
scheme for detailed investigation of the
prespect in the Rampura-Agucha Mines
in the Bhilwara district of Rajasthan is
being implementey by the Hindustan
Zinc Limited. This deposit is suitabie
for open cast mines and it is the largest
and richest deposits of its kind discover-
cd so far in the country.”
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“Our reserves of §3  million  tonnes,
containing 13.89 per cent zinc and 1.5
per cent lead has been established.”
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PROF. SAIYASADHAN CHAKRA-
BORTY: e said it jn the Parliament bul
who cares?

SHRT G.L. DOGRA: But that should
he complicd with, The quesion is that in
Rajdhani and certain other trains which
are important (rains, probably they do nol
allow MPs 1o travel  without paying 1he
surcharge. This is very insulting, rather
it is humiliating, 1 join with him and [
think every Member of (he House will
win with us that this attitude is derogatory
to our position and this should oot be 10-
lerated by the Govemnment. It is very im-
portant. A man is a Mipister fo-day and
he cecases 10 be a Miniser tomorrow. He
hav to truvel in the class in which we
travel. When he hecomes a Minister, he
filies or truvels in a higher class. How i
this justified? He should  ravel in the
cluss allowed to an M.P He and his staff
can have more seats and the security man
and the stafl can travel with him, but the
dignity of the Parliament must be main-
tained. T think this one aspect we must nol
forget Gandhiji said that everyone of us
Should travel in the 11 class, which is now
M class. The bureaucrats must be made to
Tilak said about the bureaucracy, Hhe said,
“These are the people who are keeping the
power in their hands and they are unwill-
ing to part with it He alsg said that if he
was placed in their ponition, he would pro-
bably have done the same thing. He said,
‘Since we have undertaken 10 fight on be-
half of the people. we must wrest the
power {rom bureaucrats and place it al

the disposal of the people and utilise it in
a manner that it helps the people. That
is because the bureaucracy, as he put it,
everywherz wants to scize as much power
as possible and it v unfortunate that a
director coming here to attend a Commit-
lee meeling which consists of Members of
both Houses of Parliament should talk
in a way as if he is doing us some favour.
This. 1 take i, is an insult to this highest
forum, namely, both Houves of Parlia-
ment. Thercefore, I join Mr. Jha on that
wole,

1 wanted 10 bring to the notice of the
Finance Minister certain points. But, I
think these should be studied. T won't give
my own personal opinion about them be-
cause it may hecome a major of contro-
versy later. There are points which  we
are confronted with and we cannot afford
1o ignore the same any more,

Sir. it is a mater of fact that the whole
world is passing through a crisis both fin-
ancially and politically. It is necessary for
stability 1hat there should be peace in
the world. Shrimali Indira Gandhi, our
Prime Minister who is doing ber utmost
Ours is the only country due to her fore-

" sightedness, playing a major role in seving

that there is peace in the world. Things
are very delicate. There is crisis here and
sometimes clewhere, There was a crisis
in Furope and people  thought that war
might break out there. Now, that is being
pushed on to Asia. W have (o try our
best to see that war does not break here
because it will be divastours to the whole
world, and primarily for us.

Sir. we have a very sound fordign policy
We want to progress and we want to be
friendly with our neighbours. We have
seen that our Prime Minister has been
going from place to place—she went to
Engiand a few days ago; recently she
went (o Saudi Arabia and  other
Arabian countries. She is doing  her
utmost. Prohably her (ours are suc-
cessful. All ht raesenk.ev ue se
cessful.  All  these are useful. We
dustry as well as in agriculture. Increase
in production through big landowners will
not give peace to this country. It may lead
fo certain other things which are mlready
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visible on the surface. If we want real
peace and if we want stability, we have to
involve the people of our country, the
common masn of the country, in the pro-
cess of production,

Our people should be involved in  the
agricultural processes. We gave the slo-
gan of land reforms. As Chaudhury Sunder
Smgh put #, land reforms, could not he
be Jone and  probably these cannot e
done now. The people who are living n
the rural areas will have 1o bhe involved
tn the agriculiural processes. Whal the
landlords are doing now is that they are
mechanising all agricuttural opcrations
which is leading to unemployment and
frustration of the people. There is a dan-
scrous 1ype of struggle poing on in the
rural areas—it may be less in Punjab or
it may be more »n U.P. or in Bihar. As
the population increases, the number of
frintrated people also increases as they do
not find opporiunities for employmenl.
We may lake the solace that we are be-
coming selfsufficient in food but if people
are not involved in production  process
and they have no purchasing power then
there will be food riots,
planning, whut way we do and how  we
do all that mullers. We have to utilise the
vast man-power  resources  avidlable  in
pur couniry as otherwise we will be con-
verting them into a frustraled chunk of
people who go round and indulge into
anti-social activities., So. Sir, we have got
to look inte 1 and instead of allowing
the whole agriculural tp get converted in-
to mechanised one we must sce how far
mechanisation is useful. Somebody should
study this aspect, We have also to study
how we can best utilise the vast mun-pow-
er available in our country. I do not say
that there should not be mechanisalion at
all but we have to see how far we should
go in for mechanisution.

Furthzr. Sir.  whacther 4 parson s a
capitalist, landlord, technician or middle-
class he wil have to live as part of the
cconomy. We huave 1o think on those
fines. Isms are not goig 1o help, Sir unless
wa think we are one nation and every
human being has a right to {lve and we
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provide them with work, only then our
economy is going to march forward,

Sir, we are putling a lot of national
resources for moreasing agricullural pro-
duction but at the same lime if we are
not gelling feed back that sector
30 far as resources are concerned, then we
have to seriously stody  thiy aspect also.
We cannot levy income tax on agriculture
but we can have compulwry savings under
residuary powers vested in the centre, This
aspect should be  studied as 10 how far
compulsory savings ¢an be tappad. 1 would
ubo like 1o make it clear that whatever
resources we are putling even for inte-
grated development the \ame are going only
1o rich farmers. 8o far as small and mae-
ginal are concerned they are not getting
full benefits. Even there is corruption in
commercial banks in regard 1o implement-
ation  of our policies. Involvement
of  banks In corruplion is a  very
scrious thing and Finance Ministy  will
have to evolve some machinery 10 see that
there i~ no corruption in banks in the
matter of giving loans 1o the Small far-
mers, Al present there is no such machi-
nery.

Then, Sir, in the rural areas must of
the benefits are distribuled  through co-
opcrative banks and  cooperative  banks
are nol under Central contrel, Now the
Agricultural Apex, HBank  has come  up
which should have ~ome check on coope-
ralive banks. So far o\ commercial banks
are concerned Reserve Hank aof India has
cortirul over them but in respect of coop-
crative banks no otier bank has any con-
tvol. The Chief Exccutive of these hanks
are appointed and  removed by the State
Governmeat. So 1 would like 10 suggest
tha! etther the Reserve Bank or Agricullu-
ral Apex Bank should have control over
them <o thal their resources are not poli-
lically used. Political motivation should
not be allowed to pay any part in  their
functioning, '

Sir after a few Jdays we are having Co-
operative Congress and 1 was astonished (0
see that from a number of Stales only
Government officialy ure coming to attend
the Cooperutive Congress. as representa-
tives of lhe cooperalors, not the coopera-
tors themselves. This is very disappoint-
ing. On the other hand, we always claim
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that we are developing, we are marching
forward, and we have reduced the rate of
inflation etc. But there is ulter misman-
agement in this important sector of our
economy. When a Societly is superseded.
why are they noi ordering re-election im-
mediately? Is it not because Stute Gov-
ernmenls  concerned  feel that  their
henchmen will not be clecled to the So-
ciely il the elections are held immediately?
This is something very dangerous, 10 which
I wamed (o draw the attention of the hon.
Minister. This should be taken note of,

As far as the taxation policy is concern-
ed, I wanied 1o submit that rationalisation
of taxaton s very necessury, if we wanl
capital formation. We muost see. thm there
is proper proportion between direcy and
indirevct taxes.  In fact, wrong  taaafion
policy leads 1w black money and a parsl-
lel economy. If you have got lo control
it, you huave 10 have some scientific study
made not by the burcaucrats or the Uni-
versity professors, but by the political
economisi~, who must study it with the
help of computers, We must determine
the point beyvond which a particular 1ax
becomes counter  productive,  We  have
got giflerent raleg of Sales lax in  the
various States, and in most of the Sta-
1es rates are very high and  there has
never been a proper examination, of in-
come 1ax rales.  Every year Planning
Commission insists on  additional  resour-
ces, and an their part State Governments
go on increasing the rate of Sales Tax
and other taxes indiscriminately. These
deps do nol yield real resources.  Why
should Planning Commission  insist on
additionul  resources in terms of money
when the purchasing  power of money
hay gone down tremendously? In cer-
tain cases, the additional resources nay
become counter-productive. 1 Lnow that
in the First Plan, we spent seven and &
half crores in our State Jammu  and
Kushmir, and whatever we could do 1o
consruct with that money at that (ime
cannot be achieved by spending hundreds
of crores now, There is, therefore, no
doubt that the real value of money hus
gone down drastically, and, therefore,
thiy requires a serious thinking, To order
1o have a proper capitul formation, we

must  curb the generation of  black
money, We have to stody, as to what
should be the proportion between the
direct and the indirect taxes, and upto -
what limi; a tax wduld remain produc-
tive, and beyond whul point, this beconi-
es non-productive. This is one point
which should be got studied and the re-
sulty followed in our taxation policy,

Now. I come 10 the consumer prices.
Theswe are not under our control, The
consumer prices may nol be rising, a3
fasl ag they were, but they are not be-
ing brought down also. It isha purado-
xicul situation,  Our production  has
gone up. The rate of inflation has come
down, but the consumer price index is
rising. You will po; be able to control
ths consumer prices unless you are able
to confro]l the food prices, This s ihe
main factor, Thig is one thing which
we have been ignoring. We go by the
canaons of western economy, whereas
feodgrain is not being used by them as
much as we use it in India or other #as-
tern countries. However, we follow the
western - economy,  their canons, their
teachings and their theories. A farmer
must gel remunerative prices.  We must
fix 4 remunerative nrice once for all for
everything and we must maintain that
price. And if the price of input goes up,
we must subsidive  jhat.  Nobody  hus
studied whether it is an increase in prices
which is leading 10 inflation, or inflation
is leading to price rise, QOur Finance
Minister  has pointed oul very rightly
that we are nol our of the danger of in-
flution,  After every crop we raise 1he
price of foodgrains by about 25 to 30
rupees a quintal and as o result of it
whal do we find? The consumer prices
20 un and we have to give dearness
allowances, we have (o0 increase the
wages in enormous manner. Nobody has
studied this asnec; whether in India it
is‘ the inflation whick is leading to price
rise or price rice is leading to inflation.
Somebody must study it.  Since the in-
na_tiun has gone down some people
think  that our economy has become
healthy, 1 am not one of ihose who
hold tais view. 1 say it should be
sudied and studieg thoroughly by a
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competen; team. It is not a matler of
feeling, 1 have suggested the question
and not in answers thereto. Unless we
make complete study, it will not lead us
anywhere. Therefore, somebody must
study these problems and we must bene-
fit by such a study.

Now 1| come j0 credit squeeze, The
financial institution, have squeezed :he
credit. It has yielded some result. but
it has yielded adverse result also. So
far as the productive venlures are con-
cerned, so far as the small  socielies wre
concerned. so far as small scale indus.rics
are concerned, il has actuatly adversely
aftected them. This is not our intention
1o starve any productive instiwation  or
any productive unit anywhere whethsr it
is in the private sector or in a public sec-
tor or in a small-scale  industrial unit or
a proprilory concern or a joint  stock
company. But actuilly  they are starv-
ing for credit. 1 happened to work in
one of the coonerative federations, in-
dustrial cooperanive federation. 1 know,
whar credit squeeze means 1o them, |
know thar our poor artisany in the co-
operative sector are starving for mMmoney.
Therefore, this huas pot o he studied und
result thercof has 1t be implemented in
such a muanner 1that at least our  pro-
duclive units in the small-scale sector or
in the industry do not suffer from this
financial contraint, Whut 1 said abour
the agriculture holds gooy for industry us
well.  We have to increase production in
the industrial sector also, 1y is 1rue that
we have liberalised certain procedures in
the industrial sector.  Yesterday certain
amuouncements  were made hy the In-
dustries Minister in this regard. But all
these steps will be good only if we can
involve the common man inlo the produc-
tion process, and if an inteprated develop-
ment concept is carried to the people in
the rural areas and to the artisans. They
should also be actually involved in the
productlon p.ocess and  encouraged by
giving them credit facililies, We must not
give money to the hoarders. At the same
time we see that the public distribution
system does not work in whole of India;:
in the farilung areas in the hilly areas it
is the private trader who is serving the
people and is not serving at a very high

APRIL 22, 1982

Finance Bill, 1982 424,

cosl. Of course, we must be vigiland en-~
ough to control him but we must give
him some facilities also to serve those
areas. Otherwise in far-flung areas and
the hilly areas, if you want to serve through
the public distribution centres, it will be-
come very costly. Therefore, you huve 10
utilise them. The framers of our Cons-
titution and our planning system have op-
ted for the mixed economy and so far
in our jopography is concerned, without a
mixed economy we cannot go farward.
Probably Shastrifi }i, Prof. Chakraborty
and some friends sitting  jhere, may not  like
this idea bur the reulity of 1he siluation
1s that withoulr mixed economy we can-
not proceed. Mixed economy is a neces-
Bily.

in thai mixed economy, the credit policy
al the Stute  has 10 play an jmporiant
part. If we have u proper credit policy,
it is all right. We have to give facilities
in such o manner thart the common man,
and the process of production —in agricul-
ture, industry and handicrafis —are help--
ed. This hus to be cnsured. These poli-
cits fave lp be Liid down snd watched.

This is the point 1 wanted (o press.
There were ceslain more  points which 1
wanled to make. But  since thy  Chair
is hard pressed for time, 1 alw Jo not
wanl tu tauke more time of the Houss, |
have satd whalever was UpPCrmost in my
mind. | hope my friends will ke note of
them. They cannot sleep ovcr_lhcsc prob-
lems, Orherwise we ure sitting on a
volcuno. The common man has grea!
hopes from on our Prime Minister. She is
the only ray of hope for the poor. If the
common mam gets disappointed and fruw
trated. every thing will be blown up ond
every one of us, whether he is a Leftist;
Rivhtit or of any other opinion, will huve
to face nn awkward siluation,

I say what is ouiside this House; 1 don'
say anything ahout people sitting here.
Tt is not withoul any rcason taht there
has heen s failure of strike in Bombay:
it is not without any reason that there has
heen s strike failure in Bangalore. It
has happened, ont because of our popu-
larity. It is because people have lost hope
in the leaders. They have faith only in one
leader, viz Mrs. Indira Gandhi. If their
hopes are belied, it will be very bad. Qur
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country like a volcano can erupt and things
may become  worse. I do not know
what will happen then.
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safa &7 wemfga o

off s#ir w7 = afyfcra 7 Pt
WEATY U1 IATT § M HTT FA
WTT{"‘{#P&H&‘??&RTW gfay
a‘r%ﬁmaﬁa# s fagr ST

Tifgw

A B FgeT 9RA & PF uF alen
e fer vt S w feTi g 0 qEE
T 8§yt @t faama w8,
‘a’a‘mnr-vfa%gi,marrf%ﬂ,
&EIT T 3 g1, ST W eewe ey ooy
an‘igm frerms @©Y & =
T FT AEYETY gia1 FEWSE § |
wqE Z Y IAFT OWASESIAT I
Naggsrms g | T o g
PIT &7 T q‘gmg’. fear g
&l 7T & &aar fgmmE gl @}
AFAT & TAST WX FT A &1 1 IF
fod e 39T X s wEs agt
T GHAT § | TEF WA IRH &



427 Finarce Bill, 1982

(=t PrE F e fag s
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WL INFT A9 WeEHga AWT &
AT ATl i ww v w5 NE At
Fro oaf o Wl g ageg O™
o FEl TIaet gy amefr

0F AT ITX AT AT T A L,
I Ed T A¥ S = Wy
Tl &, THTI 3T W HIT 1T qF
o atwFAw w v I w Ay
g, IwaT P4z 27 w1 g AW
FrA g AfE qwat @i W A T
mrg = ¢ 37 framr wm et
wulg af &1 g7 O TEY o7 AR N
& Brg o AR 9 o IHET
IYAN AN WER A & FAw, ANy o
I AT AR 9w ™A & Y
T TATT R R FTE XA E 1 T
1 ¥q0 U FEAIE &, w3y
figtr 27 7 =7 & P ot #T
WL 1 OTRAT SIT PETU WIA I
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TR 1 FAw T TTA A qAR-
Wiy g, @ TS g wiPs
¥FITZ X1 HFW  FTIA T WWTT
fafoermr 72T & Faor g7 § TP
FA g dax st A 58 A X
fraz g I g Afew wEe,
yrAfarT, IET IFTI=T AT UE
FH I AT IR AT A% IT A
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frod o & o gFIT W @A
W I wY TR AW X
W 12,000 G. & TWFEH 15,000
LD TR S T £ o 6 S (Y
15,000 G. ¥ afux s T afsw
& Pau w1 €1 dhoer 2 w7 |5 gfaEA
# Ty 30 wiamg & Faor 1 ¥AY
Y&TT 15,000 & 20,000 ®. & =
T TwfaT =50 &7 18 sfawy &
w30 whawa & P=m1 0 20,000
¥ 25,000 . &% & Iw I & fanw
wT ¥ 7 25 gfamE @ IAwT 30
gferar ®=X T3 X THT 1,800 F
3,300 ¥. ® % 0 I @0 AAT 0T
¥ T 9T FT TR T AT X WEGT )
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MR. DEPUTY.SPEAKER: You may
fake, only one or two minutes more. You
may conclude,

ot frw wxre feg T ¢ oS-
Yl WETEW, 20 €N FAEHF & Anf w
uE FauT faov o Y & P v
# 91geaT g7 U A FAWT 9T I g JAT-
¥ Tw & I HE AGT § I AR
M fzg g g wiit @af=itvay &
W W T g 99 9T A9 Agria-

I F X AU T IR TH
SEITE T OAAH § 5 YRS I 1 S7gdal
w12l T TAEYT FT FI qF T 14T )

18.00

IV g WY A€, ®Ew WX
TART % W W gty w1 g ag
wrgAIm g, woffs dt.et.sr. agt

o, -

TRE T s1eq Afg F g, IHET
SIE RTEAT g0
T TW W oA E IO &

YT £ &1 I IASTEART o
IH IWE KRR ST AT |G, #
R g T T R oS
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Sl Sy Tacd cac i)l ca
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g, =f®T a3g 700 twUu W vHw W
i ferm % fam egdsr gt v
5T ¢ RIFAT vXT A TR T &
X FT ATT X 9T 4T T ArfE g
W wT-7wT iz o ®RTl F ¥
Fame ®77awy @A £ ag ®7R A% -

AT ZEN F1 W IT &, ¥ ANE.
Ty & §N S 7 Paawa wwaT g
g- = 3w%1 ft v Tmo oA
Tifgr 1 s swiw w5 Fhww o
FMIEIE, EAFA R TWT AR &
B WA A 40 I 4 &Y T[ 0K
= gT e £ 1 Paeesi difew ot
mrgfer i, IAw ¥Rv 2w A Fafaz
T T | TfE varw T o7 It
A AT (T ATT w6 w2 w & WA
AT £, ¥ ag o gr Iy, 4wA
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AT o owr 7 g7 P gewr o
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A& ey GECyT &, foga faae
FET A1 H I @ ¥ FX 80 TWE
T fraar w1 1 o= gw oifeh
® FTw w1 wee Pafwe & fFaze
e mr g 1 9 & famgm &g
W I NPT /@Y E, gEd @
g | I I I wEE 9ge fuem
g1, ag gr ey @r g 1§ @A
wgTas & Praga & T g % 3]
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¢ 1 F 39 Pawrw wem oA g
P& 7 *7-amwchr @t FETIY
& 0 gz g oamr w1 0 o=
W I ®TAA T XL, IIH
ST R o gEmE
Px fy Fe w5t FeTwd
T o1 wT-wwcfzr &% &7 fefeew
A &, & "TEC IF wF g1 A
T | st gfr wT-yrocfer oY
P &7 Wz 7zt Fram o, P
afew P & v ». R P T,
o FHE qT T PRl g g
™ Pragr & A g & sw
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R fafcer a« ® fag  #¥<
Pegr amg

s faam g f&s g am=
iefres, = yow ger, = Fearfen
FX A/ (ITA, TET HIAAT A TG
® Y FWHA GT  HX EA B
vyl 7 & Paewfaat g, 3| T
®T #f gud o1 wey Pawffea Pag
TTFTITEHT ALK @I

o @ gEEeA  (Pawe):
sy wgrRw, Pty Pam wAle
oY morg qEar, = Pawfen @i &Y
Tt 7 A% § 9% e g, & gaar
T w0 & fau wwm ogam g L d
e g FE 39 st ® @ &t
Fd-EFYT AT FHW IAGT KT agd

®OIT T )
mel T @A A AT AT FAX

T FLT, T g\ T T FHEA
5,000 9T R w1 % 15,000
YT g1 AT

MR. DEPUTY-SPEAKFR: You may
continue tomorrow. The House stands
adjourned to meet again lomorrow at
11 a.m. lomorrow.

18.08 hrs.

The Lok Sabha then adjowrned tll
Eleven of the Clock on Friday, the 23rd
April 1982/Vaisakha 3, 1904 (Saka).





